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RAJYA SABHA
Wednesday, the 9th December, 2009/18th Agrahayana, 1931 (Saka)

The House met at eleven of the clock,
(MR. CHAIRMAN in the Chair.)

ORAL ANSWERS TO QUESTIONS
MR. CHAIRMAN: Q. No. 281.
281. % [The questioner Shri Tarig Anwar was absent. For answer vide page 22 /nfra.]

Political dialogue with insurgent groups
*282. SHRI KUMAR DEEPAK DAS : Will the Minister of Home Affairs be pleased to state:

(a) whether Government is preparing to initiate peace process through political dialogue
with various groups, including ULFA, NDFB etc.;

(b)  whether Government has taken initiative to discuss about the anti-terror measure
and cross border terrorism in the border areas of Bangladesh, Bhutan, China, Myanmar etc.;
and

(c)  ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (c) A Statement is laid on the Table of the House.
Statement

(a) Government has always shown its willingness to enter into dialogue with any group
which is willing to abjure violence and place its demand within the framework of the Constitution
of India. While tripartite dialogue is presently underway with the National Democratic Front of
Boroland (NDFB), the anti-talk faction of NDFB led by Ranjan Daimari still continues to oppose
the peace process.

No formal request for peace dialogue has been received so far at the organizational level
from United Liberation Front of Asom (ULFA). However, 2 Coys of the self-styled 28 Battalion of
ULFA, who have declared a unilateral ceasefire, have submitted a charter of demands to the
State Government.

In so far as other groups of Assam are concerned, tripartite talks are also presently
underway with Dima Halam Daogah (DHD), United Peoples Democratic Solidarity (UPDS) and
DHD(J). The Government has appointed a Representative to negotiate with these groups in
order to hasten the peace process.



(b) to (c) The matter of closer cooperation on security issues including counter terrorism
and presence of Indian Insurgent groups are regularly taken up appropriately with the
neighbouring countries of Myanmar, Bangladesh, Bhutan and Nepal at various levels, including
at the highest level. These issues are also taken up in institutional official level talks with
Bangladesh, Nepal, Bhutan and Myanmar. Some of the issues raised, depending on the country
concerned, include:—

(a)  mechanism of sharing of real time information on security related matters;

(b)  effective border management to check cross border terrorism including measures to
control exfiltration/infiltration of terrorists;

(c) action against organized smugglers of arms and ammunitions, fake currency notes;
(d)  closer cooperation between border guarding forces;

(e) action against illicit trafficking in drugs, narcotic substances and precursor
chemicals;

(f) enhanced cooperation in capacity building in police and other law enforcement
agencies.

SHRI KUMAR DEEPAK DAS: Mr. Chairman, Sir, the hon. Home Minister has given some
positive news. Sir, terrorism and counter-terrorism is creating havoc in the North East Region.
The people of Assam really want to have a permanent solution to the ULFA and NDFB problems.
For the past few days, a very unpleasant situation has been prevailing in Assam on the issue of
arrest or surrender of the ULFA Chairman, Arabinda Rajkhowa and his other colleagues. With
regard to the peace process, we have seen various self-contradictory news-items in the
electronic media and also the print media. The Union Home Secretary, Mr. Pillai said, “the ULFA
leader, Arabinda Rajkhowa, has surrendered”. But the State Government and officials, at the
Ministerial level, said that they had been arrested. On the other hand, the ULFA leaders stated in
the local news channel that they would never surrender.

MR. CHAIRMAN : What is the question?
SHRI KUMAR DEEPAK DAS: Sir, it is a serious question.
MR. CHAIRMAN': Just put the question.

SHRI KUMAR DEEPAK DAS: Sir, what is serious is that the ULFA leaders have been
handcuffed in the area where they were produced before the court. Moreover, Sir, the Secretary
General of ULFA, Anup Chetia, is yet to be handed over to India by the Bangladesh Government
as there was no extradition treaty between India and Bangladesh.

MR. CHAIRMAN: Mr. Das, what is the question?

SHRI KUMAR DEEPAK DAS: Sir, | just want to know as to what will be the solution of
this problem and, will it be solved through negotiations at the political level. This is my
question.



SHRI P. CHIDAMBARAM: Mr. Chairman, Sir, on more than one occasion, | have spoken on
behalf of the Government and said that if any insurgent group in the North East abjures violence,
lays down arms, and gives up the demand for sovereignty, we are willing to talk to that group. |
said this with specific reference to ULFA only a week ago, and, | expressed my hope that ULFA
will be able to make a political statement, and, if that political statement contains an offer for
talks, | said, the Government of India will be prepared to hold talks. | still hope that ULFA will be
able to make such a political statement. No such statement offering talks has been made so far
by ULFA. If they make an offer for talks, we are prepared to talk to ULFA.

SHRI KUMAR DEEPAK DAS: Sir, if we discuss it in a factional manner, we think that in the
North East, this will create another problem. Another thing, which | want to know from the hon.
Home Minister, is that since 1998, the NSCN (Il\/l) is holding talks with the Government of India,
what is the outcome so far because they have not given up the issue of sovereignty? Time and
again, NSCN (IM) has given statements of demand of sovereignty. The Government’s agenda
should be first ascertained so that some political settlement could be arrived at. In the third
round talks with the PCC group with regard to the ULFA problem, the Union Home Secretary
said that talks could be held on core issues. So, there is a hindrance for talks with regard to
sovereignty. What is the Government’s next priority with regard to the action taken with regard to
talks between ULFA and NDFB and other insurgent groups?

MR. CHAIRMAN: Thank you.

SHRI P. CHIDAMBARAM: Sir, | think, a number of names have been mentioned in the
question. Hon. Member first referred to NSCN(IM) and then he referred to ULFA. On ULFA, |
have already stated the Government’s position. On NSCN(IM), there is a ceasefire agreement.
There are, of course, breaches of the ceasefire agreement. But, by and large, the ceasefire
agreement has brought down considerably the level of violence within Nagaland. We are in touch
with the NSCN(IM) as well as the NSCN(K). At the moment, | am not in a position to disclose
what is likely to be the outcome of these back channel communications. But | am confident that

the NSCN groups also will sooner than later move on the path of talks. ... (Interruptions)...
MR. CHAIRMAN: Please. ... (Interruptions)... Let the next question come.

SHRI MATILAL SARKAR: Sir, my supplementary is this. It is a happy occasion that for these
three to four years insurgency in Tripura has come down due to the steps taken by the Central
Government and the State Government and also due to the people’s movement inside the State
of Tripura. My question, Sir, is: What about Biswamohan, the NLFT leader? In some
newspapers it comes that he is under the custody of some Bangladesh authorities. | would like
to know whether he has been caught. The second part of my question is whether the Central
Government is taking steps — because now the NLFT is getting desperate to heighten its
activities in the State of Tripura and one or two incidents have occurred just now in neighbouring
countries — so that insurgency can be held from nowhere in the North Eastern States, including

Tripura.



SHRI P. CHIDAMBARAM: Sir, thanks to the coordinated efforts of the Central Government
and the Government of Tripura, militant activities in Tripura have been, by and large, contained.
Yes, there have been one or two incidents. But these are isolated incidents. | don’t think that
there is any threat of heightened militant activities by the NLFT or the ATTF. Now, whether a
particular leader of the NLFT is in the custody of the Bangladesh authorities, my answer is, I

don’t know”.

SHRI S.S. AHLUWALIA: Hon. Chairman, Sir, it is a very important question. | would like to
know from the Minister regarding the People’s Consultative Group (PCG) of Assam; what is the
outcome of that; and, what is the outcome of your new interlocutor, Mr. P.C. Haldar, whom you
have deputed for this job? The second part of the question is...

MR. CHAIRMAN: Only one question please.
SHRI S.S. AHLUWALIA: This is the second part, Sir, part ‘a’ and part ‘b’.

The other day, last week, while replying to some queries in response to his statement on
the floor of the House, the Home Minister said that within a short time, we will find that ULFA is
also going for peace talks, they are surrendering. So, my specific question is, did Mr. Rajkhowa
surrender, or, was he arrested? If he surrendered, then why is he in police custody? If he is
arrested, certainly, he will be in police custody. But if he surrendered, then, why was he
handcuffed and why is he in police custody ?

SHRI P. CHIDAMBARAM: Sir, do | have a choice of choosing between the first and the
second part?

SHRI S.S. AHLUWALIA: Do you want to negotiate with them under police custody with a
gun in their hands?

SHRI P. CHIDAMBARAM: | will answer. ...(Interruptions)... | will answer this.
...(Interruptions)... Sir, as regards the first part of the question, | have already explained last
week the efforts taken by the PCG at that time. Unfortunately, they did not lead to any fruitful
talks, although some efforts were indeed made. The PCG members are still active and as and
when talks take place, | am sure we will have the help of the PCG members. Mr. P.C. Haldar —
please don’t call him PCH now — is a knowledgeable officer, extremely knowledgeable about
that area and, therefore, we have appointed him an interlocutor. An interlocutor is supposed to
be faceless and voiceless. So, let him remain voiceless and faceless, at least, for some time,
and let him come back and tell us what he has been able to achieve.

On the second part of the question on information that the BSF had apprehended two or
three people on the border of Meghalaya between India and Bangladesh, a team of police
officers from Assam went there and took custody of the three persons who had been
apprehended by the Border Security Force. The Border Security Force handed over these
people to the Assam Police. After their identities were established, since they were involved in
cases, the Assam Police has arrested them. So, the correct position is that they were
apprehended on the border and they were arrested.



Now, certainly, if there is an offer for talks from these leaders of ULFA, we will be very
happy to hold talks with them and when talks take place, certainly, they will be treated in a
dignified manner.

SHRI S.S. AHLUWALIA: That means it’s not surrender.
SHRI P. CHIDAMBARAM: | have answered, Sir.

7} foasita <ot urafay S, | H=0 qeley | I ST Aredn g fb 9 ave 4 oo
ITSPBT P IRFAGT IToT@I 3R RTS] 0311 P arrest BRI B qIq, I AT negotiation BT P
foTT appeal R T8 &, PIRET B I8 1 & AN $I GER | YT Il & foh NDFB & I SHRY
I AR NLFT o fIeasie=] < adi ol W ST b gl &1 &1 $1 @l A W 37T &l oRE
T FRA F Y EARY IRBR B IR% A 89 YA BN AT (e $RA? GO a1 I8 © b
NDFB Sif negotiation PR IBT 8, S Al 1 RIT demand <1 87 39 ATl 7 T&t negotiation B
%EITC{,Wﬁwwmﬂmorganisezﬁ%\*laWWﬁgﬁFEWW, separate
TISIUS S & IR H v} 91T = T&T 21 I8T YIadh 17 AT separate AISIUS BT b sentiment
2 3fIR SHPI AIPR T8[ U 7T SRV &1 RET &1 H ST ATg o6 SATIah] NDFB & 1] a1 a1
81 X&) & AT 31T ¥ T dRE W 3rdiel &1 7, S a¥e & NDFB 3R NLFT & W1 arrest &R &
q1E 31T B IT 2] HeAl?

SHRI P. CHIDAMBARAM: Sir, my appeal is common to all insurgent groups in the North-

East. They must give up any demand for sovereignty. They must abjure violence and lay down
arms and then, certainly, the way is open to talks. That applies to all the groups in the North-
East. | think a clear, categorical, and firm stand on these lines has paid dividends in the last few
weeks and in the last few months.

As far as the NDFB is concerned, there is a pro-talk faction in the NDFB and, at the
moment, talks are under way with the pro-talk faction through the interlocutor. As far as the
anti-talk faction led by Ranjan Daimary is concerned, | don’t know where he is and | don’t know
what his status is.

Action plan to eradicate Maoist menace
*283. PROF. P.J. KURIEN : Wil the Minister of HOME AFFAIRS be pleased to state:
(a)  whether some parts of the country are affected by the Maoist violence;
(b) ifso, the details thereof;
(c)  the steps taken by Government to free the country from such violence;
(d)  whether itis a fact that Maoists get assistance from across the border;
(e)  whether Government contemplates any political solution to the problem;
(f)  ifso, the details thereof; and

(g) the action plan, if any, formulated by Government to eradicate the Maoist menace
forever?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN):
(a) to (g) A Statement is laid on the Table of the House.



Statement
(a) and (b) The details are given in the Annexure.

(c) to (g) Government has adopted an integrated approach in dealing with LWE activities
in the area of security, development and public perception. State Governments deal with the
various issues related to naxalite activities in the States. The Central Government supplements
their efforts in several ways. These include deployment of Central Paramilitary Forces (CPMFS)
and Commando Battalions for Resolute Action (CoBRA); sanction of India Reserve (IR)
battalions; setting up of Counter Insurgency and Anti-Terrorism (CIAT) schools; modernization
and upgradation of the State Police and their Intelligence apparatus under the Scheme for
Modernization of State Police Force (MPF Scheme); re-imbursement of security-related
expenditure under the Security Related Expenditure (SRE) scheme; filling up critical
infrastructure gaps under the scheme for Special Infrastructure in Leftwing Extremist affected
States; assistance in training of State Police through Ministry of Defence, Central Police
Organizations and Bureau of Police Research and Development; sharing of intelligence;
facilitating inter-State coordination; launching special intra-state and inter-state coordinated
joint operations, assistance in community policing and civil actions and assistance in
development works through a range of schemes of different Central Ministries.

There is no evidence to indicate that the Maoists are getting any assistance from across the
border.

State Government have, from time to time, appealed to the Left Wing Extremists to abjure
violence and hold talks with the Government on issues that are of concern to them. As far as the
Central Government is concerned, it will welcome such talks between State Governments and
Left Wing Extremists provided Left Wing Extremists abjure violence and give up their so-called
“armed struggle”.

PROF. P.J. KURIEN: Sir, in fact, this question was subjected for discussion in the House
on ‘internal security” wherein the Minister dealt with most of the points, quite convincingly also.
But, however, | am not satisfied with the answer he has given today. Sir, the first sentence of the
answer says, “Government has adopted an integrated approach in dealing with LWE activities in
the area of security, development and public perception”. But, the whole page of the answer
deals with action taken from the security angle, and only makes a casual mention of the
development. So, this approach is not acceptable. Sir, this Maoist menace should be seen as a
problem not just of law and order, but, equally or more than a problem of economy and
development. | don’t want to take much time. | would like to know whether the Government has
any special development programme for the LWE-affected areas; if so, give me the details, and
if not, whether the Government will consider special package for development of these LWE-
affected areas.

SHRI AJAY MAKEN: Mr. Chairman, Sir, last week, when the question of similar nature
appeared, | had replied in detail as to what the Government is doing as far as the developmental
front is concerned.



PROF. P.J. KURIEN: But you did not give it in the answer.

SHRI AJAY MAKEN: | am just telling you now. Sir, the Government has come out with a
focus area approach in which 34 districts of eight States are chosen for special attention on
planning, implementation and monitoring of development schemes. Out of these, eight most
affected districts in four States have been selected in Bihar, Chhattisgarh, Orissa and Jharkhand
for integrated security and development action plan. Three specific schemes are being
implemented for these areas. First and foremost, the road requirement plan has been prepared
for the National Highways, State Highways and major district roads in these areas for which Rs.
7300 crores have been allocated. Under the Pradhan Mantri Gram Sadak Yojana, three years’
prospective plan for all habitations of 250 and above in tribal areas, and 500 and above in plain
areas are being taken up and these norms are much less than what the normal norms are.
Hundred per cent Central assistance for Ashram schools in tribal sub-plan areas and hostels for
ST girls and boys are being sanctioned. Besides, 69 schemes of 20 different Ministries are also
underway, and all these schemes and different plans are being monitored at the level of Cabinet
Secretary. Under the Backward District Initiative Scheme also, we had sanctioned Rs. 2475
crores in 55 Naxaliteinfested districts. On the request of the Ministry of Home Affairs, the Ministry
of Environment and Forests has allowed one hectare of forest land for non-forest purposes and
for social and physical infrastructure, including schools and other social activities. Also, the
Ministry of Environment and Forests has allowed us to convert all kutcha village roads into pucca

village roads.

PROF. P.J. KURIEN: If these are the development programmes, | am satisfied. Sir, the
Minister, in his reply, in the last para said, “From time to time, the Government have appealed to
the Left Wing Extremists to abjure violence and hold talks with the Government on issues that
are of concern to them”. This is an appeal made by the Government of India. But, in the reply, in
this House, the hon. Minister said that Left Wing Extremists, through somebody, informed that
they are not prepared to abjure violence. What does that mean? It means that the violence will
continue, the Government will continue and the menace will continue. What | want to know is
whether the hon. Minister will make a special effort to establish contacts with their leaders
directly or through the middlemen or through the appointment of some interlocutors acceptable
to them so that even when they say that they don’t abjure violence there is some communication
with them, and we can find out whether there is any possibility of having a solution to the
problem.

SHRI P. CHIDAMBARAM: Sir, | appreciate the sentiment of the hon. Member. But, | think,
there is no room at all for sending contradictory signals in this behalf. As | said in the discussion
last week, we must understand the character of Naxalite movement. Once we understand the
character of Naxalite movement, | think, it is imperative that we require that they should abjure
violence before we hold talks. | reiterate that if the Naxalites abjure violence, we are willing to
hold talks with them on any matter of concern, whether it is development or mining or

infrastructure or governance infrastructure. On any matter of concern we are willing to hold talks



with them. There are, of course, a number of well-meaning individuals and groups which offer to
mediate these talks between the Government and the Naxalites. | encourage them. But, so far, |
have not received any concrete offer on behalf of the Naxalites offering to abjure violence and
come forward for talks.
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MR. CHAIRMAN: Shri Prasanta Chatterjee. ...(Interruptions)...

3 fITa HfeAR: TR, N I $T IR L] AR5 ..(FGHTH)..

MR. CHAIRMAN: Please, one question at a time. Please. ... (Interruptions)...

At fg wfear: B9 aMueT WRewr =Ry, «ifhT WX U BT SR Wl T8l M ©
or o (FALT)..... TB AN IS T8I © ...(TALTH)...

oY SgTRIE qIfn: IY, 92 geiey I ) ..(Fa e ). .
it qurafar: Trfor S, @i 319 96 S8 v ... (au ). .

SHRI BALBIR PUNJ: Sir, everybody knows that in the 2004 Assembly elections, the
Congress ... (Interruptions)...

s} g Sfear: gurafy geiey, 93 St 3 o Sox fear 2 ..(aaaam)...

MR. CHAIRMAN: Please. ...(Interruptions)... Please sit down. ...(Interruptions)... GER
HICIR ST, MYBT HITA B AT B ...(ATLT)...

sft BEARIIOT 91T WX, UE S SR AT TR (). .
MR. CHAIRMAN: Mr. Pany, | am cautioning you again. ...(Interruptions)...
A foTa BfeAR: SThT A S| THSIAT ... )... TRl I fha= o ..(aaem)...
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ft foa Pfear: 721781 R, B9 TRe01 TEd ®, fhT R U BT SR A8 oM ®
...(TaTH)...

#} TSR YoF: 2004 H 37 U & ALY FH B FA B TS R I 7 AR I
BT 1 fHemar o ..(casm ). .

MR. CHAIRMAN: | have not called out your name. | am sorry. ...(/nterrupt/’ons)... Please
resume your places. ...(Interruptions)... Please resume your places. ...(Interruptions)...
Please don’t create indiscipline in the House. ... (Interruptions)...

7t o wfear: [l S, &9 i1 guHT 9red € ...(agm). .
MR. CHAIRMAN: Please. ...(Interruptions)... Please.
7 TR YA 2004 b TG W YS! HIUT 7 e T2 3 T ST AT fobar 2417?

MR. CHAIRMAN: Please. ...(Interruptions)... Please. Shri Prasanta Chatterjee.
...(Interruptions). ..
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sft faFg BfeaR: W), ..(agm™)... 3R I8 SaE S 18 © ...(TaE™). .
SHRI BALBIR PUNJ: Sir, the Minister is trying to avoid the question.

MR. CHAIRMAN: You raise it by appropriate methods. This is not the way to do it. Please
go ahead.

it dfera frenR aqa<): 97, ...(AU)... FaTd $T STA19 3R 81 SYI....(HTHT)...
it GuTafar: 921, TP FaTd BT U STATd| ... (FGE). .

ot IMEN IAT: IR, ...(FALUM)... I Hal fh T Fdledl BT Ueb A ...(FGHM)...
3R BT STATd T 3MTAT 1 ..(SILT)....

it wurafe: <RIV ...(EY)... 3FR 319 39 419 BT unsatisfactory THSIT &, 1 31T AR
farRad & ST notice TIIT ...(FAL)... SR STATd misleading & AT T &, A1 3D foly gaw
procedures g -..(FIYT)... Please go ahead.

SHRI PRASANTA CHATTERJEE: Sir, the hon. Prime Minister has described the Maoist
violence as the greatest danger. Now one of his Cabinet colleagues has openly and repeatedly

said that there is no Maoist in West Bengal where Joint Operation is going on in certain areas.
Such utterance is undermining the Joint Operation.

MR. CHAIRMAN: What is your question?
SHRI PRASANTA CHATTERJEE: What is the hon. Minister’s reaction on this ?

SHRI P. CHIDAMBARAM: Sir, | cannot react to a statement attributed to a Minister and
which is published in newspapers. | can only answer questions on matters that are within
my knowledge and within the knowledge of the Ministry of Home Affairs. In the heat of political



debate in West Bengal we find that a number of statements have been made by different political
parties and different political leaders. Obviously, Sir, you will not ask me to comment upon the
correctness or otherwise of one statement or the other.

Funds for maintenance of NHs in Maharashtra

*284. SHRI Y.P. TRIVEDI : Will the Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether funds were provided for maintenance of National Highways (NHs) in
Maharashtra from 2005 to 2009;

(b) ifso, the details of funds provided, year-wise;
(c)  the amount spent from the funds provided; and
(d) ifnot, the reasons for not providing the funds?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI R.P.N. SINGH): (a) to (d) Yes, Sir. The Ministry is regularly providing funds for
maintenance of National Highways so as to keep them in traffic worthy conditions through the
State PWD/NHAI/BRO. The detalils of the funds allocated/spent from 2005 up to 30.11.2009 are
given in Statement which is laid on the Table of the House.

Statement

Details of Allocation and Utilization of Funds for maintenance and repairs of National Highways in
the State of Maharashtra

Year Amount allocated Amount utilized
(Rs. in crores) (Rs. in crores)
2005-06 64.07 62.07
2006-07 64.74 64.18
2007-08 68.14 68.14
2008-09 94.94 94.94
2009-10 84.24 43.78*

(*up to 30.11.2009)

SHRI Y.P. TRIVEDI: Sir, the figures given by the hon. Minister show a very depressing
picture. For the year, 2009-10, whereas, the funds allocated were Rs. 84.24 crores, the amount
actually utilised is only 50 per cent, that is, Rs. Rs. 43.78 crores. | would like to submit that
maintenance of Highways is as important as building it. Will the Government consider giving
stretches of Highways to private corporations to maintain them and get in return only the
advertisement value of their products as it is done in some other countries?

SHRI R.P.N. SINGH: Sir, the funds for maintenance of National Highways in the State of
Maharashtra has been allocated as Rs. 84 crores. Like in other States, this money is allocated to
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the BRO NHAI. Same is in the case of Maharashtra. It is allocated to the State PWD/BRO/NHAI.
The State Government has to decide how long it is going to take and how much money is going
to be spent by them. We have come up with suggestions to all State Governments that instead
of allocating funds for stretches of five kilometres and ten kilometres, we would like you to do it
for long stretches so that there is marked improvement in Highways which cannot be done in
small patches, but it can be done in long stretches. We have come up with suggestions. | think it
is going to be implemented and it will be taken into account from the next year.

SHRI Y.P. TRIVEDI: Does maintenance of National Highways extend only to the
maintenance of road surface or also providing breakdown services and first aid services for
accidents taking place on the Highways? Or is it only road maintenance ?

SHRI R.P.N. SINGH: Sir, as far as maintenance of roads is concerned, we have funds
allocated for this purpose. But these funds are not allocated for ambulances, or, for
accident-related things. These maintenance works are categorised under four heads. They are
Ordinary Repairs, Periodical Renewals, Special Repairs and Emergent Repairs. Under the
Ordinary Repairs, we have, for example, potholes and things like that where sealing of the road
top has to be done. Under Periodical Renewals, in respect of National Highways, which have
been developed, every four or five years, they need some overlay work on them. This is done
periodically. So, the funds are allocated towards that. Then, there is the Special Repairs head;
that is, where bridges and bigger structures damaged are repaired, we allocate funds under this
head. The last is the ‘Emergent Repairs’, where roads damaged because of floods, cyclones
and other natural calamities are repaired.

MR. CHAIRMAN: Shri Manohar Joshi.
SHRI'Y.P. TRIVEDI: Then, who will provide for ambulances and other services?
SHRI R.P.N. SINGH: That is on the national highway stretches on BOT.

SHRI MANOHAR JOSHI: Sir, | would like to know from the hon. Minister as to what
mechanism is there to know that the road is in bad condition and whether there is any
supervisory authority of the Central Government to see whether the roads are being properly
repaired. | would also like to know whether the money allocated for meeting the expenses on a
particular road, is also used for repairs on the other roads. Is the Minister aware of this ?

SHRI R.P.N. SINGH: Sir, we have officers from our Ministry, posted in every State, who
look into the works which are done and also the estimates which come from the State. But | can
understand the hon. Member’s statement that the work of repairs may not be up to the quality
which is desired. During the current financial year, the Ministry has got a sum of Rs. 1,060 crore
under Maintenance and Repairs, against our requirement of Rs. 2,500 crore. This is about 43
per cent of the requirement. We have asked for more funds as far as repairs and maintenance of
National Highways is concerned. We always keep updating and checking the progress. It is
always that the works, which are approved by our Ministry, are looked into, including the works
carried out by the State PWD.
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MR. CHAIRMAN: Before we take the next supplementary, | would like to draw the attention
of the hon. Members to the specific wordings of this question. | find from the main
supplementary, as also from other supplementaries, that we are deviating from the question and
making it a more generalised subject. The question relates to maintenance of National Highways
in Maharashtra, and | would request that supplementaries be put precisely on that. Now,
Shrimati Jaya Bachchan... (Interruptions)...

SHRI S.S. AHLUWALIA: *

MR. CHAIRMAN: This is not relevant. The concerned Minister has answered.
SHRI JESUDASU SEELAM: Sir, this should not go on record.

MR. CHAIRMAN': This will not go on record.

SHRIMATI JAYA BACHCHAN?: Sir, | am very glad that a substantial amount of money has
been given for the upkeep and maintenance of the National Highways in Maharashtra. But |
would like to know from the hon. Minister as to whether they have really supervised, or, seen
what kinds of repairs and maintenance are being done. And if you have done, when it was done.
| am sure it was not done in the last five or six years.

SHRI R.P.N. SINGH: Sir, | have already answered it. We have officers from our Ministry
stationed in all places. We keep looking at the upkeep of roads because the National Highways
are under our Ministry. We have officers who are placed in all these States. And, | would like to
tell the hon. Member that we are looking after all our roads, and we are checking them
periodically.

SHRIMATI JAYA BACHCHAN: Sir, | disagree and | am not satisfied with the Minister’s
answer.

PROF. SAIF-UD-DIN SOZ : Sir, it is a question of funding for maintenance of national
highways. Sir, | would like to put a supplementary about Jammu and Kashmir
...(Interruptions). ..

MR. CHAIRMAN: Maharashtra, please.

PROF. SAIF-UD-DIN SOZ: There is a precedent in this House. The question is about
funding. ...(Interruptions)...

Y JruTafer : <R, # 37 PeT © f o Heotae W Yo

1. AGEH WISt : 3 SRERK I8 & (b TAR STHY-HeHR H Tl 8T8l Bl Sl A4 &
.(TAYT)...

Jidn (ae aedS (sen o slei AS o A Caad pA 50 (e 1ge Ol i b
[[ (i) o oeiiiie 52 1S g S

*Not recorded.
t[Transliteration in Urdu Script]
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it FUTAf : 377y 9g R e

PROF. SAIF-UD-DIN SOZ: It is a question of funding. Therefore, | must be
permitted. ...(/nz‘errupﬁons)... There is a precedent in this House. Initially it can remain confined
to Maharashtra, but, then, this question should open up to cover the entire country.

MR. CHAIRMAN: | don’t think the practice of opening up is particularly helpful.
...(Interruptions). ..

PROF. SAIF-UD-DIN SOZ: Sir, | will briefly raise the question of Jozilla. The funding for
maintenance of national highways in Jammu and Kashmir must be augmented because one of
the national highways, /.e., Sri Nagar — Leh through Kargil... (Interruptions)...

MR. CHAIRMAN: | am afraid, | have to rule this out of order because it does not pertain to
the question.

PROF. SAIF-UD-DIN SOZ: It is the question of funding for maintenance of national
highways. ...(Interruptions)...

MR. CHAIRMAN: Please read the question.

PROF. SAIF-UD-DIN SOZ: Sir, it is about Maharashtra. That is true, but, there is a
precedent in this House. ... (Interruptions)...

SHRI SATYAVRAT CHATURVEDI: Sir, it is about a strategic part of a road which is
connecting to the border of our country. ... (Interruptions)...

MR. CHAIRMAN: | fully appreciate the point. ...(Interruptions)...

PROF. SAIF-UD-DIN SOZ: Sir, kindly listen to the question and you will appreciate it. Sir,
the question is that it was with great sacrifices that our armed forces did proud to this country
that they captured Jozilla way back in 1947. ...(Interruptions)...

MR. CHAIRMAN: Soz Saheb, my request to you...(Interruptions)...

PROF. SAIF-UD-DIN SOZ: We want a tunnel there so that it remains an all-weather road.
The people of Kargil are in difficulty. You kindly augment the funding so that we have a tunnel at
Jozilla which will bring relief to the armed forces as well as to the people of Kargil. At present,
Kargil is isolated. There is an agitation going on...(Interruptions)...

MR. CHAIRMAN: Is Jozilla in Maharashtra? ... (Interruptions)...

PROF. SAIF-UD-DIN SOZ: Jozilla is in India. ...(Interruptions)... Jozila is in India.
...(Interruptions). ..

MR. CHAIRMAN: We are discussing Maharashtra. ... (Interruptions)...
PROF. SAIF-UD-DIN SOZ: Sir, give me two minutes. ... (Interruptions)...
37 TSR Yot : TR, AT HSRTSE B 914 PR , 5 Bl 91 78] B

it [UTaf : & HaTet BT AT DR BT E, AT IR 2T Dbl A1t TE DR BT G

PROF. SAIF-UD-DIN SOZ: Sir, it was Field Marshall Thimayya. ... (Interruptions)...
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SHRI R.P.N. SINGH: Sir, the hon. Member can write me a letter regarding this issue.
...(Interruptions)...

MR. CHAIRMAN: Please write a letter and get an answer. The Minister has offered to
answer the question. ...(Interruptions)... Thank you. We go on to the next question.
...(Interruptions)...

7t dfera foheiR agac): <RA Argd, B g9 Wl Hidl ST ..(Faem™)...
N} T SATASHR: TR, BRI b AR H ... (FGETT). .

MR. CHAIRMAN: Do you have a question on Maharashtra? ...(/nterrupz‘/'ons)... Just put
one supplementary. ... (Interruptions)...

it YT STEaSHR : GUTIRT HBIGY, HERTE § Sl BTid 2l 81gdel B 3 d S8 B,
IFDT I gU AT Wb Faea 7 fs warTsg 7 RUw & forg fova= S #ivm an? s=i
a1 fopar faam &, I 9aman &, <ife favat /v ot 3fiR foer e 8, I8 ger 21 331 & e
T IR QA DI A 815 B AT &1 BT Al IR HSRTS ARPR 7 &A1 8, Iqh aR |
T fpar TR E?

SHRI R.P.N. SINGH: Sir, | have already told the House earlier that yes; | agree that there is
a great demand for upgrading and maintenance of roads.

2 TR G : WR, el & el fopan w2, w30 off fe=dl # <A <, w3l off fEw<vmdt
EERIIICICR]

MR. CHAIRMAN: That is enough. We have taken precious time on this.
...(Interruptions)...

SHRI R.P.N. SINGH: Sir, | would again read out to the hon. Member that during the current
financial year, the Ministry has got a sum of Rs. 1060 crores under maintenance and repair.
...(Interruptions). ..

it crfera fpenR agddt: #50 S SerR 1 IaT R & L (EE)..

it FUTAfY: 31T STard G <fifTg, o g # i et 72 2 ..(FauT)...
N} T AEASHR: HERTE + {1 7MY ..(FALH)...

it Ui I ST, 3179 I8 SR ...(FIHH). .

N Afera fReR Igadt: AHIIRy Heley, Ue e 931 SINMG) .. (aem)..
i} FHTARY: 3719 93 SIS Y, 79 HaTel e Y81 &1 ..(FqHT)..

SHRI LALIT KISHORE CHATURVEDI : Sir, | want to put a supplementary on this question.
..(Interruptions)...

MR. CHAIRMAN : There is no supplementary...(Interruptions)...

SHRI R.P.N. SINGH : We have already given Rs. 84.24 crores to Maharashtra.
..(Interruptions)...

37 ISR Gt /T fpe=r 217 ..(FaeH)...
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S} T STASHR: A fba1 1, T8 § Yo XE1§? ...(ag™)...
it dfera forenR agact: AR faer a1? . (agm)...

7t |HTAf: 919 G AT 39 G 91 G Ao

%7 BTN SATASH: HT (i1 7 ..(TaLTH)..

SHRI R.P.N. SINGH: We can only give the amount of money which we have with us. | have
already told you that from the Ministry, Rs. 2500 crores....(/nterrupt/ons)...

sft gpTeT SATASHR: AU ST, T8 AT SIF T8l § ...(FaeM)... b=t 6+ 7Rl off, a8
LR goTt Al S T NS 2 ...(FAYM)... What is so secret about the demand from the State?
What is so secret about it?

MR. CHAIRMAN: No, no. Let me clarify one position. Please focus on the question.
it BgTRTIOT gTfdy: ' A1 H3A ST Bl W 9 ARy L (aET). .
sft YT SIS HR: ¥R, | have asked only one question. ...(Interruptions)...

SHRI' R.P.N. SINGH: | do not have the figures. The amount of money which the
Maharashtra Government asked for the maintenance of the...(Interruptions)... | will send you
the details whatever the Maharashtra Government has asked... (Interruptions)...

st IS ATTSHR: TR, B+ 800 BRIS BUY H Y ...(FGEH)...
SHRI R.P.N. SINGH: Mr. Chairman, Sir...(Interruptions)...

st Uiy 3T 95 SISV ...(FEYM)... 3T 96 SISV ...(FEYM)... Udh e, il
..(TIHT)...

SHRI R.P.N. SINGH: As | have told you, under what heads the money can be given. We
only have Rs. 1,060 crore for all the States.

ot QUTIf : 39 S H SRR FT BT, 3T §8 S8V ....(FILH)... Why this chaos? | do
not understand. Please maintain silence for a minute. | would request the hon. Members to read
the precise wording of the question. It does not relate to the amount asked by the State
Government. ...(Interruptions)... It does not. Please read the question. ...(Interruptions)...
Please read the question. It is not correct. ... (Interruptions)...

SHRI'S.S. AHLUWALIA: Sir, no, it is not like that. ... (Interruptions)...

MR. CHAIRMAN: If any Member has the problem with the ruling, please come and see me
in the Chamber. ... (Interruptions)... | am sorry, please sit down. ... (Interruptions)...

SHRI S.S. AHLUWALIA: Sir, he has asked a specific question.

MR. CHAIRMAN: Mr. Ahluwalia, | would request those Members....(Interruptions)... Mr.
Ahluwalia, when the Chair is speaking, you know well enough what to do. ...(Interruptions)...
Please sit down, all of you. ...(Interruptions)... Please, if any Member has a problem with the
Chair’s ruling, he is welcome to come and see the Chair in the Chamber, after the Question
Hour. Now, Question No. 285.
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Decline in negative growth of exports

*285. MS. MABEL REBELLO:
DR. T. SUBBARAMI REDDY :1t

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a)  whether exports were shrinking slower at 11.4 per cent in October than in recent
months following an improved show by a number of sectors and whether his Ministry is hopeful
that position will further improve if current trend continues;

(b)  whether decline in exports which was 11.4 per cent in October is still seen as an
improvement as the fall in exports was steeper in preceding months, such as 39 per cent in May,
2009 and 13.8 per cent in September; and

(c) if so, the latest position and by when Government is confident of improving it
further?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND SHARMA): (a) to (¢) A
statement is laid on the Table of the House.

Statement

(a) to (c) Due to the significant impact of global economic slowdown and recession in our
traditional export markets in developed countries, the rate of growth of exports has been
negative since October, 2008. India’s merchandise exports from October, 2008 to October, 2009
are given in Statement-I (See below). They show that as compared to corresponding month of
the previous year, although there was a steep decline in exports in Dollar terms of 38.9 per cent
in May, 2009, the, decline was 13.8 per cent in September, 2009, which was further reduced to,
a decline of 6.6 percent in October, 2009. This progressive reduction in the decline indicates that
while the impact of global recession is still continuing on our exports, the steps taken by
Government/RBI are contributing to arresting the steep decline in exports. The Government
expects the position to improve further in the coming months.

Statement-/

Merchandise Export figures for the period October 08 to October 09)

Month 2007-08* 2008-09* * Increase(+)/

(Us $ Billion) (Us $ Billion) Decrease(-)
October 14.675 14.131 -3.7
November 12.909 11.163 -13.5
December 14.625 13.368 -8.6
January 14.889 12.869 -13.6
February 15.221 11.941 -21.5
March 17.254 12.916 -25.1

t1The question was actually asked on the floor of the House by Dr. T. Subbarami Reddy.
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Month 2008-09* * 2009-10%* * * Increase(+)/

(Us $ Biliion) (Us $ Billion) Decrease(-)
April 18.460 11.750 -36.3
May 18.687 11.418 -38.9
June 19.181 12.972 -32.4
July 19.030 13.623 -28.4
August 17.759 14.289 -19.5
September 15.789 13.608 -13.8
October 14.131 13.193 -6.6

(Source: DGCI&S)

* 2008-09 data includes exports from SEZ, whereas 2007-08 data does not include exports
from majority of SEZs.

** Revised Estimate.
*** Quick Estimates. The figures are provisional and subject to change.

DR. T. SUBBARAMI REDDY: Sir, due to the global recession, the exports have fallen down
considerably. For instance, if you compare 2008 and the current year, the decline in the month of
March is 25 per cent, then it is 36 per cent in the next month. It has gone on declining. Sir, in the
answer, the Minister has said that though there is progressive decline, he has indicated that
gradually in the last two months there is an improvement in the exports and the decline is
receding. At the same time, you said that the steps taken by the Government through RBI are
contributing in arresting the steep decline. | would like to know the details of the steps you have
taken as to how you are successful. With this, when are you going to turn positive as far as
exports are concerned ?

SHRI ANAND SHARMA: Mr. Chairman, Sir, as | have mentioned in the reply, the global
economic crisis has adversely impacted global trade. India’s exports too have been falling since
October, 2008. As per the WTO and the IMF projections, this year, there is going to be a major
contraction in the world trade—9 per cent as per the IMF and 11 per cent as per the WTO. Sir,
given this contraction, our exports to traditional destinations too have been affected, particularly
the labour intensive sectors. The Government has taken many measures, fiscal stimulus, policy
interventions and incentives, to support those sectors which have been badly hurt. And those
actions of the Government and the incentives have helped in arresting the steep decline and
reversing the trend. In May, we were falling close to 39 per cent in the negative. That was a huge
fall and a matter of grave concern. But, that has improved, and after the new foreign trade
policy, which we unveiled in August, 2009, there has been further improvement as is reflected in
the last figures—last two months which we have.
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The fall has now come to single digit, to 6.6 per cent in dollar terms. The various measures
that we have taken are — as the hon. Member wishes to know — there have been across the
board duty cuts, interest subvention of two per cent for major sectors that has been continued.
Then, we have the duty entitlement passbook scheme which has been extended up to 2010. We
have consciously gone in for the expansion and diversification of the markets given the fact that
traditional markets are shrinking, are in contraction. That is why we have identified 39 new
markets under the two schemes, 26 under the focussed market scheme and 13 under the
market linked focussed product scheme. There are 26 markets, out of which 16 are in Latin
America, 10 in Oceana and there are 13 big markets, out of which six are in Africa, two in Latin
America, South America. Then, we have two in the Pacific, two in Far East, and one in Central

Europe. If the hon. Member wishes to know, | can get that.

DR. T. SUBBARAMI REDDY': Sir, | would like to draw the attention of the hon. Minister that
in the leather goods, engineering goods, electronic goods, cotton yarn, petroleum products
etc., the exports have fallen down considerably on these following products. Are you planning to
specifically focus on giving an incentive to these sectors and achieve much more so that their

exports increase ?

SHRI ANAND SHARMA: These sectors have already been given support through the policy
interventions and also, by providing incentives; most of these are covered under the focussed
product scheme or the focussed market scheme. Handicrafts, handloom was badly hurt. Under
a special focussed product scheme, they have been given the highest incentive. We have
increased the incentives under both the schemes which | have mentioned. In the first scheme,
from two-and-ahalf per cent, we have increased it to three, and in the second in the focussed
product scheme, we have again increased the incentives. We have also asked for a sectoral
review. We have come out with a policy after having detailed discussions with the stake holders,
chambers of industry and the export councils. The sectoral reviews are presently on. We have
said that this policy is initially for two years, the new foreign trade policy, and we will have a mid-
term review after two years. But in November, we started the sectoral review, and the sectors

which need more support, the Government will be considering that.

Y I viwR we: HEley, A Al Off & SR 9 Q41 Uhid 811 § P wRa & Frfa
S AT WY 2, 98 ol o e 381 1 39 fofg 31T I8 &l © 6 IR iR Rord e 1 i
7T frg &, St W g e B1 IR e | Y g wwerd 2R o frafa § o H 2, 98
% 89 BRI TET &, dfed g1 H I BHI 3718 &, P BRI 2, SAIIY 1T B BT &
PR ¥ 7 FRART B, I8 qa A1 37281 oIdll ga-1 a1d Sil 984 A9 ©, 98 I8 © &
faid &3 A J$ gY &S &1 H TIHR RISRI TS &, O HUST & &5 H, TRl & &7 4,
TS| T AT WS BT HUMYdd I8 AT DI HUT A b 5 A5 A1 & BRI HRA &
fFrafe &3 9 o1 gY fha AT SRISTIR gu 87

st e I HRISY, A AaR F S U9 fhar €, HY S9d Y § URY § € BT o
% frea % afex St anfdras Wave &, Swat ufiga uva g9R Frafd = 1 81 e Ua a1t 9
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frata & &) oS B1 S9d flv YRT TRGR B TRE I Sl fY AT 889 81 FehdT o7 3R <1
FHA T T AT A1, g8 Q1 81 0, AT G §9 a1 P A< RS TSN © 14 G
S g e, S AR & vgel off, S forg &g ot wfsgaoft sst oot aRFRfT # dwa =&
2l

ST A PeT AT fb Seey 21311 1 BT b R fawa & =maR 4 9 ufeerd &l frrge 8 &iik
3N TH.U%. & T I8 11-12 Ufrerd &1 et 8, o ot &9 St gxae fopar, ifd a1,
Wf@]ﬁﬁﬂ'ﬁ%lW@W%@Hﬁmmﬁ?wm,ﬂﬁ@@seotorsﬁ,@@
handloom, handicrafts — I8 W fiRTae Sﬂ—é’l Gems and jewellery T B ﬂﬁw EEICRESIRIN
foreTesR ararga” | AT & HEIMI 4| Export Councils &1 TR ¥ §9 TR TSI &I T8 | A€ Fel- &
EIS] Sill export oriented sectors %, ITH ISR F fiRTIE TI’.%I SEEKED sﬂ%ﬁ statistics PT
HaATdA 8, 98 ART H ofeR (ARG | Farehs JUeh] < Aahdl §, TR 89 Sil HaHd SoIU &, 374
AH-aR 7EAT A ISR 4§ S Y 3775 oY, Foryes! aga &am oY, SAd fog #+ 81 3 Sl labour
intensive sectors &, STTdT faRIY TR TR B9 A4S & & 3R & fofT sectoral review 314 et
e 2l

SHRI TIRUCHI SIVA: Sir, while appreciating the steps taken by the Government of India and
the RBI to arrest the decline in exports, | would like to know from the hon. Minister whether there
are any other reasons for the decline in exports other than the exchange rate fluctuation. If there
are any other factors, | would like to know from the hon. Minister what steps the Government is

taking to address the situation.

SHRI ANAND SHARMA: Sir, this question is not relating to the exchange rate fluctuations. |
have already answered the reasons for which exports have fallen. For the benefit of the hon.
Member, | would like to submit that it is due to the global crisis and global situation. Our share in
the global trade, which, otherwise, is very low, has been adversely impacted. We have taken
measures. We have set targets. | can inform the august House that we hope, there will be a 15
per cent increase by 2011. We will be able to achieve a target of exports of US $ 200 billion in
merchandise goods and we also hope to double India’s exports, both in goods and services, by

2014 and our share in terms of percentage of the world trade by 2020.

SHRI P. RAJEEVE: Sir, the reply states about the steps taken by the Government of
India and the RBI. | would like to know from the hon. Minister whether any of these steps taken
by the Government is linked with a condition to protect the workmen in the export-oriented

units.

SHRI ANAND SHARMA: Sir, | have already answered this supplementary. Our concern has
been about those sectors which are labour-intensive in export-oriented units. Therefore, special
measures were taken by giving incentives and support in addition to what the hon. Finance
Minister had given in the Budget. There has been a positive outcome or impact of the measures

that have been taken which is clearly reflected in numbers.

19



Assessing performance of SEZs

*286. SHRI MANOHAR JOSHI: Will the Minister of Commerce and Industry be pleased to
state:

(a) whether Government has assessed the performance of Special Economic Zones
(SEZs) in the country;

(b) ifso, the details thereof; and
(c)  theimpact of global meltdown on the performance of SEZs in the country?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND SHARMA): (a) to (c) A
Statement is laid on the Table of the House.

Statement

(a) and (b) In terms of provisions of SEZ Act, 2005 and SEZ Rules, 2006, SEZ units are
required to submit Annual Performance Report and Developers are required to submit Quarterly
Report on their performance. These are scrutinized/monitored by the Development
Commissioners of the concerned SEZs.

(c) The impact of the economic meltdown on the performance of SEZs cannot generally
be ruled out. However, exports from the SEZ during the first two quarters of the current financial
year (2009-10) has been Rs. 89,750.75 crores as against the export of Rs. 48,838.20 crores
during the corresponding period of the financial year 2008-09, registering a growth of about
84%.

The growth registered in the SEZs in investment and employment in September, 2009 with
reference to September, 2008 has been indicated in the table below:—

September, 2008 September, 2009 Growth (%)
Investment Rs. 93,507.23 cr. Rs. 1,30,341.62 cr. 39.40
Employment 3,62,650 persons 4,18,129 persons 15.30

SHRI MANOHAR JOSHI: Sir, | would like to know from the hon. Minister whether he is
aware that the Maha Mumbai SEZ, which is promoted by M/s Reliance, had challenged the very
existence of Reliance. The company went to the Supreme Court and the Supreme Court has
ordered the withdrawal of this particular writ petition. | would like to know whether the hon.
Minister is aware as to what the company has done and whether the Government is going to ask
the company not to come back to the Government on the same issue.

SHRI ANAND SHARMA: Mr. Chairman, Sir, the hon. Member will appreciate that the
question is about the assessment of SEZs in the country and the impact of global meltdown. It is
not a company specific SEZ question. | can inform the hon. Member, as | have given in the
written reply about the status of SEZs in the country and the positive impact on India’s exports
as well as on generation of employment, that we have, in the country, 570 SEZs which were
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given approvals. Each approval is given only if the State Government has recommended and
approved. These decisions are taken by the State Governments and we have in-principle
approvals for 147 SEZs and 101 SEZs are operational. There has been a significant improvement,
both in exports and employment. The SEZs, currently, employ more than 4,18,000 people, the
exports last year were close to Rs. 1,00,000 crores from the SEZs and this year, in the first six
months, we are reaching close to Rs. 90,000 crores.

SHRI MANOHAR JOSHI: Sir, Would the Minister be able to give information to the House as
to how many SEZs exist today and how many existing SEZs have been cancelled ?

SHRI ANAND SHARMA: Mr. Chairman, Sir, | have already given this information just now
that formal approvals was given for 570 SEZs, inprinciple approval for 147 SEZs and there are 101
SEZs which are operational. | have given the details of the employment generated and the
amount earned in exports. Sir, just for the benefit of hon. Member, Shri Manohar Joshi, | would
also like to mention that there is a regular review of the functioning of the SEZs by the
Development Commissioners. All operational SEZs are required, it is mandatory, to give a
quarterly report about what is imported into the SEZs even from the domestic tariff area, what is
consumed and what are the stocks. And there are penal provisions if there is a violation of the
policy. As far as the Government of India is concerned, only the Board of Approval gives the
approval on the recommendation and on the approval of the State Governments.

SHRI RAHUL BAJAJ: Mr. Chairman, Sir, obviously, exports are a major determinant and
more the exports more the investment and employment will take place. Hence, Sir, my question
to the hon. Minister is this. Now that most of these SEZs have been established for some time
and settled down, why do not we make a requirement, | am not trying to be unfair to the SEZs
that their exports should be at least, two, three, four, five times their imports. Today, foreign
exchange neutrality is the only requirement and there could be many companies | know where
only three per cent of that is exported. So, why do not we make a tougher but a reasonable
requirement for exports to see that the country is benefited? The main purpose of these things
are exports which, in turn, lead to investment and employment.

SHRI ANAND SHARMA: Sir, the hon. Member knows about industries and SEZs; these are
export zones. So, primarily, what is manufactured, what is produced in the SEZs is meant for
exports. | have given the details of the export earnings which are very encourageable. The SEZs
also help in attracting investments and new technologies, and creating infrastructure.. Sir, it is a
matter of policy that all the SEZs have to give a bond and a legal undertaking, and within five
years, there has to be substantial foreign exchange earnings. It is part of the policy.
...(Interruptions)...

SHRI RAHUL BAJAJ: What about the foreign exchange neutrality? .. (Interruptions)..

SHRI ANAND SHARMA: No, noj; it is the positive net foreign exchange earnings; otherwise,
they attract penal provisions. Currently, 84 per cent of the turnover from the SEZs are physical
exports.

MR. CHAIRMAN: Question Hour is over.
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WRITTEN ANSWERS TO STARRED QUESTIONS
Raising funds for projects of NHAI

281. SHRI TARIQ ANWAR: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a)  whether it is a fact that in the next phase 90 projects of National Highways Authority

of India (NHAI) requires $ 3-4 billion in the next two-three years: and

(b) if so, the steps Government is taking to raise funds for the execution of these
projects?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI KAMAL NATH): (a) and
(b) National Highways Authority of India has prepared Work plan for 2009-10 which envisages
award of 122 projects of total length 11,947 km at an estimated cost of Rs. 1,00,000 crore. Under
the financing plan for National Highways Development Programme (NHDP) recommended by
the B.K. Chaturvedi Committee, NHAI would require borrowings of about Rs. 1,90,000 crore
which may be raised through Capital Gain Tax Exemption Bonds, Tax free Bonds with 10 years
maturity, Loans from insurance companies, Infrastructure Bonds, Loans from Multilateral
Agencies (World Bank and Asian Development Bank), Market Borrowing (with Government
Guarantee) and Loans from Domestic Financial Institutions (Bank).

Security implication of visa-on-arrival
*287. SHRI B.K. HARIPRASAD: Will the Minister of HOME AFFAIRS be pleased to state:

(a)  whether Government has assessed the national security implications arising out of
grant of highly disproportionate number of visa-on-arrival by Indian Immigration authorities in

recent months;

(b)  whether unlike Thailand or Indonesia, where temporary landing facility to foreign
tourists are granted only upon emergent situations like death or illness in the family, India’s
immigration rules permits visa-on-arrival; and

(c)  whether such laxity on the part of Indian immigration officials in the guise of tourism-
friendly visa procedure, is posing a threat to national security ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) and (b) It has been decided to introduce Visa-
on-Arrival scheme for tourists from five countries viz. Singapore, Finland, New Zealand,
Luxembourg and Japan on a pilot basis for a period of one year. The guidelines for the
implementation of the scheme are to be notified shortly. At present, Temporary Landing Facility
(TLF) up to a maximum period of 15 days is provided to a foreigner who arrives in India without a
Visa in an emergent situation like death/serious illness in the family. In addition, Government had
in August, 2003 made a provision for issuing Collective Landing Permits (CLPs) to foreign
tourists in groups of 4 or more sponsored by recognised/approved Indian travel agencies and
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arriving by air or sea. CLPs are granted on a written request from the travel agencies to the
Immigration Officers with full personal and passport details of the group members, itinerary; and
an assurance that no individual would be allowed to drop out from the group at any place. Due
procedure is followed by the immigration authorities before granting Temporary Landing Facility
or Collective Landing Permits.

(c¢) No instance of national security having been compromised due to issuance of
Temporary Landing Facility or Collective Landing Permits to bonafide tourists has been reported.

Political indulgence in defence procurements

*288. DR. JANARDHAN WAGHMARE:
PROF. ALKA BALRAM KSHATRIYA:

Will the Minister of DEFENCE be pleased to state:

(a)  whether the Vice-Chief of Indian Air Force (IAF) has recently stated that politics over
defence purchases impinged ‘very badly’ on the country’s military requirements;

(b) if so, to what extent statement made by IAF Vice-Chief is factually correct;

(c)  whether Government proposes to take steps to avoid political indulgence in defence

procurements/modernization; and
(d) ifso, the further reaction of Government in this regard ?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (d) Defence acquisitions are
made to meet the requirements of Armed Forces in accordance with the provisions of the
Defence Procurement Procedure (DPP) without any political consideration. The procedure
envisages a timeframe of two to three years for procurement of major weapon platforms and
systems. Given the need to streamline the procedure in the light of experience gained during its
implementation and to expedite the defence procurements, the DPP is periodically revised. The
DPP incorporates a number of provisions to ensure transparency and accountability in the

procurement process.

The Vice Chief of Air Staff had expressed his personal view during his talk at a seminar while
referring to the delays that had occurred in the past in procurement of aircraft and systems.

Financial status of cotton corporation of India
*289. SHRI MOHD. ALI KHAN : Will the Minister of TEXTILES be pleased to state:
(a) the details of the financial status of Cotton Corporation of India; and

(b)  the financial allocations made and spent by the Corporation, State-wise, especially
in Andhra Pradesh, which are running in losses ?

THE MINISTER OF TEXTILES (SHRI DAYANIDHI MARAN): (a) The Cotton Corporation of
India Ltd. (CCl) is wholly owned undertaking of the Government of India. The Authorized
Share capital is Rs. 75.00 crores and Paid up Share capital is Rs. 25.00 crores. The Corporation
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Is profit making and dividend paying undertaking of Government of India. The Profit after tax and

Dividend paid (excluding dividend tax) during last 5 years are as under:—

Sl. Financial year Profit after tax Dividend paid

No. (Rs. in crores) (Rs. in crores)

1. 2004-2005 27.04 5.41

2. 2005-2006 14.55 5.00

3. 2006-2007 15.51 5.00

4. 2007-2008 22.55 5.00

5. 2008-2009 66.78 13.41

(b)  Cotton Corporation of India is one of the nominated agencies by the Government for

undertaking Minimum Support Price operations. The Corporation has no specific financial

allocation State-wise. However, the losses suffered by the Cotton Corporation of India for having

undertaken Minimum Support Price (MSP) operations are reimbursed by Government of India.

The State wise loss under MSP operations are as follows :—

(Rs. in crore)

Sl. State 2006-2007 2008-2009
No.
1. Guijarat *-5.49 190.43
2. Andhra Pradesh 55.91 609.83
3. Maharashtra 19.86 298.91
4. Punjab -1.43 150.69
5. Rajasthan 2.79 22.68
6. Karnataka 2.80 33.65
7. Orissa 1.47 8.83
8. Madhya Pradesh 2.20 154.64
9. Haryana 0.02 28.06
10. Tamil Nadu 0.00 0.00
1. West Bengal -0.68 0.83
TOTAL: 77.47 1498.58
*Profit

Note: In the year 2007-2008 there was no MSP Loss.
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Effect of rupee appreciation on exports

1%290. SHRI RANJITSINH VIJAYSINH MOHITE-PATIL: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a)  whether it is a fact that the export of country is adversely affected after the rupee has
been strengthened in comparison to Dollar;

(b) ifso, the details thereof;

(c)  whether Government has recently made any plan to give incentives to export
companies to combat this situation; and

(d) if S0, the details thereof and if not, the reasons therefor?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND SHARMA): (a) to (d) The
Rupee appreciation does adversely affect the exporters’ earnings in Rupees. However, exports
are affected not only due to exchange rate fluctuation, but also due to a host of other factors,
including demand and supply conditions (both domestic and international) and global prices.
Monthly average Rupee/US dollar exchange rate and month-wise merchandise exports during
the period April, 2008 to October, 2009 are given in Statement (See below). It would be seen
that after depreciating significantly during, 2008-09, the Rupee has appreciated by around 7.15
per cent from April, 2009 to October, 2009.

The Government and RBI closely monitor the economic developments in the country and
internationally on a continuous basis, and need based measures are taken, from time to time,
keeping in view the financial and overall economic implications.

Statement

Table 1: The monthly average exchange rate of rupee against US dollar
during the period from April, 2008 to October, 2009

(INR/US$)
Month 2008-09 2009-10
1 2 3

April 40.0224 50.0619
May 42.1250 48.5330
June 42.8202 47.7714
July 42.8380 48.4783
August 42.9374 49.3350
September 45.5635 48.4389
October 48.6555 46.7211
November 48.9994
December 48.6345

tOriginal notice of the question was received in Hindi.
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1 2 3

January 48.8338

February 49.2611

March 51.2287
Source: RBI.

Table 2 : Monthly Merchandise Export figures (in dollar terms) for the
period April 08 to October 09 and growth over the
corresponding period previous year

Month 2008-09* * Increase(+)/ 2009-10%* * * Increase(+)/
(Us$ Bilion) Decrease(-) (Us $ Billion) Decrease(-)
over 2007-08* over 2008-09
April 18.460 63.0 11.750 -36.3
May 18.687 50.0 11.418 -38.9
June 19.181 58.5 12.972 -32.4
July 19.030 52.1 13.623 -28.4
August 17.759 40.5 14.289 -19.5
September 15.789 26.1 13.608 -13.8
October 14.131 -3.7 13.193 -6.6
November 11.163 -13.5
December 13.368 -8.6
January 12.869 -13.6
February 11.941 -21.5
March 12.916 -25.1

(Source: DGCI&S)
* 2008-09 data includes exports from SEZ, whereas 2007-08 data does not include exports
from majority of SEZs.
** Revised Estimate.
* % * Quick Estimates. The figures are provisional and subject to change.

Strengthening Disaster Management Institute, Bhopal
%291 SHRIMATI MAYA SINGH: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether any proposal with regard to strengthening of Disaster Management

tOriginal notice of the question was received in Hindi.
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Institute, Bhopal and mitigation and management of earthquake disasters is pending;
(b) ifso, when this proposal was received and the action taken on the same, so far;

(c)  whether the possibility of increase in expenditure on that work enhances due to the

long time taken in sanctioning the proposal; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) to (d) A proposal was received in this Ministry
from the Government of Madhya Pradesh during July, 2004 for strengthening the Disaster
Management Institute (DMI), Bhopal as a Centre of Excellence for mitigation and management

of Earthquake and Industrial disasters (including Remote Sensing Cell).

The above proposal could not be finalized mainly due to wide gap between demand of the
State and the provision of funding in the then guidelines of availing Central Assistance for
operation of a faculty of Disaster Management in State level Training Institutes. The additional
amount demanded by the State Government for the DMI, Bhopal from Central Government for
developing a Centre of Excellence for above mentioned disasters was Rs. 42 lakh per annum
whereas under the then prevailing Central Sector Scheme, the amount of Central Assistance
was only upto Rs. 10 lakh per annum for each Training Institute. However, during the period
2007-08 to 2011-12, the above Scheme is being continued as a Non-Plan Scheme in which the
amount of financial assistance has been raised upto Rs. 30 lakh per annum. Expenditure in
excess of the limits mentioned above will have to be met by the Institute/State Government
concerned from their own resources. This Scheme is being implemented by National Institute of
Disaster Management (NIDM). Under the present Scheme, there is a provision for developing a
few Centres of Excellence on specific type of disasters on the basis of their expertise, capacity
and infrastructure. Keeping in view the profile and activities of the DMI, Bhopal, NIDM had
sought a detailed proposal from them in June, 2009 for developing a Centre of Excellence for
Industrial and Chemical Disasters. The detailed proposal in this regard has been received by
NIDM on 07.12.2009.

Child labour

*202. SHRI RAJEEV SHUKLA: Wil the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a) the estimated number of children between the age of 5 and 17 currently working

under conditions that are considered illegal, hazardous or extremely exploitative;
(b)  whether any survey has been conducted in this regard;
(c) ifso, the details thereof; and

(d) the various steps taken by Government to combat the problem of child labour ?
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THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (a) to
(c) As per the Child Labour (Prohibition and Regulation) Act, 1986 ‘child’ means a person who
has not completed his 14th year of age. As per the 2001 Census, the number of working children
in the country was 1.26 crore of which about 12.00 lakh were engaged in the hazardous
occupations and processes. State wise details are given in Statement (See below).

(d)  Child Labour is a complex socio-economic problem, which needs sustained efforts
over a long period of time. Considering the nature and magnitude of the problem, Government is
following a sequential approach of first covering children working in hazardous
occupations/processes. Besides the enforcement of the provisions of the Child Labour
(Prohibition and Regulation) Act, 1986 Government is implementing the National Child Labour
Project (NCLP) Scheme in the country. Under the Scheme, children withdrawn from work are
enrolled in to the Special Schools where these children are provided with bridging education,
vocational training, nutrition, stipend, health care facilities etc. At present special schools are
operational in 20 States in the country.

Statement

State -wise Distribution of Working Children according to 2001
Census in the age group 5-14 years

Sl. Name of the State/UT 2001
No

1 2 3

1. Andhra Pradesh 1363339
2. Arunachal Pradesh 18482
3. Assam 351416
4. Bihar 1117500
5. Chhattisgarh 364572
6. Delhi 41899
7. Goa 4138
8. Guijarat 485530
9. Haryana 253491
10. Himachal Pradesh 107774
1. Jammu and Kashmir 175630
12. Jharkhand 407200
13. Karnataka 822615
4. Kerala 26156
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1 2 3

15. Madhya Pradesh 1065259
16. Maharashtra 764075
17. Manipur 28836
18. Meghalaya 53940
19. Mizoram 26265
20. Nagaland 45874
21. Orissa 377594
22. Punjab 177268
23. Rajasthan 1262570
24. Sikkim 16457
25.  Tamil Nadu 418801
26. Tripura 21756
27. Uttar Pradesh 1927997
28. Uttarakhand 70183
29.  West Bengal 857087
30.  Andaman and Nicobar Island 1960
31. Chandigarh 3779
32. Dadra and Nagar Haveli 4274
33.  Daman and Diu 729
34. Lakshadweep 27
35. Puducherry 1904

TOTAL: 12666377

Simplifying FDI related guidelines

*293. SHRIV. HANUMANTHA RAO:
DR. T. SUBBARAMI REDDY:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a)  whether in an attempt to ensure better understanding of Foreign Direct Investment
(FDI) related procedure amongst prospective investors, Department of Industrial Policy and
Promotion is exploring possibility of doing away with press notes released in past two decades
and instead have a single platform that specifies overseas investment rules;
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(b) if so, whether this would be done by amending provisions of press notes in FDI
rules;

(c)  whether Prime Minister had also called for simpler FDI related guidelines to attract
foreign investment into country; and

(d) if so, the other main points that have been simplified and to what extent it will invite
more FDI?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND SHARMA): (a) Yes, Sir.
FDI policy is announced vide Press Notes, as also through other circulars and regulations. There
are 176 Press Notes announcing various policies on foreign direct investment that have been
issued since 1991. Recognizing the need to place all the decisions of the Government on FDI
policy at one place, with a view to providing foreign investors a better understanding of the FDI
policy of the Government and to facilitate investment in the country, the Department of Industrial
Policy and Promotion has initiated the process of preparing a single consolidated document of
FDI policy.

(b) No, Sir. The process is only for consolidation of FDI policy contained in earlier
pronouncements. Amendments to the existing policy are not contemplated through this process
of consolidation.

(c) Yes, Sir. The Prime Minister has recently called for rationalization and simplification
of procedures so as to create an investor friendly environment.

(d) The Government’s FDI policy over a period has placed most sectors in automatic
route up to 100% participation and also opened up many sectors to facilitate investment in the
country. Thus, the Government’s decisions on FDI policy have resulted in greater FDI inflow over
the years as given under:

(Amount in US $ billion)

Financial FDI inflows Percentage DIPP’s FDI Percentage
year as per growth equity inflows growth
International
Practices

2004-05 6.05 (+) 40% 3.22 (+) 45%
2005-06 8.96 (+) 48% 5.55 (+)72%
2006-07 22.83 (+) 146% 15.73 (+)184%
2007-08* 34.36 (+)51% 24.58 (+) 56%
2008-09* 35.17 (+)2% 27.31 (+) 1%
2009-10 - - 17.65 -

(up to October)

* Provisional
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Non-completion of roads along LAC with China

*294. DR. (SHRIMATI) NAJMA A. HEPTULLA:
SHRI N.K. SINGH:

Will the Minister of DEFENCE be pleased to state:

(a)  whether Government is aware that out of 73 roads earmarked for construction along
the unresolved 4056 km Line of Actual Control (LAC) with China only 12 roads are ready;

(b) ifso, the details thereof;

(c)  the details of exact reasons identified for non-completion of several roads along LAC
with China; and

(d)  the steps taken by Government to remove various hurdles in completion of the
roads?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) and (b) There are 73 roads along
Indo-China LAC, out of which 61 are being constructed by BRO. Till date 12 such roads have
been completed. Work is in progress on 41 other roads.

(c)  Some of the reasons for delay in completing these roads are:—
(i)  Delay in obtaining forest and wild life clearance.

(i) Many roads pass through high altitude areas where working season and daily
working time is limited.

(i) Many roads pass through areas where no labour is available.

(iv)  Since jobs are locally available to labour under scheme like NREGA, labour is
hesitant to migrate to difficult areas.

(v)  Good contractors are not available in far-flung and difficult areas.

(vi)  Since many sites are in remote areas not connected by road, supply and material
have to be transported there by air.

(vii)  There is shortage of manpower with BRO.

(d) . Efforts have been made to obtain forest clearances quickly by inter-ministry
coordination as well as coordination with the State Governments.

. Procurement procedure of BRO for purchase of equipment has been
simplified.

. Cooperation of State Governments of Jharkhand and Orissa has been solicited
for recruitment of migrant labour from these States.

. Permission for outsourcing air effort has been granted.

. A scheme of providing incentives to the contractor to work in these difficult
areas is being formulated.
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. Manpower resources in these project areas have been increased by creating
118 units in the region along with 5 new task forces and 9 road construction
companies.

. Additional recruitment of manpower with BRO is also being made through
UPSC and General Reserve Engineering Force Centre.

Extortion activities carried out by militant outfits in North East
*¥295 SHRI SILVIUS CONDPAN: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether his Ministry is aware of the extortion activities carried out by
militants/terrorists in the north eastern region as a result of which there is draining out of national

exchequer meant for the development of north eastern region;

(b) if so, what steps have been taken to stop this pilferage of national funds meant for
development of States; and

(c) whether any steps have been taken by Government on the basis of investigation by
National Investigation Agency so far?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) to (c) Development funds under various
programmes are released to the State Governments concerned, who are responsible for
implementation. Some inputs indicate that militant groups are resorting to extortion and
siphoning of funds of some of the developmental schemes.

Whenever specific cases in respect of such activities are reported, cases are registered and
other counter-measures and action, as necessary, are taken. Concerted efforts are being made
by the State Governments in the region to counter the activities of the groups and misguided
elements, who have been indulging in violence and extortion etc., and to create an atmosphere
of peace and normalcy. The Central Government is supplementing their efforts through various
measures such as deployment of additional Central Security Forces for carrying out intensive
counter insurgency operations and providing security for vulnerable installations and projects,
based on threat assessments; sharing of intelligence; financial assistance for strengthening of
the local Police Forces and intelligence agencies under the Police Modernization Scheme;
assistance for strengthening various aspects of security apparatus and other aspects of anti-
militancy operations by way of reimbursement of Security Related Expenditure; raising of
additional Forces in the form of India Reserve Battalions; etc. The Central Government is
maintaining close and continuous coordination with the State Governments in the region with a

view to periodically review the situation and take further steps, as may be necessary.

The National Investigation Agency (NIA) has completed its investigations and submitted a
charge sheet in the matter of siphoning of developmental funds meant for North Cachar Hills

Autonomous Council, Assam to the militant outfit Dima Halam Daogah (Joel faction).
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Part-time job by IAF personnel
*296. SHRI BHARATKUMAR RAUT: Will the Minister of DEFENCE be pleased to state:

(a)  whether Indian Air Force (IAF) has received information that its officers and other
personnel are engaging themselves in part-time jobs/private enterprises that has caused severe
threat to the national security; and

(b) is so, whether his Ministry has taken any action against the erring IAF officers and
personnel ?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) and (b) A few complaints have
been received by Air Force regarding its personnel engaging themselves in private business.
Indian Air Force has examined the complaints and found that none of the cases cause any threat
to national security.

In each case action has been taken by the Indian Air Force as per laid down procedure.
EGM to fast track road projects

*297. SHRI VIJAY JAWAHARLAL DARDA:
DR. T. SUBBARAMI REDDY:

Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a)  whether Prime Minister has constituted an Empowered Group of Ministers to fast
track infrastructure projects, especially in road sector;

(b) if so, whether it will look into the ironing out of all inter-ministerial issues related
to financing of infrastructure projects, especially those related to banks and Reserve Bank of
India;

(c)  whether with a national target to build 20 kms. of roads a day, the setting up of such
a group by Government was an urgent need; and

(d) if so, by when this group will give final recommendations and by when the work on
the projects is likely to start?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI KAMAL NATH) : (a) While
accepting the recommendations of B.K. Chaturvedi Committee Report on NHDP, Government
has approved setting up of an Empowered Group of Ministers (EGOM) comprising Finance
Minister, Minister for Road Transport and Highways and Deputy Chairman Planning
Commission.

(b)  The EGOM has been set up to consider the financing plan for NHDP for 2010-11
onwards for further action, including such changes to the work plan as may become necessary.
The EGOM will also consider and take decision on all issues where there is no unanimity in
committees at the level of officers and which do not require approval of the Cabinet/CCl.
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(c) EGOM was set up by the Government with a view to resolve the procedural and
financial impediments to the implementation of National Highways Development Project (NHDP)
and improve the road sector infrastructure expeditiously.

(d) EGOM s likely to deliberate on the Financing Plan for NHDP, including such changes
to the work plan, as may become necessary and complete its task at the earliest. There is no
fixed time frame for the EGOM for giving its recommendations. As per the Work Plan for 2009~
10, the work is already going on in full swing and for the year 2010-11 onwards, once the
Financing Plan is finalized by EGOM, all the necessary activities such as preparation of the
Feasibility report, Detailed Project Report (DPR) etc. shall be finalized to arrive at the Work
Plans for future much before the beginning of the next Financial Year.

Road linkages for DMIC

*208. SHRI KANJIBHAI PATEL :
SHRI BHARATSINH PRABHATSINH PARMAR:

Will the MINISTER OF COMMERCE AND INDUSTRY be pleased to state :

(a)  whether Government has taken decision to develop road linkages for Delhi Mumbai
Industrial Corridor (DMIC) along the proposed Dedicated Freight Corridor (DFC) of the
Railways;

(b) ifso, the details thereof;

(c) whether Government of Gujarat has also submitted a proposal for the development
of various infrastructure linkages for overall development of DMIC; and

(d) ifso, the present status of the proposal?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND SHARMA): (a) and (b)
The Government of India accorded ‘in-principle’ approval to the Delhi-Mumbai Industrial
Corridor (DMIC) project outline in August, 2007 covering the States of Uttar Pradesh, Haryana,
Rajasthan, Madhya Pradesh, Gujarat and Maharashtra. The project envisages /nter-alia Project
Development Work for implementation through Public Private Partnership of world class
infrastructure in the region including road transport connectivity. A Special Purpose Vehicle
named DMIC Development Corporation (DMICDC) was incorporated in January, 2008 and the
Corporation has appointed an International Consultant for preparation of Detailed Perspective
Plan for overall DMIC Region with pre-feasibility studies which includes road linkages to be
developed in the region. DMICDC has also awarded the work of preparation of Development
Plan of Ahmedabad-Dholera Investment Region in Gujarat, Pitampura-Dhar-Mhow Investment
Region in Madhya Pradesh and Manesar-Bawal Investment Region in Haryana. The Process for
taking up the Development Plan for Investment Regions in Rajasthan and Maharashtra have also
been initiated. A Total of 24 early bird infrastructure projects have also been finalized - four each
for the states Sf Gujarat, Madhya Pradesh and Haryana, seven for Maharashtra and five for
Rajasthan.

34



(c) Yes,Sir.

(d) DMICDC has appointed an International Consultant in October, 2008 for preparation
of Development Plan for the identified Investment Region (IR) in the State of Gujarat. The final
report on Concept Plan of this IR after incorporating the suggestions of the State Government
have been received by DMICDC.

Revised proposal of Gujarat for coastal security

*299. SHRI VIJAYKUMAR RUPANI: Will the Minister of HOME AFFAIRS be pleased to
state:

(a)  what was the original proposal of Government of Gujarat regarding coastal security
scheme;

(b)  the amount and items sanctioned by Government;

(c)  whether any revised proposal to upgrade additional coastal police stations and also
sanction of additional amount for coastal security has been received; and

(d)  the details of amount spent during 2008-09 for coastal security ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME  AFFAIRS
(SHRI' MULLAPPALLY RAMACHANDRAN): (a) Government of Gujarat had submitted a
perspective plan for the State for Coastal Security Scheme on 30th May, 2005 for an amount of
Rs. 321.71 crore, which included Rs. 249.61 crore for non-recurring expenses for setting up 10
new coastal police stations, upgradation of 39 existing police stations, setting up 46 out posts
and 25 check posts, erection of 90 watch towers, 53 camels, Fishermen Watch Group and
Sagar Rakshak Dal, and also Rs. 72.10 crore for recurring expenses.

(b) Total amount of Rs. 5842.60 lakh was approved for Gujarat under the Coastal
Security Scheme for setting up 10 coastal police stations, 25 check-posts and 46 out-posts,
equipped with 20 jeeps, 101 motorcycles, 20 boats of 12 Tonnes and 10 boats of 5 Tonnes, as
well as lump-sum assistance at the rate of Rs.10 lakh per coastal police station.

Out of the approved outlay of Rs. 5842.60 lakh for Gujarat, the amount of Rs. 842.60 lakh
pertained to the approved Coastal Police Station, check posts, out posts, vessels, boats etc.
which has been released in full to the State. The remaining amount pertains to the cost of
interceptor boats which are being procured centrally.

Guijarat has operationalised all ten approved Coastal Police Stations and construction work
is complete in nine of these. Further, out of the 20 boats of 12 Ton and 10 boats of 5 Ton
approved for Gujarat under the Scheme, a total of 8 boats (5 boats of 12 Ton and 3 boats of 5
Ton) have been delivered to the State.

(c)  Yes, Sir. A proposal from Government of Gujarat was received In 2006-07 for
upgrading 40 police stations. But the proposal could not be considered as the ongoing Coastal
Security Scheme, which is under implementation since 2005-06, was approved for five years and
any such proposal could be considered only at the time of review at the end of the period. The
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State Government was informed accordingly. Moreover, Government of Gujarat has also sent a
proposal for additional 12 coastal police stations, 17 out-posts and vessels to be incorporated in
the proposed Phase-ll of Coastal Security Scheme.

(d)  The details of the amounts released during 2008-09 under the Coastal Security
Scheme are given below :—
(Rs. in lakh)

Sl. Name of State/UT Total release of funds

No.

1. Goa 20.00

2. Tamil Nadu 337.80

3. Andhra Pradesh 74.10

4. Lakshadweep 75.80

5. Daman and Diu 10.20

6. Training charges to Coast Guard 31.58

7. Payments for Boats 5316.40
GRAND TOTAL 5865.88

Opposition to Marble Import Policy, 2008

+%300. SHRI LALIT KISHORE CHATURVEDI: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) what is the basis of being in existence prior to March 2001, in deciding the
parameters for obtaining licence under Marble Import Policy Circular No. 13 issued in June,
2008;

(b) the basis for fixing sales cap of rupees one crore in each of the last three years;

(c) whether it is a fact that this policy runs counter to new enterprise and will entail
closure of 1200 gangsaw machines in Rajasthan;

(d) whether this circular is being opposed by marble businessmen every where; and
(e) by when it would be amended by Government?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND SHARMA): (a) to (&) In
2008, a dual Policy was in operation, allowing import entitlement to two categories (/'.e., the
erstwhile Special Import Licence (SIL) category marble importers, and the ‘domestic
prooessors’). The criteria of processing unit being in operation prior to March, 2001 was
stipulated in the Policy for domestic processors (.e., Policy Circular No. 13 of 2008), so as to
maintain uniformity with the condition stipulated under the separate policy for SIL category

tOriginal notice of the question was received in Hindi.
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importers. The criteria of minimum turnover of Rupees one crore in each of the last three years
was stipulated based on the recommendations of an Inter-ministerial Committee which had felt
that small units would not have the capability to import rough marble blocks/slabs directly on
their own.

The dual Policy of 2008 has been superseded and amended by a new unified Policy based
on a uniform single set of criteria, announced vide Policy Circular No. 12 dated 23rd October,
2009. The new Policy not only permits inclusion of new units every year, but also ensures
uniformity in allocation for a large number of domestic processors having capability to import
themselves and process rough marble blocks/slabs.

Inclusion of domestic processors for the eligibility for import of rough marble blocks/slabs
was appreciated by the trade, as well as the Government of Rajasthan.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Acquiring mining rights of Ramandurg iron ore by MMTC

2152. SHRI S.S. AHLUWALIA: Will the Minister of COMMERCE AND INDUSTRY be pleased
to state:

(a) whether it is a fact that Mineral and Metal Trading Corporation (MMTC) has
acquired mining rights pertaining to Ramandurg iron ore mine in Bellary district, Karnataka;

(b) if so, the salient details of Ramandurg mine indicating its estimated reserve, terms
and conditions of acquisition etc.;

(c) the details of the process which culminated into MMTC’s obtaining grant of the
mining right and objective behind the acquisition;

(d)  whether MMTC acquired any other iron mines preceding Ramandurg; and
(e) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) No, Sir.

(b)  Does not arise.
(c) Does not arise.
(d) No,Sir.
(e) Does not arise.
Subsidising bio-fuel production by industrialised countries

2153. SHRIMATI SYEDA ANWARA TAIMUR:
SHRI VIJAY JAWAHARLAL DARDA:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether industrialised countries are spending a gigantic amount of nearly
$15 billion on subsidies for bio-fuel raw-material cultivation or meeting the requirements of bio-
diesel derived from palm oil, etc.; and
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(b)  whether we are seriously taking up this issue of subsidising bio-fuel or bio-diesel
production in international forums like G-20, WTO and other similar organizations so that global
food prices are not unduly increased and interests of underdeveloped and developing nations
are not jeopardized ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) As per a report published by Oxfam
International in June 2008, rich countries spent upto $15 billion in the previous year supporting
bio-fuels.

A substantial reduction in trade-distorting domestic support (subsidies) for agriculture is a
key part of the mandate of the Doha Round of trade negotiations in the World Trade Organisation
(WTO). India is a member of the G-20 group of developing countries working towards ambitious
reforms of agriculture in developed countries with some flexibility for developing countries. India
is working closely with the G-20 to keep up pressure on developed countries to seek effective
cuts in their Overall Trade-distorting Domestic Support and to bring about effective disciplines in
domestic support.

Bilateral trade relations between India and China

12154. SHRI ANIL MADHAV DAVE:
SHRI BALAVANT AL/AS BAL APTE:
SHRI SHREEGOPAL VYAS:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a)  whether India and China have recently evolved any mechanism to solve the issues
related to bilateral trade between both the countries;

(b) if so0, the details thereof;

(c)  whether Government has taken any steps to deal with the effects of global recession
by strengthening the bilateral trade and by bringing the diversity in exports between both the
countries;

(d) ifso, the details thereof; and

(e) the measures being taken by Government to make normal trade relations between
both the countries and the outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (e) India has several bilateral dialogue
mechanisms with China including the Joint Group on Economic Relations, Trade, Science and
Technology (JEG) at Ministerial level and Joint Working Group on Trade at Joint Secretary level.
China has become the largest trading partner of India. Both India and China have regular
interactions to discuss trade related issues. The Chinese Vice-Minister of Commerce Mr. Gao
Hucheng visited India in October, 2008 and another Chinese Vice-Minister of Commerce Mr.
Zhong Shan visited India in March, 2009. Commerce and Industry Minister also met Chinese
Commerce Minister in 2009 and discussed trade related issues. Government is pursuing with
Chinese side greater market access as also undertaking trade promotion activities for our
products such as agricultural products, basmati rice and pharmaceuticals. Indian companies

tOriginal notice of the question was received in Hindi.
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have also participated in trade fairs in China to enhance awareness about Indian products. The
first meeting of India-China Trade Remedies Cooperation Mechanism was held on 19th June,
2009 in Beijing. The purpose of the meeting was to have an exchange of views and to better
understand each other’s practices including investigation procedures.

Meeting between India and US under Trade Policy Forum

12155. SHRI RAVI SHANKAR PRASAD:
SHRI RAJ MOHINDER SINGH MAJITHA:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a)  whether it is a fact that recently a meeting was held between India and USA under
Trade Policy Forum;

(b) if so, the suggestions given by USA to India in the said meeting;

(©) India’s reaction on these suggestions and the details of suggestions accepted;
(d)  whether India also gave some suggestions in the meeting; and

(e) ifso, the details thereof and the details of suggestions accepted by US?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (e) India-US Trade Policy Forum meeting, co-
chaired by Shri Anand Sharma, Minister of Commerce and Industry on Indian side and
Ambassador Ron Kirk, United States Trade Representative on US side, was held at New Delhi
on 26.10.2009. During the meeting both sides agreed to-continue their dialogue to boost
bilateral trade under five Focus Groups: Agriculture, Innovation and Creativity, Investment,
Services and Tariff and Non-Tariff Barriers.

No consensus in meetings of WTO members

12156. SHRI RAJ MOHINDER SINGH MAJITHA:
SHRI SHIVANAND TIWARI:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether it is a fact that the meetings of WTO members during the last many years
have been concluding without reaching any consensus;

(b) ifso, the reasons therefor;
(c)  the majorissues discussed in these meetings; and

(d) the details of the opinions expressed by developed and developing countries on
these issues?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) The Doha Round of trade negotiations at the
World Trade Organisation. (WTO), which began in 2001, is still underway.

(b)  Inthe WTO, decisions on any issue are taken on the basis of consensus amongst all
its Members, which number 153 at present. The process of negotiation amongst 1563 members is

tOriginal notice of the question was received in Hindi.
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often a cumbersome one. While the years 2007 to 2009 have seen intensive discussions in the
WTO and progress achieved on several complex subjects, differences still persist in many areas.

(c)  The negotiations cover several areas such as agriculture, market access for non-
agricultural products, Trade-related intellectual property rights, rules (covering antidumping and
subsidies ), trade facilitation etc. The conduct, conclusion and entry into force of the outcome of
the negotiations are parts of a single undertaking, /.e. “nothing is agreed until everything is
agreed”.

(d) In the negotiations, developing countries are seeking an ambitious, balanced and
development — oriented outcome that would include adequate and appropriate Special and
Differential Treatment (S&DT) to, inter alia, safeguard their food, livelihood security and rural
development needs and to protect their sensitive industrial tariff lines. Developed countries too
have both their defensive and offensive concerns. They are seeking greater market access into
developing countries while safeguarding their domestic support programmes and sensitive tariff
lines. The challenge in the negotiations is to balance various interests in order to arrive at an
outcome that would be agreed to by all Members.

SEZs notified in Andhra Pradesh

2157. SHRINANDAMURI HARIKRISHNA:
SHRI'M.V. MYSURA REDDY:
SHRI PENUMALLI MADHU

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a)  whether it is true that Andhra Pradesh is having the highest number (68) of notified
SEZs in the country;

(b) ifso, the sector-wise details thereof;
(c) the number of formal approvals given for setting up of SEZs in the country;
(d)  the progress of 68 SEZs notified and by when they will become fully operational;

(e)  whether it is a fact that nearly 10,000 hectares of area in Andhra Pradesh has been
notified; and

(f) if so, how much land has so far been acquired for SEZs, SEZ-wise and
sector-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) The list of notified SEZs in the State of
Andhra Pradesh alongwith sector and land is given in Statement (See below).

(c) 570 SEZs have been formally approved as on date.

(d)  Of 73 notified SEZs in the State of Andhra Pradesh, 19 are already exporting.
Besides, Visakhapatnam SEZ as set up the Central Government is also operational.

(e) and (f) Land being State subject, land for SEZs is acquired as per the rules and
procedure followed by the State.
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Statement

List of Special Economic Zones notified in the Andhra Pradesh (as on 4.12.2009 )

Sl. Name of the Developer Location Type Area (hectares)

No.

1 2 3 4 5

1. Divi’s Laboratories Limited Chippada Village, Visakhapatnam, Andhra Pradesh Pharmaceuticals 105.495

2. WIPRO Limited Ranga Reddy District, Hyderabad, Andhra Pradesh Information 6.48

Technology

3. Apache SEZ Development India Mandal Tada, Nellore District, Andhra Pradesh Footwear 126.9
Private Limited

4. L&T Phoenix Info Parks Private Serilingampally Mandal, Ranga Reddy District, Andhra IT/ITES 10
Limited Pradesh

5. Hyderabad Gems SEZ Limited Maheshwaram Mandal, Ranga Reddy District, Andhra Gems and 80.93

Pradesh Jewellery

6. Satyam Computers Services Bahadurpally Village, Ranga Reddy District, Hyderabad, IT/ITES 10.5
Limited Andhra Pradesh

7. Satyam Computers Services Hiotec City, Madhapur, District Hyderabad, Andhra IT/ITES 12
Limited Pradesh

8. Sundew Properties Private Limited Madhapur, Ranga Reddy District, Hyderabad, Andhra IT/ITES 16.29

(previously K. Raheja IT Park
(Hyderabad) Private Limited)

Pradesh
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1 2 3 4 5
9. CMC Limited Ranga Reddy District, Hyderabad, Andhra Pradesh IT/ITES 20.59
10. Sanghi SEZ Private Limited Rangareddy District, Andhra Pradesh IT/ITES 202.4
11.  Whitefield Paper Mills Limited Tallapudi Mandal, West godavari District, Andhra Writing and printing 109.81
Pradesh paper mill
12. Andhra Pradesh Industrial Madhurawada Village, Visakhapatnam Rural Mandal, IT/ITES 36
Infrastructural Corporation Limited Andhra Pradesh
13. Hetro Infrastructure Private Limited N. Narsapuram Village, Ch. Lakshmipuram Village, Pharmaceuticals 100.28
Pajayyapeta Village, Nakkapalli Mandal, Visakhapatnam
District, Andhra Pradesh
14. FAB City SPV (India) Limited Village Srinagar and Ravirayal, Mahewhwaram Mandal, Manufacturing and 120.06
Ranga Reddy District, Andhra Pradesh developing of
semiconductor facility
with Free Trade and
Warehousing Zone
15. Andhra Pradesh Industrial Kesarapalli Village, Gannavaram Mandal, Krishna District, ITES 12
Infrastructural Corporation Limited Andhra Pradesh
16. Brandix India Apparel City Private Atchutapuram Mandal, Visakhapatnam District, in the Textile 404.7
Limited State of Andhra Pradesh
17. Lanco Hills Technology Park Manikonda Village, Rajendranagar Mandal, Ranga Reddy IT/ITES 1.77
Private Limited District in the State of Andhra Pradesh
18. Indu Techzone Private Limited Kancha Imarat, Raviriyal Village, Maheshwaram Mandal, IT/ITES 60.7

Ranga Reddy District, Andhra Pradesh
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20.

21.

22.

23.

24.

25.

26.

27.

28.

29.

Emaar Hills Township Private
Limited

Brahmani Infratech Private Limited

M/s Andhra Pradesh Industrial
Infrastructure Corporation Limited

M/s Andhra Pradesh Industrial
Infrastructure Corporation Limited

Maytas Enterprises SEZ Private
Limited

Kakinada SEZ Private Limited

M/s Andhra Pradesh Industrial
Infrastructure Corporation Limited

DLF Commercial Developers
Limited

Ramky Pharma City (India) Private
Limited

Topnotch Infrastructure Limited

DivyaSree NSL Infrastructure
Private Limited

Manikonda Village, Rajendranagar Mandal, Ranga Reddy
District in the State of Andhra Pradesh

Mamidipalli Village, Saroornagar Mandal, Ranga Reddy
District, Andhra Pradesh

Madhurwada, Visakhapatnam, Andhra Pradesh

Atchutapuram, Visakhapatnam, Andhra Pradesh

Gopanaplly Village, Serilingampally Mandal, Ranga Reddy
District, Andhra Pradesh

Ramanakkapeta and A.V. Nagaram Villages, East Godavari
District, Kakinada, Andhra Pradesh

Nanakramguda Vilage, Seriingampali Mandal, Ranga Reddy
District, Andhra Pradesh

Gachibowli Village, Shirlingampalli Manda, Ranga Reddy
District

E-Bonangi Villages, Parawada Mandal, Visakhapatnam
District, Andhra Pradesh

IDA Uppal Industrial Development Area, Hyderabad,
Andhra Pradesh

Raidurga Village, Serilingampalli Mandal, Ranga Reddy
District, Hyderabad, Andhra Pradesh

IT/ITES

IT/ITES

IT/ITES

Multi product

IT/ITES

Multi product

IT/ITES

IT/ITES

Pharmaceuticals

IT/ITES

IT/ITES

10.33

60.7

2206.03

15.96

1035.6688

20.53

10.617

247.39

14.5

10.52
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1 2 3 4 5
30. J.T. Holdings Private Limited Imarat Kancha, Raviriyal Village, Himarath Taluka, IT/ITES 28.33
Maheshwaram Mandal, Ranga Reddy District, Andhra
Pradesh
31. Rudradev Infopark Private Limited Kistapur Village, Chevella Mandal Ranga Reddy District, IT/ITES 12.25
(RIPL) Andhra Pradesh
32. M/s Satyam Computer Services Thotlakonda, Visakhapatnam IT/ITES 20
Limited
33. Stargaze Properties Private Limited Kancha Imarath, Maheswaram (I\/I), District Ranga Reddy, IT/ITES/Electronic 68.96
Andhra Pradesh Hardware
34. Serene Properties Private Limited Pocharam, Hayathnagar Taluka, Ghatkesar Mandal Ranga IT/ITES 26.895
Reddy District Hyderabad, Andhra Pradesh
35. Mahaveer Skyscrapers Limited Chevella, Besides Faraha Engineering College, Ranga IT/ITES 22.78
Reddy, Andhra Pradesh
36. Neogen Properties Private Limited Thumkunta and Gollapuram Village, Hindupur Mandal, Apparel Sector 141.65
Anantpur District, Andhra Pradesh
37. Information Technology and Sy. No. 239/240 (P), Kokapet Village, Serilingampalli IT/ITES 47.6
Communications (IT&C) Mandal, RR District, Andhra Pradesh
Department — Hyderabad Urban
Development Authority (HUDA)
38. Andhra Pradesh Industrial Rajapur and Pollepally Village, Balangar and Jedcharla Pharmaceutical 101.17

Infrastructure Corporation Limited
(APIIC)

Mandal, Mahaboobnagar District, Andhra Pradesh
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39.

40.

41.

42.

43.

44.

45.

46.

47.

48.

Maytas Ventures SEZ Private
Limited

Maytas Hill County SEZ Private
Limited

Andhra Pradesh Industrial
Infrastructure Corporation Limited
(APIIC)

Andhra Pradesh Industrial
Infrastructure Corporation

Lahari Infrastructure Limited

V.R. Enterprises

Navayuga Legala Estates Private
Limited

Sri City Private Limited (earlier
Satyavedu Reserve Infracity
Private Limited)

VGTM Urgan Development
Authority

Mas Fabric Park (India) Private
Limited

Gundla Pochampalli Village, Medchal Mandal, Ranga
Reddy District, Andhra Pradesh

Bachupally Village, Quthbullapur Mandal, Ranga Reddy
District, Andhra Pradesh

Karkapatla Village, Mulugu Mandal, Medak District,
Andhra Pradesh

Maheshwaram Mandal, Ranga Reddy District, Andhra
Pradesh

Kondalal and Bhulkapur villages, Shankarpally Mandal,
Ranga Reddy District, Andhra Pradesh

Ananthasagar Village, Hasanparthy Mandal, Warangal,
District, Andhra Pradesh

Serilingampally village, Srilingampally Mandal, Ranga
Reddy District, Andhra Pradesh

Chengambakkam, Appaiahpalem, Gollavaripalem,
Mallavaripalyam, Aroor, Moporapalle villages at
Satyavedu and Vardayya Palem, Mandals, Andhra
Pradesh

Nowluru Village, Mangalagiri Mandal, Guntur District,
Andhra Pradesh

Chintavaram Village, Chillakru Mandal, Nellore District,
Andhra Pradesh

IT/ITES

IT/ITES

Bio-technology

Electronics

Hardware

Services Sector

IT/ITES

IT/ITES

Multi Product

IT/ITES

Textile and
apparel

14.15

29.87

40.47

m

108.49

10.12

10.218

1637.622

16.44

229.29
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1 2 3 4 5
49. WIPRO Limited Goapnpally and Vattinagulapally Villages, Serilingampally IT/ITES 40.88
Mandal Ranga Reddy District, Andhra Pradesh

50. Andhra Pradesh Industrial Madikonda Village, Hanamakonda Mandal, Warangal IT/ITES 14.5
Infrastructure Corporation Limited District, Andhra Pradesh
(APIIC)

51. Parry Infrastructure Company Vakalapudi Village, Kakinada Rural Mandal, Kakinada, Food Processing 101.12
Private Limited Andhra Pradesh

52. Andhra Pradesh Industrial Sarpavaram Village, Kakinada Rural East Godavari District, IT/ITES 10.413
Infrastructure Corporation Limited Andhra Pradesh

53. Andhra Pradesh Industrial Kurukalva Village, Renigunta Mandal, Tirupati Division, IT/ITES 32.51
Infrastructure Corporation Chittor District, Andhra Pradesh

54. Andhra Pradesh Industrial Putlampalli Village, Cuddapah Mandal, Cuddapah District, IT/ITES 21.36
Infrastructure Corporation Andhra Pradesh

55. Genpact India Business Jawaharnagar Village, Shameerpet Mandal, Ranga Reddy IT/ITES 20.234
Processing Private Limited District, Hyderabad, Andhra Pradesh

56. Cognizant Technology Solutions Survey No. 255, Adibatla Village, Ibrahimpatnam Mandal, IT/ITES 16.19
India Private Limited Ranga Reddy District, Andhra Pradesh

57. Infosys Technology Limited Pocharam Village, Ghatkesar Mandal, Ranga Reddy IT 60.94

District, Andhra Pradesh
58. Andhra Pradesh Industrial Aditya Nagar, Adhibatla Village, Ibrahimpatnam Mandal, Aerospace and 101.17

Infrastructure Corporation Limited

Ranga Reddy District, Andhra Pradesh
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59.

60.

61.

62.

63

64.

65.

66.

67.

68.

Vivo Bio Tech Limited

Tata Consultancy Services
Limited

Andhra Pradesh Industrial
Infrastructure Corporation Limited

Raagamayuri Builders Private
Limited

S2Tech.com India Private Limited

Rassai Properties and Industries
Limited

APIIC

Dr. Reedy’s Laboratories Limited

Bhartiya International SEZ Limited

Anrak Aluminium Limited

Pregnapur Village, Gajwel Mandal, Medak District,
Andhra Pradesh

Adibatla village, Ibrahimpatnam Mandal, Ranga Reddy
District, Andhra Pradesh

Villages Dawarkapuram and Palepolam, Mandals-Naidupet
and Pellakuru, District-Nellore, Andhra Pradesh

Village Tadakanapalli, Rural Kurnool District, Andhra
Pradesh

Village and Mandal Kandukur, District Ranga Reddy,
Andhra Pradesh

Villages Parigi and Serikolum, Mandal Parigi, Ananthapur
District, Andhra Pradesh

Gambheeram Village, Andhra Pradesh

Village Lingampally and Melasangam, Mandal Munipally,
District Medak, Andhra Pradesh

Nellore, Andhra Pradesh

APIIC Industrial Park, Village G. Koduru, Mandal
Makavarapallem, District Visakhapatnam, Andhra Pradesh

Biotech

IT/ITES

Multi Product

IT/ITES

IT/ITES, Electrical
Hardware

Multi-services

IT/ITES

Pharmaceuticals

Leather sector

Alumina/Aluminium
refining, smelting,
associated
processes,
products and
raw material

10.926512

30.35175

1032.27

12.15

10.0964

366.409

20.76

103

101.37

113.69159
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69. Andhra Pradesh Industrial Villages Ratchumarripalli, Peddarangapuram and Biotechnology 31.99
Infrastructural Corporation Limited Venkatampalli, Mandal Pulivendula, District Kadapa,
(APIIC) Andhra Pradesh

70. Andhra Pradesh Industrial Village Annangi and Bodduvanipalem, Mandals Building Products 106.46
Infrastructural Corporation Maddipadu and Korispadu, District Prakasham, Andhra
Limited (APIIC) Pradesh

71. Andhra Pradesh Industrial Genome Valley, Village Lalgadi Malakpet, Mandal Biotechnology 20.44
Infrastructural Corporation Shameerpet, District Reddy, Andhra Pradesh.
Limited (APIIC)

72. GMR Hyderabad International Village Mamidipally, District Ranga Reddy, Andhra Aviation 101.92
Airport Limited Pradesh

73. Dr. Reddy’s Laboratories Village Devunipalavalasa, Mandal Ranasthalam, District Pharmaceutical 100.37

Limited

Srikakulam, Andhra Pradesh
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Employment provided by SEZs

2158. SHRI PENUMALLI MADHU:
SHRIM.V. MYSURA REDDY:
SHRI NANDAMURI HARIKRISHNA:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) the details of assurance given by various promoters of SEZs for providing
employment at the time of getting approval, State-wise and SEZ-wise;

(b)  the details of employment generated in various SEZs as per the agreement entered
into with the Government;

(c) whether any action his Ministry has taken or proposed to take against the promoters
who have failed to provide employment as assured by them;

(d) ifso, the details thereof; and
(e) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (e) The details of employment in SEZs are as
under:—

Employment Incremental Total
(As on 30th September, 2009) Employment Employment
(in persons) (in persons)
SEZs Notified under the Act 2,114,724 2,14,724
State/Pvt. SEZs set up before 2006 48,508 60,976
Central Government SEZs 20,193 1,42,429
TOTAL: 2,83,425 4,18,129

In terms of Rule 6 of the SEZ Rules, validity of approval is for a period of three years within
which time effective steps are to be taken by the developer to implement the approved proposal.
On a request received from the developer, the Board of Approval can extend the validity period
upto two years.

Action against developers of SEZs for delay in completion of projects

2159. SHRI PENUMALLI MADHU:
SHRI M.V. MYSURA REDDY:
SHRI NANDAMURI HARIKRISHNA:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:
(a)  the volume of land allotted to SEZs in the country, SEZ-wise and State-wise;

(b) the amount of land acquired from farmers, SEZ-wise and State-wise;

49



(c)  the action taken on the developers of SEZs who have acquired land but not started
operations and delayed in completing the projects, SEZ-wise and State-wise;

(d)  whether there is any proposal before Government to give direction to State
Governments not to acquire land for SEZ, so that, developer or promoter himself
acquires/purchases land from the landowner;

(e) ifso, the details thereof; and
(f)  ifnot, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) A statement containing number of state-wise
notified SEZs with the area of land involved is given in Statement (See below). Total land
involving in 346 notified SEZs is 41090.32 hectares.

(b) to (f) Land is a State subject. Land for Special Economic Zones (SEZs) is procured as
per the policy and procedures of the respective State Governments. State Governments have
been advised that in case of land acquisition for SEZs, first priority should be for acquisition of
waste and barren land and if necessary single crop agricultural land could be .acquired for the
SEZs. If perforce a portion of double cropped agricultural land has to be acquired to meet the
minimum area requirements, especially for multi-product SEZs, the same should not exceed
10% of the total land required for the SEZ. Further, pursuant to the decision of Empowered
Group of Ministers (EGOM) in its meeting held on 5th April, 2007, the State Governments have
been informed on 15th June, 2007 that the Board of Approval will not approve any SEZs where
the State Governments have carried out or propose to carry out compulsory acquisition of land
for such SEZs after 5th April, 2007.

Statement

State -wise land area of notified SEZs

Sl. State Notified SEZs Land area in hectares#
No.

1 2 3 4

1. Andhra Pradesh 73 10253.9781

2. Chandigarh 2 58.4566

3. Dadra and Nagar Haveli 2 23.1

4. Goa 3 249.475

5.  Gujarat 30 12616.954

6. Haryana 31 1351.4241

7. Jharkhand 1 36.4218

50



1 2 3 4

8.  Karnataka 29 2012.3431
9. Kerala 15 618.3172
10. Madhya Pradesh 6 265.327
1. Maharashtra 58 8165.54
12. Nagaland 1 50.7
13. Orissa 5 683.9263
14. Punjab 2 46.124
15. Rajasthan 7 556.2584
16.  Tamil Nadu 52 3627.8032
17.  Uttarakhand 2 28.1426
18. Uttar Pradesh 16 235.5661
19.  West Bengal I 210.44429
TOTAL: 346 41090.3118

#This also includes the land already in the possession of Government agencies including State
Industrial Development Authorities.

In terms of Rule 6 of the SEZ Rules, validity of approval is for a period of three years within
which time effective steps are to be taken by the developer to implement the approved proposal.
On a request received from the developer, the Board of Approval can extend the validity period
upto two years.

Approval to FDI proposals

2160. PROF. ALKA BALRAM KSHATRIYA:
DR. JANARDHAN WAGHMARE:
SHRI MAHENDRA MOHAN:
SHRIMATI MOHSINA KIDWAI:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:
(a) whether the Union Government has recently approved several FDI proposals;
(b) ifso, the details thereof;

(c) whether on the recommendations of the Foreign Investment Promotion Board
(FIPB) Government has also deferred or rejected proposals of FDI;

(d) ifso, the details thereof; and

(e)  the benefit accrued to Government by approving FDI proposals ?
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THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (d) Yes, Sir, in its last meeting
held on 20.11.2009, the Foreign Investment Promotion Board (FIPB) has recommended
17 proposals of Foreign Direct Investment amounting to Rs. 4,551.06 crore
approximately for approval, 3 proposals for deferment and 4 proposals for rejection. The
recommendations of the FIPB were approved by the Government of India. Press Release
of the cases considered by FIPB is available in the website of Ministry of Finance at
http i//finmin.nic.in/fiobweb/fipbwebreports/webpage.asp.

(e) Foreign Direct Investment (FDI) complements and supplements domestic
investment. Domestic companies are benefited by FDI by way of capital, state-of-art technology
and best managerial practices so that they have better access to foreign technology and get
opportunity of integration into the global market.

Impact of FTAs on domestic rubber producers

2161. SHRIMAHMOOD A. MADANI:
SHRI SANTOSH BAGRODIA:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a)  whether the Rubber Board considered the impact of recent Free Trade Agreements
(FTAs) on the domestic rubber producers;

(b) if so, when was the issue taken up by the Rubber Board and what were their

recommendations; and
(c)  whether the recommendations of the Rubber Board accommodated in the FTAs?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (c) Yes, Sir. While negotiating Free Trade
Agreements (FTAs), Government takes a number of steps to protect the interest of domestic as
well as export oriented industry and farmers. These include keeping the items, to which the
domestic industry and farmers are sensitive, in the negative or the sensitive list. On such items,
limited or no tariff concessions are granted to the trading partner. Such lists are prepared after
consulting all stake holders including Rubber Board. Natural Rubber has been kept in the
Negative List of most FTAs.

Exempting SEZs from State and local taxes

2162. SHRID. RAJA:
SHRIM.P. ACHUTHAN?:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a)  whether the Central Government has requested the State Governments to exempt
SEZs from State and local taxes;
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(b) ifso, the details thereof;

(c)  whether some State Governments have opposed this proposal;
(d) ifso, the names of these States and what are their objections; and
(e)  Government’s reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (e) Central Government has recognized the
pivotal role of State Governments in the Setting up and successful operation of SEZs. The Board
of Approval (BOA) for SEZ does not consider any proposal unless recommended by State
Governments. Section 50 of the SEZ Act, 2005 read with rule 5(5) of the SEZ Rule, 2006
envisage that the State Government may notify policies for developers and units and take
suitable steps for enactment of any law granting exemption from State Taxes, levies and duties
to the developer or the entrepreneur, delegating the powers conferred upon any persons or
authority under any State Act to the Development Commissioner in relation to the developer or
entrepreneur.

Some of States viz. Gujarat, Haryana, Madhya Pradesh, West Bengal, Tamil Nadu etc.
have since enacted State SEZ Act and Rules.

Sharp decline in country’s export

2163. SHRI SANJAY RAUT:
SHRI GOVINDRAO WAMANRAO ADIK:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a)  whether the country’s exports registered a sharp decline in September this year,
year-on-year basis;

(b) ifso, to what extent; and
(c)  the reasons for such sharp fall in exports?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (c) As per the quick estimates of DGCI&S,
merchandise exports in September, 2009 was US$ 13.608 billion, registering a decline of 13.8%
in comparison to the same period last year. Decline in India’s merchandise exports since
October, 2008 can be attributed significantly to shrinkage of demand in developed countries due
to global economic slowdown, and the reduced international prices of commodities.

Training to small tea growers by Tea Board

2164. SHRI GOVINDRAO WAMANRAO ADIK:
SHRI SANJAY RAUT:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

53



(a)  whether Government has decided to withdraw a Tea Board project introduced in

2004, for training to small tea growers;
(b) if so, the targets fixed and achievements so far under the scheme; and
(c)  the expenditure incurred so far thereon?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) No, Sir.

(b) and (c) Government is supporting training programmes for the various stakeholders —
managerial personnel in tea gardens, workers and small growers through the ongoing Human
Resource Development Scheme of Tea Board. A special training on modern aspects of tea
growing is organized for the small tea growers representing Self Help Groups (SHGs) who, in
turn, on completion of the training, are expected to impart training to other members of the
SHG. Besides meeting the training fee, the boarding and lodging cost for the training period is
fully met by the Board. Against the Eleventh Plan financial target of Rs. 12.50 crore for the
aforementioned training programmes, an expenditure of Rs. 1.40 crore has been incurred during

the period from 1st April, 2007 to October, 2009 by providing training to 24,116 growers.
Growth in export earnings

2165. DR.T.SUBBARAMI REDDY:
SHRI RAJEEV SHUKLA:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a)  whether Commerce Ministry has pointed that exports turn over this year would be
illion with give or take five to illion;
$175 billi ith gi take five to 10 billi

(b) if so, the total exports earning so far during 2009 and to what extent there will be

improvement in 2010; and

(c)  whether Government is confident that exports will further improve and what steps

are being taken to improve position further ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (c) Government has set merchandise export
target of US$ 200 billion by March, 2011. As per the quick estimates of DGCI&S, India’s
merchandise exports from April, 2009 to October, 2009 had been US$ 91.048 billion. While the
impact of global recession is still continuing on our exports, quick estimates of DGCI&S indicate
that there has been a progressive reduction in the rate of decline in export growth in dollar terms
from May, 2009 to October, 2009. Government is committed to revive the growth in exports.
Government is closely monitoring the trend in exports growth and the export potential and is
reviewing the progress on continuous basis. Accordingly, need based appropriate measures are
taken, keeping in view the financial implications.
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Industries registering growth in export

12166. SHRI RAVI SHANKAR PRASAD:
SHRI SHIVANAND TIWARI:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a)  whether it is a fact that export in some industries in the country has increased as
compared to last few years despite the negative impact of national economic slowdown during
the financial year 2008-09;

(b) if so, the names of such industries in the country and the growth rate registered in
exports in each of these industries compared to last year; and

(c)  the relief packages announced by the Government during the said year to promote
export in these industries ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) Exports of Major Principal commodities along with
their growth rates for the last three years and the current year in dollar terms, are given in
Statement-1 (See below). To arrest the decline in exports, the Government/RBI announced
stimulus packages including the announcements made in the Budget 2009-10 are given in
Statement-Il (See below) and in the Foreign Trade Policy (FTP) 2009-14 to provide support,
particularly, to promote employment intensive sectors. Details of FTP 2009-14, have been laid in
Parliament and are available in website http i//dgft.gov.in.

Statement-/

Details of Export of Major Principal Commodities

(A) Exports* (in value terms) of Major Principal Commodities (item-wise and year-wise) during
the last three years

Sl Commodities Value in US $ million % growth in

No. 2008-09 over
2006-07 2007-08 2008-09 2007-08

1 2 3 4 5 6

1. Tea 434 507 585 15.38

2. Coffee 435 464 496 6.90

3. Rice 1557 2927 2454 -16.16

4. Tobacco 372 480 751 56.46

5. Spices 699 1045 1392 33.21

6. Cashew 550 549 639 16.39

7. QOil Meals 1226 2038 2252 10.50

8. Fruits and Vegetables 800 876 1106 26.26

tOriginal notice of the question was received in Hindi.
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1 2 3 4 5 6

9. Marine Products 1767 1723 1534 -10.97
10. Iron Ore 3919 5836 4769 -18.28
1. Mica, Coal and other 3108 3309 3128 -5.47

Ores Minerals including
Processed Minerals

12. Leather and Leather 2933 3400 3495 2.79
Manufacture

13. Gems and Jewellery 15984 19692 28411 44.28

14. Drug, Phrmcutes and 5951 7652 8789 14.86

Fine Chemicals

15. Other Basic Chemicals 5017 6302 6920 9.81

16. Engineering Goods 26506 33737 40487 20.01
17. Electronic Goods 2855 3354 6826 103.52
18. Computer Software 85 148 341 130.41
19. Cotton Yarn/Fabs./ 4218 4653 4162 -10.55

made-ups. Etc.

20. Manmade Yarn/Fabs./ 2206 2902 3054 5.24
made-ups. Etc.

21. RMG of all Textiles 8901 9687 10931 12.84

22. Jute Manufacturing 259 327 304 -7.03
including Floor covering

23. Carpet 928 945 784 -17.04

24. Handicrafts excluding 437 509 303 -40.47
hand made Carpet

25. Petroleum Products 18635 28413 27547 -3.05
26. Plastic and Linoleum 3253 3422 3050 -10.87
SUB TOTAL: 113034 144895 164511 13.54
GRAND TOTAL: 126414 163132 185295 13.59

(Source: DGCI&S)

Note: 2008-09 data includes exports from SEZ, whereas 2006-07 and 2007-08 data excludes
SEZ, except SEEPZ Manikanchan and Falta.
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(B) Quick estimates of exports of October ‘09 and April-October ‘09 for major principal

commodities
SR Commodities Value in US $ million % change
No.
October,  April-  October,  April-  October, April-
08**  October, 09**  October, 09%* October,
1 2 3 4 5 6 7 8
1. Tea 53 369 50 248 -7.0 -32.9
2. Coffee 34 329 30 297 -13.5 -9.6
3. Rice 105 1525 89 1459 -156.3 -4.3
4. Tobacco 63 451 98 544 55.4 20.5
5. Spices 110 885 129 689 18.2 -22.1
6. Cashew 49 422 59 330 20.6 -21.9
7. Oil Meals 114 1250 137 785 19.8 -37.1
8. Fruits and Vegetables 78 607 82 641 4.8 5.7
9. Marine Products 197 968 205 958 3.7 =11
10. Iron Ore@ 90 2624 315 2102 250.6 -19.9
11. Mica, Coal and other 249 2189 192 1636 -22.8 -25.3
Ores Minerals including
Processed Minerals
12. Leather and Leather 253 2213 218 1657 -13.8 -25.1
Manufacture
13. Gems and Jewellery 2319 19706 1929 14449 -16.8 -26.7
14. Drug, Phrmcutes and 669 5064 731 4607 9.3 -9.0
Fine Chemicals
15. Other Basic Chemicals 639 4647 556 3488 -13.0 -25.0
16. Engineering Goods 3109 26324 2654 18407 -14.7 -30.1
17. Electronic Goods 628 4258 565 3026 -9.9 -28.9
18. Computer Software# 23 221 1 103 -94.0 -53.4
19. Cotton Yarn/Fabs./ 351 2708 317 1932 -9.7 -28.7
made-ups. Etc.
20. Manmade Yarn/Fabs./ 274 1961 267 1985 -2.4 1.2

made-ups. Etc.
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1 2 3 4 5 6 7 8

21. RMG of all Textiles 732 6155 603 5579 -17.5 -9.4

22. Jute Manufacturing 24 209 16 128 -32.3 -38.9
including Floor covering

23. Carpet 67 505 53 360 -21.3 -28.6

24. Handicrafts excluding 30 197 27 144 -8.5 -26.6
hand made Carpet

25. Petroleum Products 2124 20845 2289 12938 7.8 -37.9
26. Plastic and Linoleum 264 2095 299 1705 13.2 -18.6
SUB TOTAL: 12648 108725 11913 80196 -5.8
GRAND TOTAL: 14131 123038 13193 91048 -6.6 -26.0

#Excludes exports through satellite transmission and off-shore development.

*:The figures for October, 09, April-October, 09 are provisional and subject to change.
** :The figures for October, 08. April-October, 08 includes late receipt of data.

@ : High values of export of Iron Ore reported in EDI data (October, 09) of Kolkata Sea,
Chennai Sea, Vizac Sea, New Mangalore Sea and Marmagoa Sea to China.

Statement-I/

Steps taken by Government/RBI to address the concerns arising
out of Global economic slowdown

Government announced a number of Stimulus packages, including the measures taken
by RBI on the fiscal front since last quarter 2008 and the announcements made in the Budget
2009-10, to address the immediate impact of the Global economic slowdown and its impact on
Indian economy. The Government and the RBI are closely monitoring the economic
developments in the country and internationally. Measures taken by the Government
constituted substantial counter-cyclical stimulus during the last one year. Broadly the
announcements were.

(A) Measures taken by the Government:

(1) Interest subvention of 2% provided till 30.09.2009, has been extended upto
31.3.2010, to the following labour intensive sectors for exports :—

Textiles (including Handlooms), Handicrafts, Carpets, Leather, Gems and
Jewellery, Marine Products and SMEs;

(2)  Additional funds of Rs 350 crore provided (in December, 2008) for Handicraft items
etc. in Vishesh Krishi and Gram Udyog Yojana (VKGUY);

(3)  Market Linked Focus Product Scheme extended for bicycle parts, Motor Cars and
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Motor Cycles, Apparels and Clothing accessories, Auto Components etc. for
exports from 1.4.09 to 30.09.09;

Rs. 1100 crore provided to ensure full refund of pending claims of CST/Terminal
Excise duty/Duty drawback on deemed exports;

Exporter friendly and the popular Duty Neutralisation Scheme /.e., Duty Entitlement
Passbook (DEPB) Scheme extended upto 31st December, 2010;

DEPB rates for all items where they were reduced in November, 2008, restored to
higher rates from retrospective effect;

Duty Drawback rates on certain items restored to higher rates effective from 1st
September, 2008;

DEPB and Freely Transferable Incentive Schemes allowed without the initial
requirement of Bank Realisation Certificate (BRC);

Export Obligation Period under Advance authorization Scheme enhanced from 24
months to 36 months without payment of composition fee;

Back-up guarantee made available to ECGC to the extent of Rs 350 crore to enable
it to provide guarantees for exports to difficult markets/products. ECGC is now been
able to widen its coverage;

Additional funds of Rs. 1400 crore provided to the Ministry of Textiles to clear the
backlog claims of textile units under Technology Upgradation Fund (TUF);

MDA Scheme-allocation increased to Rs. 124 crores (increased by 148%);

Additional items allowed within the existing duty free imports entitlement for the
following employment oriented sectors:—

(i)  5additional items for sports goods sector;
(i)  Additional items for leather garments and footwear and textile items.
Fringe Benefit Tax (FBT) abolished;

Section 10A and 10B related to Sunset clauses for STPI and EOUs schemes
respectively extended for the financial year 2010-2011. Anomaly removed in Section
10AA related to taxation benefit of unit vis -l -vis assessee;

Export duty on iron ore fines eliminated, and for lumps, reduced to 5%;

Some pending issues relating to Service Tax refund on exports—resolved. Some of
these are:—

(i) Exemption from Service tax on services linked to exports:—

(a) On service related to transport of export goods by road form any CFS or
ICD to the port or Airport and on service related to transport of export
goods by road directly from their place of removal, to an ICD, a CFS, a
port or airport;
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(18)

(19)

(20)

@)

(22)

(23)

(24)
(25)
(26)
@7)
(28)

(b) Services provided by Foreign Agent Commission service.

(ii) Procedure for refund of service tax simplified by allowing refund on self
certification in case refund claim does not exceed 0.25% of FOB value of
exports; and certification by Chartered Accountant in case of others;

(i) Time period for filing refund claim increased to 1 year from the date of export
(as against half-yearly).

For Fast Track Resolution of a number of procedural issues thereby reducing delays
for the exporters, a Committee constituted under the Chairmanship of Finance
Secretary including Secretaries of Department of Revenue and Commerce; A
number of issues sorted out accordingly;

Excise duty reduced across the board by 4 per cent, for all products except
petroleum products and those products where current rate was less than 4%.
Excise Duty was further reduced by another 2% in certain products like Leather
etc.;

The guarantee cover under Credit Guarantee Scheme for Micro arid Small
Enterprises on loans doubled to Rs. 1 crore, with a guarantee cover of 50%. The
guarantee cover extended by Credit Guarantee Fund Trust increased to 85% for
credit facility upto Rs. 5 lakh. The lock-in period for such collateral-free loans
reduced.

An Adjustment Assistance Scheme initiated in December, 08 to provide enhanced
ECGC cover at 95% to the badly hit sectors, continued till March, 2010;

To protect the domestic manufacturing industry from dumped/cheap imports, in
particular, from China, import restrictions have been imposed on HR coil, Carbon
Black, Polyester Filament Yarn (PFY) and Radial Tyres (Bus and Trucks);

Mega Handloom clusters in West Bengal and Tamil Nadu and Powerloom cluster in
Rajasthan and New Mega clusters for carpets in Srinagar and Mirzapur approved;

Basic customs duty of 5% on Rough/Unworked corals abolished;
Import duty on naphtha for power sector eliminated;

CVD on TMT bars and structurals and on cement removed;

Exemption from basic customs duty on Zinc and Ferro Alloys withdrawn;
Regular monitoring mechanism :—

(a) The situation is being regularly monitored at the highest level of Government,
so that immediate further corrective measures, can be taken as may be
required. In this regard, the Government has constituted the following two
High Level Committees which have been deliberating the issue on regular
basis:—
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(i) An Apex Group chaired by Prime Minister with Finance Minister,
Commerce Minister, Deputy Chairman (Planning Commission), RBI
Governor;

(i) Committee of officers chaired by Cabinet Secretary, including Finance
Secretary, Commerce Secretary, Secretary (DIPP), Secretary (Planning
Commission)- to meet regularly to look into the suggestions made by
Trade and Industry and the respective Administrative Ministries in respect
of the current global economic and financial crisis and to recommend
action to the Apex Group.

(b) Department of MSME and Department of Financial Services to jointly monitor

on the progress of the meetings of Monthly meeting of State level Bankers’
Committee for resolution of credit issues of MSME.

(B) Measures taken by RBI:

Increase in Liquidity to the banks for improving credit flow, by :—

@

(i)

Reducing CRR, SLR, Repo rate and Reverse Repo rate (from October ‘08,
CRR reduced from 9% to 5%, SLR reduced from 25% to 24% (now
restored to 25% in (October ‘09), Repo Rate reduced from 7.5% to 4.75%
and Reverse Repo Rate reduced from 6% to 3.25%);

Refinance facility to the EXIM Bank for an amount of Rs. 5000 crores for
providing pre-shipment and post-shipment credit in Rs. or dollars;

(i) A special re-finance facility has been put in place for banks for the purpose of

extending finance to exports; micro and small enterprises, mutual funds and
NBFCs. Provisioning requirements have been lowered. Export Credit
Refinance facility for commercial banks increased to 50% of the outstanding
Rupee Export Credit.

Increase in FOREX Liquidity :—

Q)

(i)

RBIs assurance for continued selling of foreign exchange (US $) through
banks, to augment supply in the domestic foreign exchange market;

To enable banks to profitably lend to exporters in Foreign Exchange, Ceiling
rates on export credit in foreign currency has been raised to LIBOR + 350
basis points, subject to the condition that the banks will not levy any other
charges, /.e., service charge, management charge, etc. except for recovery
towards out of pocket expenses incurred.

Easing of Credit Terms:

®

The period of pre-shipment and post-shipment Rupee Export Credit enhanced
by 90 days each;
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(i) Time period of export realization for non-status holder exporters increased to
12 months, at par with the Status holders. This facility which was available upto
03.06.09, has been extended for one more year;

(i) PSU Banks, consequent to measures announced by RBI, reduced the margin
money on Guarantees for export units.

Issue of ‘country of origin’ in ASEAN agreement

2167. SHRISANTOSH BAGRODIA:
SHRI GIREESH KUMAR SANGHI:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) the salient features of the recent Free Trade Agreement (FTA) with Association of
South East Asian Nations (ASEAN);

(b)  whether the issue of ‘country of origin® has been addressed in the agreement
considering that the countries of ASEAN could be having similar FTA with third trading entity;
and

(c) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) India and ASEAN have signed the
Trade in Goods Agreement on 13th August, 2009 which is envisaged to come into force
with effect from 1st January, 2010. The Agreement provides for exchange of tariff concessions by
India and ASEAN countries during 01.01.2010 and 31.12.2024. Details are available at
http ://commerce.gov.in/trade/international__ta__indasean.asp.

(b) and (c) Yes, Sir. The Rules of Origin have been incorporated in the India — ASEAN
Trade in Goods Agreement. As per these Rules, a product shall be deemed to be originating in a
country if: (i) the ASEAN — India Free Trade Agreement (AIFTA) content is not less than 35 per
cent of the Free on Board (FOB) value; and (i) the non-originating materials have undergone at
least a Change in Tariff Sub-Heading (CTSH) level of the Harmonized System, provided that the
final process of the manufacture is performed within the territory of the exporting Party. The
Rules also ensure that a product shall not be eligible for tariff concessions if only minimal
operations such as packaging, labeling, washing, cutting, etc. are undertaken.

Impact of FTAs on domestic tea producers

2168. SHRITIRUCHI SIVA:
SHRI SANTOSH BAGRODIA:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a)  whether the Tea Board considered the impact of recent Free Trade Agreements
(FTAs) on the domestic tea producers;

(b)  whether the Board also considered the issue of ‘country of origin® as few partners of
the FTA could be having free trade agreements with any third trading entity;
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(c) ifso,what are their recommendations; and
(d)  whether the recommendations of the Tea Board accommodated in the FTAs?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (d) Yes, Sir. While negotiating Free Trade
Agreements (FTAs) Government holds consultation with all stakeholders including Tea Board. In
so far as India-ASEAN Trade in Goods Agreement is concerned, inputs were obtained from the
Tea Board and considered while finalizing the Agreement. The Indian-ASEAN FTA is not likely to
adversely affect the tea industry as, even after gradual reduction of duty under FTA, rates of
import duty will be high to protect the domestic tea industry. There are provisions for rules of
origin under various FTAs which ensure substantial manufacturing in the final exporting country
to avalil tariff concessions in the importing country.

Impact of FTAs on domestic coffee producers

2169. SHRISANTOSH BAGRODIA:
DR. E.M. SUDARSANA NATCHIAPPAN:
SHRI GOVINDRAO WAMANRAO ADIK:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a)  whether the Coffee Board considered the impact of recent Free Trade Agreements
(FTAs) on the domestic coffee producers;

(b)  whether the Board also consider the issue of ‘country of origin’, as a few partners of
the FTA have trade agreements with any third trading entity;

(c) ifso, what are their recommendations; and
(d)  whether the recommendations of the Coffee Board accommodated in the FTAs?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (d) Yes, Sir. While negotiating Free Trade
Agreements (FTAs) Government holds consultation with all stakeholders including Coffee
Board. Insofar as India-ASEAN Trade in Goods Agreement is concerned inputs were obtained
from the Coffee Board and considered while finalizing the Agreement. The India-ASEAN FTA is
not likely to adversely affect the coffee industry as, even after gradual reduction of duty under
FTA, rates of import duty will be still high to protect the domestic coffee industry. There are
provisions for rules of origin under various FTAs which ensure substantial manufacturing in the
final exporting country to avail tariff concessions in the importing country.

Implementation of NEIIPP, 2007

2170. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a)  whether attention of the Government is drawn by various organizations about the
slow implementation of North East Industrial and Investment Promotion Policy (NEIIPP) 2007;
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(b) if so, the reasons for delay in implementation including disbursement of subsidies
and income tax exemption issue related to NER; and

(c) the action taken by the Government for implementation of the policy in letter and
spirit?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (c) No instance of slow implementation of
NEIIPP, 2007 has been reported. However, representations have been received from industry
associations against modification of the basis of refund of ‘excise duty exemption’ w.e.f.
27.3.2008 by linking it to the rate of value addition notified for each industry, resulting in slowing
down of investments in the region. They have also requested that ‘subsidies and incentives’ may
not be treated as ‘other income’ of the industrial units for the purpose of calculation of income
tax. However, it has not been found feasible to accede to these requests.

The funds for disbursement to the eligible units are released as per the requirement and
availability of funds. Moreover, as and when any issue is raised by any of the stakeholders, it is
resolved on the basis of mutual consultation.

Chinese counterfeit medicines with Made in India label

2171. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether it is a fact that the counterfeit medicines labelled [IMade in Indiall and shipped
to Nigeria had actually originated from China and not in India;

(b) if so, whether Government has taken up the issue with the Nigerian and Chinese
Governments, given that this could damage the reputation of the Indian pharmaceutical industry
in the global market; and

(c) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (¢) Yes, Sir. Government of India’s attention
has been drawn to the press release issued by NAFDAC, Nigerian Government Drug Regulatory
Authority, about detention and seizure of a large consignment of fake antimalarial generic
pharmaceuticals labelled IMade in Indiall but produced in China. Taking serious note of the
contents of NAFDAC’s Press Release, a strong protest was lodged with concerned Chinese
authorities with a request to take stringent action against such unscrupulous elements.
Consequent to India’s strong protest, the Chinese Government conducted an investigation and
found a nexus between Chinese drug manufacturers and importers in Nigeria. The principal
suspects have been caught and their factories sealed. The Chinese Government is taking action
against the accused as per their law.
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Comprehensive change in Foreign Trade Policy

12172. SHRI RAJIV PRATAP RUDY: Will the Minister of COMMERCE AND INDUSTRY be

pleased to state:

(a) whether it is a fact that Government is contemplating to make a comprehensive
change in Foreign Trade Policy;

(b) ifso, the details thereof;
(c)  whether Government propose to introduce a new tax-structure for exporters; and
(d) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (d) The Government has already
released the new Foreign Trade Policy (FTP), 2009-14 on 27.8.2009, wherein, significant
support has been provided for market diversification and for incentivizing exports. FTP, 2009-14
includes a mix of policy measures; including fiscal incentives, procedural rationalization, support
for enhanced market access across the world and diversification of export markets. FTP, 2009~
14 has been laid in Parliament and is also available in public domain on website
http://dgft.gov.in. It is the endeavour of the Government to neutralize and rebate the taxes and

duties on export products.
Impact of global recession

2173. SHRI MANOHAR JOSHI: Will the Minister of COMMERCE AND INDUSTRY be

pleased to state:

(a)  whether Government has made any assessment about the effect of global economic

recession;
(b) ifso, the details thereof;

(c)  the number of persons suffering due to loss of job as a result of global economic

recession in the country; and

(d) the steps being taken by Government to resolve the problem of growing

unemployment due to global economic recession ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (d) There has been decline in India’s
merchandise exports since October, 2008, which can be attributed significantly to shrinkage
of demand in developed countries due to global economic slowdown India’s merchandise
exports from October, 2008 to October, 2009 are given in Statement (See below). As per

the Quick Employment Surveys conducted by the Labour Bureau, the overall employment has

tOriginal notice of the question was received in Hindi.
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declined by 1.31 lakh during April to June, 2009 over January to March, 2009. To counter the
negative fall out of the global slowdown on the Indian economy, the Government/RBI responded
by providing carefully designed and calibrated fiscal stimulus packages, including the
announcements made in the Budget 2009-10 (as given in [Refer to Statement-Il appended to
the Answer to the Unstarred Question 2166 (2) to (c)] and in the Foreign Trade Policy (FTP)
2009-14, to provide support, particularly to employment intensive sectors. Details of FTP 2009~
14, have been laid in Parliament and are available in website http.//dgft.gov.in.

Statement

Merchandise Export figures for the period October 08 to October 09 )

Month 2007-08* 2008-09* * Increase(+)/

(Us $ Billion) (Us $ Billion) Decrease(-)
October 14.675 14.131 -3.7
November 12.909 11.163 -13.5
December 14.625 13.368 -8.6
January 14.889 12.869 -13.6
February 15.221 11.941 -21.5
March 17.254 12.916 -25.1

2008-09%* 2009-10%%*%* Increase(+)/

(US $ Billion) (US $ Billion) Decrease(-)
April 18.460 11.750 -36.3
May 18.687 11.418 -38.9
June 19.181 12.972 -32.4
July 19.030 13.623 -28.4
August 17.759 14.289 -19.5
September 15.789 13.608 -13.8
October 14.131 13.193 -6.6

(Source: DGCI&S)

* 2008-09 data includes exports from SEZ, whereas 2007-08 data does not include exports

from majority of SEZs.
** Revised Estimate.

*** Quick Estimates. The figures are provisional and subject to change.
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FTZ/AEZ/SEZs functioning in Uttar Pradesh

t2174. SHRI AMIR ALAM KHAN: Will the Minister of COMMERCE AND INDUSTRY be

pleased to state:

(a) the details of the places in the country, specially in Uttar Pradesh where export
processing zone, special economic zone, foreign trade zone and agriculture export zone are

functioning;

(b) the details of the activities conducted in these zones during last three

years;
(c)  whether these zones are not working as per their goals;
(d) ifso, the reasons therefor; and
(e) theincentives being provided by Government to achieve these targets?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) In addition to the Seven Central
Government SEZs and 12 State/Private Sector SEZs set up prior to the enactment of SEZ Act,
2005 formal approval have been accorded to 570 proposals out of which 346 SEZs have been
notified. Of these, 16 notified SEZs are located in Uttar Pradesh, besides, Noida SEZ established
by the Central Government. Details of location, sector and land involved in 16 notified SEZs are

given in Statement (See below).

A total of 60 Agri Export Zones have been established in the country out of which 4 are

located in Uttar Pradesh.

As on 30th September, 2009, an investment of Rs. 1,30,341 crore has been made in SEZs,
direct employment for 4,18,129 persons have been generated and export of Rs. 89,750.75 crore
has been made from SEZs in period of April-September, 2009 as against the total export of Rs.
99,689 crore during the financial year 2008-09.

(c) to () In terms of Rule 6 of the SEZ Rules, validity of approval is for a period of three
years within which time effective steps are to be taken by the developer to implement the
approved proposal. On a request received from the developer the Board of Approval can extend
the validity period upto two years. As regards incentives etc., SEZs developers/units do enjoy
duty benefits as per the provisions of the SEZ Act, 2005 and SEZ Rules, 2006. Some State
Governments have also extended duty benefits apart from a hassle free clearance mechanism

under a single window.

tOriginal notice of the question was received in Hindi.
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Statement

Notified SEZs in Uttar Pradesh

Sl. Name of the SEZ Location Sector Area
No.
1. Moser Baer India Limited Greater Noida, Uttar PradeshNon-conventional 1.9
Energy including
solar energy
equipments/cell
2. Ansal IT City and Parks Limited Techzone, Greater Noida, Uttar Pradesh IT/ITES 30.41
3. HCL Technologies Limited Sector 126, Noida, Uttar Pradesh IT/ITES 16.91
4. OSE Infrastructure Limited Plot No. C-001, Sector-67, Noida, Gautam Budh Nagar IT/ITES 10.11753
District, Uttar Pradesh
5. NIT Technologies SEZ Limited Plot No. TZ-02, Sector-Tech Zone, ITES Park, Greater IT/ITES 10.2
Noida, Uttar Pradesh
6.  WIPRO Limited Plot No. 2, 3 and 4, Knowledge Park IV, (IT Park), IT/ITES 20.23
Gautam Budh Nagar, Greater Noida, Uttar Pradesh
7. Seaview Developers Limited Plot No. 20 and 21, Sector-135, Noida, Uttar Pradesh IT 12
8. Unitech Infra Con Limited Plot No. TZ-04, Noida District Gautam Budh Nagar, IT/ITES 20.23
Uttar Pradesh
9. Aachvis Softech Private Limited Plot No. 7, Sector-144, Noida, Uttar Pradesh IT/ITES 10.0498
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Perfect IT SEZ Private Limited

Unitech Hi-tech Projects Private
Limited

Gallant Infrastructure Private
Limited

Jubliant Infracon Private Limited

. Sarv-Mangal Realtech Private

Limited

IVR Prime IT SEZ Private Limited

Golden Tower Infratech Private
Limited

Plot No. 6, Sector-144, Noida, Uttar Pradesh

Plot No. 1, Sector-144, Noida, Uttar Pradesh

Plot No. 202, Sector Knowledge Park-V, Greater Noida,
Uttar Pradesh

Plot No. 3, Sector-140A, Noida, Uttar Pradesh

Plot No. 1, Sector-140A, Noida Uttar Pradesh

Plot No. 5, Sector-144, Noida Uttar Pradesh

Plot. No. 8, Sector-144, Noida Uttar Pradesh

IT/ITES
IT/ITES

IT/ITES

IT/ITES

Electronic hardware
and software
including IT/ITES

IT/ITES
IT/ITES

10

10.08

33.2169

10.1769

10.045

10
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Steps to boost export of Indian diamonds

2175. SHRIMATI T. RATNA BAI: Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) whether the $ 2 bilion Indian diamond sector has lost its briliance with the US
market facing a slowdown; and

(b) if so, the details thereof during the last five years, year-wise and the steps being
taken to improve the exports to each country in the current five year plan especially from Andhra
Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) Yes, Sir. There has been a fall in the
consumer demand in major export destination, including USA markets due to economic
slowdown. Export of cut and polished diamonds and rough diamonds for last five years are given

below :—
US $ in Million
ltem 2003-04 2004-05 2005-06 2006-07  2007-08 2008-09
(upto
February)
Cut and Polished 8239.80 10132.45  11171.49 10088.10  13685.01 13552.69
Diamonds
Rough Diamonds 61.23 229.42 438.78 496.03 523.84 585.52

The Government had given two fiscal stimulus packages to promote and protect the
industry including the diamond sector. Further, the Government has announced a number of
measures in the Foreign Trade Policy (FTP) 2009-14 and the Union Budget 2009-10 to promote
export of diamond and jewellary, such as permission to import of diamonds on consignment
basis for Certification/Grading and re-export by the authorized offices/agencies of
Gemmological Institute of America (GIA) in India or other approved agencies; recognition of
Surat (Gujarat) as a Town of Export Excellence; increase in the value limit of personal carriage
from US$ 2 million to US$ 5 million in case of participation in overseas exhibitions and from US$
0.1 million to US$ 1 million in case of samples in personal carriage for export promotion tours;
extension in number of days for re-import of unsold items in case of participation in exhibition in
USA increased to 90 days; reduction in the threshold limit for recognition of Premier House from
Rs. 10000 crores to Rs. 7500 crores in export turnover in the previous three years and current
year taken together; extension of interest subvention of 2% on rupee export credit up to March
31, 2010; exemption of Service Tax on services received by exporters from goods transport
agents and commission agents where the liability to pay service tax is ab initio on the exporter,
etc.

Establishing Spice Parks

2176. SHRI NAND KUMAR SAl: Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:
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(a)  whether Government proposes to establish common infrastructure facilities (Spice
Parks) in various parts of the country during the Eleventh Plan;

(b) if so, the details thereof;

(c) the details of spices exported from the country during 2008-09 and 2009-10 as
compared to corresponding period of previous years; and

(d) the extent to which exports of Indian Spices is likely to be increased by setting up of
such common infrastructure facilities centres in various parts of the country?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) Yes, Sir. The Government has approved
the setting up six Spice Parks to establish common infrastructure facilities for cleaning, grading,
processing, packing facilities etc., primarily to empower the spices farmers through value
addition and quality improvement of spices, along with backward linkage in various parts of the
country. These Spice Parks are at Guntur (Andhra Pradesh), Sivaganga (Tamil Nadu), Puttadi,
Idukki (Kerala), Rajasthan, Gujarat and Uttar Pradesh. Spice park at Puttady is near
completion. A Spices Park was also set up at Chhindwara in Madhya Pradesh under the ASIDE
scheme and has been operational since February, 2008.

(c) and (d) The extent to which establishment of Spices Parks will increase the exports
can not be forecast. The export of Spices from India during 2008-09 and 2009-10 as compared
to the same period of previous year is given below :—

Year Quantity (MT) ~ Value (Rs. crores)  Value (MLN US$)
2007-08 444,250 4435.50 1101.80
2008-09 470,520 5300.26 1168.40
April — October, 2009 288,910 3070.35 636.04
April — October, 2008 299,275 3260.26 751.29

Source: Spice Board

Abolition of import duty on rice

2177. SHRI NAND KUMAR SAI: Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a)  whether Government has abolished import duty on rice;
(b) if so, the details thereof;

(c)  the country-wise details of the basmati rice exported from the country during 2008-
09 and 2009-10 compared to corresponding period of previous years;

(d) the estimated quantity of rice production declined in the country in current season;

(e) whether Government proposes to import non basmati rice to meet the demand of
the country; and
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if s0, the details thereof?

®

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) Yes, Sir. The basic customs duty on
Semi Milled or Wholly Milled Rice (Chapter Heading 100630) was reduced to nil vide Notification
No. 118/2009-Customs dated 14th October, 2009.

(c)  The country-wise details of exports of Basmati Rice (HS: 10063020) for the years
2006-07, 2007-08, 2008-09 and 2009-10 (April-July, 09) is as under:—

Quantity:in Tonnes, Value: in Rs. Lakhs

Country 2006-07 2007-08 2008-09 Apri’09-July’09(P) *
Quantity Value Quantity  Value Quantity  Value Quantity  Value
Saudi Arab 499585 124095.96 543530 203834.60 524402 310280.84 243070 133438.25
U Arab 104998  305621.18 193102 68983.28 456147 278620.50 253177 140605.49
Emts
U.K. 71412 19622.59 71378 29108.34 62563 43103.89 11047 6609.19
Yemen 40689 9321.39 49959  13715.18 31476  17515.88 24970  13383.49
Rep.
U.S.A. 34502  11467.37 35789  14210.11 39625 27259.70 10074 6211.97
Belgium 24387 5481.85 13347  4927.46 6899 3836.29 1236 676.60
Netherland 18851 4605.16 17852  5949.42 1M47  6529.60 2933 1648.57
Canada 15870 5778.83 13565  5754.19 17835  12007.75 4787 3222.54
Iran 15111 4617.32 4429 2033.41 170947 98075.99 210200 124106.16
Germany 11404 3171.40 10797  4199.11 5045  3380.44 1164 891.72
[taly 9943 2468.02 10847  3814.25 3284 1995.14 1279 681.09
Australia 7806 2642.72 5365 2182.18 6999  4723.08 1859 1313.25
Mauritius 7152 2021.55 9675 3189.52 6529 3614.26 1870 1045.38
Others 184005 53465.55 203771 72557.07 213513 136759.62 89759  64108.97
Total 6 25808 B3 VB B WRB &5 ORRG

Source: DGCIS; *Purely Provisional and subject to change.

(D

As per the First Advance Estimates of Kharif Production; released by Department of

Agriculture and Cooperation, the production of rice in Kharif Crop 2009-10 is estimated to be 151

lakh tonnes lower than Rice Production in Kharif crop last year.

(e) and () No, Sir. Government has assessed the stock position of rice and decided that
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import of rice for Central Pool is not required at this stage. However, if trend of procurement
shows shortfall, the Government may, at an appropriate time, decide to consider import of rice
to ensure availability of rice in the domestic market at affordable price.

Separate FTA’s with Malaysia, Thailand and Indonesia

2178. SHRI A. VIJAYARAGHAVAN: Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a)  whether in addition to Indo-ASEAN Free Trade Agreement (FTA) the Competent
Authority is negotiating additional and separate FTAs with Malaysia, Indonesia and Thailand;

(b) if so, the details thereof and the status of above negotiations;

(c) whether steps be taken to consult with the State Governments before finalizing
above agreements;

(d) ifso, the details thereof; and
(e) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) India is currently negotiating Free Trade
Agreement (FTA) with Thailand and Comprehensive Economic Cooperation Agreement (CECA)
with Malaysia.

(¢) and (d) Domestic consultations are being held through various rounds of
Inter-Ministerial meetings and stakeholders dialogues.

(e)  Question does not arise.
National Design Policy

2179. SHRIM.V. MYSURA REDDY:
SHRI NANDAMURI HARIKRISHNA:
SHRI PENUMALLI MADHU::

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) the salient features of the National Design Policy and how it helps in promoting
IMade in Indiall brand abroad;

(b)  whether any request from the Government of Andhra Pradesh has been received by
Ministry for setting up of National Institute of Design; and

(c)  ifso, the details thereof and action taken so far on the above request ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) The National Design Policy was approved by the
Government on 8th February, 2007. The salient features of the Policy include:—

. Preparation of a platform for creative design development
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. Design promotion and partnerships across many sectors, States and regions for
integrating design with traditional and technological resources

. Raising Indian design education to global standards of excellence

. Creation of awareness among manufacturers and service providers about the
competitive advantage of original designs

. Attracting investments, including foreign direct investments, in design services and
design related R&D

. Involving industry and professional designers in the collaborative development of the
design profession

The Concept of a Ddesign enabled Indian industryn would help in promoting ‘Made in India’
brand abroad.

(b)  Yes,Sir.

(c)  Government of Andhra Pradesh has been requested to allot land at Hyderabad for
setting up the Institute.

Negative list of items in ASEAN FTA

2180. SHRIM.P. ACHUTHAN:
SHRI K.E. ISMAIL:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a)  whether the negative list of 489 items in Association of South East Asian Nations
(ASEAN) Free Trade Agreement (FTA) has been approved by the seven members of the pact;
and

(b) if S0, the details thereof and if not, the Government’s reaction thereto ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) The items included in the Exclusion (Negative)
List of India’s offer have been agreed to by all the ten ASEAN member countries. These are 1297
items at 8 — digit classification equivalent to 496 items at 6 — digit classification.

(b)  The details of items included in the Exclusion (Negative) List of India’s offer are
available at http i//commerce.gov.in/trade/international _ta__indasean.asp.

Use of plastic bags in Trade Fair

2181. MS. SUSHILA TIRIYA : Will the Minister of COMMERCE AND INDUSTRY be pleased
to state:

(a) whether it is a fact that despite ban on the use of plastic bags the same had been
freely supplied to the buyers at recently concluded Trade Fair;

(b) ifso, the reasons therefor;

(c)  whether Government had not briefed the participants in advance about the ban of
plastic bags;
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(d) ifso, the details thereof; and
(e) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) No, Sir.

(b)  Does not arise.

(c) to (d) India Trade Promotion Organisation (ITPO) had instructed all the exhibitors not
to give polythene bags and instead give only paper or jute bags to the customers. During the
Fair, ITPO had also made regular announcements to this effect through the Central Control
Room set up at Pragati Maidan. ITPO with the support of Khadi and Village Industries
Commission (KVIC), Jute Manufacturers Development Council (JMDC), ITC and Government
of NCT of Delhi made available eco-friendly bags (paper, jute, Cloth) at 28 vending points to
facilitate availability of these bags to the visitors. A team of officers from ITPO and Government of
NCT of Delhi had conducted regular inspections of the halls to check misuse of polythene bags
at the Fair.

(e) Does not arise.
Indian export in negative territory

2182. SHRI TARIQ ANWAR: Will the Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whetheritis a fact that Indian exports continue to be in the negative territory for the
tenth consecutive month;

(b) ifso, the reasons therefor; and
(c)  the steps Government is taking to increase the exports in future?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (¢) India’s merchandise exports from October,
2008 to October, 2009 are given in Statement [ Refer to Statement-| appended to the Answer to
Unstarred Question 2173 (a) to (d)]. Decline in India’s merchandise exports since October,
2008 can be attributed significantly to shrinkage of demand in developed countries due to global
economic slowdown, and the reduced international prices of commodities. Government and RBI
closely monitor the economic developments in the country and internationally on continuous
basis and need-based measures are taken, from time to time, keeping in view, the financial
implications. To counter the negative fall out of global slowdown on the Indian economy, the
Government/RBI responded by providing carefully designed and calibrated fiscal stimulus
packages including the announcements made in the Budget 2009-10 is given in the Statement
[Refer to Statement-Il appended to the Answer to Unstarred Question 2166 (2) to (c)] and in
the Foreign Trade Policy (FTP) 2009-14 to provide support, particularly to promote employment
intensive sectors. Details of FTP 2009-14, have been laid in Parliament and available in website
http //dgft.gov.in.
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Return of medals by ex-servicemen and officers

12183. SHRI SHIVANAND TIWARI:
SHRI RAVI SHANKAR PRASAD:

Will the Minister of DEFENCE be pleased to state:

(a) whether it is a fact that retired soldiers and officers have returned their medals during
last few years;

(b) ifso0, the number of medals returned by them;
(c)  thereasons for returning these medals;

(d)  whether Government has made any efforts to arrive on a consensus to solve those

issues; and
(e) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI M.M. PALLAM RAJU):
(a) Yes, Sir.

(b)  Nine cardboard boxes full of medals have been received.
(c) Inprotest against non-acceptance of their demands of ‘One Rank, One Pension’.

(d) and (e) Although the ‘One Rank One Pension’ demand has not been accepted,
keeping in view the spirit of the matter, the Committee constituted has recommended substantial
improvement in pension of pre 01.01.2006 PBOR pensioners and bring pre 10.10.1997 pensioners
on par with post 10.10.1997 pensioners.

Commanders’ Conference

2184. SHRI TARIQ ANWAR:
DR. T. SUBBARAMI REDDY:

Will the Minister of DEFENCE be pleased to state:

(a)  whether continuing Chinese military build up and its repercussion on Indo-China
border were discussed during top Indian leaders at Commanders’ Conference in October, 2009;

(b) if so, whether Armed Forces also discussed rapid pace of infrastructure
development on Chinese side of border;

(c)  whether this Conference was also attended by PM, Defence Minister, National
Security Adviser;

(d) ifso, the outcome of the discussions held and decisions taken; and

(e)  whether in the Conference India’s border in Ladakh, Arunachal sector in the wake of
Chinese belligerence and delay in armament acquisition for Indian army, were main topics
discussed?

TOriginal notice of the question was received in Hindi.
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THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (e) The Combined
Commanders’ Conference of the three services was held on 20th October, 2009. The Prime
Minister, Defence Minister and National Security Adviser attended the Conference. Many
important issues were discussed in the meeting. In view of the sensitiveness of the matter, the

details cannot be disclosed on the floor of the House.
Protection of Indian fishermen and their boats by Coast Guard
2185. SHRI D. RAJA: Will the Minister of DEFENCE be pleased to state:

(a) whether it is a fact that Indian fisnermen are harassed and Indian fishing boats are

being seized by foreign navies frequently;

(b) if so, the number of fishing boats seized and fishermen put in prisons by foreign

navies during the last one year;

(c)  whether it is also a fact that Indian Coast Guard has not accorded due protection to

Indian fishermen and their boats in Indian waters; and

(d) if so, the steps proposed to be taken to improve Coast Guard activity to check

seizure of Indian boats and fishermen by foreign navies along Indian coasts?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (d) Indian fishermen are
generally apprehended by foreign navies when they have been engaged in
fishing inside their territorial waters. As per records in Navy, 35 Indian fishing boats with 200
fishermen have been apprehended by Pakistani Navy and 31 fishing boats with 123 fishermen
have been apprehended by Sri Lankan Navy this year. Indian Coast Guard aircrafts and ships
carry regular patrols to prevent Indian fishing boats crossing the International Maritime Boundary
Lines (IMBL) and also conduct ‘Community Interaction Programme’ to inform the fishermen on

the perils of cross border fishing.
Modernization/technical upgradation of ordnance factories

2186. SHRI TAPAN KUMAR SEN: Wil the Minister of DEFENCE be pleased to

state:

(a) the details of modernization/technological upgradation programme of defence

ordnance factories during the next five years; and
(b)  the factory-wise capital investment envisaged for the same?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI M.M. PALLAM RAJU):
(a) and (b) Modernization and capacity augmentation of production facilities in OFB are taken
up based on the long-term requirements of weapons, ammunitions armoured vehicles etc. of
armed forces and para military forces, as well as to absorb new technologies. The details of the

modernization plan for the next five years are given in Statement.
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Statement

Details of Investment Plan of Ordnance Factory Board (Factor-wise)

(Figure in lakhs)
Sl. Factory 2009-10  2010-11  2011-12  2012-13  2013-14
No.
1 2 3 4 5 6 7
1. Ammunition Factory, Khadki 2714.00 1217.28 2265.70  758.95  2128.56
2. Cordite Factory, Aruvankadu 400.00 100.17 104.67
3. Engine Factory, Avadi 1000.00  1357.90 1193.37 1369.44  370.74
4. Field Gun Factory, Kanpur 360.00 1000.64  1091.06  3047.17  1615.94
5. Gun Carriage Factory, Jabalpur 500.01 291.03  298.43 1057.00 287.68
6. Grey Iron Foundary, Jabalpur 100.00 161.73 137.17
7. Gun and Shell Factory, Cossipore 300.00 270.00  250.35 1289.76  322.44
8. Heavy Alloy Penetrator Project, 100.00 217.55 147.33 191.33 287.83
Trichy
9. Heavy Explosive Factory, Khadki 200.00 237.55 1038.00  3627.00  1116.00
10. Heavy Vehicle Factory, Avadi 3500.00 2937.67 2745.34 281.14
11.  Machine Tool Prototype Factory, 300.00 442.92  382.69 1414.42 142.59
Ambarnath
12. Metal and Steel Factory, Ishapore 1000.00  1306.09 1022.65 354.12
13. Ordnance Clothing Factory, Avadi 380.00 435.93  450.00
14. Ordnance Cable Factory, 50.00 100.00  100.00
Chandigarh
15. Ordnance Clothing Factory, 240.00 416.63  408.62
Shahajahanpur
16. Ordnance Equipment Factory, 630.00 795.80 815.00 60.00
Kanpur
17. Ordnance Equipment Factory, 110.00 150.00 150.00
Hazratpur
18. Ordnance Factory, Ambarnath 700.00 1568.34 1638.80  3636.19  1355.23
19. Ordnance Factory, Ambajhari 7000.00 3933.21 4057.63 2753.39  1392.19
20. Ordnance Factory, Bhandara 500.00 3838.99 11670.59 16943.18 25000.00
21. Ordnance Factory, Bhusawal 100.00 185.95 242.00 216.00 404.00

78



2 3 4 5 6 7

22. Ordnance Factory, Badmal 60.00 50.00 50.00
23. Ordnance Factory, Kanpur 1800.00  2860.00 2749.00 1048.58  2897.16
24. Ordnance Factory, Chanda 300.00 299.91 301.23 175.00 75.00
25. Ordnance Factory, Dehradun 100.00 299.84 219.72 19.68 230.70
26. Ordnance Factory, Dumdum 6.00 100.00 100.00 59.20 14.80
27. Ordnance Factory, Dehu Road 20.00 99.23 118.59 24.70
28. Ordnance Factory, ltarsi 100.00 176.39 211.64 731.35 2720.44
29. Ordnance Factory, Khamaria 800.00 1023.42 2533.77  1899.81 1990.78
(OFK)
30. Ordnance Factory, Katni 1000.00 213.06  280.08 418.03 1508.46
31. Ordnance Factory, Moradnagar 200.00 293.93  566.30 580.52 64.00
32. Ordnance Factory, Medak 150.00 182.40 145.60 400.00
33. Ordnance Factory, Tirucharipalli 100.00 130.42 151.91 1606.49 90.60
(OFT)
34. Ordnance Factory, Varangaon 2000.00 3279.07 6194.33 5529.41 7544.50
35. Opto Electronic Factory, Dehradun 100.00 401.41 906.13 659.34
36. Ordnance Parachute Factory, 780.00 180.00 160.00
Kanpur
37. Rifle Factory, Ishapore 600.00 687.87  626.60 446.25
38. Small Arms Factory, Kanpur 200.00 407.87  319.97 622.77
39. Vehicle Factory, Jabalpur 1500.00  1444.30 1731.00 697.00 45.00
GRAND TOTAL* 20999.98 333096.47 47575.26 51917.30 51604.63

One Rank one pension formula

2187. SHRI PRAKASH JAVADEKAR:
SHRI PARIMAL NATHWANI:

Will the Minister of DEFENCE be pleased to state:

(a)  whether Government has agreed to “One Rank one Pension Formula”™ for the Ex-

servicemen of Indian Defence Forces;

(b) if so, the details thereof;

(c) whether Government proposes to put in operation this Formula; and
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(d)  what will be the average hike in pension of Ex-servicemen of the three forces of
Indian Defence ?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI M.M. PALLAM RAJU):
(a) to (d) A Committee was constituted under the Chairmanship of Cabinet Secretary to look
into the issue of One Rank One Pension and other related matters. After considering all aspects
of the issue, the Committee did not find it administratively feasible to recommend One Rank One
Pension, as such. However, keeping in mind the spirit of the demand several other
recommendations to substantially improve pensionary benefits of Personnel Below Officer Rank
(PBOR) and Commissioned Officers have been made, which have been accepted by the
Government:—

O] Inclusion of Classification Allowance for PBOR from 01.01.2006.

(i)  Removal of linkage of full pension with 33 years from 01.01.2006.

(iii) Revision of Lt. General pension after carving out a separate pay scale for them.
(iv)  Bringing parity between pension of pre and post 10.10.1997 PBOR pensioners.
(v)  Further improving PBOR pensions based on award of GOM, 2006.

(vi)  Broadbanding of percentage of disability/war injury pension for pre 01.01.2006
disability/war injury pensioners.

(vi)  Removal of cap on war injury element of pension in the case of disabled pensioners
belonging to Category ‘E’.

The recommendations at (i) and (i) stand implemented by issue of Government letter
dated 30.10.2009. Average hike in pension of Ex-servicemen of the three forces of Indian
Defence will be known only after all the recommendations of the Committee have been
implemented.

Voluntary retirement by pilots of IAF
2188. SHRIMATI JAYA BACHCHAN : Will the Minister of DEFENCE be pleased to state:
(a) whether it is a fact that about 100 Air Force pilots have sought voluntary retirement;
(b) if so, the reasons given by these pilots in support of their requests; and

(c)  the action Government has taken on their requests and to augment the strength and
increase the number of pilots in the Air Force?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (c) Around 101 pilots of IAF
have applied for grant of Premature Retirement during the last one year. The broad reasons
furnished by the applicants for grant of Premature Retirement are Supersession, Lack of Career
Progression, Medical/compassionate etc. Such applications are considered on a case to case
basis in accordance with extant Government policy and service exigencies. Concerted efforts
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are taken by the Indian Air Force to carry out a proactive publicity campaign to reach the target
group across the country, such as (|) participation in career fairs and exhibitions to enhance
one-to-one interaction; (i) advertisement in print and electronic media including recruitment
and career related articles; (i) motivational lectures in schools/colleges; (iv) distribution of
publicity material to target group; (v) visuals/signages at vantage points all over the country at
strategic locations. The Short Service Commission for Flying branch has been modified to make
men also eligible for induction in this branch. The implementation of the recommendations of Vith
Central Pay Commission will also go a long way in attracting youth.

Replacing INSAS rifles with AK-47
2189. SHRI AMAR SINGH : Will the Minister of DEFENCE be pleased to state:

(a) whether it is a fact that soldiers using INSAS rifle in counter-insurgency operation
find it ineffective;

(b)  whether it is also a fact that INSAS gun which has a smaller calibre is meant to
incapacitate the enemy rather than kill and is no longer found suitable for soldiers in counter-
insurgency operation; and

(c) if so, whether INSAS guns are being replaced with modern rifle like AK-47 rifles and
if not, the reasons therefor ?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (c) A large number of small
arms/weapons are used in counter-insurgency operations by the Army apart from 5.56mm
INSAS rifle. These include pistols, carbines, assault rifles like AK-47, LMGs etc. Soldiers are
provided with operation-specific weapons when embarking on any operation including counter-
insurgency operations.

The 5.56mm caliber ammunition of INSAS rifle is of high velocity and small size. Hence, it
penetrates fully into the human body and exits.

As a part of the modernization of Indian Army, improvement of weapons is an ongoing
process.

Regular monitoring of illegal infiltration in Southern Coastal areas
2190. SHRI P.R. RAJAN: Will the Minister of DEFENCE be pleased to state:

(a)  whether Government has directed Navy and Coast Guard for regular monitoring and
vigilance over illegal infiltration in Southern Coastal areas; and

(b) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) and (b) The Indian and Coast
Guard have been regularly patrolling the coastline including Southern Coastal States for Coastal
Security including prevention of illegal infiltration. Surface and air surveillance have been
enhanced by Indian Navy and Coast Guard all along the coast and in all offshore development
areas. Further, Joint and operational exercises are taking place between Navy, Coast Guard,
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Coastal Police and Customs and other agencies in order to check the effectiveness of the new
systems.

Campaign by DRDO to meet country’s defence requirements

2191.  SHRI VIUAY JAWAHARLAL DARDA: Will the Minister of DEFENCE be pleased to
state:

(a)  whether Defence Research Development Organisation (DRDO) is launching a
campaign aiming to meet 70 per cent of country’s requirement of military hardware and software
for the Defence Forces;

(b) if so, how the existing 30—70 per cent ratio in favour of foreign armament
manufacturers is designed to be reversed by the end of Twelfth Five Year Plan (2012-2017);

(c) the details of percentage of budgetary allocations made towards pursuing R&D
activities during 2007-08 and 2008-09; and

(d)  whether these actually spent or some of the funds lapsed to Government?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) and (b) No, Sir. Achieving self-
reliance for military hardware and software for the Defence Forces is a joint responsibility of
Ministry of Defence (MoD), Defence Industries (both public and private), Ordnance Factories
(OFs) and Defence Research and Development Organisation (DRDO). As per provisions in
Defence Procurement Procedure (DPP) for “MAKE” Category, DRDO is concentrating only on
development of strategic, complex and security sensitive systems. Provisions have also been
made in DPP for the development. “High Technology Complex System and upgrades under
‘MAKE’ category” to share the fund between MoD and Indian Defence Industries in the ratio of
80:20.

(c)  The percentage of budgetary allocation during the year 2007-2008 and 2008-2009
for Department of Defence Research and Development was about 6% of the total Defence
Budget.

(d) The Department of Defence Research and Development achieved 97.57% and
99.44% of expenditure during the year 2007-2008 and 2008-2009, respectively out of total
allocated budget.

Interception of North-Korean ship by Indian Navy in Indian water

2192. SHRI GOVINDRAO WAMANRAO ADIK: Will the Minister of DEFENCE be pleased to
state:

(a) the details regarding interception of a North Korean Ship which intruded into Indian
waters near the Andaman and Nicobar;

(b)  whether it is a fact the intrusion was noticed by local fishermen only after some hours
of intruding into Indian waters;

(c)  the reasons for tardy response by the Navy and the Coast Guard to such intrusions
in the Indian waters;
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(d)  the details of agencies involved in the investigations of the ship and the details of
facts ascertained after the investigations; and

(e)  whether Government has conveyed its protest to the Government of North Korea?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (&) North Korean ship MV Mu
San entered Indian territorial waters off the Andaman Islands without notification and permission
of the Indian maritime authorities. Since it did not respond to radio communications from the
Coast Guard, it was brought to Port Blair for Joint investigation by different security agencies.

After thorough investigations, the ship was found to be carrying sugar. The Government
had taken up the matter with the North Korean authorities. North Korean Embassy in India
reiterated in writing that the Captain sincerely apologized for not complying with the Indian Coast
Guard’s orders.

Desire of painter to return to India

12193. SHRI NAND KISHORE YADAV:
SHRI BRIJ BHUSHAN TIWARI:

Will the Minister of HOME AFFAIRS be pleased to state:

(a)  whether it is a fact that painter Magbool Fida Hussain has expressed his desire to
return to India;

(b)  whether Government will give assurance for his safety; and
(c) ifso, the steps taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) to (¢) The Government has seen press reports
to the effect that Shri M.F. Hussain has expressed desire to come to India. The Government
would provide him with adequate security on the basis of local threat perception for him, if and
when Shri M.F. Hussain comes to India.

Air Defence Missile System from Israel under CBI Scanner
2194. SHRI A. ELAVARASAN: Will the Minister of DEFENCE be pleased to state:

(a) whether Government has entered into contract for the supply of Air Defence Missile
System from Israel Aircraft Industries;

(b) ifso, the details thereof;
(c)  whether itis also a fact that the industry is already under CBI investigation; and
(d) ifso, the details thereof?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) and (b) Defence Research and
Development Organization (DRDO) has undertaken joint development of missiles

tOriginal notice of the question was received in Hindi.
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viz. Long Range Surface to Air Missile (LRSAM) for Indian Navy and Medium Range Surface to
Air Missile (MRSAM)) for Indian Air Force with M/s Israel Aircraft Industries (IAI), Israel.

(c) and (d) Central Bureau of Investigation (CBI) has registered a regular case
relating to the procurement of Barak Anti Missile Defence System for the Navy in which M/s IAl,
Israel is also involved. The case is pending investigation.

Use of defence aeroplanes/helicopters for private use
2195. SHRI P. RAJEEVE: Will the Minister of DEFENCE be pleased to state:

(a)  what are the criteria for making available the services of helicopters/ aeroplanes in
case of emergency requirements in any part of the country;

(b)  what are the reasons for not making available the aeroplane, when the Thekkady
disaster took place in Kerala;

(c)  what are the reasons for allowing the Defence aeroplanes/helicopters to transport
the motor vehicles for private use;

(d)  the details of the aircrafts allowed for private use for the last one year; and
(e)  the amount collected, if any, by way of transportation charges?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (c) As per extant instructions,
Air Force aircraft can be made available to meet requests from State Governments/Union
Territories  for assistance in grave emergency or catastrophe. Evacuation of
casualties/transportation of dead bodies is considered generally in cases of locations which are
remote/inaccessible, against payment. In case of Thekkady disaster in Kerala, although the
Government of Kerala had initially requested for transportation of dead bodies of metropolitan
cities, since Cochin was well connected on civil airline network, and it would have taken time to
withdraw the IAF aircraft and because of other operational reasons it was decided that the best
way would be to use civil aircraft.

(d) and (e) Based on the request of Indian Olympic Association, one helicopter each has
been provided for aerial photography for the purpose of live telecast of Bangalore marathon in
May, 2009 and Delhi Half marathon in November, 2009. Bills for airlift are raised as per
Government orders and rates notified.

Army officers obliged by gifts by US arms companies

12196. SHRI LALIT KISHORE CHATURVEDI: Will the Minister of DEFENCE be pleased to
state:

(a)  whether the news item published in newspapers is correct that army officers were
obliged by gifts from American companies during purchasing of military items from United States
of America;

(b) whether Government has initiated any inquiry on the basis of the same;

tOriginal notice of the question was received in Hindi.
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(c)  whether such allegations of corruption were also levelled at the time of purchasing

Bofors guns and after that from time to time;

(d)  whether corruption has become common practice due to non-punishment of any-

one; and
(e)  steps taken to check such malpractices?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (&) No case relating to Army
officers being obliged by gifts from American Companies, have been brought to the knowledge
of the Government, in the recent past. Indian Armed Forces are governed by their respective
Acts namely Army Act, Navy Act and Air Force Act. Appropriate provisions are there in these
Acts to take action against Force personnel indulging in corrupt practices. In addition, for all
procurements/purchases/award of works well defined procedures with adequate checks and
balances are followed. All procurement/purchase decisions/award of works worth Rs. 75 crore
and above are subjected to scrutiny/Special Audit by Comptroller and Auditor General and
where necessary by Central Vigilance Commission. Further, in accordance with Defence
Procurement Procedure (DPP) 2008, signing of an Dlntegrity Pactll would be considered
between Government department and the bidder for schemes exceeding Rs. 100 crore.

Wherever considered appropriate, cases are also referred to Central Bureau of Investigation.
Damages caused by crash of |.A.F. aircrafts
2197. SHRI VARINDER SINGH BAJWA: Will the Minister of DEFENCE be pleased to state:

(a)  the number of I.A.F. aircraft which were destroyed due to accidents during 2009,

category-wise and the number of I.A.F. personnel who lost their lives due to these accidents;

(b)  the present strength of the I.A.F. aircraft as on 1st November, 2009 as against the

sanctioned strength, category-wise; and

(c) the loss caused to civilian property and the number of civilians who lost their lives

due to these accidents during 20097

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) The number Indian Air Force
(IAF) aircraft which crashed since January, 2009 till 30th November, 2009 and their make are as

follows :—
Sl. Date of Accident Aircraft Type Number of IAF
No. personnel killed
1 2 3 4
1. 21st January, 2009 Kiran MK |l 1
2. 7th March, 2009 MIG 27 ML -
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3. 30th April, 2009 SU 30 MKI 1
4. st May, 2009 Ml 8 -
5. 15th May, 2009 MIG 27 UPG -
6. 27th May, 2009 MIG 21 Bison -
7. 9th June, 2009 AN 32 7
8. 18th June, 2009 MIG 21 FL -
9. 31st July, 2009 HPT 32 2
10.  10th September, 2009 MIG 21 M 1
1. 23rd October, 2009 MIG 27 ML -
12. 30th October, 2009 Ml 17 4
13.  30th November, 2009 SU-30 MKI -

(b)  This information cannot be divulged in the interest of national security.

(c) One civilian was killed in the accident on 15th May, 2009. The compensation paid by
the Government for loss of civilian lives and property was Rs. 8,04,480/-.

Unified command in Naxal affected States
2198. SHRI JESUDASU SEELAM: Will the Minister of HOME AFFAIRS be pleased to state:

(a)  whether a unified command in Naxal-affected States would be created to effectively
carry out anti-naxal and Maoist operations, to prevent, detect and ultimately control the attacks
by these forces, rather than to intensify searches of suspects after incidents had taken place;

(b)  if so, whether fully trained personnel armed with latest weapons, duly supported by
intelligence inputs and feedbacks may man such a Command, after arriving at a consensus with
State Government; and

(c)  whether in view of random killing of police personnel by using reckless mining,
abduction of key police officials, targeting prestigious trains by these forces, adoption of
concerted strategy is needed by Government by synergizing with local law-enforcing agencies ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN):
(a) to (c) The system of a unified command can be implemented within a particular State, with
the objective of ensuring coordination between State and Central agencies involved in internal
security duties by that State. A meeting of Chief Ministers of seven naxal affected States
of Andhra Pradesh, Bihar, Chhattisgarh, Jharkhand, Maharashtra, Orissa and West Bengal with
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Union Home Minister was held on 17.8.2009. There was consensus to launch coordinated joint
anti-naxal operations and to focus on the development fronts. It is constantly the endeavor that
the mechanism of Inter-State coordination functions in the most effective manner and towards
that end, discussions and interactions with different States/Groups of States with reference to
the specific Inter-State coordination requirements in different areas are held from time to time,
both by the State themselves and by the Central Government.

Naxalism biggest threat to internal security

12199. SHRI BRIJ BHUSHAN TIWARI:
SHRI JANESHWAR MISHRA:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that naxalism is the biggest threat to the internal security of the
country;

(b) if so, whether Government is formulating any effective plan to counter naxalism;

(c) if so, whether Government has any programme to bring naxalites into the
mainstream in the country; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN) :
(a) to (d) Naxal menace is a serious internal security issue. State Governments deal with the
various issues related to naxalite activities in the States. The Central Government supplements
their efforts in several ways.

States Governments have from time to time, appealed to the Left Wing Extremists to abjure
violence and hold talks with the Government or any issues that are of concern to them. As far as
the Central Government is concerned, it will welcome such talks between State Governments
and left Wing Extremists provided Left Wing Extremist abjure violence and give up their so-called
larmed struggleﬂ.

In order to bring naxalites into the mainstream, the States have their own surrender and
rehabilitation policies. Government of India has recently approved/revised guidelines for
surrender-cum-rehabilitation of naxalites in the naxal affected States which inter alia provides for
an immediate grant of Rs. 1.5 lakh, a stipend of Rs. 2000 for three years, vocational training and
incentives for surrender of weapons.

Policy of quiet diplomacy for solving Jammu and Kashmir problem

2200. SHRIISHWAR SINGH:
SHRIN.K. SINGH:

Will the Minister of HOME AFFAIRS be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a)  whether Government has decided to follow the policy of quiet diplomacy to find a
solution to the problem in Jammu and Kashmir;

(b) if so, whether Government has invited leaders of all shades to come and discuss the
issue;

(c) ifso, the details of discussions held and outcome thereof; and
(d)  towhat extent the problem in Jammu and Kashmir is likely to be resolved?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN):
(a) to (d) The Central Government is holding talks with every shade of opinion in Jammu and
Kashmir. In a speech on October 28, 2009, Prime Minister stated that talks could be held with
anyone who had any meaningful ideas for promoting peace and development in Kashmir. He
was also willing to carry all sections of the people in resolving the political and economic
problems of Jammu and Kashmir. Some groups have indicated an interest in holding talks.

Pumping of fake notes into India by Pakistan

2201. SHRIN.K. SINGH:
SHRI RAUJKUMAR DHOOT:

Will the Minister of HOME AFFAIRS be pleased to state:

(a)  whether the National Investigation Agency (NIA) which has recently submitted its
first ever report has indicted Pakistan behind pumping fake notes into India;

(b) if so, the details thereof;

(c)  whether the Union Government on the basis of NIA report has taken any further
action to check entry of fake notes in India; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN):
(a) to (d) The National Investigation Agency (NIA) was directed to investigate a case relating to
circulation of Fake Indian Currency Notes (FICNs) in the country. Investigation conducted by
NIA has given indication about pumping fake notes by Pakistan into India. NIA has filed charge
sheet in the Court against 07 accused.

To address the multi-dimensional aspects of the FICN menace, several agencies such as
the RBI, the Ministry of Finance, the Ministry of Home Affairs, the intelligence Agencies of the
Centre, the Central Bureau of Investigation (CBI), etc. are working in tandem to thwart the
nefarious activity related to FICNs. The activities of these agencies are also periodically reviewed
in a nodal group set up for this purpose. In this context, at the functional level, the CBI has been
declared as the nodal agency for coordination with the States; the Directorate General.

Plan for modernization of police force in Maharashtra

2202. SHRI RANJITSINH VIJAYSINH MOHITE-PATIL: Will the Minister of HOME AFFAIRS
be pleased to state:

88



(a) whether it is a fact that a plan for modernization of Police Forces has been received
by the Central Government from the State of Maharashtra for the year 2009-10;

(b)  whatis the status of this proposal;

(c) whether the Police Forces are adequately modernized in wake of the impeding
terrorist threat perception to Mumbai; and

(d) if not, the details of the plan envisaged by the Central Government towards
modernization of State Police Forces in different States?

THE MINISTER OF STATE IN THE MINISTRY OF HOME  AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) and (b) The annual action plan proposal for
2009-10 seeking funds to the tune of Rs. 178.26 crore for modernization of State police forces
was received from the State Government of Maharashtra and was considered in the meeting of
the High Powered Committee in the Ministry of Home Affairs held on 16.06.2009, which was
attended by the representatives of the State Government of Maharashtra. The Central allocation
for 2009-10 to Maharashtra under the Scheme for Modernization of State Police Forces (MPF
Scheme) is Rs. 84.05 crore. It includes Rs. 2.00 crore allocated to the naxal affected district of
Chandrapur of Maharashtra under the MPF Scheme as 100% Central assistance for
construction of police stations/outpost and their fortification.

(c) and (d) OPolicell is a State subject as per VIl Schedule to the Constitution of India. As
such, the primary responsibility to modernize/adequately equip their police forces rests with the
respective State Governments. However, the Ministry of Home Affairs has been implementing a
Non-Plan Scheme for Modernization of State Police Forces (MPF Scheme) and supplementing
the efforts of the State Governments for modernization of their police forces. Under the Scheme,
assistance is being provided to the States for procurement of modern weaponry, construction of
residential and non-residential buildings. Procurement of vehicles, security/communication/
forensic science equipments etc. The State Governments formulate their annual action plans
based on their assessed requirements which are considered and approved by a High Powered
Committee in Ministry of Home Affairs and funds are released against approved plans under the
MPF Scheme.

Proposal to increase no fishing zone for coastal security

12203. SHRI BALAVANT AL/AS BAL APTE:
SHRI SHREEGOPAL VYAS:
SHRI ANIL MADHAV DAVE:

Will the Minister of HOME AFFAIRS be pleased to state:

(a)  whether Government is planning to increase the number of coastal police stations as
well as to increase the coastal security alongwith the 7500 km. long coast line of the country;

tOriginal notice of the question was received in Hindi.
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(b) if so0, the details thereof;

(c)  whether there is any proposal to increase area under no fishing zone near important
establishments;

(d) ifso, the details thereof; and
(e) by when the new coastal security scheme is likely to be implemented ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN) : (a), (b) and (&) Government has accorded
highest priority to coastal security and an integrated approach is being adopted for further
strengthening of coastal security.

Pursuant to a decision taken by the Government to further strengthen the coastal security,
the coastal States and Union Territories have carried out vulnerability/gap analysis jointly with
Coast Guard to firm up their additional requirements in respect of additional coastal police
stations, boats, vehicles etc. and submitted their proposals for formulation of Phase-Il of the
Coastal Security Scheme. The proposal for additional 131 coastal Police Stations and 185
boats/vessels is under consideration.

(c) and (d) The Ministry of Petroleum and Natural Gas has informed that, in view of the
changed maritime and coastal security scenario in the country, the need to extend the safety
zone around petroleum installations beyond the existing 500 meters is under discussion with
concerned authorities.

Setting up “Truth and Justice Commission’

t2204. SHRI SHREEGOPAL VYAS:
SHRIMATI MAYA SINGH:

Will the Minister of HOME AFFAIRS be pleased to state:

(a)  whether Kashmiri Pandits have demanded to set up “Truth and Justice Commission’
in their meeting with political parties on Kashmir issue held in Delhi recently;

(b)  whether any official/unofficial stand was taken by someone on behalf of Central
Government; and

(c)  the details and status of resettlement of Kashmiri Pandits?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN):
(a) and (b) The Kashmiri Pandit Sangarsh Samiti had sent a memorandum in October, 2009 to
public representatives demanding establishment of “Truth and Justice Commission’.

(c)  With a view to facilitate the return of migrants who are willing to return to the Valley,
the Central Government has approved the construction of 200 flats at Sheikhpora in Budgam
district. The Shrine in Mattan and Kheer Bhavani has been developed into two model clusters

tOriginal notice of the question was received in Hindi.
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containing temporary shelters for Kashmiri migrants where they could be settled temporarily till
such time they can repair their existing residential houses. The State Government has
constructed 18 flats at Mattan and 100 one-room tenements at Kheer Bhavani. A Package of Rs.
1618.40 crore for return and rehabilitation of Kashmiri migrants to the Valley has been announced
on 25.4.2008 and an initial amount of Rs. 8.35 crore has been released. The package provides
for, provision of assistance for repair/renovation of damaged houses, transit accommodation,
continuance of cash and rations relief, students’ scholarship, employment in Government and
financial assistance for self-employment, financial assistance to agriculturists and horticulturists

and waiver of interest on loans.
Review of security of atomic establishments

12205. SHRI KAMAL AKHTAR:
SHRI'S. ANBALAGAN:
SHRIMATI JAYANTHI NATARAJAN:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that intelligence agencies have recently cautioned the

Government that atomic establishments of India can fall prey to terror strikes;
(b) ifso, the details thereof;
(c)  whether Government has reviewed security of atomic establishments; and
(d) the details of the steps taken by Government for security of atomic establishments?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) to (d) Yes, Sir. In view of the prevailing security
scenario, the atomic establishments continue to remain prime target of the terrorist groups and
outfits. However the Central Security Agencies conduct security audit of Atomic Establishments
every two years and also sensitize the concerned State Governments/Managements of these
installations from time to time. The CISF has been mandated to undertake security arrangements
for all strategically sensitive atomic establishments. Besides CISF, in some cases air defence
measures are also additionally provided in cooperation with the defence forces for these atomic
establishments. As such, adequate security arrangements are ensured which are periodically

updated to protect Atomic Establishments in the country.
Federal anti-terror law to strengthen NIA
2206. SHRI JABIR HUSAIN: Will the Minister of HOME AFFAIRS be pleased to state:

(a)  whether the Centre is likely to enact a federal anti-terror law to lend more teeth to

the National Investigation Agency;

tOriginal notice of the question was received in Hindi.
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(b)  whether this question was discussed at a conference on anti-terror law;

(c) whether at a conference of inter-State and international terrorism resulted in the

creation of a National Investigation Agency and it is equally important to have a federal law; and

(d) if so, whether Government has accepted the suggestion and what steps are being

taken to implement them ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN):
(a) to (d) The Unlawful Activities (Prevention) Act which is the comprehensive central Act to
combat terrorism has been amended and notified on 31.12.2008 to strengthen the punitive
measures to combat terrorism. The National Investigation Agency Act has been enacted and
Notified on 31.12.2008 and under the said Act the National Investigation Agency has been
constituted, to investigate and prosecute offences under the Acts specified in the Schedule.
These legislations are culmination of deliberations in several fora including State Chief Minister’s
conferences, Standing Committees of Parliament, Second Administrative Reforms Commission,

Several Experts Groups etc.
Bunkers and observation towers built by Pakistan on IB

2207. SHRIN.K. SINGH:
SHRIMATI MOHSINA KIDWAI
SHRI BALBIR PUNJ:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether the Border Security Force (BSF) has recently claimed that

Pakistan is building bunkers and observation towers on the International Border with India;
(b) ifso, the details thereof;

(c)  whether the BSF had lodged any protest with the Pakistani Rangers on the

construction of bunkers and towers; and

(d) if so, the details thereof and the further reaction of the Pakistani rangers in this

regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME  AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) and (b) As per available information, Pakistan
has constructed 19 bunkers and 39 O.P. Towers along the International Border during the

current year.

(c) and (d) BSF has lodged strong protest notes with the counterpart. The matter has also
been discussed with the Pakistan Rangers at various levels. However, Pakistan Rangers
generally deny construction of new bunkers and claim that the existing defence structures are

being renovated.
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Improving crime investigation techniques

2208. SHRINARESH GUJRAL:
SHRI JESUDASU SEELAM:
SHRI'N.K. SINGH:

Will the Minister of HOME AFFAIRS be pleased to state:

(a)  whether Home Minister announced on 15 November, 2009 that series of measures
including launch of a DNA databank and amendments of Arms Act are being considered
seriously for improving country’s crime investigation techniques;

(b)  whether he has also pointed out that there was huge gap in crime investigation
methods adopted in West and in India and has assured that during 2010 we will bridge the gap;
and

(c) ifso, by what time final decision in this regard is likely to be taken and to what extent
police adopting primitive methods will be acquainted with new technology ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) and (b) Yes, Sir.

(c) In order to upgrade the investigation techniques and bridge the gap in crime
investigation methods, following steps have been taken by the Government:—

Under the Eleventh Five Year Plan following Schemes of Directorate of Forensic Science
(DFS) have been approved viz:i—

O] Composite Scheme on IModernization of Forensic Science Applicationﬂ for DFS and
its outlying units of MHA, GOIl-outlay Rs. 200 crore.

(i)  Composite Centrally Sponsored Plan Scheme of (Creation of RFSLs and DMFUs]
for States and UTs-Outlay Rs. 100 crore.

In the Composite Scheme on (IModernization of Forensic Science Applicationﬂ approved in
October, 2008, there are 26 Plan Schemes which inter-alia contains the schemes of
establishment of New Hi-Tech Central Forensic Science Laboratories (CFSLs) and Government
Examiners of Questioned Documents (GESQD), Creation of National DNA database facility,
Creation of New Forensic Divisions/Modernization of CFSLs and GEsQD etc. Similarly in respect
of the scheme of [ICreation of Regional Forensic Science Laboratories (RFSLs) and District
Mobile Forensic Units (DMFUS)D approved in September, 2009 there is a proposal for creation
of 6 Regional forensic Science Units Laboratories and 52 District Mobile Forensic Units in
different States/Union Territories.

Bureau of Police Research and Development (BPR&D) imparts specialized training in
investigating skills through Central Detective Training Schools located at Chandigarh, Kolkata
and Hyderabad for investigating officers on various subjects such as scientific investigation, Post
Blast Investigation, Homicide Investigation, Crime against women, Scene of Crime etc. The
training also provides exposure to new gadgetry and tactics adopted by criminals/militants and
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commensurate improvements in the methodology of investigation. Central Forensic Science
Laboratories and Government Examiner of Questioned Documents under Directorate of Forensic
Science provide forensic support to investigating agencies in scientific investigation of crime.

In addition, under the MPF scheme Financial assistance is provided to States towards
upgradation of State Forensic Labs.

All these efforts would improve Forensic Science services/support resulting in crime
prevention and timely detection resulting in increase in overall conviction rate which would act as
a deterrent to perpetration of crimes.

Tightening norms for Business Visa

2209. SHRINANDAMURI HARIKRISHNA:
SHRIM.V. MYSURA REDDY:
SHRI PENUMALLI MADHU

Will the Minister of HOME AFFAIRS be pleased to state:

(a)  whether it is a fact that Government has tightened the norms to issue Business Visas
to foreign nationals;

(b)  whether any cap has been fixed for issue of Visas to a particular country; and
(c) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) Yes, Sir. It has come to the notice of the
Government that a number of foreign nationals coming for execution of
projects/contracts in India have come on Business Visa instead of the Employment Visa. The
matter has, therefore, been reviewed by the Government and it has been decided that
henceforth Business Visa will be issued only to bonafide businessmen who
want to visit India to establish an industrial/business venture in India or who want to
purchase/sell industrial products or commercial products or consumer durables etc. Suitable
instruction/guidelines have been issued to the Indian Missions abroad to effectively regulate
Business Visa and Employment regimes and ensure that these are issued strictly as per
prescribed norms.

(b)  No,Sir.

(c) Does not arise.

Human trafficking

2210. SHRI MAHENDRA MOHAN:
DR. (SHRIMATI) NAJMA A. HEPTULLA:

Will the Minister of HOME AFFAIRS be pleased to state:

(a)  whether Government is aware that half of the districts of India are affected by human
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trafficking and the States in southern and eastern India are the most vulnerable as far as

trafficking is concerned;

(b)  whether Government is also aware that women and children are most affected in

human trafficking;
(c) ifso, what measures have been taken by Government to stop human trafficking;

(d)  whether human trafficking laws are not sufficient and stringent to stop such menace;

and
(e) ifso, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN):
(a) and (b) As per the statistics compiled by the National Crime Record Bureau (NCRB), the
State/UT-wise details of the cases registered under human trafficking during 2006 to 2008 is
given in Statement (See below). No such information is maintained district-wise. NCRB

statistics relating to human trafficking under various heads concern women and children.

(c) “Police” and ‘Public Order’ being State subjects, the primary responsibility for
preventing and combating the crime of human trafficking lies with the State Governments.
However, the Government of India has adopted a multi-pronged approach to combat human
trafficking viz., issuing of Advisory dated 9.9.2009 to States/UTs to deal with the crime of
trafficking in a holistic manner and to evolve a effective and comprehensive strategy
encompassing rescue, relief and rehabilitation of victims besides taking deterrent action against
the law violators; setting up of Anti-Trafficking Nodal Cell in Ministry of Home Affairs; organizing
training and workshops on the issue to create awareness among law enforcement agencies. The
Advisory has listed special measures to prevent child trafficking like identification of children at
risk, development of victim profiling with other agencies, carry out checks on sponsors and

people who claim to be the relatives of children identified as being at risk of trafficking, etc.

Ministry of Women and Child Development (MWCD) has launched a comprehensive
scheme DUjjawaIaD for prevention of trafficking, and for rescue, rehabilitation, reintegration and
repatriation of the victims of commercial sexual exploitation. MWCD also runs shelter based
homes, such as Short Stay Homes, Swadhar Homes for women in difficult circumstances

including trafficked victims.

(d) and (e) State/UTs have been advised to adopt a victim centric approach in the
investigation and to invoke sections 3, 6 and 7 of Immoral Trafficking Prevention Act, 1956
(ITPA) pertaining to pimps, brothel owners, clients who are actual perpetrators of the crimes,
rather than sections 8 and 20 of the said Act which leads to re-victimization of victims. Ministry of
Women and Child Development has proposed amendments to ITPA to widen its scope so as to
make its implementation more effective, by focusing on traffickers and provide for stringent

punishments for them.
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Statement

Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arrested (PAR), Persons Chargesheeted (PCS) and
Persons Convicted (PCV) for total crimes committed under Human Trafficking * during 2006 to 2008

Sl.  State/UT 2006 2007 2008
No.

CR CS Cv  PAR PCS PCV CR CSs Cv  PAR PCS PCV CR CS Cv.  PAR PCS PCV
1 2 3 4 5 6 7 8 9 10 i 12 13 14 15 16 17 18 19 20
1. Andhra Pradesh 720 672 267 1954 1883 711 681 666 143 1846 1735 366 427 437 77 1307 1398 251
2. Arunachal Pradesh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
3. Assam 31 32 10 126 68 20 22 20 6 53 46 15 28 26 10 63 91 17
4. Bihar 61 57 8 103 97 13 128 102 9 212 169 17 14 95 17 212 176 29
5. Chhattisgarh 19 18 3 94 94 8 21 19 2 80 80 8 13 13 3 28 28 5
6. Goa 27 24 25 62 74 61 10 7 3 27 22 6 15 12 12 46 34 43
7. Gujarat 99 83 15 417 390 95 83 82 13 304 344 44 82 76 12 322 313 45
8. Haryana 92 82 13 383 347 78 92 93 15 360 367 27 81 85 21 375 376 17
9. Himachal Pradesh 3 2 0 6 4 0 3 3 0 9 1" 0 5 2 1 15 4 1
10. Jammu and Kashmir 5 4 0 14 13 0 1 2 0 9 10 0 4 4 0 10 10 0
1. Jharkhand 42 28 2 64 79 5 43 32 3 80 73 4 66 42 5 142 122 13
12. Karnataka 794 742 409 2547 2497 1014 624 620 396 1911 1877 877 529 522 216 1684 1670 576
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13. Kerala 225 195 48 494 476 167 224 205 50 544 515 176 204 210 134 443 523 197
14. Madhya Pradesh 22 22 16 82 84 34 42 42 8 148 148 55 32 24 8 84 67 14
15. Maharashtra 433 328 16 1841 1372 42 373 375 36 1356 1356 61 371 350 62 1490 1317 144
16. Manipur 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
17. Meghalaya 6 0 0 4 0 0 10 1 0 2 1 0 3 1 0 14 1 0
18. Mizoram 0 0 1 0 0 0 0 0 0 0 0 0 1 1 0 1 1 0
19. Nagaland 9 7 7 19 15 1" 4 3 5 20 3 3 1 1 1 10 1 1
20. Orissa 59 40 3 133 143 18 41 52 3 133 131 24 30 37 3 108 83 15
21. Punjab 79 50 6 298 179 45 50 56 il 161 256 35 49 50 12 178 166 28
22. Rajasthan 150 147 54 400 402 245 95 92 13 321 321 22 75 72 65 255 255 11
23. Sikkim 0 1 0 2 2 0 2 1 0 1 4 0 0 0 0 0 0 0
24. Tamil Nadu 1739 1696 1631 2253 2292 2385 1203 1056 893 1978 1839 1282 692 735 809 1285 1215 1032
25. Tripura 1 2 0 0 0 0 1 1 0 1 1 0 0 0 0 0 0 0
26. Uttar Pradesh 70 70 28 491 836 130 50 49 26 308 278 140 57 47 38 383 375 285
27. Uttarakhand 16 16 5 55 60 3 10 7 2 61 45 10 5 5 6 22 28 20
28. West Bengal 268 146 77 395 239 84 191 149 22 363 302 14 169 119 12 312 258 20
TOTAL STATE: 4970 4464 2644 12237 11346 5169 4004 3735 1659 10298 9934 3186 3053 2966 15624 8789 8512 2894
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1 2 3 4 5 6 7 8 9 10 M 12 13 14 15 16 17 18 19 20

29. Andaman and 0 0 0 0 0 0 1 0 0 2 0 0 0 1 0 0 2 0
Nicobar Islands

30. Chandigarh 3 6 1 7 16 6 5 7 2 21 27 6 7 2 0 35 3 0

31. Dadra and Nagar 0 0 0 0 0 0 2 0 0 6 0 0 3 4 0 22 20 0
Haveli

32. Daman and Diu 1 1 0 5 5 0 5 0 0 28 0 0 6 6 0 30 48 0

33. Delhi UT 14 185 89 378 371 103 65 97 76 220 225 12 61 51 40 166 293 119

34. Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0

35. Puducherry 8 8 3 42 42 28 5 5 5 24 24 21 3 3 1 19 19 7
TOTALUT: 126 200 33 432 434 137 83 109 83 301 276 139 80 67 41 272 385 126
TOTAL ALL INDIA® 5096 4664 2737 12669 11780 5306 4087 3844 1742 10599 10210 3325 3133 3033 1565 9061 8897 3020

*Includes heads (Immroral Trafficking + Importation of Girls + Procuration of Girls + Buying of Girls + Selling of Girls + Child Marriage Restrict Act).
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Casualty due to terrorist attacks

2211.  SHRI SHYAMAL CHAKRABORTY:
SHRI MOINUL HASSAN:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) thetotal casualty due to terrorist attacks during last two years;

(b)  the State-wise break up list of the people killed by the terrorists; and
(c)  which terrorist outfit has taken toll of how many lives?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN):
(a) to (¢) As per available information, details of the number of civilians, security personnel and
terrorist/extremist/naxalite killed in the State of Jammu and Kashmir, North-Eastern States and
naxal affected States are as under, statistics on terrorist outfit wise, number of casualties
inflicted in not compiled due to non availability of conclusive proof in such matters.

Year Jammu and Kashmir North-Eastern States Naxal affected States
No. of No. of No. of No. of No. of No. of
civilians and terrorist civilians and extremist civilians and naxalite
SFs killed killed SFs killed killed SFs killed killed
2008 166 339 512 640 721 199
2009 (upto 123 212 261 497 742 170
October 31,
2009)

Besides the above, in the hinterland in the year in 2008, major terrorist incidents/bomb
blasts occurred at CRPF Group Centre, Rampur (Uttar Pradesh), Jaipur, Bangalore,
Ahmedabad, Delhi, Malegaon (Maharashtra) and Modasa (Gujarat). In these incidents,
168 persons lost their lives. In the terrorist attack in Mumbai in November, 2008, 164 persons
lost their lives. There has been no incident of major terrorist attack in the hinterland in the year
2009.

Parallel Governments run by Naxalites

12212. DR. GYAN PRAKASH PILANIA:
SHRI LALIT KISHORE CHATURVEDI:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether the Prime Minister and Home Minister have now conceded that

extermination of naxalism has become necessary;

tOriginal notice of the question was received in Hindi.
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(b) whether it is a fact that naxalites run parallel Government in Bihar, West Bengal,
Jharkhand, Orissa, Andhra Pradesh and Chhattisgarh;

(c)  whether occupants of the properties of dislodged tribals in States like Bihar,
Jharkhand, West Bengal, Andhra Pradesh, Chhattisgarh, Maharashtra are abetting naxalism to

secure their occupancy; and

(d)  the plan of Central Government for extermination of naxalism with the number of

phases and time in which it will be carried out?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN):
(a) to (d) While there is no information regarding naxals running parallel governments in certain
states, the CPI (Maoist) is making efforts to establish a parallel government particularly in
Dandakaranya region of Chhattisgarh, where they are trying to form ‘Janatana Sarkar’ There is

no information regarding occupants of the properties of dislodged tribals abetting naxalism.

State Governments deal with the various issues related to naxalite activities in the States.
The Central Government supplements their efforts in several ways on security and development

fronts. Presently, 59 Bns. of CPMF have been provided to naxal affected states.
Dowry deaths

12213. DR. GYAN PRAKASH PILANIA:
SHRI LALIT KISHORE CHATURVEDI:

Will the Minister of HOME AFFAIRS be pleased to refer to the answer to Unstarred Question
1696 given in Rajya Sabha on 5th December, 2007 and state the State-wise details of dowry
deaths and the number of conviction under Dowry Prohibition Act alongwith the number of cases

in which alleged persons were acquitted during last five years?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): As
per statistics provided by National Crime Records Bureau (NCRB), State/UT-wise details of
cases registered, charge-sheeted, convicted and persons arrested; and persons charge-
sheeted, persons convicted, persons acquitted under Dowry Death (Section 304B IPC) during
2004, 2005, 2006, 2007 and 2008 are given in Statement-| and Statement-Il respectively.

TOriginal notice of the question was received in Hindi.
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Statement-/

Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arrested (PAR), Persons Chargesheeted (PCS),
Persons Convicted (PCV) and Persons Acquitted (PAQ) under Dowry Deaths (Section 304 -B IPC) during 2004-2005

Sl. State/UT 2004 2005
No.

CR CS Ccv PAR PCS PCV PAQ CR CS Ccv PAR PCS pPCV PAQ
1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 16
1. Andhra Pradesh 512 417 66 1102 1123 194 891 443 473 118 1280 1329 202 1033
2. Arunachal Pradesh 0 0 0 0 0 0 0 0 0 0 0 0 0 0
3. Assam 74 63 14 161 125 30 54 99 61 15 174 99 31 53
4. Bihar 1029 490 88 2317 1679 171 1024 1014 680 110 2323 2162 223 1136
5. Chhattisgarh 71 78 32 220 227 83 142 100 91 26 296 289 60 150
6. Goa 2 0 0 8 0 0 9 2 3 0 2 9 0 4
7. Gujarat 58 57 5 122 120 5 135 48 48 10 136 139 16 130
8. Haryana 251 209 63 563 535 143 463 212 185 52 481 502 141 484
9. Himachal Pradesh 8 7 1 25 25 2 15 2 1 1 6 3 1 M
10. Jammu and Kashmir 9 9 2 24 24 2 20 5 7 1 26 23 1 2
1. Jharkhand 275 225 52 578 492 142 205 257 166 71 503 421 118 425
12. Karnataka 259 214 35 563 560 77 484 261 233 63 578 538 129 614
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1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 16
13. Kerala 31 39 5 53 91 13 15 21 18 10 31 19 18 38
14. Madhya Pradesh 751 753 260 2257 2255 668 1270 739 715 262 1992 2023 716 1636
15. Maharashtra 314 322 36 1235 1270 99 846 341 336 34 1379 1315 72 792
16. Manipur 0 0 0 0 0 0 0 0 0 0 0 0 0 0
17. Meghalaya 2 0 0 3 1 0 0 1 0 0 1 0 0 0
18. Mizoram 0 0 0 0 0 0 0 4 4 2 0 0 0 0
19. Nagaland 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20. Orissa 319 298 44 932 849 121 489 334 268 35 708 714 72 445
21. Punjab 113 104 47 345 338 141 150 99 89 28 246 248 89 85
22. Rajasthan 379 320 126 680 689 270 340 361 281 119 560 559 256 297
23. Sikkim 0 0 0 0 0 0 0 0 0 0 0 0 0 0
24. Tamil Nadu 225 213 42 514 545 116 340 215 212 71 492 507 162 388
25. Tripura 20 22 1 28 33 2 17 34 28 7 43 35 4 20
26. Uttar Pradesh 1708 1393 727 4836 4480 2262 2271 1564 1367 678 4523 4233 1900 1951
27. Uttarakhand 82 65 30 267 204 119 46 63 48 14 160 135 43 84
28. West Bengal 396 344 29 976 802 69 583 446 389 94 956 805 173 564
TOTAL STATE: 6888 5642 1705 17799 16467 4729 9809 6665 5703 1821 16896 16107 4417 10242
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29. Andaman and 0 0 1 0 0 1 0 0 0 0 0 0 0 0
Nicobar Islands

30. Chandigarh 6 4 0 13 9 0 7 3 4 0 6 9 0 12

31. Dadra and Nagar 0 0 0 0 0 0 0 0 0 0 0 0 0 5
Haveli

32. Daman and Diu 0 0 0 0 0 0 0 1 1 0 0 0 0 0

33. Delhi UT 126 118 29 298 327 105 86 114 95 40 267 227 158 186

34. Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 0 0 0

35. Puducherry 6 3 0 9 5 0 1 4 2 0 4 5 0 0
TOTALUT: 138 125 30 320 341 106 94 122 102 40 277 241 158 203
TOTAL ALL INDIA® 7026 5767 1735 18119 16808 4835 9903 6787 5805 1861 17173 16348 4575 10445
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Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arrested (PAR), Persons Chargesheeted (PCS),
Persons Convicted (PCV) and Persons Acquitted (PAQ) under Dowry Deaths (Section 304-B IPC) during 2006-2008

Sl.  State/UT 2006 2007 2008 *
No.

CR CS CV PAR PCS PCV PAQ CR GCS CV PAR PCS PCV PAQ CR CS CCV PAR PCS PCV PAQ
1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 16 17 18 19 20 21 22 23
1. Andhra Pradesh 519 426 73 1274 1062 248 1100 613 573 97 1662 1450 252 860 556 471 67 1885 1619 179 903
2. Arunachal Pradesh 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
3. Assam 106 74 30 201 144 33 45 100 72 20 172 139 29 64 103 83 20 159 143 32 70
4. Bihar 1188 749 138 2674 2255 355 1568 1172 1028 167 3265 2512 375 1438 1210 783 177 2605 2561 381 1644
5. Chhattisgarh 103 99 23 273 267 69 184 100 106 23 247 241 131 129 106 92 25 2564 250 89 149
6. Goa 0 1 0 0 1 0 8 2 0 0 8 0 0 0 2 3 0 2 10 0 0
7. Guijarat 50 43 3 150 133 5 105 42 38 4 121 139 1 141 27 27 1 79 76 1 64
8. Haryana 265 215 69 5833 514 169 340 269 238 62 572 581 160 393 302 258 69 622 603 169 392
9. Himachal Pradesh 3 4 1 12 13 1 12 8 5 1 31 29 3 1 3 5 3 8 12 7 20
10. Jammu and Kashmir 10 8 0 12 13 0 4 9 7 0 21 21 0 24 21 15 0 25 24 0 3
1. Jharkhand 281 170 60 557 474 140 424 303 223 92 559 518 131 364 266 219 &5 570 538 96 231
12. Karnataka 244 213 41 587 521 81 541 251 189 27 582 620 66 473 259 244 24 698 669 66 377
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13. Kerala S 6 39 37 13 42 27 27 4 40 52 8 41 31 25 2 35 25 3 10
14. Madhya Pradesh 764 735 280 2203 2187 663 1042 742 738 279 2127 2120 727 1362 805 790 295 2302 2292 765 1203
15. Maharashtra 387 374 27 1348 1266 76 760 436 376 30 1349 1286 89 852 390 397 24 1464 1408 73 81
16. Manipur 0 0 0 0 0 0 0 0 0 0 0 0 0 0 1 0 0 1 0 0 0
17. Meghalaya 6 3 0 0 2 0 0 2 1 0 4 1 0 0 2 1 0 2 3 0 0
18. Mizoram 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19. Nagaland 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20. Orissa 457 317 44 969 990 123 424 461 338 31 958 866 175 579 401 333 37 733 693 93 566
21. Punjab 130 106 31 331 250 106 114 133 119 43 316 291 141 191 128 88 39 286 224 108 137
22. Rajasthan 394 327 127 665 672 357 430 439 330 118 683 674 215 248 439 348 121 643 643 234 304
23. Sikkim 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
24. Tamil Nadu 187 169 48 457 403 98 446 208 189 64 503 457 117 313 207 187 44 488 433 114 349
25. Tripura 35 22 10 25 1 8 4 36 21 1 42 40 23 28 16 31 2 31 27 5 18
26. Uttar Pradesh 1798 1464 695 5280 4944 2206 2155 2076 1768 739 7310 6018 2551 2628 2237 1777 870 8541 6439 3142 2907
27. Uttarakhand 80 51 18 227 187 66 103 70 74 28 244 225 8] 91 73 64 19 168 164 101 140
28. West Bengal 445 478 57 1068 1039 129 437 451 459 46 1068 1148 73 876 451 339 40 1082 943 80 876
TOTAL STATE: 7467 6067 1781 18875 17394 4946 10288 7950 &R19 1886 21784 19428 8358 11106 8036 6580 1934 22383 19799 5/38 1174
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1 2 3 4 5 6 7 8 9 10 " 12 13 14 15 16 17 18 19 20 21 22 23

29. Andaman and 0 0 0 0 0 0 0 1 0 0 2 0 0 0 2 2 0 3 3 0 0
Nicobar Islands

30. Chandigarh 10 9 0 30 24 0 7 1 2 3 3 7 8 4 3 3 1 7 7 1 5

31. Dadra and Nagar 1 0 0 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Haveli

32. Daman and Diu 0 1 0 1 1 0 0 1 1 0 3 3 0 0 0 0 0 0 0 0 4

33. Delhi UT 137 134 47 320 309 192 103 138 1283 56 313 272 211 122 129 15 13 230 297 75 56

34. Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0

35. Puducherry 3 7 2 7 9 6 4 2 3 1 8 7 3 4 2 0 0 1 0 0 0
TOTALUT: 151 1517 49 359 343 198 114 143 129 60 329 289 222 130 136 120 14 241 307 76 65
TOTALALL INDIA® 7618 6220 1830 19234 17737 5144 10402 8093 7048 1946 2113 19717 8580 11236 8172 6700 1948 22624 20106 5814 11239

Source: Crime in India.

*Provisional Data.

Note: Information on disposal by police and courts includes the information on pending cases from previous years also.
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Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arrested (PAR), Persons Chargesheeted (PCS),

Statement-1/

Persons Convicted (PCV) and Persons Acquitted (PAQ) under Dowry Prohibition Act, 1961 during 2004-2005

Sl. State/UT 2004 2005
No.

CR CS Ccv PAR PCS PCV PAQ CR CS Ccv PAR PCS PCV PAQ
1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 16
1. Andhra Pradesh 339 300 40 476 394 80 442 306 242 39 452 394 76 487
2. Arunachal Pradesh 0 0 0 0 0 0 0 0 0 0 0 0 0 0
3. Assam 36 27 13 46 51 24 125 82 45 8 122 88 15 21
4. Bihar 1220 570 69 1966 1463 146 990 789 606 76 1898 1517 149 972
5. Chhattisgarh 7 8 6 28 24 22 36 5 5 15 16 16 31 18
6. Goa 0 0 0 0 0 0 0 0 0 0 0 0 0 0
7. Gujarat 0 0 0 0 0 0 6 0 0 0 0 0 0 0
8. Haryana 6 3 0 7 7 0 6 7 3 0 10 10 0 0
9. Himachal Pradesh 5 2 0 3 3 0 3 1 2 0 12 7 0 7
10. Jammu and Kashmir 2 1 0 1 1 0 7 0 0 0 0 0 0 1
1. Jharkhand 199 236 37 774 650 119 646 313 187 21 566 579 124 528
12. Karnataka 337 236 6 572 763 22 295 361 245 13 730 615 29 545
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1 2 3 4 5 o) 7 8 9 10 " 12 13 14 15 16
13. Kerala 2 1 0 1 1 0 5 4 2 0 3 1 0 9
14. Madhya Pradesh 40 38 13 106 107 43 46 36 32 23 94 94 35 67
15. Maharashtra 21 16 1 59 47 4 24 23 23 1 75 74 4 30
16. Manipur 0 0 0 0 0 0 0 0 0 0 0 0 0 0
17. Meghalaya 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18. Mizoram 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19. Nagaland 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20. Orissa 532 517 38 697 662 104 406 446 324 34 1059 1026 81 693
21. Punjab 7 1 0 2 1 5 0 5 1 0 M 2 0 0
22. Rajasthan 13 8 0 23 23 1 0 1 0 0 0 0 0 2
23. Sikkim 0 0 0 0 0 0 0 0 0 0 0 0 0 0
24. Tamil Nadu 294 233 125 356 325 195 232 193 233 68 512 534 147 166
25. Tripura 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26. Uttar Pradesh 477 343 173 1064 912 552 425 586 424 172 1498 1464 526 578
27. Uttarakhand 2 2 1 5 5 2 2 2 1 1 4 4 3 0
28. West Bengal 36 37 1 43 16 1 1 18 32 6 97 90 16 34

TOTAL STATE: 3575 2579 523 6229 5455 1320 3697 3178 2407 477 7159 6515 1236 4158
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29. Andaman and 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Nicobar Islands

30. Chandigarh 0 0 0 0 0 0 0 0 0 0 0 0 0 0

31. Dadra and Nagar 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Haveli

32. Daman and Diu 0 0 0 0 0 0 0 0 0 0 0 0 0 0

33. Delhi UT M 4 0 25 20 0 0 9 7 5 15 14 13 39

34. Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 0 0 0

35. Puducherry 6 1 0 7 2 0 1 17 7 2 23 18 7 9
TOTALUT: 17 5 0 32 22 0 1 26 14 7 38 32 20 48
TOTAL ALL INDIA® 3592 2584 523 6261 5477 1320 3708 3204 2421 484 7197 6547 1256 4206

Source: Crime in India.

*Provisional Data.

Note: Information on disposal by police and courts includes the information on pending cases from previous years also.
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Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arrested (PAR), Persons Chargesheeted (PCS),
Persons Convicted (PCV/) and Persons Acquitted (PAQ) under Dowry Prohibition Act, 1961 during 2006-2008

Sl.  State/UT 2006 2007 2008 *
No.
CR CS GV PAR PCS PCV PAQ CR CS GV PAR PCS PCV PAQ CR CS CV PAR PCS PCV PAQ

1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 16 17 18 19 20 21 2 23

1. Andhra Pradesh 474 342 28 705 515 71 1389 817 591 26 1201 1176 35 724 1069 931 39 1433 1284 38 381

2. Arunachal Pradesh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0

3. Assam 31 58 9 49 77 19 30 16 21 13 75 40 23 28 1" 13 4 14 21 19 58
4. Bihar 909 544 68 1674 1621 156 769 978 681 106 2295 1896 237 1398 1288 816 110 2709 2165 256 1131
5. Chhattisgarh 9 9 1 31 30 2 12 14 10 8 38 38 40 19 14 13 8 23 24 40 37
6. Goa 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
7. Gujarat 1 1 3 2 2 8 0 0 0 0 0 0 0 1 0 0 0 0 0 0 0
8. Haryana 7 6 0 23 21 0 10 8 6 0 21 20 0 1 13 8 0 19 22 0 18

9. Himachal Pradesh 2 2 0 0 5 0 3 4 2 0 8 4 0 5 2 2 0 4 8 0 0
10. Jammuand Kashmir 2 1 0 1 1 0 0 1 0 0 0 0 2 2 2 1 0 2 2 0 0
1. Jharkhand 345 244 32 578 432 60 148 453 274 71 857 706 98 568 435 289 125 861 821 264 380

12. Karnataka 476 353 28 1096 1040 51 661 517 5835 23 1239 1190 52 609 628 481 18 1495 1403 37 924
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13. Kerala 5 5 1 5 6 2 6 9 3 0 6 4 0 7 5 3 0 2 4 0 4
14. Madhya Pradesh 32 36 15 107 108 36 48 52 46 15 140 140 28 43 32 35 31 94 94 38 43
15. Maharashtra 556 51 1 178 167 4 39 45 A4 0 141 158 0 53 49 48 2 161 160 5 42
16. Manipur 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
17. Meghalaya 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18. Mizoram 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19. Nagaland 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20. Orissa 1394 896 47 1193 12564 62 479 1460 1108 63 1609 1404 215 711 1316 1195 89 2164 2076 170 901
21. Punjab 7 3 0 7 6 0 0 6 3 0 7 5 0 0 4 5 0 7 5 0 4
22. Rajasthan 3 1 1 5 5 4 0 2 1 1 4 4 2 0 3 3 1 8 8 4 15
23. Sikkim 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
24. Tamil Nadu 81 44 104 193 167 596 110 368 293 28 Q71 853 75 271 262 228 30 613 617 130 426
25. Tripura 0 0 0 0 0 0 0 0 0 0 0 0 0 0 1 0 0 0 0 0 0
26. Uttar Pradesh 628 400 266 1682 1579 843 723 803 448 203 1612 1512 710 604 324 248 169 794 762 752 440
27. Uttarakhand 1 0 0 0 0 3 8 2 1 0 2 2 0 0 0 1 0 0 0 2 0
28. West Bengal 25 18 10 27 38 16 13 40 17 5 145 79 %5 58 68 33 5 97 99 7 40
TOTAL STATE: 4487 3014 624 7556 7074 1933 4448 5595 4081 562 10271 9231 1532 5112 5526 4353 631 10490 9575 1762 4844
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1 2 3 4 5 6 7 8 9 10 il 12 13 14 15 16 17 18 19 20 21 22 23

29. Andaman and 0 0 0 0 0 0 0 1 0 0 1 0 0 0 0 0 0 0 0 0 0
Nicobar Islands

30. Chandigarh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 1 0 0 0 0 0 0

o
o
o
o
o
o
o
o
o
o
o
o
o
o
o
o
o
o
o
o
o

31. Dadra and Nagar

Haveli
32. Daman and Diu 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
33. Delhi UT 15 21 7 23 12 16 24 16 1 5 23 22 12 15 19 1 3 17 27 5 0
34. Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
35. Puducherry 2 12 2 2 14 2 8 1 7 0 26 18 0 8 9 8 0 26 26 0 5
TOTALUT: 17 33 9 25 26 18 32 28 18 5 50 40 12 23 29 19 3 43 53 5 5

TOTALALLINDIA: 4504 3047 633 7581 7100 1951 4480 5623 4099 567 10321 9271 1544 5135 55565 4372 634 10533 9628 1767 4849

Source: Crime in India.
*Provisional Data.

Note: Information on disposal by police and courts includes the information on pending cases from previous years also.
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Maoist activists languishing in jails

2214. SHRI SHYAMAL CHAKRABORTY:
SHRI MOINUL HASSAN:

Will the Minister of HOME AFFAIRS be pleased to state:
(a)  the number of CPI (Maoist) activists arrested in the country; and
(b)  the total number of them languishing in jails, State-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN):
(a) and (b) Police being State subject, prevention, detection, investigation, registration and
prosecution of crimes are primarily dealt by concerned State Government/UT Administrations
and these are continuous processes. As per available information, 1822 naxalites have been
arrested in 2009 (till November 30).

Basis for compilation of NRC in Assam

2215. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of HOME AFFAIRS be pleased
to state:

(a)  whether the basis for compilation of the National Register of Citizen in Assam has
been finalized;

(b) if s0, the details thereof;

(c) the year-wise progress made so far and target set for subsequent years and when it
is likely to be completed; and

(d)  the major constraints in its execution and how Government proposes to overcome
the difficulties ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) to (d) The Government of Assam has initiated
steps for updating of National Register of Citizens (NRC) 1951 on the basis of the relevant
records. The Central Government has also provided a sum of Rs. 3.02 crore to the Government
of Assam for computerization of the relevant records.

The Citizenship (Registration of Citizens and issue of National Identity Cards) Rules, 2003
has been amended vide notification dated on 9th November, 2009 providing special provisions
as to manner of preparation of National Register of Indian Citizens in the State of Assam based in
relevant records. This would enable taking up the process of updating NRC in Assam.

Fatigue amongst CRPF personnel

2216. SHRIMATI JAYA BACHCHAN: Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether it is a fact that there is considerable tension and signs of fatigue amongst
Central Reserve Police Force personnel because of continuous postings and other factors;
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(b)  whether the signs of stress are leading to tendencies of suicide and murder etc.;

(c) whether it is also a fact that there is no system for redressal of their grievances;
and

(d)  the steps Government has taken to address this problem?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN):
(a) There are some signs of tension and fatigue amongst CRPF personnel sometimes because
of nature of their duties and security situation.

(b)  There is no scientific evidence to show that signs of stress are leading to tendencies
of suicide and murder etc. Suicide and fratricide occur due to several reasons, mostly personal
and domestic.

(c)  Thereis a well laid out centralized public Grievance Redress and Monitoring System
(CPGRAMS) in CRPF to redress the grievances of personnel. In addition, a Grievance redress
Cell has been formed and functioning at Sector/Range/GC and Unit level since-2001. Toll free
helpline facility is also available for counseling.

(d) A number of schemes and stress busters like Yoga Courses, Course on lArt of
IivingD etc. are being arranged to reduce the stress level of Force personnel. Adequate emphasis
is being laid on sports activities. Several welfare schemes have been initiated for the welfare of
personnel. These contribute a lot for stress relief. The grievances reported at each level are
being redressed through counseling and as per Government of India/Departmental instructions
within a period of 45 days.

Naxalite using children for armed struggle
2217. SHRI AMAR SINGH: Will the Minister of HOME AFFAIRS be pleased to state:

(a)  whether Government is aware that Maoists in West Bengal taking a cue from Taliban
and Khmer Rouge, had started using children in armed struggle against the State;

(b)  whether it is also a fact that the numbers of children wing of the Maoists gunned
down a few Marxist cadre at various places; and

(c) ifso, the details thereof and reaction of Government in regard thereto?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN):
(a) There is no input suggesting that Maoists are taking a cue from Taliban and Khmer Rouge
for using children in armed struggle in West Bengal. However, the CPI (Maoist) in the States of
Chhattisgarh, Jharkhand and Orissa recruit young children from time to time as ‘Bal Dasta’ or
‘Bal Sangham’.

(b) and (c) There are no reports to indicate that the children wing of CPI (Maoist) have
gunned down Marxist cadres at various places in West Bengal.
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Job opportunities created in Jammu and Kashmir
2218. SHRI PARIMAL NATHWANI: Will the Minister of HOME AFFAIRS be pleased to state:

(a)  whether Government is supporting and assisting the State Government of Jammu

and Kashmir in bringing about all round economic development;
(b) if so, the details thereof; and
(c) the number of job opportunities created during the last three years in the State ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN):
(a) Yes, Sir. The Hon’ble Prime Minister announced an economic package for all round

economic development of the Jammu and Kashmir State during his visit in November, 2004.

(b) The details of the projects/schemes under this package is given in

Statement-1 (See below).

(c)  The detail of job opportunities created under this package is given in Statement-I1.

Statement-/
PM’s Reconstruction Plan. 2004

Announced in 2004-05

(Rs. in crore)

Name of the Project Cost

1 2

EXPANDING ECONOMIC INFRASTRUCTURE
POWER

A thousand micro hydro-electric projects throughout the State 20.00

Completing ongoing NHPC power projects in the Central sector (Dulhasti,
Sewa-Il and Baglihar) on schedule to add power generation
capacity of 1,302 MW)

Dulhasti 4913.00
Sewa-ll 905.88
Baglihar (Additional Central Assistance) 630.00
Electrification of all villages across the State by 2007, and electrification 636.00
for all households desiring a connection by 2009 (Revised)
Strengthening Power transmission and distribution network 1350.00
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1

(i)  Construction of access road to Sawalkot hydro-electric power
project (600 MW)

(i)  Ramban-Dhamkund section (first 22 kms)

Pakal Dul project (1,000 MW), subject to environmental clearance

Bursar (multi-purpose project, including 1,020 MW power generation),

subject to environmental clearance

Uri-Il hydro-electric power project (240 MW)

Kishanganga hydro-electric power project (330 MW)

Srinagar-Leh 220 KV transmission line

Nimo-Bazgo

Chutak

ROADS

Construction of Mughal Road to connect Poonch region with Jammu
Widening of Domel-Katra Road

Advancing the schedule for completing the double-laning of Batote-
Kishtwar Road (NH 1B) from the end of 2013 to the end of 2010.

Upgrading Srinagar-Uri-LOC road

Construction of Khanabal-Pahalgam Road
Construction of Narbal-Tangmarg Road
Double-laning of Srinagar-Leh Road via Kargil
Construction of Nimoo — Padam — Darcha Road

Conducting a feasibility study for the construction of a 12 km tunnel
to bypass the Zojila Pass.

Examining the feasibility of opening of Kibar-Korzok road via Parangla
Pass to connect Leh with Shimla

ASSISTANCE FOR EXTERNAL BORROWINGS FOR INFRASTRUCTURE

Counterpart funding of State share (30%) for external infrastructure loan

EXPANDING PROVISION OF BASIC SERVICES
EDUCATION

Extending the Total Literacy Campaign to the remaining 3 districts
(Kargil, Poonch and Doda)

119.00

94.53

5088.88

4378.00

1724.79

3642.04

634.00

621.00

611.00

692.00

35.00

539.26

353.38

110.00

116.00

834.79

302.04

30.60

1777.09

1.00
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1

Full salary support for over 8,000 teachers (till the end of the Tenth Plan
period) for the State Government’s initiative of teaching English in primary
schools across the State from pre-school stage

Training to enhance skills of youth for the IT/BPO sector at Jammu and
and Srinagar.

Starting 14 new degree colleges
Setting up of 9 new Women'’s (ITls)
HEALTH

Anganwadis in every habitation (approx. 6,817 anganwadi centres), opening
employment opportunities for around 14,000 women

Covering the State under a new Central initiative on the anvil for States
needing better healthcare

Construction of health center buildings across the State through external
assistance

Upgrading health facilities at the Jammu Medical College to the level of
AlIMS

PHYSICAL INFRASTRUCTURE FOR CIVIC AMENITIES

Development of one model village in each block in the State with adequate
rural infrastructure and civic amenities

Sewerage and drainage for Greater Jammu and Srinagar
Augmentation and Improvement of Water Supply for Greater Jammu

Untied grants-in-aid to the Autonomous Hill Development Councils for
Leh and Kargil.

THRUST TO EMPLOYMENT AND INCOME GENERATION
TOURISM

Setting up of 50 tourist villages across the State

Financial support for 12 Tourism Development Authorities.

Establishing a new tourist circuit covering Lakhanpur-Basoli — Bani —
Bhaderwah — Kishtwar — Sinthan — Srinagar

Conservation of Manser Lake under the National Wetlands Conservation
Plan

Conservation of Dal Lake under the National Lake Conservation Plan

54.00

7.70

71.60

33.19

20.00

465.00

208.88

120.00

142.80

262.15

396.50

80.00

31.50

112.75

21.79

1.02

298.76
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1

Assistance to travel agents for marketing in the form of support for sales-
cum-study tours and participation in fairs/exhibitions abroad, printing of
brochures, organizing seminars/presentations abroad, participation in trade
fairs etc., and joint advertising under existing Central Sector schemes

Conservation of Wullar Lake (Baramulla district) under the National
Wetlands Conservation Plan

Training to tourism industry personnel for building their capacities through
the Institute of Hotel Management and Catering, Srinagar

Developing skills of youth for employment/self-employment in tourism
industry through one-year courses imparted by the Institute of Hotel
Management, Srinagar

Conservation of Tsomoriri under the National Wetlands Conservation Plan
AGRICULTURE AND FOOD PROCESSING
Rehabilitation of horticulture industry

Assistance to agriculture graduates under the agri-clinic scheme for self-
employment.

Construction of food storage facilities at Leh and Kargil

50% subsidy support from ongoing scheme for setting up of solar driers.

OTHER INDUSTRIAL PROMOTION RELATED MEASURES
Compensation to industries whose units have been used for security forces
An expert group to be set up to go into issues relating to shahtoosh.

Creation of moderns passenger handling, flight infrastructure and security
facilities at Srinagar airport and upgradation to international airport.

OTHER EMPLOYMENT MEASURES

Removal of Government of India restrictions on recruitment by the State
Government.

Provision of self-employment opportunities for urban unemployed persons
under programmes of the Ministry of Urban Employment and Poverty
Alleviation

Raising 5 more India Reserve (IR) battalions for the State police affording
employment opportunities for about 5,000 youth, and raising several

CRPF and other security force battalions, opening employment opportunities

for several thousand more youth.

4.07

3.18

1.06

1.21

4.20

100.00

1.35

As
required

As
required

2.82

0.00

78.00

0.00

9.44

150.00
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RELIEF AND REHABILITATION FOR THE DISLOCATED AND BEREAVED
ASSISTANCE TO THE DISLOCATED AND THE FAMILIES OF THE
VICTIMS OF MILITANCY

Construction of temporary shelters, rebuilding of village infrastructure, and 59.18
repair and restoration of damaged houses for people on the international
border/LOC affected by cross-border shelling in the Jammu region

2-room tenements for Kashmiri migrants to be provided for all Kashmiri 345.00
migrant families residing in the camps in the Jammu region and at Delhi;

inter-ministerial team to prepare plan for rehabilitating the Kashmiri migrants

after discussion with them and taking into account, among others, means

of livelihood, education, health and the security of women

Measures to be taken to facilitate rehabilitation of persons coming from 6.17
Pakistan and Pakistan Occupied Kashmir, who resettled in the State in

1947
Enhanced outlay for Rehabilitation Council 3.00
Statement-1/
Job Opportunities created under Prime Minister’s Reconstruction Plan (PMRP)
Sl. Sectors/Scheme No. of Job Opportunities created in
No. last 3 years.
Under State Under Self
Government employment/Private
Sector
1. Raising of 5 IRP Battalions 5035 -
2.  Full salary support for teachers 8099 —
3. 14 + 10 Degree Colleges 502 -
4. 9+5ITs 206 —
5. Urban self employment — 4329
6. IT skill promotion (DOECC) 1016 525
7.  Extending total literacy campaign 70631 -
8.  National Rural Health Mission 11798 -
9.  Anganwadis in every habitation 13252 -
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Restoring civil administration in naxal affected districts

2219. SHRI PARIMAL NATHWANI: Will the Minister of HOME AFFAIRS be pleased to
state:

(a)  whether Government has planned to “restore civil administration™ in six districts,
worst affected by Naxalites in Chhattisgarh, Maharashtra and Jharkhand;

(b) ifso, the details thereof; and
(c)  what are the developmental plans for these districts ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN):
(a) to (c) Government has adopted an integrated approach in dealing with LWE activities in the
arenas of security and development. State Governments deal with the various issues related to
naxalite activities in the States. The Central Government supplements their efforts in several
ways. On the security side, these include providing of Central paramilitary forces (CPMFs) and
Commando Battalions for Resolute Action (CoBRA); sanction of India Reserve (IR) battalions,
setting up of Counter Insurgency and Anti Terrorism (CIAT) schools; modernisation and
upgradation of the State Police and their Intelligence apparatus under the Scheme for
Modernization of State Police Forces (MPF scheme); re-imbursement of security-related
expenditure under the Security Related Expenditure (SRE) Scheme; filing up critical
infrastructure gaps under the scheme for Special Infrastructure in Leftwing Extremism affected
States; assistance in training of State Police through Ministry of Defence, Central Police
Organisations and Bureau of Police Research and Development; sharing of Intelligence;
facilitating Inter-State coordination; assisting special Intra-State and Inter-State coordinated
joint operations, assistance in community policing and civic actions and assistance in

development works through a range of schemes of different Central Ministries.
Steps to protect female workers of IT sector

2220. SHRI PRAKASH JAVADEKAR: Will the Minister of HOME AFFAIRS be pleased to
state:

(a)  whether itis a fact that attack on female workers of IT sector is increasing;
(b)  whatis Government doing to minimize such incidents;

(c)  whether there is any effective steps taken by Government to protect female workers
of IT sector; and

(d)  if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN):
(a) No separate statistics is maintained by National Crime Records Bureau (NCRB) regarding
attack on female workers of IT Sector. However, State/UT wise cases reported under Section
354 IPC (assault or criminal force to women with intent to outrage her modesty) and Section 509
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IPC (word, gesture or act intended to insult the modesty of a woman) during 2006-2007 and

2008 are given in Statement-I and Il respectively (See below).

(b) to (d) As per Seventh Schedule, ‘Police” and ‘Public Order’ are State subjects under
the Constitution, and as such the primary responsibility of prevention, detection, registration,
investigation and prosecution of crimes, including crimes against women, lies with the State

Governments.

However, the Union Government attaches highest importance to the matter of prevention of
crime against all women, including female workers of IT Sector. Government of India has advised
all the State Governments/UT Administrations from time to time to give more focused attention
to the administration of criminal justice system with emphasis on prevention and control of crime
against women. In this regard, a detailed advisory dated 4th September, 2009 has also been
sent to all States/UT Governments. The comprehensive advisory has enumerated various steps
for improving and ensuring safety of women like gender sensitization of police personnel,
identification of crime prone areas, ensuring security of women working in the night shifts of the
call centres, setting up telephone booths for easy access to police, increase of police patrolling
during night, increasing the number of beat constables especially on sensitive roads, installing
people friendly street lights on all roads and lonely stretches and increasing the number of

women police officers in the mobile police vans.

Measures taken by Delhi Police include creation of ‘Anti-Obscene Calls Cell’ exclusive
helpline 1091 to attend to complaints by women, round-the-clock women mobile team, and

imparting self-defence training in schools and colleges.
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Statement-/

Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arrested (PAR), Persons Chargesheeted (PCS) and
Persons Convicted (PCV/) under Section 354 IPC during 2006-2008

Sl.  State/UT 2006 2007 2008*
No.

CR CS Cv PAR PCS PCV CR CS CvV PAR PCS PCV CR CS Ccv  PAR PCS PCV
1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 16 17 18 19 20
1. Andhra Pradesh 4534 3528 398 4431 3917 895 4406 3599 654 4893 4967 773 4730 3713 520 4922 4831 608

2. Arunachal Pradesh 63 33 9 40 38 1 72 48 7 72 59 8 72 64 13 73 66 16

3. Assam 1290 749 121 1716 1097 260 789 586 94 1466 1045 114 1272 731 78 1307 833 227
4. Bihar 530 449 80 720 743 117 853 724 82 1360 1118 123 999 684 76 1165 1042 105
5. Chhattisgarh 1598 1654 362 1880 1850 495 1549 1507 228 1831 1809 261 1621 1605 279 1934 1921 330
6. Goa 18 20 4 25 30 4 20 9 2 24 13 2 32 26 4 28 33 3

7. Guijarat 736 700 26 957 950 38 822 804 27 1227 1220 30 828 800 48 1291 1296 m
8. Haryana 486 393 115 653 618 133 417 403 87 572 584 125 435 385 97 533 540 131

9. Himachal Pradesh 275 266 19 391 404 23 322 263 23 404 357 27 295 275 30 358 378 44
10. Jammu and Kashmir 960 897 65 2015 2015 113 986 973 30 2306 2306 55 935 781 1" 1748 1748 57
1. Jharkhand 414 344 62 445 625 69 342 290 92 402 352 78 271 235 43 302 362 51

12. Karnataka 1683 1535 73 2445 2294 101 1828 1664 67 2456 2442 105 1954 1722 Q3 2927 2751 110
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13. Kerala 2543 2273 231 2951 2893 322 2624 2463 165 2959 3049 228 2745 2441 184 3452 3504 258
14. Madhya Pradesh 6243 6172 1184 7235 7229 1465 6772 6697 1451 8053 8061 2058 6445 6372 1971 7686 7683 2898
15. Maharashtra 3479 3240 168 4246 4074 197 3306 3079 176 3864 3725 206 3619 3340 180 4334 4253 205
16. Manipur 42 1 2 29 1 2 70 0 0 47 0 0 57 0 0 47 0 0
17. Meghalaya 57 34 5 50 38 8 45 25 4 24 15 7 54 24 12 18 19 N
18. Mizoram 51 56 134 60 62 49 66 62 56 64 67 63 78 71 38 76 71 40
19. Nagaland 3 3 4 4 2 6 8 5 5 10 9 8 15 10 3 22 14 5
20. Orissa 2415 2097 144 3565 3435 244 2775 2439 102 3713 3699 277 2782 2342 109 3765 3746 383
21. Punjab 314 262 44 422 361 69 427 245 38 472 352 90 388 266 73 512 458 12
22. Rajasthan 2582 2048 958 2975 2976 1243 2477 1932 766 2753 2748 1041 2520 1964 825 2893 2898 1076
23. Sikkim 14 10 1 16 14 1 13 9 0 M 9 0 19 16 3 18 20 3
24. Tamil Nadu 179 1072 588 1667 1655 730 1540 1237 477 1945 1788 840 1705 1363 338 2220 2059 543
25. Tripura 207 153 13 162 130 16 244 248 24 197 156 21 346 291 17 349 312 18
26. Uttar Pradesh 2096 1914 998 2785 2763 1575 2522 2244 1164 3485 3212 1676 2955 2599 1502 4109 3723 2277
27. Uttarakhand 153 140 51 204 202 82 146 130 90 306 239 136 120 99 72 160 177 123
28. West Bengal 1837 1529 119 2004 1704 142 2281 1585 87 1712 1839 87 2396 1566 95 1584 1567 93

TOTAL STATE: 35802 31472 5978 44093 42120 8410 37722 33270 5998 46628 45239 8439 39688 33784 6714 47833 46305 9838
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1 2 3 4 5 o) 7 8 9 10 " 12 13 4 15 16 17 18 19 20

29. Andaman and 14 13 0 19 19 0 21 20 1 32 30 1 24 21 0 32 35 0
Nicobar Islands

30. Chandigarh 20 19 6 28 25 o) 32 18 2 39 24 2 19 23 1 22 30 1

31. Dadra and Nagar 5 4 1 5 9 1 0 0 1 0 0 1 4 4 0 7 7 0
Haveli

32. Daman and Diu 2 1 0 5 2 0 0 1 1 0 3 1 2 1 0 1 1 0

33. Delhi UT 718 670 98 887 679 131 868 716 138 1143 1027 144 61 715 184 855 961 266

34. Lakshadweep 0 0 0 0 0 0 2 1 0 1 1 0 0 0 0 0 0 0

35. Puducherry 56 48 14 79 67 23 89 92 8 160 179 1 65 65 7 85 92 9
TOTALUT: 815 755 119 1023 801 161 1012 848 151 1375 1264 160 725 829 192 1002 1126 276
TOTAL ALL INDIA® 36617 32227 6097 45116 42921 8571 38734 34118 6149 48003 46503 8599 40413 34613 6906 48835 47431 10114

Source: Crime in India

Note: Information on disposal by police and courts includes the information on pending cases from previous years also

*Provisional data
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Statement-1/

Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arrested (PAR), Persons Chargesheeted (PCS) and
Persons Convicted (PCV/) under Section 509 IPC during 2006-2008

Sl.  State/UT 2006 2007 2008 *
No.

CR CS CV PAR PCS PCV CR CS CV PAR PCS PCV CR CS CV PAR PCS PCV
1 2 3 4 5 6 7 8 9 10 i 12 13 14 15 16 17 18 19 20
1. Andhra Pradesh 2411 2090 655 2816 2790 759 3316 2785 917 3614 3654 964 3551 2945 569 3240 3260 636
2. Arunachal Pradesh 2 1 0 2 1 0 1 2 0 5 6 0 1 1 0 1 1 0
3. Assam 10 8 1 10 8 0 10 7 2 16 7 2 2 2 0 2 2 0
4. Bihar 53 43 5 55 47 10 12 M 2 19 18 2 21 12 3 30 28 3
5. Chhattisgarh 143 135 27 179 178 41 m 106 26 129 130 30 1256 123 27 165 162 40
6. Goa 7 4 0 6 6 0 7 6 1 6 8 1 12 8 0 12 8 0
7. Gujarat 138 118 15 143 139 19 120 96 i 179 157 9 122 120 5 161 181 12
8. Haryana 491 475 342 584 581 384 409 394 229 576 575 269 605 567 381 731 716 451
9. Himachal Pradesh 31 26 5 34 35 5 33 9 1 12 8 1 41 36 5 55 45 8
10.  Jammuand Kashmir 347 350 82 469 469 119 353 352 83 465 466 117 296 284 69 401 400 96
1. Jharkhand 44 28 5 33 66 5 15 14 0 23 24 0 23 16 1 63 55 1
12. Karnataka 38 33 9 42 40 7 28 32 10 44 40 9 44 41 10 38 41 10
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1 2 3 4 5 6 7 8 9 10 il 12 13 14 15 16 17 18 19 20
13. Kerala 222 178 16 230 220 19 262 232 13 281 284 16 258 244 35 302 293 46
14. Madhya Pradesh 762 759 259 970 973 467 780 772 263 1104 1104 455 758 739 290 958 956 452
15. Maharashtra 984 914 11 1195 1188 43 1039 964 31 1291 1242 33 1091 998 70 1352 1351 76
16. Manipur 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
17. Meghalaya 0 0 0 0 0 0 1 0 0 0 0 0 4 0 0 2 1 0
18. Mizoram 0 2 3 0 3 3 0 0 0 0 0 0 0 0 0 0 0 0
19. Nagaland 2 1 1 2 2 2 1 1 0 1 1 1 1 1 1 0 0 2
20. Orissa 247 214 20 311 306 20 241 218 14 317 315 21 282 258 17 352 356 28
21. Punjab 60 43 19 75 63 29 48 48 16 59 62 21 49 29 18 61 37 22
22. Rajasthan 31 26 16 33 33 16 28 19 14 34 34 15 19 12 14 15 15 24
23. Sikkim 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
24, Tamil Nadu 862 745 203 857 838 348 875 790 302 931 921 333 974 85 317 1245 101 379
25. Tripura 0 0 0 0 0 0 4 4 0 4 4 0 4 4 2 8 6 0
26. Uttar Pradesh 2714 2715 1716 3852 3825 2312 2882 2864 1649 4149 4124 2301 3374 3318 2130 4958 4876 3179
27. Uttarakhand 13 113 35 186 185 94 63 58 50 128 123 62 306 289 72 459 443 250
28. West Bengal 63 51 16 76 55 20 99 64 17 118 98 26 94 70 20 156 125 23
TOTAL STATE: 9765 Q072 3491 12160 12051 4722 10738 9848 3651 13505 13405 4690 12057 10973 4056 14767 14459 5738

126



1 2 3 4 5 6 7 8 9 10 M 12 13 14 15 16 17 18 19 20

29. Andaman and 4 4 0 6 8 0 2 0 0 0 0 0 3 2 0 4 2 0
Nicobar Islands

30. Chandigarh 13 12 3 20 20 3 1 6 0 15 10 0 2 5 6 3 7 6

31. Dadra and Nagar 1 1 0 1 1 0 0 0 0 0 0 0 0 0 0 0 0 0
Haveli

32. Daman and Diu 0 0 0 0 0 0 0 0 0 0 0 0 1 0 0 0 0 0

33. Delhi UT 144 14 19 163 41 33 167 123 44 181 179 48 130 131 57 141 163 68

34. Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0

35. Puducherry 39 38 9 70 70 9 32 31 13 52 52 23 21 20 9 28 28 1
TOTALUT: 201 169 31 260 140 45 212 160 57 248 241 71 157 158 72 176 200 85
TOTAL ALL INDIA® 9966 9241 3522 12420 12191 4767 10950 10008 3708 13753 13646 4761 12214 11131 4128 14943 14659 5823

Source: Crime in India

Note: Information on disposal by police and courts includes the information on pending cases from previous years also

*Provisional data
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Plan of attack by L-e-T and J-e-M on vital installations

12221. SHRI PRAKASH JAVADEKAR:
SHRI RAMDAS AGARWAL :

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether Government of India apprehends that terrorist outfits like
Lashkar-e-Taiba and Jaish-e-Mohammed are planning attacks on vital installations in India in
the near future;

(b) if so, the details of the steps taken by Government from security point of view;
(c)  whether these outfits are still getting assistance from Pakistan; and
(d) ifso, the details of the steps taken by Government in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN):
(a) As per available information, inputs in this regard indicate that Pak-based terrorist groups
primarily the Lashkar-e-Taiba (LeT), are making concerted efforts to organize terrorist attacks
in various parts of the country, inter-alia, including iconic institutions, prominent industrial

installations, tourist locations, etc.

(b) The intelligence and security agencies are aware of the threats posed by terrorist
elements and their nefarious designs. The Central Security and Intelligence Agencies work in
tandem with their counterparts in various States. There also exists a well established mechanism
for exchange of information and intelligence between the agencies of the Centre and the States,
which has resulted in a number of possible strikes have been averted.

(c) Available inputs indicate, that the terrorist infrastructure continues to exist in
Pakistan.

(d) The Government has been, on a continuing basis, reviewing the security
arrangements in the light of the emerging challenges, and a number of important decisions and
measures have been taken. These measures, inter-alia, include augmenting the strength of
Central Para-Military Forces, amendment of the CISF Act to enable deployment of CISF in joint
venture or private industrial undertakings; establishment of NSG hubs at Chennai, Kolkata,
Hyderabad and Mumbai; empowerment of DG, NSG to requisition aircraft for movement of NSG
personnel in the event of any emergency; strengthening and reorganizing of Multi-Agency Centre
to enable it to function on 24 x 7 basis for real time collation and sharing of intelligence with other
intelligence and security agencies; and development of online and secure connectivity between
Multi-Agency Centre, Subsidiary Multi-Agency Centers and State Special Branches. Further,
initiatives of the Government include tighter immigration control, effective border management
through border fencing, flood lighting, deployment of surveillance equipment, coastal security
scheme, dedicated initiative for mega city policing, desert policing, and the Unlawful Activities

tOriginal notice of the question was received in Hindi.
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(Prevention) Act, 1967 has been amended and notified in 2008 to strengthen the punitive
measures to combat terrorism. The National Investigation Agency has been constituted under
the National Investigation Agency Act, 2008 to investigate and prosecute offences under the Acts
specified in the Schedule. The Government has also, inter-alia, repeatedly taken up this issue
with Pakistan, in the bilateral fora.

Establishment of Human Rights Courts

2222. DR. E.M. SUDARSANA NATCHIAPPAN: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government has monitored the establishment of Human Rights Courts
under the protection of Human Rights Act; and

(b) if so, the details of Courts established in different States, working, not working,
number of cases dealt with by courts, number of convictions awarded in different courts ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN):
(a) and (b) The information is being collected and will be laid on the Table of the House.
Deaths reported by NHRC

12223. SHRI AMIR ALAM KHAN : Will the Minister of HOME AFFAIRS be pleased to state:

(a)  the number of deaths reported by the National Human Rights Commission during
each of the last three years till date in custody, State-wise and Union Territory-wise;

(b) the State-wise compensation being provided to the next of the kin of the each
person who died in custody;

(c)  the action taken by Government against the officials responsible for it; and
(d)  the measures taken by Government to prevent custodian deaths in future ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN):
(a) The State/Union Territory-wise number of custody death cases registered by the National
Human Rights Commission (NHRC) during the period between 2006-2007 to 2009-2010 (up to
30th November, 2009) is given in Statement-| (See below).

(b)  The State/UT-wise amount of monetary relief recommended by the NHRC during
the period between 1.4.2006 to 30.11.2009 is given in Statement-Il (See below).

(c) “Police” and “Public Order” are State Subjects under the Constitution of India. It is
for the State Governments to take appropriate action in every custodial crime. In respect of
deaths of persons in the custody of Central Police Forces, departmental inquiry against the
officials responsible for the cause of death is conducted and the officials found guilty are suitably
punished. In all proven cases of violation of human rights, the NHRC also recommends either

tOriginal notice of the question was received in Hindi.
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compensation or disciplinary proceedings or prosecution or a combination thereof. Further
action by the Government is taken accordingly.

(d)  Section 176 of the Criminal Procedure Code has been amended vide Code of
Criminal Procedure (Amendment) Act 2005 to provide that in cases of death or disappearance
of a person or rape of a woman while in custody of the police, there shall be a mandatory judicial
inquiry and in case of death, examination of the dead body shall be conducted within twenty four
hours of death. The Union Government have also been issuing guidelines to the State
Governments from time to time advising them to ensure that adequate steps are taken to check
instances of custodial deaths.

Statement-/

State/Ut-wise and year-wise details of custody death intimations registered
by the NHRC during 1.04.2006 fo 30.11.2009

Name of State and UTs Years
2006-07 2007-08 2008-09 2009-10
(Upto
30.11.2009)

1 2 3 4 5
Andaman and Nicobar 0 0 1 0
Islands
Andhra Pradesh 125 143 149 79
Arunachal Pradesh 2 1 3 0
Assam 25 31 38 16
Bihar 198 231 142 105
Chandigarh 2 2 5 3
Chhattisgarh 54 48 42 26
Dadra and Nagar Haveli 0 1 1 0
Delhi 55 63 44 24
Goa 1 0 2 1
Guijarat 61 71 97 46
Haryana 59 69 60 35
Himachal Pradesh 3 4 7 4
Jammu and Kashmir 1 8 1 3
Jharkhand 64 81 63 56
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Karnataka 65 82 77 29
Kerala 40 62 45 34
Madhya Pradesh 71 108 93 61
Maharashtra 374 384 270 156
Meghalaya 2 3 4 1
Nagaland 0 2 3 2
Orissa 55 57 58 34
Puducherry 1 2 2 2
Punjab %0 112 78 71
Rajasthan 57 59 64 55
Sikkim 0 2 0 0
Tamil Nadu 118 m 80 53
Tripura 6 5 8 2
Uttar Pradesh 262 356 330 232
Uttarakhand 8 20 14 7
West Bengal 123 149 162 64
TOTAL: 1922 2267 1943 1201
Statement-1/

Statement showing State/UT-wise Monetary Relief recommended by the NHRC during the
period from 1.04.2006 to 30.11.2009

Name of State and UTs Number of cases Amount recommended

1 2 3

Andaman and Nicobar Islands 0 0

Andhra Pradesh 29 4325000

Arunachal Pradesh 2 125000

Assam 5 1100000

Bihar 34 4700000

Chandigarh 0 0

Chhattisgarh 4 600000
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1 2 3

Dadra and Nagar Haveli 0 0
Delhi 16 2750000
Goa 0 0
Guijarat 13 2100000
Haryana 6 900000
Himachal Pradesh 0 0
Jammu and Kashmir 1 300000
Jharkhand 14 1750000
Karnataka M 1900000
Kerala 5 650000
Madhya Pradesh 10 1300000
Maharashtra 16 2400000
Meghalaya 1 100000
Nagaland 0 0
Orissa 4 400000
Puducherry 1 300000
Punjab 14 1750000
Rajasthan 7 1015000
Sikkim 0 0
Tamil Nadu 15 2100000
Tripura 0 0
Uttar Pradesh 113 16075000
Uttarakhand 5 600000
West Bengal 5 500000
TOTAL: 331 47740000

Floods in Tamil Nadu
2224. SHRI S. ANBALAGAN: Will the Minister of HOME AFFAIRS be pleased to state:

(a)  whether the Union Government has taken note of the continuous flood situation in
the State of Tamil Nadu; and
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(b) if so, the details thereof and the steps being taken/proposed to be taken by

Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) and (b) Situation caused by heavy rains/floods
etc. is monitored by the Ministry of Home Affairs. As per information received from Government
of Tamil Nadu, 19 human lives and 32 livestock lost, besides damage to 1106 houses

fully/partially due to heavy rains/floods etc. during South West monsoon 2009.

The State Governments are primarily responsible for undertaking relief measures at ground
level in the wake of natural calamities. The Government of India supplements the efforts of the

State Governments by providing requisite logistic and financial support.

To ensure ready availability of funds with the States to undertake rescue and relief
operations of immediate nature, in the wake of natural calamities including flood situation, a CRF
account has been constituted for each State which is contributed by the Central and State
Governments in the ratio of 3:1. State of Tamil Nadu has been allocated an amount of Rs. 254.13
crore in their CRF for the year 2009-10 comprising Rs. 190.60 crore as Central contribution and
Rs. 63.53 crore as State contribution. First installment of Central share of CRF is Rs. 95.30
crore. Out of this an amount of Rs. 47.65 was released, in advance, on 12th December, 2008 in
the wake of cyclone storms of 2008 and remaining amount of Rs. 47.65 crore has been released
on 28th August, 2009. The 2nd installment of CRF amounting to Rs. 95.30 crore is due to be
released in December, 2009. The Government of Tamil Nadu has not sought any financial

assistance from NCCF.
Solving border dispute between Maharashtra and Karnataka

12225. SHRI RANJITSINH VIJAYSINH MOHITE-PATIL: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) the steps being taken by Government to solve the border dispute between the

States of Maharashtra and Karnataka;

(b)  whether Government has proposed to constitute any committee like Parliamentary

Committee to solve the border dispute between the two States; and
(c)  ifso, by when and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN):
(a) to (c) The Government of India is of the view that the dispute is to be resolved primarily by
the State Governments concerned through discussions and mutual accommodation. The
Government of Maharashtra has filed a suit in the Hon’ble Supreme Court of India, which is

pending in the Apex Court.

tOriginal notice of the question was received in Hindi.
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Parallel Government by naxalites in Chhattisgarh
2226. DR. K. MALAISAMY : Will the Minister of HOME AFFAIRS be pleased to state:

(a)  whether it is a fact that the reasons for the rapid growth of Maoist menace have been
grinding poverty, lack of development and illiteracy and the existing education system;

(b)  the States that are subject to the menace of Maoists;

(c)  whether it is also a fact that nearly 5000 villages in and around the Lalgarh belt in
Bengal are under Maoist control and in certain parts of Chhattisgarh, Maoists run a parallel
Government with shadow Ministries and extort at least 250 to 300 crores rupees annually; and

(d)  the reaction of Government to this situation?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN):
(a) to (d) The Left Wing Extremism (LWE) scenario in the country is characterized by growing
spatial spread, increased intensity of violence, targeted attacks on the police and alleged ‘police
informers’, rapid militarization and stepped-up efforts at mass mobilization. Incidents of LWE
violence increased following the merger of Communist Party of India (Marxist-Leninist) and
Maoist Communist Centre in 2004, thus forming the Communist Party of India (Maoist). Maoists
also continue to exploit the real and perceived grievances of the people, particularly in the
backward/underdeveloped remote areas, and thereby attempt to create a support base for
themselves.

Andhra Pradesh, Bihar, Chhattisgarh, Jharkhand, Maharashtra, Madhya Pradesh, Orissa,
Uttar Pradesh and West Bengal are affected by naxal violence.

There is no input to indicate that Maoists are running a parallel Government in 5000 villages,
in and around Lalgarh belt, West Bengal and parts of Chhattisgarh. However, the CPI (Maoist)
is making efforts to establish a parallel Government, Janatana Sarkar, particularly in
Dandakaranya region of Chhattisgarh.

Government has adopted an integrated approach in dealing with LWE activities in the
arenas of security and development. State Governments deal with the various issues related to
naxalite activities in the States. The Central Government supplements their efforts in several
ways both on security and development fronts.

Acceptance of foreign funds by NGOs without prior permission

2227. SHRI R.C. SINGH: Wil the Minister of HOME AFFAIRS be pleased to
state:

(a) whether it is a fact that some NGOs/Institutions are accepting funds from foreign
countries without Foreign Contributions Regulation Act (FCRA) registration or prior permission
from Government; and

(b)  if so, the details of rules under which these are accepting funds?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) As per the Foreign Contribution (Regulation) Act, 1976, no
Association having a definite cultural, economic, educational, religious or social programme can
accept foreign contribution without registration or prior permission from the Central Government
under the Act.

As and when any complaint relating to the violation of provisions of FCRA by Associations
come to the notice of the Government, appropriate action is taken against such Associations
under the Foreign Contribution (Regulation) Act, 1976. Such actions may include (i) prohibiting
the Association from receiving foreign contribution, (i) placing the Association in Prior
Permission Category, (iii) freezing the bank accounts of the Association and (iv) prosecuting
the Association in a court of law. In case, Associations are found to be indulging in serious
violations such as misappropriation or diversion of foreign contribution for purposes other than
the stated objectives of the Association, the case is referred to Central Bureau of Investigation
(CBI) for a detailed investigation and prosecution, if required. However, if the violation is
unintentional wherein there is no misutilisation/diversion of foreign contribution for undesirable

purposes, such violations are condoned on a case to case evaluation.

On the basis of various complaints received and inquiries made, 41 associations have been
prohibited from receiving foreign contribution, 35 Associations have been placed in Prior
Permission category and bank accounts of 11 Associations have been frozen. A list of
Associations against which action have been taken for violation of various provisions of the Act,
is available on Ministry’s website: http i/mha.nic.in/fcra.htm.

Communal clashes in States
2228. SHRI P.R. RAJAN: Will the Minister of HOME AFFAIRS be pleased to state:

(a) how many communal clashes have taken place in the country during the last five
years, State-wise; and

(b)  what steps have so far been taken by Government to control such clashes?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN):
(a) As per available information, the number of communal incidents in the country in the last five
years is given in Statement (See below).

(b)  To maintain communal harmony in the country, the Central Government assists the
State Governments/Union Territory Administrations in a variety of ways like sharing of
intelligence, sending alert messages, sending Central para-military Forces to the concerned
State Governments on specific request including the composite Rapid Action Force created
specially to deal with communal situations, and in the modernization of the State Police Forces.
In addition, the Union Government sends advisories in this regard from time to time. The Central
Government has also circulated revised Guidelines to promote communal harmony, to the States
and Union Territories in the month of June, 2008.
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Further, the Central Government has introduced a Bill titled ‘The Communal Violence
(Prevention, Control and Rehabilitation of Victims) Bill, 2005” in the Rajya Sabha to address
various aspects of the issue of communal violence.

Statement

Number of communal incidents in the Country during the
years 2004, 2005, 2006, 2007 and 2008

States/UTs Year
2004 2005 2006 2007 2008
1 2 3 4 5 6

Andaman and Nicobar 0 0 0 0 0
Islands
Andhra Pradesh 13 10 24 13 17
Arunachal Pradesh 0 0 0 0 0
Assam 2 9 7 7 10
Bihar 43 35 40 26 25
Chandigarh 0 0 0 0 0
Chhattisgarh 1 7 6 7 6
Delhi 3 6 7 6 5
Dadra and Nagar Haveli 0 0 0 0 0
Daman and Diu 0 0 0 0 0
Goa 0 2 2 1 1
Gujarat 93 62 35 57 79
Haryana 1 2 2 2 4
Himachal Pradesh 0 1 0 3 1
Jammu and Kashmir 0 0 0 1 0
Jharkhand 16 19 20 18 29
Karnataka 72 48 49 64 108
Kerala 25 33 13 10 22
Lakshadweep 0 0 0 0 0
Madhya Pradesh 94 112 137 180 131
Maharashtra 109 167 156 140 109
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Manipur 0 0 0 0 1
Meghalaya 0 0 0 0 0
Mizoram 0 0 0 0 0
Nagaland 0 0 0 0 0
Orissa 17 22 9 15 180
Puducherry 0 0 0 0 0
Punjab 1 2 2 5 1
Rajasthan 32 72 44 30 39
Sikkim 0 0 0 0 0
Tamil Nadu 15 29 14 18 48
Tripura 1 0 0 0 1
Uttarakhand 1 2 4 2 1
Uttar Pradesh 127 121 113 138 14
West Bengal i 18 14 18 10
TOTAL: 677 779 698 761 943

Police stations linked through cyber network

2229. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) whether the process of 14,000 police stations across the country linking through a
cyber network to improve the connectivity and increase crime-fighting capabilities, has
commenced;

(b) if so, how many police stations, beyond 2,760 already connected, had been
included in the June 09 approved cyber network; and

(c)  the time-frame within which all these 14,000 will become part of this cyber network ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN):
(a) and (b) Under the recently launched Crime and Criminal Tracking Network and Systems
(CCTNS) Project, about 14000 Police Stations and 6000 other police offices at various levels
would be interconnected through a nationwide networked infrastructure for evolution of IT-
enabled state-of-the-art tracking system. Police stations were not connected through the cyber
network under the previous plan, namely, the Common Integrated Police Application (CIPA)
programme.

(c)  The Police Stations are likely to be connected by the end of 2010-2011.

137



Naxal activities hurdle in investment in Orissa
2230. SHRI BALBIR PUNJ: Will the Minister of HOME AFFAIRS be pleased to state:

(a)  whether naxalite activities are a major hurdle in attracting fresh industrial/other
investment in Orissa;

(b) if so, whether Government is planning to take any serious steps against naxalite
activities; and

(c) ifso, the details of the steps taken and proposed to be taken?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN):
(a) to (c) No, Sir. The State Government of Orissa has informed that during the last five years,
79 MOU’s with a total investment commitment of Rs. 3,65,326,40 crores have been signed by
the State Government.

State Government deals with the naxal issues and Central Government assists and
supplements the resources of the State in the areas of security and development. Government of
Orissa has inter-alia banned CPI (Maoist) and seven of its front/allied organizations, created a
striking force called |:|Specia| Operations Groupn and created a dedicated Special Intelligence
Wing; is in the process of making four Special Security Battalions and five India Reserve
Battalions full operational, set up a unit called lorissa Special Striking Forcell by inducting Ex-
servicemen; recruited 2100 tribal youths as Special Police Officers; augmented man power in
naxal affected Police Stations; has taken up fortification of Police Stations in a phased manner;
extended a Special Incentive Package for the Police personnel engaged in Anti-Naxalite and
upgraded infrastructure for training the force in counter insurgency and jungle warfare
substantially.

Naxalites hold spreading in Delhi
12231. SHRI BALBIR PUNJ: Will the Minister of HOME AFFAIRS be pleased to state:

(a)  whether it is a fact that Naxalites have made a hold into twenty police station areas
of the capital;

(b) if so, the action taken so far to check the fast spreading Naxalism and the results
thereof;

(c)  the future strategy of Government to solve the problem of Naxalism;

(d)  whether it is also a fact that naxalites are making a conspiracy to free Afzal Guru,
accused in the attack on Parliament; and

(e) if s0, the precautionary measures being adopted by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN):
(a) and (b) Available inputs do not suggest overground activities of CPI (Maoist) in Delhi.
However, keeping in view activities of their frontal organizations, a Naxal Cell has been set up in
Delhi Police.

tOriginal notice of the question was received in Hindi.
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(c) Government has adopted an integrated approach in dealing with LWE activities in
the arenas of security, development and public perception. State Governments deal with the
various issues related to naxalite activities in the States. The Central Government supplements
their efforts in several ways.

(d) and (e) No such intelligence inputs have been received.
Policemen not manning police posts fearing naxals

2232. SHRI RAUKUMAR DHOQOT: Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether it is a fact that in naxalite infested areas of various States like Orissa, Andhra
Pradesh etc. policemen do not remain in their police posts owing to fear from naxals;

(b) ifso, the details thereof;

(c)  whether police force in these areas are not fully equipped and trained to challenge
and engage with naxalites; and

(d) if so, how the confidence of law abiding citizens is proposed to be restored when
their protector police force is demoralized ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN):
(a) and (b) There are no reports to indicate that policemen do not remain on their posts due to
fear of naxals in naxalite infested areas.

(c) and (d) No, Sir. However, with a view to further strengthen the State police;
the Central Government supplements the resources of the State Government through the
Schemes of Modernization of State Police Forces, Security Related Expenditure Schemes,
Special Infrastructure Schemes, and CIAT School etc. the State Governments take appropriate
action. Central Government supplements the efforts of the States both on security and
development.

Implementation of police reforms in Delhi and UTs

2233. SHRI RAUKUMAR DHOQOT: Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether it is a fact that one of the hurdles in implementation of police reforms is
that police administration is State subject and there are divergent views of States on the

issue;
(b)  whether itis also a fact that Delhi Police is directly under the Central Government;

(c) if so, whether Government will implement police reforms in Delhi and Union
Territories to set role models for other States to follow; and

(d) ifnot, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) ‘Police’ being a State subject in the Seventh
Schedule to the Constitution of India, it is the State Government/UT Administration which have
to implement the various police reforms measures. The Centre can at best persuade the States
from time to time to bring the requisite reforms in the Police Administration to meet the
expectations of the people Review meetings had been held from time to time. The Model Police
Act drafted by Soli Sorabjee Committee has been circulated to all States on 31st October, 2006
for information and appropriate consideration. As per available information, States of Assam,
Bihar, Chhattisgarh, Gujarat, Haryana, Himachal Pradesh, Kerala, Punjab, Rajasthan, Sikkim,
Tamil Nadu, Tripura and Uttarakhand have either enacted police legislation or amended their
existing Police Act.

(b)  As per Article 239AA of the Constitution, Entries 1 (Public Order), 2 (Police) and 18
(Land) of the ‘State List’ of the Seventh Schedule of the Constitution in respect of the National
Capital Territory of Delhi are within the purview of the Central Government.

(c) and (d) In the light of the Supreme Court judgement in Writ Petition No. 310/96-
Prakash Singh and Others Vs. Union of India and Others and also concomitant provisions of the
Model Police Act, the Central Government has decided to make suitable legislative changes in
respect of Delhi and Chandigarh and issue executive instructions in place of enacting a separate
UT Police Act in respect of other Union Territories.

Coastal police stations
2234. SHRI P. RAJEEVE: Will the Minister of HOME AFFAIRS be pleased to state:

(a) the State-wise details of coastal police stations under the central scheme have been
started in the country; and

(b)  whether there is any restrictions imposed by the existing Coastal Act to construct
police stations building in coastal areas?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) The comprehensive Coastal Security Scheme,
approved by the Government of India, is under implementation in the nine coastal States and
four coastal Union Territories. Out of 73 approved coastal police stations, the construction work
of buildings has been completed in 35 police stations. The remaining 38 coastal police stations
are in various stages of construction. However, the States have been advised to make coastal
police stations operational with the trained manpower available with the States. Out of the 73
coastal police stations approved under the Scheme, 64 coastal police stations have been made
operational in Gujarat (10), Andhra Pradesh (6), West Bengal (4), Goa (3) and Kerala (1)
Maharashtra (12), Tamil Nadu (12), Orissa (5), Karnataka (5), Puducherry (1), Lakshadweep
(4) and Daman (1).

(b) In exercise of the powers conferred under the Environment (Protection) Rules,
1986, the Ministry of Environment and Forests has declared the coastal stretches of seas, bays,
estuaries, creeks, rivers and back waters which are influenced by tidal action (in the landward
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side) upto 500 metres from the High Tide Line (HTL) and the land between the Low Tide Line
(LTL) and the HTL as Coastal Regulation Zone (CRZ); and it imposes certain restrictions on the
setting up and expansion of industries, operations or processes, etc. in the said Coastal
Regulation Zone (CRZ). For any coastal police station proposed to be constructed within the
CRZ, there is a statutory requirement for permission under the said Act.

Missing girls from North-East
2235. SHRI KHEKIHO ZHIMOMI: Will the Minister of HOME AFFAIRS be pleased to state:

(a) the total number of girls missing or abducted from entire North-Eastern States
during the last three years;

(b)  the total number of cases registered in this regard, State-wise;
(c) out of this, how many girls have been rescued during the period;

(d)  whether it is a fact that these North-Eastern girls are being forced to work as sex

workers;

(e)  whether Government has made some policy for their rehabilitation and bring them

back to normal social life; and
(f)  ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME  AFFAIRS
(SHRI' MULLAPPALLY RAMACHANDRAN): (a) and (b) As per statistics provided
by National Crime Records Bureau (NCRB), a total of 1765, 1707 and 2066 cases of kidnapping
and abduction of women and girls were registered in North Eastern States comprising Arunachal
Pradesh, Assam, Manipur, Meghalaya, Mizoram, Nagaland and Tripura during 2006, 2007 and
2008 respectively. State/UT wise number of cases registered under kidnapping and abduction of
women and girls during 2006-2008 are given in Statement-l (See below).

(c) and (d) No such information is maintained separately by NCRB. However, State/UT
wise cases reported under Immoral Traffic (Prevention) Act, during 2006-2008 are given in
Statement-Il (See below).

(e) and (f) Government of India has adopted a multi-pronged approach to combat human
trafficking and has issued a comprehensive Advisory dated 9.9.2009 to States/UTs to deal with
the crime of trafficking in a holistic manner and to evolve a effective and comprehensive strategy
encompassing rescue, relief and rehabilitation of victims besides taking deterrent action against

the law violators.

Ministry of Women and Child Development (MWCD) has launched a comprehensive
scheme—DUjjawaIaD for prevention of trafficking, and for rescue, rehabilitation, reintegration and
repatriation of the victims of commercial sexual exploitation. The scheme provides for shelter,
food, counseling, legal support, and also vocational training to help the victims in rehabilitation.
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MWDC also runs shelter based homes, such as Short Stay-Homes, Swadhar Homes for
women in difficult circumstances including trafficked victims.

Statement-/

Cases registered under kidnapping and abauction of women and
girls during 2006-2008

Sl. State 2006 2007 2008 *
No.

1 2 3 4 5
I Andhra Pradesh 1329 1564 1396
2. Arunachal Pradesh 51 44 47
3. Assam 1544 1471 1789
4. Bihar 1084 1260 1789
5. Chhattisgarh 178 181 216
6. Goa 10 7 28
7. Gujarat 945 1089 1119
8. Haryana 431 554 664
9. Himachal Pradesh 109 150 137
10. Jammu and Kashmir 723 707 656
1. Jharkhand 410 534 499
12. Karnataka 328 390 405
13. Kerala 202 177 166
14. Madhya Pradesh 617 701 736
15. Maharashtra 921 967 998
16. Manipur 79 83 87
17. Meghalaya 25 22 25
18. Mizoram 1 0 1
19. Nagaland 3 6 7
20. Orissa 577 660 762
21. Punjab 418 545 514
22. Rajasthan 1553 1694 1863
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1 2 3 4 5
23. Sikkim 7 9 4
24. Tamil Nadu 718 1097 1160
25. Tripura 62 81 110
26. Uttar Pradesh 2551 3363 4439
27. Uttarakhand 183 227 222
28. West Bengal 1199 1590 1907

TOTAL STATE: 16258 19173 21726
29. Andaman and Nicobar 5 9 13

Islands
30. Chandigarh 57 46 42
31. Dadra and Nagar Haveli 14 6 1
32. Daman and Diu 1 1 1
33. Delhi UT 1066 167 136
34. Lakshadweep 0 0 1
35. Puducherry 13 14 9

TOTALUT: 1156 1243 1213

TOTAL ALL INDIA: 17414 20416 22939
Source: Crime in India
*Provisional data

Statement-1/
Cases registered under immoral traffic (Prevention)
Act, 1956 during 2006-2008

Sl. State 2006 2007 2008*
No.
1 2 3 4 5
1. Andhra Pradesh 657 612 357
2. Arunachal Pradesh 0 0 0
3. Assam 29 21 27
4. Bihar 13 27 39
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1 2 3 4 5
5. Chhattisgarh 13 14 4
6. Goa 26 10 14
7. Gujarat 78 44 52
8. Haryana 85 88 77
9. Himachal Pradesh 0 0 1
10. Jammu and Kashmir 5 1 4
1. Jharkhand M 14 8
12. Karnataka 786 612 515
13. Kerala 189 201 187
14. Madhya Pradesh 12 19 10
15. Maharashtra 378 322 327
16. Manipur 0 0 0
17. Meghalaya 1 1 3
18. Mizoram 0 0 1
19. Nagaland 9 4 1
20. Orissa 44 40 29
21. Punjab 67 45 43
22. Rajasthan 143 Al 72
23. Sikkim 0 2 0
24. Tamil Nadu 1732 1199 687
25. Tripura 0 0 0
26. Uttar Pradesh 70 49 57
27. Uttarakhand 3 9 3
28. West Bengal 66 62 62

TOTAL STATE: 4417 3487 2580
29. Andaman and Nicobar 0 1 0

Islands
30. Chandigarh 3 5 7
31. Dadra and Nagar Haveli 0 2 3
32. Daman and Diu 1 5 6
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33. Delhi UT 112 63 60

34. Lakshadweep 0 0 0

35. Puducherry 8 5 3
TOTALUT: 124 81 79
TOTAL ALL INDIA: 4541 3568 2659

Source: Crime in India

*Provisional data

Fishermen affected due to cyclone in Goa

2236. SHRI SHANTARAM LAXMAN NAIK: Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the total number of fishermen who lost their lives in the recent cyclone which struck
Konkan coast;

(b)  the number of fishermen who lost their lives in the State of Goa;

(c)  the number of fishermen injured;

(d)  the compensation awarded to them; and

(e)  the procedure for assessing compensation in such cases caused by nature’s fury?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) to (e) According to the information received
from the State Government of Goa, no fisherman died due to recent cyclone, which struck
Konkan coast. However, the State Government has reported that due to the said cyclone 67

fishermen are missing and no fisherman is injured.

Financial assistance in the wake of natural calamities is provided towards gratuitous relief
not for compensation of loss.

The State Government are primarily responsible for assessing and undertaking relief
measures at ground level in the wake of natural calamities including cyclone. The distribution of
relief on ground is the responsibility of concerned State. The Government of India supplements
the efforts of the State Governments by providing requisite logistic and financial support, where

necessary.

However, to ensure ready availability of funds with the States to undertake rescue and relief
operations of immediate nature, in the wake of natural calamities including cyclonic storms,
a Calamity Relief Fund (CRF) has been constituted in each State with contribution by the
Central and State Governments in the ratio of 3:1. The State Government are required to meet
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expenditure on immediate relief and rehabilitation out of corpus of the CRF, as per the items and
norms approved by Government of India.

The extant norms of Calamity Relief Fund (CRF)/National Calamity Contingency Fund
(NCCF) inter-alia provide assistance as ex-gratia payment @ Rs. 1.00 lakh per deceased to
the families of deceased persons, and ex-gratia payment for loss of a limb or eyes and grievous
injury requiring hospitalization. The State Government has reported that in the instant case no
ex-gratia payment has been made to the families of the missing persons.

Delhi, RWAs flouting the guidelines for operation of gates
2237. SHRI MANGALA KISAN: Will the Minister of HOME AFFAIRS be pleased to state:

(a)  whether Government is aware of many RWAs in Delhi flouting the guidelines in the
matter of operation of colony gates in their colonies;

(b)  whether installed gates along with wicket gates are kept closed during whole day
resulting in lot of hardship to residents;

(c) whether a case of RWA of B-Block, Double storey, Ramesh Nagar, New Delhi- 15
has been noted by Delhi Police which keeps gates of its own Block closed during the day
resulting in innumerable hardship to residents of the same Block; and

(d)  what action Government proposes to take in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI' MULLAPPALLY RAMACHANDRAN): (a) and (b) Yes, Sir. Complaints have been
received regarding closing of gates during day time by Resident Welfare Associations (RWAs)
and action is taken whenever such complaints are received.

(c) and (d) No complaint has been received by Delhi Police in respect of RWA of B-Block,
Double Storey, Ramesh Nagar, New Delhi-15. However, action is taken as and when such
complaints are received.

Cases of robbery and snatching in Delhi and NCR

2238. SHRIMATI JAYANTHI NATARAJAN: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) whether it is a fact that cases of robbery involving criminals operating on
motorcycles have increased manifold in Delhi and NCR and cases of snatchings have become
very frequent as a result girls and women are living in fear;

(b) ifso, the details thereof for the last six months;

(c) whether it is also a fact that local Police discourage the victims from lodging FIRs;
and

(d) if so, what action Government has taken or proposes to take to contain robberies
and snatchings in Delhi and NCR?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (d):

Noida

Gurgaon

Ghaziabad

Delhi

Yes, Sir. There has been some increase in the crimes. During the last six
months 24 cases of robbery and snatchings have been committed by
criminals operating on motorcycles. It is incorrect that Noida Police
discourage the victims from lodging FIRs. The FIR is registered as and
when any incident of crime is reported. The Noida Police are working in a
planned manner to stop such incidents. Crime mapping of incidents time-
wise has been done and according to this the duty has been worked out.
The mobile patrolling has also been increased. The route charts of mobile
patrolling also include vulnerable places. Similarly, the police persons
posted in various police stations of Noida have also been given daily tasks
to curb such incidents. Checking of suspicious vehicles and persons is
carried out daily at different places as also the checking of suspicious
places.

Yes, Sir. In 2009, total 7 (seven) cases of loot or attempt to loot were
reported in Gurgaon. It is wrong to say that Gurgaon Police do not lodge
FIRs. To check criminal activities, Gurgaon Police have taken following
steps:—

(i)  Strick checking of young boys travelling on bikes and identification
of such persons is being carried out regularly.

(i)  Special crime teams have been set-up under the supervision of
DCP (Crime) to keep check on the activities of such persons on
bikes.

(i) Total 85 PCRs/Riders are deployed round-the-clock in different
areas of Gurgaon Commissionerate to prevent such criminal

incidents.

(iv) SHO/In-charge Police posts have also been directed to take steps
to prevent such incidents in their respective areas.

Yes, Sir. There has been increase in incidents of robbery and snatching in
the Ghaziabad region. During the last six months 75 cases of robbery and
40 cases of snatching have been committed by criminals operating on
motorcycles. It is not correct to say that local police do not lodge FIRs.
The police personnel have been sensitized to prevent such crimes.

No, Sir. There has been no spurt in crimes committed by criminals
operating on motorcycles. 40 (Forty) cases of robbery and 470 cases
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of snatching involving criminals operating on  motorcycles
were registered by Delhi Police during the period May, 2009 to November
15, 2009. Delhi Police ensure registration of FIRs as and when any incident
of crime is reported and has also initiated several proactive measures to
sensitize the public regarding registration of FIRs. The Delhi Police take
necessary action whenever any report/complaint regarding non-
registration of a case is reported. The steps taken by Delhi Police to check
the recurrence of these criminals activities include regular interaction by
the beat/Division/Police Station staff with the rehri/patriwalas, security
guards/chowkidars/three wheelers/TSR drivers, taxi stands/parking lot
attendants/porters etc. to seek greater cooperation under DEyes and Ears
Sohemeﬂ; conducting regular checking of suspected persons by erecting
mobile and static pickets, intensive motorcycle and foot patrolling near
markets and crowded places; sensitization of Resident and Market
Welfare Associations about the precaution to be taken to avert such
crimes by organizing meetings with them, verification of 374159
Motorcycles started with effect from 18/2/09 by local Police; regular
prosecution by Delhi Traffic Police of two-wheeler riders/pillion riders

found driving without helmet and indulging in triple riding; etc.

Vacant posts in police causing pressure on central security forces
12239. SHRI PRABHAT JHA: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that large number of police posts are lying vacant in the various

States of the country which is causing pressure on central security forces;
(b) if so0, the details thereof;

(c)  theimmediate steps being taken by Government to fill the vacant posts in the States

and reduce the pressure on central security forces; and

(d)  the status of setting up and operationalisation of India Reserve Battalions in the naxal
affected States and North-Eastern States in the country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME  AFFAIRS
(SHRI' MULLAPPALLY RAMACHANDRAN): (a) and (b) Yes, Sir. Vacancy position

State-wise as on 01-01-2008 is given in Statement (See below).

(c) (Policell is a State subject as per VIl Schedule to the Constitution of India. As such
the responsibility to fill up the vacancies in police rest with the respective State Governments.
The State Governments have been advised from time to time in various forums in the Ministry of
fill up the existing vacancies in police forces.

tOriginal notice of the question was received in Hindi.
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(d)  The Government of India is assisting the State Governments for augmenting and
upgrading their police forces to deal with insurgency/militancy. Towards this end, 51 India
Reserve Battalions have been sanctioned for North-Eastern States, including Sikkim. These
include 9 each for Assam, Tripura and Manipur and 7 for Nagaland and 5 each for Arunachal
Pradesh and Mizoram, 4 Meghalaya and 03 for Sikkim. Of 51 battalions sanctioned for North
Eastern States 41 have been raised.

As regards the 9 naxal affected States, the position of sanction and raising of Indian
Reserve Battalions is given below :—

SI. Name of the State No. of IR Bns. No. of IR Bns.
No. sanctioned raised
1. Andhra Pradesh 08 05
2. Bihar 03 01
3.  Chhattisgarh 07 04
4.  Jharkhand 05 03
5.  Madhya Pradesh 01 01
6.  Maharashtra 03 01
7.  Orissa 06 05
8.  Uttar Pradesh 02 02
9.  West Bengal 02 02
TOTAL: 37 24
Statement

Sanctioned and actual police strength and vacancies theirof as on 01.01.2008

Sl. States/UTs Total Strength of State Police (Civil and Armed)
No.

Sanctioned Actual Vacancies
1 2 3 4 5
1. Andhra Pradesh 108,075 88,807 19,268
2. Arunachal Pradesh 6,018 5,723 295
3. Assam 62,920 51,499 11,421
4. Bihar® 74,188 52,075 22,113
5. Chhattisgarh 42,236 27,369 14,867
6. Goa 5,055 4,670 385
7.  Guijarat 74,868 72,838 2,030
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1 2 3 4 5
8. Haryana 52,136 49,443 2,693
9.  Himachal Pradesh 14,369 11,845 2,524
10.  Jammu and Kashmir 94,763 58,003 36,760
11.  Jharkhand 54,277 51,828 2,2449
12.  Karnataka 88,679 71,226 17,453
13. Kerala 43,909 39,137 4,772
14. Madhya Pradesh 76,826 69,844 6,982
15.  Maharashtra 201,251 161,999 49,252
16.  Manipur 19,064 15,414 3,650
17. Meghalaya 11,293 9,248 2,045
18.  Mizoram 9,115 8,328 787
19. Nagaland 33,487 33,487 -
20. Orissa 47,216 38,492 8,724
21, Punjab 71,869 67,645 4,224
22. Rajasthan 72,626 66,020 6,606
23. Sikkim 3,886 3,604 282
24. Tamil Nadu 102,421 87,973 14,448
25. Tripura 25,918 21,159 4,759
26. Uttar Pradesh 166,152 143,885 22,267
27. Uttarakhand 21,389 17,443 3,946
28. West Bengal 88,377 70,370 13,007
29. Andaman and Nicobar 2,902 2,647 255
Islands
30. Chandigarh 4,628 4,308 320
31. Dadra and Nagar Haveli 204 179 25
32. Daman and Diu 246 217 29
33. Delhi 67,420 79,450 12,030
34. Lakshadweep 349 295 54
35. Puducherry 3,083 2,418 665
ALL INDIA: 1,746,215 1,478,888 267,327

*As on 01.01.2007. Source As per BPR&D Report.
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Persons died in Delhi due to road accidents

2240. SHRI VARINDER SINGH BAJWA: Will the Minister of HOME AFFAIRS be pleased to
state:

(a)  the number of persons who died and were seriously injured in Delhi during 2009 due
to accidents involving DTC buses, green line buses under DTC operation, heavy vehicles like
trucks etc. and otherwise, separately in each case;

(b)  the ex-gratia payment, if any, made to the next of kin of the deceased and to the
seriously injured;

(c)  whether there is any provision/scheme to provide employment to the dependents of
the road accident victims who happen to be the only bread earner for the family; and

(d) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) Details of persons who died and were seriously
injured in Delhi during 2009 (upto 30.11.09) due to accidents involving DTC buses etc. are as

given below :—
Number of persons
Type of Vehicle Grievously injured Killed
Bus DTC 06 53
Trucks 13 243
Trailer/Container 00 24
Tanker 03 24
Blue Line Buses 13 115
Mini Buses 02 29
Other State Buses 01 17
School Buses 00 07
Other Buses 02 28
TOTAL: 40 540

(b) to (d) No, Sir. There is no provision/scheme for making ex-gratia payment to the next
of kin of the deceased and to the seriously injured or to provide employment to the dependents
of the road accidents victims, who happen to be the only bread earner for the family.

Violent incidents leading to death
2241. SHRI P. RAJEEVE: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether the Central Government has any data regarding the number of violent
incidents which leads to death and robberies in our country for the last one year;
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(b) if so, the details thereof, State-wise;
(c)  whatis the ordinal status of Kerala among these States in India; and
(d)  what are the preventive measures being taken to control such incidents?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN):
(a) and (b) As per information compiled by the National Crime Records Bureau (NCRB) on the
basis of reports from the State Governments/Union Territory Administrations, the State/UT-wise
cases of murder, attempt to murder, culpable homicide not amounting to murder, dacoity and

robbery reported in the country during the year 2008 are given in Statement (See below ).

(c)  During the year 2008, out of the 28 States, Kerala occupied 18th position in attempt
to murder, 17th position in murder, 15th position in dacoity and 9th position in each of culpable
homicide not amounting to murder and robbery.

(d)  ‘Police’ and ‘Public Order’ are State subjects under the Seventh Schedule to the
Constitution of India and therefore, the State Governments are primarily responsible for
prevention, detection, registration and investigation of crime and for prosecuting the criminals
through the machinery of their law enforcement agencies as also for protecting the life and
property of the citizens. The Union Government, however, attaches highest importance to the
matter of prevention of crime and therefore, has been advising the State Governments and UT
Administrations from time to time, to give more focused attention to improving the administration

of criminal justice system and take such measures as are necessary for prevention and control of

crime.
Statement
Cases Registered under Murder (M), Attempt to commit Murder (AM),
Culpable Homicide not amounting to Murder (CH,), Dacoity (D) and

Robbery (R) during the year 2008
Sl. State 2008*
No.

M AM CH D R

1 2 3 4 5
1. Andhra Pradesh 2690 1942 165 110 623
2. Arunachal Pradesh 72 37 2 14 79
3. Assam 1426 417 71 312 568
4. Bihar 3139 2954 386 686 1692
5.  Chhattisgarh 1169 736 18 124 500
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1 2 3 4 5 6 7
6. Goa 49 25 M 3 23
7.  Gujarat 1106 487 35 256 1322
8. Haryana 921 616 92 120 555
9.  Himachal Pradesh 129 59 5 6 20
10.  Jammu and Kashmir 237 570 31 3 67
11.  Jharkhand 1697 1061 112 416 761
12.  Karnataka 1698 1475 81 270 1615
13. Kerala 362 434 95 91 816
14. Madhya Pradesh 2322 2282 204 160 2234
15.  Maharashtra 2795 1837 m 81 3031
16.  Manipur 187 498 4 1 7
17. Meghalaya 126 55 6 63 65
18.  Mizoram 35 10 6 4 6
19. Nagaland 143 47 13 6 87
20. Orissa 1250 1415 84 305 1345
21, Punjab 769 956 146 40 167
22. Rajasthan 1297 1649 54 64 829
23. Sikkim 9 7 3 1 7
24. Tamil Nadu 1759 2327 28 100 662
25. Tripura 155 53 2 13 95
26. Uttar Pradesh 4564 4233 1493 313 2097
27. Uttarakhand 223 217 40 16 144
28. West Bengal 1811 1732 488 184 613
TOTAL STATE: 32140 28131 3786 4492 19930
29. Andaman and Nicobar 8 1 2 0 14
Islands
30. Chandigarh 17 28 6 1 23
31. Dadra and Nagar Haveli 9 2 0 1 0
32. Daman and Diu 2 2 0 2 4
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1 2 3 4 5 6 7

33. DelhiUT 554 389 66 24 541

34. Lakshadweep 1 0 0 0 0

35. Puducherry 35 35 3 10 10
TOTALUT: 626 467 77 38 592
TOTAL ALL INDIA® 32766 28598 3863 4530 20522

[(*): The data are provisional. ]
Increasing naxal menace

2242. SHRI B.S. GNANADESIKAN: Will the Minister of HOME AFFAIRS be pleased to
state:

(a)  whether itis a fact that the naxal menace is increasing in the country;

(b)  if so, the details of civilians/police personnel and naxalites killed/injured and arrested
and the loss of property during the last three years;

(c) the details of weapons looted from police/security forces and other citizens by
naxalites;

(d)  the details of the assistance provided by Government to the naxal affected States;
and

(e) the steps taken by Government to curb such naxal activities in the
country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN):
(a) to (e) There has been an increase in the naxal activities in 2009.

ltems 2006 2007 2008 2009 (upto
November, 30)

Incidents 1509 1565 1591 2016
Civilians Killed 521 460 490 514
Security Personnel Killed 157 236 231 304
Naxalites killed 274 141 199 194
Naxalites arrested 1270 1456 1743 1822
Weapons looted 160 205 1204 207
No. of attacks on economic 201 190 182 296
infrastructure
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Government has adopted an integrated approach in dealing with LWE activities in the
arenas of security and development. State Governments deal with the various issues related to
naxalite activities in States. The Central Government supplements their efforts in several ways.
On the security side, these include providing Central Paramilitary Forces (CPMFs) and
Commando Battalions for Resolute Action (CoBRA); sanction of India Reserve (IR) battalions,
setting up of Counter Insurgency and Anti Terrorism (CIAT) schools; modernization and
upgradation of the State Police and their Intelligence apparatus under the Scheme for
Modernization of State Police Forces (MPF scheme); re-imbursement of security-related
expenditure under the Security Related Expenditure (SRE) Scheme; filling up critical
infrastructure gaps under the scheme for Special Infrastructure in Leftwing Extemism affected
States; assistance in training of State Police through Ministry of Defence, Central Police
Organisations and Bureau of Police Research and Development; sharing of Intelligence;
facilitating Inter-State coordination; assisting special Intra-State and Inter-State coordinated
joint operations, assistance in community policing and civic actions and assistance in
development works through a range of schemes of different Central Ministries.

Deporting Pakistani Nationals overstaying

12243. SHRI KRISHAN LAL BALMIKI: Will the Minister of HOME AFFAIRS be pleased to
state:

(a)  whether Government is aware that three thousand Pakistanis who arrived in India on

visa are missing;

(b)  the details of action being taken by Government to search them and deport back to
Pakistan; and

(c)  whether after coming to India, these elements indulge in espionage activities for
terrorist organisations, such as ISI?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (c) Yes, Sir. As per information available, Some Pakistani
Nationals who visited India on various types of visas have not returned to their country after
expiry of their visa. Detection and deportation of illegally overstaying foreigners including
Pakistani nationals is a continuous process. As and when these persons are detected they are
booked under the relevant provisions of Foreigners Act, 1946. The release and repatriation of
overstaying Pak nationals is governed by the bilateral Agreement on Consular Access signed
between India and Pakistan on 21.5.2008. As per provisions of this Agreement, the Pakistani
prisoners are provided with the consular access and after confirmation of their nationality and
issuance of travel documents in their favour by the Government of Pakistan, they are repatriated
to their country after completion of their sentences. There are some instances of arrest of some
Pak nationals, who went underground and were later detected for their involvement in espionage

activities.

tOriginal notice of the question was received in Hindi.
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Objection on coastal security
2244. SHRI KALRAJ MISHRA: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether at a conference of DGPs and IGPs called by Government at New Delhi in
September, 2009, DGPs of coastal States expressed unhappiness and concern about the
proposal to set up coastal police stations and provide maintenance for high speed interceptor
boats;

(b) if so, the details of the objections made by them besides the need to avoid
multiplicity of authorities; and

(c)  Government’s decision in this regard thereto?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN) : (a) to (c) A Conference of DGPs/IGPs of the States/UTs was held on
September 14-16, 2009 at New Delhi, during which, the issue of coastal security was discussed
at length. Besides the Chief of Naval staff and DG, Coast Guard, the DGPs of several coastal
States/UTs expressed their views on the subject. The participants highlighted the need for
further strengthening of the coastal security scheme and maximizing the usefulness of the
interceptor boats being provided by the Government of India under the on-going Coastal
Security Scheme. The POL expenses for these interceptor boats are being borne by the
Government of India.

With a view to ensure effective coordination among various agencies, the Indian Navy has
been designated as the authority responsible for overall maritime security which includes coastal
security and offshore security. The Indian Coast Guard is additionally designated as the authority
responsible for coastal security in territorial waters including areas to be patrolled by Coastal
Police. The role and responsibilities of different agencies have been distinctly defined. Integrated
approach has been adopted with Standard Operating Procedure (SOP) and coordinated action
is being taken for coastal surveillance.

Insurgent organisations in NE States

12245. SHRI RAGHUNANDAN SHARMA: Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the total number of insurgent organisations in North-East States and the number of
times Government have banned them;

(b)  the number of organisations out of them that are being run by Jehadis, details of
places and names thereof;

(c)  whether the new name of SIMI is Vahadne-e-Islami; and

(d) if so, the origin of Vahadne-e-Islami organisation and its relation with
SIMI?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN) : (a) State-wise list of major underground outfits
operating in North Eastern States is given below :—

Insurgent Organisations

Sl. Name of the organisation
No

1. Assam
1. United Libration Front of Assam (ULFA)
2. National Democratic Front of Bodoland (NDFB)
3. Dima Halam Daogah-DHD
4. Dima Halam Daogah (Joel Garlosa)- DHD (J)
5. United People’s Democratic Solidarity (UPDS)
2. Meghalaya
1. Hynniewtrep National Liberation Council (HNLC)
2. Achik National Volunteer Council (ANVC)
3. Tripura
1. All Tripura Tiger Force (ATTF)
2. National Liberation Front of Tripura (NLFT)
4. Nagaland

1. The National Socialist Council of Nagaland (Isak Muivah)-[NSCN

(/M)]

2. The National Socialist Council of Nagaland (Khaplang) [NSCN (K)]
5. Manipur

1. People’s Liberation army (PLA)

2. United National Liberation Front (UNLF)

3. People’s Revolutionary Party of Kangleipak (PREPAK)

4. Kangleipak Communist Party (KCP)

5. Kanglei Yawol Kanna Lup (KYKL)

6. Manipur People’s Liberation Front (MJPLF)

7. Revolutionary People’s Front (RPF)
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Out of above named outfits, following outfits have been declared unlawful

associations under the Unlawful Activities (Prevention) Act, 1967

Sl. Name of the Organisations Date upto which the
No. outfits are declared
unlawful associations
under Unlawful
Activities (Prevention)

Act, 1967

1. Assam

(a)  United Liberation Front of Assam (ULFA) 26.11.2010

(b)  National Democratic Front of Bodoland (NDFB) 22.11.2010

(c)  Dima Halam Daogah (Joel Garlosa) DHD (J) 08.07.20M
2. Meghalaya 15.11.2010

(a)  Hynniewtrep National Liberation Council (HNLC)
3. Tripura 02.10.2011

(a) Al Tripura Tiger Force (ATTF)

(b)  National Liberation Front of Tripura (NLFT) 02.10.2010
4. Manipur

Meiti Extremist Organisations of Manipur namely the 12.11.2011

People’s Liberation Army (PLA), the Revolutionary
People’s Front (RPF), the United National Liberation
Front (UNLF), the People’s Revolutionary Party of
Kangleipak (PREPAK), the Kangleipak Communist
Party (KCP), the Kanglei Yaol Kanba Lup (KYKL) and
the Manipur People’s Liberation Front (MPLF)

(b)  None of the above outfits are being run by Jehadia.

(c)  As per available information there is no such organisation by the name of ‘Vahadne-

E-lslami’.
(d)  Does not arise in view of (c) above.
Cases referred to NIA
2246. SHRI S.S. AHLUWALIA: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether Government has constituted National Investigation Agency (NIA) fully

enabling it to take up tasks envisaged in the statute;

158



(b) if so, the details thereof, including composition of NIA indicating changes made, if
any, since its inception;

(c) the number of cases stand referred to NIA since its inception indicating current
status of investigation of each, particularly the number of cases culminated into prosecution of
suspects so far; and

(d) the distinctive features emerged, if any, in the outcome of NIA working
vis-a-vis other investigating agencies ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN):
(a) and (b) The National Investigation Agency has been constituted and is functioning under the
Director General, National Investigation Agency from its Headquarters in Delhi. 218 posts at
various levels including that of Director General have been created. It would operate in
concurrent jurisdiction framework and take up selected cases.

(c)  The National Investigation Agency has been directed to conduct investigations in six
cases relating to offences under the Acts specified in the Schedule to the National Investigation
Agency Act, 2008 which, inter-alia, includes the Unlawful Activities (Prevention) Act, 1967.
Charge sheets have been filed in two cases.

(d)  The National Investigation Agency has emerged as a specialized investigation and
prosecution agency, especially for terrorism related cases. The national Investigation Agency
has, inter-alia, been directed to investigate the cases involving Inter-State and/or international
linkages.

Expansion of fingerprint and forensic service in Delhi Police

2247. SHRISANTOSH BAGRODIA:
DR. E.M. SUDARSANA NATCHIAPPAN:
SHRI GOVINDRAO WAMANRAO ADIK:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that the number of police stations in Delhi have increased
recently;

(b) ifso, the details thereof;

(c) whether it is a also a fact that the strength of support services like fingerprint and
forensic have not been increased commensurately;

(d)  the current staff strength of these services in Delhi Police; and

(e)  whether Government proposes to expand these services in commensurate to the
expansion in number of police stations ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME  AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) and (b) Yes, Sir. 22 new police stations have
been created in the Delhi recently. Details of which are given below :—
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Sl.

Name of Police Station

No.

1. PS Mianwali Nagar
2. PS Ranholla

3. PS Ranijit Nagar

4. PS Madhu Vihar

5. PS Jagat Puri

6. PS Pul Prahladpur
7. PS Sun Light Colony
8. PS North Rohini

9. PS Begum Pur

10. PS K.N. Katju Marg
1. PS Bhalswa Dairy
12. PS Mahendra Park
13. PS Rani Bagh

14. PS Bharat Nagar

15. PS Jyoti Nagar

16. PS Sonia Vihar

17. PS Jafrabad

18. PS Dhaula Kuan

19. PS Dwarka North
20. PS Safdur Jung Enclave
21. PS Vasant Kunj South
22. PS Fatehpur Beri

(c) to (e) Yes, Sir. The strength of support services has not been increased
commensurately. No forensic science expert is posted in Delhi Police, however,
sanctioned/present strength of Finger Print Bureau in Delhi Police is as under:—

ACsP Insprs. Sis ASls
Sanctioned strength 01 02 15 53
Present strength 01 02 15 37

Presently there is no proposal to expand these services commensurate to increase in
number of police stations.
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Pending mercy petitions
2248. SHRI RAJEEV SHUKLA: Will the Minister of HOME AFFAIRS be pleased to state:

(a)  whether Supreme Court has directed the Centre to take a fresh look at all the mercy
petitions pending before President of India;

(b) ifso, the details of the pending cases; and
(c) thefollow-up action taken by Government?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI' MULLAPPALLY RAMACHANDRAN): (a) While deciding the Criminal Appeal
No. 338 of 2007, the Supreme Court of India vide its order dated 18th September, 2009 has
reminded the concerned Governments to dispose of the mercy petitions expeditiously.

(b)  The details of mercy petitions pending under Article 72 are given in Statement (See
below).

(c) The cases of mercy petitions are processed expeditiously in consultation with the
concerned Governments for a final decision of the President of India under Article 72 of the
Constitution. However, the power under Article 72 of the Constitution does not contain any
limitation as to the time, in which the power conferred might be exercised.

Statement

Details/status of pending mercy petitions under article 72 of
constitution from condemned prisoner

1. Gurmeet Singh, Uttar Pradesh.
2. Shyam Manohar, Sheo Ram, Prakash, Suresh, Ravinder and Harish, Uttar Pradesh.
3. Dharmender Kumar and Narender Yadav, Uttar Pradesh.

4. Piara Singh, Sarabjit Singh, Gurdev Singh and Satnam Singh, Punjab.
5. Shobhit Chamar, Bihar.

6. Mohan and Gopi, Tamil Nadu.

7. Molai Ram and Santosh, Madhya Pradesh.

8. Dharam Pal, Haryana.

9. Mahender Nath Das, Assam.

10. S.B. Pingale, Maharashtra.

1. Jai Kumar, Madhya Pradesh.

12. Suresh and Ramiji, Uttar Pradesh.

13. Murugan, Santhan and Arivu, Tamil Nadu.

14. Sheikh Meeran, Selvam and Radhakrishnan, Tamil Nadu.
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15. Om Prakash, Uttarakhand.

16. Devender Pal Singh, Delhi.

17. Simon, Ghanaprakash, Madaih, Bilavendra, Karnataka.
18. Praveen Kumar, Karnataka.

19. Satish, Uttar Pradesh.

20. Sushil Murmu, Jharkhand.

21. Mohd. Afzal, Delhi.

22. Saibanna, Karnataka.

23. Kunwar Bhadur Singh and Karan Bahadur Singh, Uttar Pradesh.
24. Laliya Doom and Shivlal, Rajasthan.

25. Jafar Ali, Uttar Pradesh.

26. Sonia and Sanjeev, Haryana.

27. Bandu Baburao Tidake, Karnataka.

28.  Sattan and Guddu, Uttar Pradesh.

29. Bantu, Uttar Pradesh.

Proposals from Madhya Pradesh under rehabilitation of
bonded labour scheme

12249. SHRI RAGHUNANDAN SHARMA: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a)  whether any proposal has been received from the Government of Madhya Pradesh
under rehabilitation of bonded labour scheme;

(b) if so, the number of districts for which proposals received from Madhya Pradesh
under the rehabilitation scheme for Beedi labourers; and

(c) the action being taken thereon and by when these proposals are likely to be
approved ?

THE MINISTER OF STATE FOR LABOUR AND EMPLOYMENT (SHRI HARISH RAWAT):
(a) Release of Central Assistance to Government of Madhya Pradesh under the Centrally
Sponsored Plan Scheme for rehabilitation of bonded labour during the last five years and also in
current year is given in Statement (See below).

(b) No proposal has been received from Government of Madhya Pradesh for
rehabilitation of Beedi labourers.

(c) Does not arise.

tOriginal notice of the question was received in Hindi.

162



Statement

Proposals from Madhya Pradesh under rehabilitation of

Bonded Labour Scheme
Year Amount of Central Activity for which Central No. of districts
Assistance released Assistance released covered
(Rupess in lacs)
2004-2005 16.91 Rehabilitation of bonded labourers 12
2005-2006 1.23 Rehabilitation of bonded labourers 4
2006-2007 - — -
2007-2008 5.41 Rehabilitation of bonded labourers 3
2008-2009 6.60 Survey of bonded labourers 3
10.00 Awareness generation All Districts in
the State
2009-2010 upto 45.40 Survey of bonded labourers 23
30.11.2009

Impact of Employees Pension Scheme

12250. SHRI BALAVANT ALIAS BAL APTE:
SHRI ANIL MADHAYV DAVE:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether Government has recently received any representations/complaints/
suggestions about the impact of Employees Pension Scheme;

(b) if so, the details thereof and Government’s reaction thereto; and

(c)  the steps being taken by Government to improve the level of social safety and the
benefits of the beneficiaries ?

THE MINISTER OF STATE FOR LABOUR AND EMPLOYMENT (SHRI HARISH RAWAT):
(a) and (b) Yes, Sir. The main suggestions/representations/complaints received on the
Employees’ Pension Scheme, 1995 primarily cover the following :—

. Increase in minimum pension.

* Increase in the rate of Employer and Government contribution towards the
Employees’ Pension Scheme, 1995.

. Increase in the maximum salary limit.
. Pension at par with Central Government.
* Restoration of provisions of Commutation and Return of Capital.

TOriginal notice of the question was received in Hindi.
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. DA to pensioners linked with the Cost of Living Index or grant of regular additional
relief.

(c) Inorder to address the above issues, an Expert Committee under the Chairmanship
of Additional Secretary (Labour and Employment) and having representatives of all stakeholders
and experts of insurance and social security has recently been constituted to review the
Employees’ Pension Scheme, 1995.

Effect of global slowdown on remittances from NRls

12251. SHRI RAJ MOHINDER SINGH MAJITHA:
SHRI RAVI SHANKAR PRASAD:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(a)  whether it is a fact that Indian labourers working abroad send their remuneration to
India;

(b) if so, the details thereof during 2007, 2008 and from January to September in 2009;

(c)  whether it s also a fact that sending this money to India has been affected due to the
global economic slowdown; and

(d) ifso, the reaction of Government in this regard?

THE MINISTER OF STATE FOR LABOUR AND EMPLOYMENT (SHRI HARISH RAWAT):
(a) Yes, Sir.

(b)  The remittances in the form of private transfers by Non-Resident Indians during the
requisite years are as follows:—

Year Amount (in US $ billion)
2007-08 43.5
2008-09 46.4
2009-10 13.3%

* |Information available for the period April — June, 2009.
(¢) No,Sir.
(d)  Does not arise.
Non-payment of minimum wages to labourers

12252. SHRI KAPTAN SINGH SOLANKI:
SHRI PRABHAT JHA:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether it is a fact that non-payment of minimum wages to labourer under the
Minimum Wages Act is as good as bonded labour;

tOriginal notice of the question was received in Hindi.
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(b) ifso, the details thereof;

(c)  whether Government is aware of the fact that the labourers engaged in construction

work for Commonwealth Games 2010 are not getting minimum wages; and

(d)  if so, the details thereof and whether Government has taken any action in this regard
till date ?

THE MINISTER OF STATE FOR LABOUR AND EMPLOYMENT (SHRI HARISH RAWAT):
(a) and (b) No, Sir. Bondage involves loss of freedom. It has no connection with payment of
minimum wages, which is ensured in respect of scheduled employments by the appropriate

Governments under the Minimum Wages Act, 1948.

(c) and (d) It is not a fact that the workers engaged in various construction projects for

Commonwealth Games are paid less than the minimum wages.

Inspecting Officers keep a close watch on the payment of minimum wages, condition of
work and violation of labour laws at construction sites during their course of inspection. If any

violations are noticed, necessary legal action is taken under the Acts/Labour Laws.
Priority to local people for non-technical works

12253. SHRI SHREEGOPAL VYAS: Will the Minister of LABOUR AND EMPLOYMENT be

pleased to state:

(a)  whether any instructions are issued regarding category of works provided to the

local resident in the States and to the people coming from other States for work;

(b)  whether there has been any talk between the Central Government and States to give

priority to the local people in non-technical works; and

(c) the details of Central schemes besides NREGS, proposed to provide work

to the local people in the backward States and to what extent they have been successful ?

THE MINISTER OF STATE FOR LABOUR AND EMPLOYMENT (SHRI HARISH RAWAT):

(a) Ministry of Labour and Employment have not issued any such instructions.
(b)  No,Sir.

(c) Government of India has been implementing various employment generation
programmes besides NREGS. Some of the important ones are ‘Swarna Jayanti Shahari Rozgar
Yojana (SJSRY)’, ‘Swaran Jayanti Gram Swarozgar Yojana (SGSY)’, ‘Prime Minister’s
Employment Generation Programme (PI\/IEGP)’. Implementation of these schemes in States
including the backward States, has not only been helpful in providing employment to local

people but also in improving overall development at local levels.

tOriginal notice of the question was received in Hindi.
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Establishment of new PF sub-office at Vijayawada

2254. SHRI SYED AZEEZ PASHA: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a)  whether it is a fact that there is a long pending demand to establish a new sub-office
in Vijayawada under Regional PF office, Guntur;

(b)  the reasons for pendency of such genuine demand;

(c)  whetheritis also a fact that the new sub-offices were opened at Karimnagar district,
Andhra Pradesh with very less PF accounts; and

(d) ifso, the reasons therefor?

THE MINISTER OF STATE FOR LABOUR AND EMPLOYMENT (SHRI HARISH RAWAT):
(a) Yes, Sir.

(b) There is a District Office of the Employees’ Provident Fund Organisation (EPFO)
already in existence at Vijaywada under the jurisdiction of Regional Office, Guntur.

(c) and (d) After considering all the aspects, the Sub-Regional Office at Karimnagar was
opened in August, 2005 with the approval of the Executive Committee, Central Board of
Trustees (Employees’ Provident Fund).

Pending cases with RPF Commissioner, Delhi Zone

2255. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a)  the number of cases pending as on 1st November, 2009 with Regional Provident
Fund Commissioner, Delhi Zone for grant of pensions after death/retirement of PF A/C holders;

(b)  the number out of them which are pending for more than (i) 3 years (i) less than
three years but more than two years and (iii) less than two years but more than one year; with
reasons for delay;

(c)  the normal time taken by the office to finalize the case after receipt of an application
complete in all respects; and

(d) the action proposed against those responsible for delay ?

THE MINISTER OF STATE FOR LABOUR AND EMPLOYMENT (SHRI HARISH RAWAT):
(a) As on 1st November, 2009 the number of cases pending with the Regional Provident Fund
Commissioner, Delhi for grant of pension to Provident Fund A/c holders was 2525.

(b)  Thereis no claim pending for more than one year which is complete in all respects.

(c)  The normal time taken by the office to finalize the claim after receipt of an application
complete in all respects is 30 days.

(d)  Does not arise in view of (b) above.
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Wage board for journalists

2256. SHRI KAMAL AKHTAR: Will the Minister of LABOUR AND EMPLOYMENT be pleased
to state:

(a)  whether Government has constituted wage board for revision of pay of journalists;
(b) ifso, the details thereof;

(c)  whether the wage board for journalists has submitted its report/ recommendations
to Government; and

(d) if so, the details thereof and if not, by when it is likely to be submitted and
implemented ?

THE MINISTER OF STATE FOR LABOUR AND EMPLOYMENT (SHRI HARISH RAWAT): (a)
and (b) Yes, Sir. The Government has constituted two Wage Boards, one for Working
Journalists and the other for Non-Journalist Newspaper Employees under Section 9 and 13C
respectively, of the Working Journalists and other Newspaper Employees (Conditions of
Service) and Miscellaneous Provisions Act, 1955 vide notifications dated 24.05.2007. The Wage
Boards consists of:

® Three persons representing employers in relation to newspaper establishment
common to the two wage boards;

(i)  Three persons representing working journalists for Wage Board under
Section 9 and three persons representing non-journalist newspaper employees for
Wage Board under Section 13C of the Act; and

(i) Four independent persons common to the two wage boards, one of whom has been
appointed as Chairman.

(c) and (d) The Wage Boards have been given three years to submit their
reports /.e. by 23rd May, 2010 vide notifications dated 3rd July, 2007. In exercise of the powers
conferred under Section 12 and 13D, the Central Government accepts the recommendations and
notifies the same in the Gazette of India for implementation. Prime responsibility for
implementation of Wage Boards’ Awards lies with State Governments, who are the appropriate
Governments for the implementation of the Wage Boards’ Awards. However, the Central
Government has also constituted a Central Level Monitoring Committee under the Chairmanship
of Labour and Employment Adviser to monitor the implementations of the Wage Boards’ Awards
in the States/Union Territories.

Amending labour laws

2257. SHRIMATI MOHSINA KIDWAI: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a)  whether Government is going to amend labour laws to allow more working hours,
permit retrenchment and also allow industries to recruit more contract labour;
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(b) ifso, the details thereof;

(c) whether the relationship between labour and management is deteriorating
day-by-day and the key labour issues and welfare measures are being continuously ignored by
the management; and

(d) ifso, the reasons therefor?

THE MINISTER OF STATE FOR LABOUR AND EMPLOYMENT (SHRI HARISH RAWAT):
(a) and (b) No, Sir. At present there is no such proposal under consideration of the
Government.

(c) and (d) No, Sir. It is not a fact that labour and management relationship are
deteriorating day-by-day and key labour issues and welfare measures are ignored, though there
have been a few incidents of violence in the recent past in the State sphere.

Rehabilitation of beedi workers

2258. SHRI P. RAJEEVE: Will the Minister of LABOUR AND EMPLOYMENT be pleased to
state:

(a) whether it is a fact that the beedi workers were unemployed due to the statutory
restrictions and all are above 50 and ill health;

(b) if so, whether Government has any proposal to rehabilitate the beedi
workers;

(c)  whether there is any plan to introduce pension fund scheme for the benefit of the
beedi workers;

(d) ifso, the details thereof; and

(e) any idea to provide funds to the State Governments for ongoing rehabilitation
scheme for the beedi workers ?

THE MINISTER OF STATE FOR LABOUR AND EMPLOYMENT (SHRI HARISH RAWAT):
(a) and (b) Information regarding unemployed due to the statutory restrictions and all are above
50 and ill health is not maintained. However, action has been initiated for rehabilitation of the
beedi workers by providing them vocational training according to local needs for viable
alternative sources of livelihood.

(c) to (&) There are already a number of welfare schemes, like housing, scholarships for
children and for health care. Provision for funds has been made. However, there is no plan to
introduce a pension fund scheme for the benefit of such workers.

Modernization of Employment Exchanges

2259. SHRI RANJITSINH VIJAYSINH MOHITE-PATIL: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a)  whatis Government’s plan for modernization of Employment Exchanges;

(b)  whatis Public Private Participation (PPP) in delivering of employment services; and
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(c) in what manner Government is planning to regulate and co-ordinate with Private
Placement agencies ?

THE MINISTER OF STATE FOR LABOUR AND EMPLOYMENT (SHRI HARISH RAWAT):
(a) National e-Governance Plan has identified modernization and upgradation of Employment
Exchanges as one of the Mission Mode Projects (MMP). Implementation of this Project will help
job-seekers to register on-line from anywhere and approach any Employment Exchange for
employment assistance. Under the Project, a national web portal with common software is
proposed to be developed. This will contain all the data regarding availability of skilled persons
on the one hand and requirements of skilled persons by the industry on the other. It will help
youth get placed and enable industry to procure required skills on real time basis. The project will
be implemented all over the country.

(b) National Institute for Smart Government (NISG), the Principal Consultant has
submitted the Detailed Project Report (DPR) which inter alia covers the Public-Private-
Partnership details. The proposed PPP aims to act as a service support to the existing
Employment Exchanges for providing the following services, wherever required:

[ Registration Services

. Employment Market Information (EMI)

. Vocational Guidance and Counseling/Talent Assessment Services
V. Placement Services.

(c) Since the Employment Exchanges in the country function under the administrative
control of the State Government/UT Administrations, the regulation and co-ordination of the
activities of the private placement agencies has to be decided by them as per the guidelines
issued by the Ministry of Labour and Employment.

Job losses due to recession in unorganised sector

2260. SHRIMATI T. RATNA BAI: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a) whether Government has done anything for the unorganized sector that has
witnessed considerable job losses due to recession in the country;

(b) if so, the steps being taken for the growth of jobs in the unorganized sector,
category-wise and State-wise; and

(c) the State-wise results achieved so far?

THE MINISTER OF STATE FOR LABOUR AND EMPLOYMENT (SHRI HARISH RAWAT):
(a) to (c) The Quarterly Survey Report on the Effect of Economic Slowdown on Employment in
India (July-September, 2009) conducted in selected sectors /.e. textiles, metals, leather,
automobiles, gem and jewellery, transport, IT/BPO, handloom/powerloom has indicated that
overall employment has increased by about 5 lakh during the quarter as compared to decline in
employment by 1.31 lakh during the previous quarter of April-June, 2009.
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However, with a view to guaranteeing employment in rural areas, the National Rural
Employment Guarantee Act, 2005 was enacted, which provides for the enhancement of
livelihood security of the households in rural areas of the country by providing at least 100 days of
guaranteed wage employment in every financial year to every household. A significant feature
of this Act is that if a worker who has applied for work under NREGA is not provided
employment within 15 days from the date on which work is requested, an unemployment
allowance shall be payable by the State Government at the rate prescribed in the Act. A State-
wise Statement of number of households provided employment under NREGA is given in
Statement (See below).

In addition to this, Government is implementing a number of employment generation
schemes, such as Swarnjayanti Gram Swarojgar Yojana (SGSY), Swarn Jayanti Shahari Rojgar
Yojana (SJSRY) and Prime Minister’s Employment Generation Programme (PMEGP). The
PMEGP has been launched in August, 2008 for implementation from 2008-09 to
2012-13 with an estimated expenditure of Rs. 4735 crore towards margin money and
Rs. 250/- crore towards backward forward linkages with the target for generation of
37.37 lakh additional employment opportunities.

Statement

Employment Generated under National Rural Employment Guarantee
Act (NREGA) during the financial year 2008-2009

Sl. State Cumulative number of households
No. provided employment
1 2 3

1. Orissa 11,99,006

2. Rajasthan 64,43,330

3. Chhattisgarh 18,88,097

4. Jharkhand 12,94,246

5. Madhya Pradesh 39,48,814

6. Tripura 5,53,791

7. Maharashtra 0

8. Gujarat 2,50,017

9. West Bengal 25,82,920

10. Kerala 6,39,138

1. Karnataka 6,96,841

12. Bihar 7,44,021

13. Mizoram 1,562,558
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1 2 3

14. Haryana 1,31,660
15. Himachal Pradesh 2,82,794
16. Uttar Pradesh 40,06,844
17. Nagaland 0

18. Assam 8,38,630
19. Uttarakhand 77,347
20. Meghalaya 97,079
21. Punjab 11,816
22.  Tamil Nadu 2,70,976
23. Sikkim 7,814
24. Manipur 47,496
25. Jammu and Kashmir 33,459
26.  Goa 53
27.  Andhra Pradesh 0
28.  Arunachal Pradesh 0
29. Puducherry 0
30. Lakshadweep 0

31.  Daman and Diu 0
32. Dadra and Nagar Haveli 0

33.  Andaman and Nicobar Islands 0
34.  Chandigarh 0

TOTAL: 2,61,98,747

2261. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of LABOUR AND EMPLOYMENT

Creating one social security authority

be pleased to state:

@

way of merging all social security schemes and creating an Independent Autonomous Body by

whether Government has any action plan to create one social security authority by

taking the elected representatives of Employer, Employees, Government; and

(®)

whether the social security scheme for all agriculture workers is also being

implemented ?
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THE MINISTER OF STATE FOR LABOUR AND EMPLOYMENT (SHRI HARISH RAWAT):
(a) There is no proposal to create single authority by way of merging all social security schemes.
However, the Government has enacted ‘the Unorganised Workers™ Social Security Act, 2008’.
The Act provides for constitution of National Social Security Board which shall recommend
formulation of social security schemes viz. life and disability cover, health and maternity benefits,
old age protection and any other benefit as may be determined by the Central Government. The
National Social Security Board has since been constituted under the chairpersonship of Hon’ble
Minister for Labour and Employment. The Board has representatives of Employer, Employees
and Civil Society, Central/State Government Ministries/Departments.

(b)  With a view to providing death and disability cover to rural landless households, the
‘Aam Admi Bima Yojana’ (AABY) was launched on 2nd October, 2007.

The ‘Rashtriya Swasthya Bima Yojana’ for BPL families, including agricultural workers,
providing for smart card based cashless health insurance cover of Rs. 30,000/- per
family per annum on a family floater basis is in operation since 1st April, 2008.

Special legislation for verification of trade unions membership

2262. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a)  whether Government is taking appropriate steps to verify the Central Trade Unions
membership afresh in 2010;

(b)  whether the verification could be done only up date membership of 2010 and not the
back date membership; and

(c)  whether Central Government will bring special legislation for the verification of trade
unions and Central trade unions only by secret ballot?

THE MINISTER OF STATE FOR LABOUR AND EMPLOYMENT (SHRI HARISH RAWAT):
(a) and (b) As per the established procedure of general verification, undertaken once in 4 years
the claimed membership of the affiliates of the Central Trade Unions is required to be verified
from the annual returns submitted by the respective affiliates for the year in question. For
example, as per Trade Union Rules framed by different States, the returns for 2010 are required
to be submitted on different dates ranging from April to July, 2011. These returns are to be
verified by the Registrars of Trade Unions, and on non-submission of returns show-cause
notices are required to be issued allowing two months time to the concerned trade unions. Again
the replies received from trade unions are required to be examined to finalize the register of live
trade unions. The process also requires inviting claimed membership, issuing notices numbering
1to 3 for production of records. For every stage, sufficient time is required to be given as per the
decision arrived at in the Standing Committee of the Central Trade Unions headed by Chief
Labour Commissioner (Central).

(c)  No, Sir. There is no such proposal under consideration of the Government.
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Social security for labourers in unorganized sector

2263. SHRI BHAGAT SINGH KOSHYARI: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a)  whether Government is aware of plight of the labourers working in unorganized
sector; and

(b) if so, the social security and other welfare measures formulated for their upliftment?

THE MINISTER OF STATE FOR LABOUR AND EMPLOYMENT (SHRI HARISH RAWAT):
(a) and (b) Government is aware of the conditions of unorganised workers. Recognizing the
need of providing social security, the Government has enacted the Unorganised Workers” Social
Security Act 2008. The Act provides for constitution of National Social Security Board at the
Central level and State Social Security Boards at the State level which shall recommend
formulation of social security schemes for unorganised workers. Various schemes/programmes
are being implemented by the Government for improving the conditions of unorganised
workers such as Swarnjayanti Gram Swarojgar Yojana, National Social Assistance Programme
and National Rural Employment Guarantee Act, 2005 which provides 100 days of guaranteed
wage employment in every financial year to every household whose adult members volunteer to
do unskilled manual work. Apart from these, the Government has launched some new
schemes such as the Aam Admi Bima Yojana to provide insurance against death and disability
and the Rashtriya Swasthya Bima Yojana (RSBY) to provide health insurance cover to BPL
workers.

Insurance cover for workers

2264. SHRI GIREESH KUMAR SANGHI: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) the total number of beneficiaries under the Rashtriya Swasthya Bima Yojana for BPL
families in unorganized sector;

(b)  out of the above, the number of beneficiaries in the State of Andhra Pradesh, who
have been covered under the “Aam Admi Bima Yojana”; and

(c) the total funds allocated to the beneficiaries of Andhra Pradesh under the
Yojana?

THE MINISTER OF STATE FOR LABOUR AND EMPLOYMENT (SHRI HARISH RAWAT):
(a) As on 01.12.2009, 7407617 smart cards have been issued to BPL families (a unit of five) in
the unorganized sector under Rashtriya Swasthya Bima Yojana (RSBY).

(b) and (c) RSBY is not being implemented in Andhra Pradesh. As on 15.11.2009, a total
number of 37,99,203 rural landless households have been covered in the State of Andhra
Pradesh under Aam Admi Bima Yojana. The premium under the scheme is Rs. 200/- per
member per annum. This premium is equally shared in the ratio of 50:50 between Central
Government and respective State Government/Union Territory.
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ILO study on occupational accidents worldwide

2265. SHRI N.R. GOVINDARAJAR: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a)  whether nearly 48,000 die in India annually due to occupational accidents according
to a study by International Labour Organisation (ILO) but India reports close to zero per cent
accidents;

(b) ifso, the details thereof;
(c)  whether ILO has raised concerns over India’s poor reporting system;

(d)  whether it is also a fact that companies maintain two set of registers separately for
their regular and contract workers and only accidents among regular workers are treated as
official figures;

(e)  whether most contract workers are not registered in the companies as a result of
which fatal accidents are not reported; and

(f)  ifso, the details thereof?

THE MINISTER OF STATE FOR LABOUR AND EMPLOYMENT (SHRI HARISH RAWAT):
(a) and (b) No, Sir. The details of Occupational accidents covered under Factories Act, 1948,
Dock Workers (Safety, Health and Welfare) Act, 1986 and Mines Act 1952 are given in
Statements-I, Il and Ill respectively (See below).

(¢) No,Sir.

(d) to (f) The provisions of the Factories Act, 1948, Dock Workers (Safety, Health and
Welfare) Act, 1986 and Mines Act 1952 and the rules framed there under are applicable to all
workers including Contract Workers. Therefore as per rules all accidents are taken into account
in official figures.

Statement-/

Fatal and Non-Fatal Injuries in Factories (P)

2006 2007 2008
States/Union Fatal Non Fatal Fatal Non Fatal Fatal Non Fatal
Territories Injuries Injuries Injuries Injuries Injuries Injuries

1 2 3 4 5 6 7
Andaman and Nicobar 0 71 0 141 0 66
Islands
Andhra Pradesh 176 1334 157 1622 163 141
Assam 5 50 1 65 3 129
Bihar 6 108 1 28 6 48
Chandigarh 0 7 0 4 2 7
Chhattisgarh 94 422 92 365 103 343
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1 2 3 4 5 6 7
Daman and Diu and 8 29 10 27 12 44
Dadra and Nagar
Haveli
National Capital of 14 50 17 35 5 37
Delhi
Goa 8 196 10 181 7 161
Gujarat 184 4843 222 3151 195 2725
Haryana 71 186 101 114 74 112
Himachal Pradesh 1 18 10 9 6 5
Jammu and Kashmir 0 118 1 306 4 247
Jharkhand 27 243 21 105 22 190
Karnataka 64 1371 107 1225 91 1052
Kerala 13 577 22 172 15 158
Madhya Pradesh 35 2099 52 1590 40 1419
Maharashtra 175 4223 197 3351 218 3088
Manipur * - - - - - -
Meghalaya 1 1 2 2 0 6
Nagaland 0 0 0 0 0 0
Orissa 74 479 81 468 81 437
Puducherry 12 249 8 208 1 235
Punjab 48 139 35 136 45 144
Rajasthan 61 1129 60 1145 45 997
Tamil Nadu 48 1198 60 1089 67 1252
Tripura 0 5 1 2 0 1
Uttar Pradesh 118 235 78 182 81 141
Uttarakhand 31 59 19 44 15 65
West Bengal 75 24761 68 17096 86 18615
TOTAL: 1349 44200 1453 32763 1387 33135

Note: For Arunachal Pradesh, Lakshadweep, Mizoram and Sikkim Factories Act, 1948 not yet

introduced/No registered factories.

P : Provisional.

Source: Correspondence with Chief Inspector of Factories of States/UTs

* Not Available
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Fatal and Non -Fatal Injuries in Major Ports

Statement-1l

Ports 2006 2007 2008
Fatal Non Fatal Fatal Non Fatal Fatal Non Fatal
Mumbai 7 50 03 39 04 44
J.N. Port 00 7 00 il 03 6
Kandla 7 5 03 5 07 2
Mormugao 1 10 01 7 02 7
Kolkata 1 36 03 25 04 22
Paradip 2 9 01 9 0 4
Visakhapatnam 3 4 01 5 01 5
Chennai* 11 5 8 10 07 4
Cochin 2 15 00 13 02 9
New Mangalore 2 7 01 4 01 3
Tuticorin 0 9 02 7 02 10
TOTAL: 36 157 23 135 33 16
*Including accidents of Ennore Port
Statement-1//
The details of Occupational accidents covered under the Mines Act, 1952
Coal
Year No. of fatal No. of Death rate No. of No. of Serious
accidents persons per 1000 serious seriously injury rate
killed persons accidents injured per 1000
employed persons persons
employed
2004 87 96 0.24 962 991 2.45
2005 96 17 0.29 1106 1138 2.85
2006 78 137 0.36 861 891 2.31
2007 77 79 0.20 922 950 2.47
2008 87 100 0.26 665 688 1.79

Note: (i) Seriously injured persons include seriously injured persons from fatal accidents also.

(i) Rates for the years 2007 to 2008 are provisional since employment figures are
tentative.

(i) Therates of details and serious injured are based on per 1000 persons employed.
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Non Coal

Year No. of fatal No. of Death rate No. of No. of Serious
accidents persons per 1000 serious seriously injury rate
killed persons accidents injured per 1000
employed persons persons
employed
2004 57 64 0.41 188 203 1.25
2005 48 52 0.32 108 113 0.71
2006 58 71 0.45 78 88 0.56
2007 57 69 0.44 79 107 0.68
2008 64 86 0.55 83 121 0.77

Note: (i) Seriously injured persons include seriously injured persons from fatal accidents
also.

(ii) Rates for the years 2007 to 2008 are provisional since employment figures are
tentative.

(iii) The rates of details and serious injured are based on per 1000 persons
employed.

Checking of trafficking of children

2266. SHRI N.R. GOVINDARAJAR: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a) whether Government is aware that around 1.5 lakh tribal children had been
trafficked bordering districts of Durgapur, Udaipur and Banswara to work in BT cotton fields in
Guijarat;

(b)  whether it is a fact that one-third of the children are below 14 years and the working
condition are extremely hazardous for these children and death occurs due to rough weather,
snake bite, pesticide poisoning, unsafe transportation in over load vehicle, etc.;

(c) ifso, the details thereof; and

(d) the steps taken by Government to check trafficking of children and child
employment ?

THE MINISTER OF STATE FOR LABOUR AND EMPLOYMENT (SHRI HARISH RAWAT):
(a) to (c) As per the information available, workers are migrating from Rajasthan to Gujarat with
children to work in the BT Cotton Plots/Farms. Only 44 child workers have been identified during
the inspections and another 74 children were prevented from trafficked. No incidence of child
labour dying due to rough weather, snake bite, pesticide poisoning, unsafe transportation in
over load vehicle, has come to the notice of the Government.
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(d) Steps taken to check trafficking of children and their employment included the
following:—

. 24 special teams were formed which were deployed at 8 entry points on the border
of Gujarat/Rajasthan State for round the clock vigil.

. Task forces were constituted under Chairmanship of District Collector Dungarpur,
Banswara, Udaipur.

. A District Control Room was established in Sabarkantha and Banaskantha.

. 243 village 8 Talukas and 2 District level shibirs (camp) were arranged for
awareness.

. Talaties (Patwaris) are declared as Inspector under Child Labour (Prohibition and

Regulation) Act, 1986.

. Inter State meeting was organized at Udaipur with the officials of Udalpur,
Banswara, Dungarpur and Jaipur.

. Children homes are available in Banaskantha, Sabarkantha, Mehsana, Patan,
Gandhinagar, Ahmedabad, Kheda and Anand for necessary shelter.

NCLP Scheme

2267. SHRIMATI VIPLOVE THAKUR: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a)  whether Government proposes to introduce the National Child Labour Project
(NCLP) Scheme in the country;

(b) ifso, the salient features thereof;
(c)  towhat extent children are expected to be benefited from the said scheme;
(d)  the State where this scheme is likely to be implemented; and

(e) the State-wise details of amount estimated for implementation of the
scheme?

THE MINISTER OF STATE FOR LABOUR AND EMPLOYMENT (SHRI HARISH RAWAT):
(a) to (c) Government is already implementing the National Child Labour Project (NCLP)
Scheme for the elimination of child labour in the country. Under the Scheme, children working in
notified hazardous occupations and processes are withdrawn and enrolled into special schools
where they are provided with bridging education, vocational training, nutrition, stipend health
care facilities etc.

(d)  Under the Scheme, special schools are operational in 20 States of the country. List
of States is given in Statement (See below).

(e) An amount of Rs. 625.00 crore has been allocated for implementation of NCLP
scheme during Eleventh Plan period. There is no State-wise allocation as funds are released
based on proposals received.
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Statement

List of States where special schools under NCLP Scheme are operational

Sl. Name of State/UT
No.

1. Andhra Pradesh

2. Assam

3. Bihar

4. Chhattisgarh

5. Guijarat

6. Haryana

7. Jammu and Kashmir
8. Jharkhand

9. Karnataka

10. Madhya Pradesh
1. Maharashtra

12. Nagaland

13. Orissa

14. Punjab

15. Rajasthan

16. Tamil Nadu

7. Uttar Pradesh
18. Uttarakhand

19. West Bengal

20. Delhi

Request for widening of NHs in Rajasthan

1t2268. SHRI KRISHAN LAL BALMIKI: Wil the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether it is a fact that Rajasthan Government has sent proposals to Government of
India for widening of NH-11 (Jaipur-Ringus-Sikar road), NH-12 (Jaipur-Tonk-Kota-Jhalawad
road), NH-14 (Byavar-Pali-Sirohi road) and NH-8 (Byavar-Udaipur road);

tOriginal notice of the question was received in Hindi.
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(b) ifso, by when the four laning of above National Highways is expected;

(c)  whether it is also a fact that the road from Chittorgarh to Neemuch (NH-79), to the
border of Madhya Pradesh, is fit for four lane; and

(d) ifso, by when the four laning of above roads is expected ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI R.P.N. SINGH): (a) Jaipur-Ringus-Sikar section of NH-11, Jaipur-Tonk-Deoli-Kota-
Jhalawad section of NH-12 and Byavar-Pali-Sirohi section of NH-14 have been approved by
Government under NHDP Phase-lll being implemented by National Highways Authority of India
(NHAI). As regards Byavar — Udaipur section of NH-8, Byavar-Gomti stretch has been
awarded for 2-lane with paved shoulders and from Gomti to Udaipur is yet to be approved.

(b) The projects are at various stages of preparation and implementation and are
expected to be completed by 2013.

(c) and (d) Yes, Sir. As the stretch does not find place in any of the approved
programmes, it is too early to indicate any time-frame for four laning of the stretch.

Amendments in the existing policy for maintenance of existing roads

2269. SHRIMATI VIPLOVE THAKUR: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a)  whether Government proposes to make certain amendments in the existing policy
for maintenance of the existing roads during the construction/expansion phase of four/six lane
by the National Highways Authority of India (NHAI);

(b) ifso, the details thereof;

(c) whether any complaints have been received that some National Highways in
Himachal Pradesh are not being maintained as per prescribed standards by the NHAI;

(d) if so, the details thereof during each of the last three years and the current year,
alongwith the reasons therefor; and

(e) the steps taken/proposed to be taken by Government in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI R.P.N. SINGH): (a) to (b) The maintenance of the existing roads is carried out by the
contractors/concessionaires as part of their obligations under the Contract/Concession
agreement. Government has recently accepted all the recommendations of the B.K. Chaturvedi
Committee constituted by the Prime Minister to resolve procedural impediments to the
programme of National Highways Development. The Government has approved various
measures in accordance with the recommendations of the said committee. Some of the relevant
measures taken by the Government pertaining to the modes of delivery National Highways and
model documents are given in Statement (See below).
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No, Sir. No complaints have been received by National Highways Authority of India

(NHAI). However, NH-22 from Haryana/Himachal Pradesh Border to km 67.00 is maintained by
the State Government of Himachal Pradesh Public Works Department.

(d) to (&) Does not arise.

®

(i)

(i)

(V)

Statement

Government has approved the following recommendations of the
B.K. Chaturvedi Committee

Modifications to the existing MCA, RFQ, and RFP documents for the road sector, as
per details given below:—

a.  Termination Provisions in Road Concession Agreements (Para 5.1.1).
b.  Exit Policy for (Developer) Concessionaire in MCA. (Para 5.1.2).
c. Issue of Security to Lenders in MCA (Para 5.1.3).

d. RFP Provisions — Forfeiture of bid security of bidders on account of non-
responsiveness (Para 5.1.4).

e. Eligibility of applicants/conflict of interest as per RFQ provisions —common
shareholding levels (Para 5.1.5).

f. Eligibility of applicants/conflict of interest as per RFQ provisions —Continuation
of conflict of interest (Para 5.1.6).

g. Associate — definition in RFQ thereof (Para 5.1.7).

h.  “Threshold technical capability” “Eligible projects” (TTC) in latest RFQ (Para
5.1.8).

Increase in Equity Grant (VGF) to 40% by merging 20% equity and 20%
O&M Grant into Equity Grant (Para 5.1.9).

je RFQ process — project-wise pre-qualification be substituted with

annual/periodic pre-qualification (Para 5.1.10).
k. Premium provisions under RFP/MCA (Para 5.1.11).

Issuance of the RFQ and RFP for the road sector projects after incorporating the
recommendations made by the Committee in the Model RFQ and RFP documents
issued by the Ministry of Finance, as referred to at clause 1 (i) above.

Further amendments to RFQ and RFP provisions, where necessary, will be carried
out by the Ministry of Road Transport and Highways (MoRTH) on the basis of
recommendations of the NHAI Board.

Setting up of an Inter-Ministerial Group (IMG) under the Chairmanship of Secretary,
MoRTH with representatives of DEA, Department of Expenditure, Planning
Commission and Ministry of Law and Justice to consider issues relating to MCA.

181



W

v

(viD)

(viit)

()

Where there is unanimity in the decision, the same will be then put up to the
Minister, Road Transport and Highways for approval. Where there is no unanimity in
the decision, the matter will be placed before the Empowered Group of Ministers
(EGoM) comprising the Finance Minister, Minister of Road Transport and Highways
and Deputy Chairman, Planning Commission. The EGoM will also consider and take
decision on all issues where there is no unanimity in committees at the level of

officers and which do not require approval of the Cabinet/CCl.

Continuance of endeavour to award projects within the available overall budgetary
ceilings, as per the detailed Work Plan for the current year (2009-10) for 12,652 Km
presented by the NHAI to the Committee.

Recommendations made by the Committee as regards the ‘Modes of Delivery’ and
the ‘Financing Plan’ approved with the proviso that the financing plan for 2010-11
onward would be considered by the Empowered Group of Ministers for further

action, including such changes to the work plan as may become necessary.

Carrying out implementation of road projects on all the three modes of delivery viz.
BOT (Toll), BOT (Annuity) and EPC (Item Rate Contract) concurrently rather than
sequentially. Roads below a certain threshold in terms of traffic do not merit testing
on BOT (Toll) as the process only leads to delays in implementation and award.
Hence, a road not found prima facie suitable for BOT (Toll) can be implemented
directly on BOT (Annuity) subject to the overall cap as envisaged in the Work Plan.
The decision of shifting a project from BOT (Toll) to BOT (Annuity) would be taken
by the IMG chaired by Secretary, MoRTH and approved by Minister, Road Transport
and Highways.

Before implementing a project on EPC basis, it will be compulsorily tested for BOT
(Annuity) and only if unacceptable bids are received then only the project will be
awarded on EPC basis. Normally, an Annuity bid working out to an Equity IRR of up
to 18% will be acceptable as per these norms. However, in the event of bids
exceeding the Equity IRR of 18%, the same will be bid out on EPC. In case of
difficult areas having law and order problems, security, inhospitable terrain etc., a
bid working out to an Equity IRR of up to 21% will be acceptable considering the
risk premium of 3%, on case to case basis. PPPAC will be empowered to give
approval for projects to be moved from Annuity to EPC where acceptable bids have

not been received.

In case of projects under NHDP Phase IV, if the traffic is less than 5,000 PCUs, the
project will directly be taken up on EPC. For the specific EPC km lengths
recommended in the Work Plan, specific EPC packages will be presented before the

existing EFC in the MoRTH for approval.
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Total kms. of NHs required in the country

2270. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) as a part of infrastructure development whether Government has made any survey
regarding the total kms of National Highways required in the country;

(b) the existing State-wise NHs and the capability to construct in current Plan period;
and

(c)  whether it is a fact that non completion of four golden quadrilateral roads and East-
West corridor roads in time has created suspicion about the capability of India and therefore
foreign investors are not coming forward for investment on roads and highways ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI R.P.N. SINGH): (a) The Government has not carried any survey regarding the total
length of National Highways (NHs) required in the country. However, this Ministry’s document
“Road Development Plan Vision: 2021” published by the Indian Roads Congress in 2001 inter-alia
envisaged total NH Network of about 80,000 km in the country by the year 2021.

(b) The State-wise details of existing NHs are given in Statement (See below). The
development of NHs is a continuous process and works are accordingly taken up depending
upon the condition of road, traffic, inter-se priority and availability of funds.

(¢) No,Sir.

Statement

State-wise National Highways and their length in the Country

Sl. Name of State National Highway No. Total Length
No
1 2 3 4
1. Andhra Pradesh 4,5,7,9,16, 18, 18A, 43, 63, 202, 205,
214, 214A, 219, 221, 222 and 234 4537
2. Arunachal Pradesh 52, 52A, 183, 229, 52B Ext. and 37 Ext. 1992
3. Assam 31, 31B, 31C, 36, 37, 37A, 38, 39, 44, 51, 2836
52, 52A, 52B, 53, 54, 61, 62, 151, 152,
153 and 154
4. Bihar 2,2C, 19, 28, 28A, 28B, 30, 30A, 31, 57, 3642

57A,77, 80, 81, 82, 83, 84, 85, 98, 99, 101,
102, 103, 104, 105, 106, 107 and 110

5. Chandigarh 21 24
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1 2 3 4
6. Chhattisgarh 6, 12A, 16, 43, 78, 111, 200, 202, 216,
217 and 221 2184
7. Delni 1,2,8,10,and 24 72
8. Goa 4A, 17, 17A and 17B 269
9. Gujarat 6, 8, 8A, 8B, 8C, 8D, 8E, 14, 15, 59, 113, 3245
NE-1and 228
10. Haryana 1,2, 8,10, 21A, 22, 64, 65, 71, 71A, 71B,
72,73, 73A and NE-II 1512
11. Himachal Pradesh 1A, 20, 20A, 21, 21A, 22, 70, 72, 72B,
73A and 88 1409
12. Jammu and Kashmir 1A, 1B, 1C and 1D 1245
13. Jharkhand 2, 6,23, 31,32, 33,75, 78, 80, 98, 99 and 1805
100
14. Karnataka 4,4A,7,9,13, 17, 48, 63, 67, 206, 207,
209, 212, 218 and 234 4396
15. Kerala 17,47, 47A, 47C, 49, 208, 212, 213 and 1457
220
16. Madhya Pradesh 3, 7,12, 12A, 25, 26, 26A, 27, 59, 59A, 4670
69,75,76,78,86and 92
17. Maharashtra 3,4,48B,4C,6,7,8,9,13, 16, 17, 50, 69, 4176
204, 211 and 222
18. Manipur 39, 53, 150 and 155 959
19. Meghalaya 40, 44, 51 and 62 810
20. Mizoram 44A, 54, 54A, 54B, 150 and 154 927
21. Nagaland 36, 39, 61, 150 and 155 494
22. Orissa 5, 5A, 6, 23, 42, 43, 60, 75, 200, 201, 203, 3704
203A, 215, 217 and 224
23. Puducherry 45A and 66 53
24. Punjab 1, 1A, 10, 15, 20, 21, 22, 64, 70, 71, 72 and 1557
95
25. Rajasthan 3,8, 11, 11A, 11B, 11C, 12, 14, 15, 65, 71B, 5585
76,79, 79A, 89, 90, 112, 113, 114 and 116
26. Sikkim 31A 62
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1 2 3 4

27. Tamil Nadu 4,5,7,7A, 45, 45A, 458, 45C, 46, 47, 47B, 4832
49, 66, 67, 68, 205, 207, 208, 209, 210, 219,
220, 226, 227, 230 and 234

28. Tripura 44 and 44A 400

29. Uttarakhand 58,72, 72A,728B, 73,74, 87,94, 108, 109, 2042
119, 121, 123 and 125

30. Uttar Pradesh 2,2A,3,7,11,12A, 19, 24, 24A, 24B, 6774
25, 26A, 26, 27, 28, 288, 28C, 29, 56, 56A,
56B, 58, 72A,73,74,75, 76, 86, 87, 91,
91A, 92, 93, 96, 97, 119, 231, 232, 232A,
233, 235 and NE-II

31. West Bengal 2,28B, 6, 31, 31A, 31C, 31D, 32, 34, 35,
41, 55, 60, 60A, 80, 81and 117 2578
32. Andaman and Nicobar 223 300
Islands
TOTAL: 70548

Lowest length of NHs in Madhya Pradesh

t2271. SHRI PRABHAT JHA:
SHRI RAGHUNANDAN SHARMA:

Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether it is a fact that the proposed length of 621 kms of national highways in
Madhya Pradesh under the North-South and East-West corridors scheme is at the lowest

compared to other States;
(b) ifso, the details thereof;

(c)  the reasons for proposing the lowest length of national highways to Madhya Pradesh
and whether Government is reconsidering to extend the length of proposed highways in the
State; and

(d) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRIR.P.N. SINGH): (a) No, Sir.

(b) to (d) Does not arise.

tOriginal notice of the question was received in Hindi.
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Collection of tax for maintenance of roads

12272. SHRI JANESHWAR MISHRA:
SHRI BRIJ BHUSHAN TIWARI:

Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether it is a fact that amount for maintenance of roads will be collected from
public as tax;

(b) if so, whether transport will become costly due to Government charging Toll Tax and
Road Maintenance Tax;

(c) if so, whether this tax will affect the cost of internal products also which will in turn
affect poor people of the country; and

(d) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI R.P.N. SINGH): (a) No, Sir. There is no proposal for collecting any Road Maintenance
Tax. The user fee (Toll) is levied as per the provisions of National Highways user fee Rules and
collected by the National Highway Authority of India. The revenue from such user fee is used for
development and maintenance of national highways.

(b) to (d) Does not arise.
Maintenance of roads/highways by private developers

2273. SHRIJESUDASU SEELAM:
SHRI VIJAY JAWAHARLAL DARDA:

Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a)  whether there is any specific clause about the period of maintenance of roads/
highways after these have been completed and put to use;

(b) if so, the bank guarantees taken from the private developers or part of their final
payment is retained for this purpose; and

(c)  how many such incidents happened in 2007 and 2008 when private developers did
not fulfil their contractual commitments and bank guarantees had to be enforced ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI R.P.N. SINGH): (a) In case of Engineering Procurement Contract (EPC) projects of
NHDP, the contractors have to carry out correction of defects besides completion of minor
incomplete items during the Defects Liability Period. The maintenance of completed projects is
being undertaken through Operation and Maintenance (O&M) contracts. In case of Build
Operate and Transfer (ToII or Annuity) projects, it is the responsibility of the concessionaire to
maintain the project highway for the entire concession period including construction period.

tOriginal notice of the question was received in Hindi.
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(b) In case of EPC contracts, the Bank Guarantees against the Performance Security
and 50% of Retention Money are retained till 365 days after the completion of Defect Liability
Period or final payment, whichever is earlier. In case of BOT contracts there is a provision for
retaining Bank Guarantee for performance security for one year from the appointed date or
expending 20% of Total Project Cost (TPC) on construction whichever is earlier provided the
concessionaire is not in material breach of agreement.

(c)  No such incident occurred.
Four laning of Gandhidham-Mundra Section of NH-8A

2274. SHRI KANJIBHAI PATEL:
SHRI BHARATSINH PRABHATSINH PARMAR:
SHRI PARSHOTTAM KHODABHAI RUPALA:

Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to refer to answer to
Starred Question 264 given in the Rajya Sabha on 22 July, 2009 and state:

(a)  whether pre-qualification of concessionaire has been evaluated for four laning of
Gandhidham-Mundra Section of NH-8A;

(b)  whether this proposal has been approved and request for proposal has been invited
from the pre-qualified bidders for the award of work; and

(c) if so, the time by when the work is likely to be started on four laning of Gandhidham-
Mundra Section of NH-8A?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRIR.P.N. SINGH): (a) and (b) Yes, Sir.

(c)  The project is targeted to be awarded to the concessionaire for construction of road,
during the year 2009-10. The work is likely to commerce during 2011-12.

Development of Surat-Dhule section of NH-6

2275. SHRI KANJIBHAI PATEL: Will the Minister of ROAD TRANSPORT AND HIGHWAYS
be pleased to state:

(a)  whether there is a proposal for development of Surat-Dhule section of National
Highway-6;

(b) ifso, the details thereof; and
(c)  thetime-frame fixed for completion of works?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRIR.P.N. SINGH): (a) Surat — Maharashtra/Gujarat Border section of NH-6 in the State of
Gujarat is being widened to 4-lane under NHDP-IIl on BOT toll basis by NHAI. As regards
Maharashtra/Gujarat Border to Dhule in the State of Maharashtra the road is 2-lane.

(b) and (c) Concession Agreement with the selected concessionaire has been signed and
the target of completion of works is May, 2012.
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Construction of Thalassery-Mahe bypass in Kerala

2276. SHRIM.P. ACHUTHAN:
SHRI K.E. ISMAIL:

Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a)  whether Government has approved the construction of Thalassery-Mahe bypass
starting from Muzhappilangad in Kannur district and joining at Azhiyoor in Kozhikode district of
total length 18.031 km in Kerala;

(b) if so, the details of the project and the progress so far made in its implementation;

(c) whether it is a fact that the land acquisition of the second phase of the project is
progressing at a slow pace; and

(d) if so, the steps being taken to speed up the land acquisition and early construction
of the project?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRIR.P.N. SINGH): (a) Yes, Sir.

(b)  The construction of Thalassery-Mahe bypass has been included in the project of
4-laning of Kannur-Vengalam (Kozhikode district) section of NH 17 in Kerala (Km 148.00 to
km 230.00) under National Highway Development Project (NHDP)-Phase Ill. The Letter of
Award (LOA) has already been issued to lowest bidder. Presently land acquisition is in
progress.

(¢) No,Sir.
(d)  Does not arise.
Inclusion of Thrissur-Kanyakumari stretch under NHDP

2277. SHRIK.E. ISMAIL:
SHRIM.P. ACHUTHAN?:

Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether it is a fact that Government has agreed to include Thrissur-Kanyakumari
stretch in the proposed National Expressway Network under the National Highway Development
Programme (NHDP);

(b) if so, whether the Kerala Government has requested the Centre to extend this
stretch upto Kasargod so as to cover the entire length of the State; and

(c)  ifso, the details thereof and Government’s reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI R.P.N. SINGH): (a) to (c) The Ministry had awarded a Consultancy Services
for Formulation of a Master Plan for the National Expressway Network in the country. The Final
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Report submitted by the Consultants, duly considering the views/observations received from the
State Governments and inter-alia recommending development of total Expressway Network of
about 18,637 km, has been accepted by the Government. State Government of Kerala had
requested for extending the National Expressway from Thrissur to Kasargod and Mangalore.
However, from overall perspective of broad integration of the Expressway Network in the entire
country and Kkeeping in view the existing connectivity, the Final Report has inter-alia
recommended to include Thrissur-Kanyakumari stretch in the proposed National Expressway
Network.

Review of progress of NH projects in Andhra Pradesh

2278. SHRI SYED AZEEZ PASHA: Will the Minister of ROAD TRANSPORT AND HIGHWAYS
be pleased to state:

(a) whether Government proposes to review the progress of various National Highway
projects in Andhra Pradesh;

(b) if s0, the details thereof including the fund allocated and spent thereon;

(c)  the details of National Highway projects undertaken/proposed to be undertaken in
Andhra Pradesh during the last three years and current year, project-wise;

(d) the status of each project; and
(e) the time-frame fixed for the completion of these projects ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRIR.P.N. SINGH): (a) Yes, Sir.

(b) to (e) The Projects are reviewed quarterly and even earlier, for progress, bottlenecks
and completion targets. Details of National Highway Projects undertaken/proposed to be
undertaken in the State of Andhra Pradesh during the last 3 years and current year is given in
Statement.
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Statement

Review of progress of NH Projects in Andhra Pradesh

SI. Name of Project Implementing Project Date of Date of Total Present
No. agency cost commence- completion/ Expenditure Status/
(inRs. cr) ment anticipated  during last %
completion  three years Progress
and current
year
(inRs.cr)
1 2 3 4 5 6 7 8
1. IRQP 150/0 to 160/0 on NH 4 AP, PWD 406.36 25.04.2007  24.01.2008 389.98 100
2. Reconstruction of weak and narrow culverts at km. 138/8, AP, PWD 151.83 28.12.2007  27.09.2008 139.78 100
141/2, 145/10, 147/2, 147/6, 159/4, 169/4, 172/2, 182/2,
182/4, 182/6 and 182/8 on NH 4 under PBFF
3. PSS from km. 147/0 to 157/0 of NH 16 AP, PWD 570.17 02.11.2007 11.01.2008 560.58 100
4. PSS from km. 85/0 to 96/0 on NH 16 AP, PWD 499.72 13.07.2007  07.12.2008 494.11 100
5. Reconstruction of major bridge at km. 67/4 on NH 16 AP, PWD 305.29 01.05.2008  31.03.2010 227.63 75
6. Stgfrom km. 49/0 to 57/0 on NH 18 AP, PWD 248.12 26.05.2007 25.02.2008 247.25 100
7. IRQP from km. 208/5 to 215/5 on NH 18 AP, PWD 321.08 19.09.2007  17.04.2008 301.35 100
8. Construction of major bridge at km. 8/10 of NH 18 AP, PWD 526.13 13.05.2008  12.02.2010 201.76 38
9. Providing PSS from km. 532/0 to 542/0 and km. 549/250 to AP, PWD 570.15 26.05.2007 25.05.2008 540.52 100

552/0 on NH 43
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20.

21.

22.

23.

24.

25.

Rebuilding of existing crust from km. 385/0 to 390/150 and
stg from km. 402/0 to 414/0 on NH 63

Reconstruction of minor bridge at km. 192/2-4 on NH 202
Reconstruction of minor bridge at km. 199/6-8 of NH 202

IRQP from km. 144/150 to 152/350 on NH 202

. Reconstruction of minor bridge at km. 149/0 and 158/2 of

NH 205

IRQP from km. 257/0 to 266/0 on NH 205

IRQP from km. 273/0 to 278/2 on NH 205
Reconstruction of minor bridge at km. 276/8 of NH 205

Reconstruction of weak and narrow culverts from km. 170/4
to 227/6 on NH 205

IRQP from km. 37/0 to 45/0 and 50/0 to 52/0 on NH 205

IRQP from km. 317/0 to 322/0 and 338/0 to 340/0 on NH 205

IRQP from km. 99/0 to 105/0 on NH 205
IRQP from km. 266/0 to 273/0 on NH 205

PSS from km. 0/0 to 6/0 on NH 205 i/c wid of minor bridge
at km. 4/10 and reconstruction of CD in km. 4/6 on NH 205

Construction of approaches to ROB at km. 19/8 on NH 214

Reconstruction of 8 narrow culverts from km. 150/0 to 158/0
of NH 214 under PBFF

AP, PWD

AP, PWD
AP, PWD
AP, PWD

AP, PWD

AP, PWD
AP, PWD
AP, PWD

AP, PWD

AP, PWD
AP, PWD
AP, PWD
AP, PWD

AP, PWD

AP, PWD

AP, PWD

1671.55

314.62
96.47
347.12

237.71

311.50
244.45
89.05

371.36

442.86
233.17
194.11
262.20

447.40

1763.26

24.59

25.01.2008

04.03.2008
29.02.2008
13.09.2007

13.05.2008

09.03.2007
16.03.2007
19.03.2008

07.05.2008

03.08.2007
08.08.2007
13.07.2007
29.08.2007

29.11.2007

06.09.2008

28.05.2007

08.07.2009

31.03.2010
31.03.2010
06.12.2008

31.03.2010

09.08.2007
15.09.2007
25.03.2009

31.03.2010

05.02.2008
02.07.2008
01.12.2008
28.02.2008

28.11.2008

05.03.2010

27.11.2007

1669.03

269.24
74.73
339.87

103.33

300.60
236.99
86.63

307.92

416.95
231.50
201.98
240.08

463.35

746.97

16.80

100

86
77
100

43

100
100
100
83

100
100
100
100

100

42

100
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1 2 3 4 5 6 7 8
26. IRQP from km. 86/4 to 93/0, 96/0 to 98/5 and 99/6 to 104/0 AP, PWD 510.21 13.08.2006  12.08.2007 482.00 100
on NH 219
27. Wid to two lanes from km. 615/0 to 625/880 on NH 222 AP, PWD 1390.19 14.05.2008  31.03.2010 1016.52 73
28. Construction of bypass to Madanapalle town from km. 1/48 AP, PWD 1367.31 27.06.2008  31.03.2010 642.76 47
of NH 205 and km. 3/245 of NH 219
29. IRQP from km. 160/0 to 181/0 on NH 4 AP, PWD 967.79 26.07.2008  31.03.2010 885.00 91
30. IRQP from km. 133/360 to 150/0 on NH 4 AP, PWD 808.73 26.07.2008  31.03.2010 681.00 84
31. Consultancy services for feasibility study-cum preliminary AP, PWD 71.13 27.08.2007  31.03.2010 20.86 29
project preparation for the work of four/six laning of NH 9
from Zaherabad to Sangareddy in Andhra Pradesh on
DBFO pattern under PBFF
32. IRQP from km. 118/2 to 129/2 on NH 9 (H-V section) AP, PWD 178.45 21.12.2007  21.03.2008 174.89 100
33. IRQP from km. 41/0 to 55/0, 69/0 t078/0, 80/0 to 81/6 H-V AP, PWD 387.17 09.01.2008  04.08.2008 378.2 100
section of NH 9
34. IRQP from km. 180/0 to 195/0 (excluding km. 186/0 to
189/8 and km. 190/0 to 190/6) on NH 9 AP, PWD 336.77 01.05.2008  31.10.2008 329.21 100
35. IRQP from km. 55/0 to 60/0 on NH 9 AP, PWD 90.49 26.04.2008  25.07.2008 81.42 100
36. IRQP from km. 81/6 to 94/0 of H-V section of NH-9 AP, PWD 234.78 11.04.2008  10.10.2008 214.2 100
37. IRQP from km. 129/2 to 144/4 on NH 9 AP, PWD 329.28 11.04.2008  10.10.2008 300.79 100
38. IRQP from km. 144/4 to 156/0 on NH 9 AP, PWD 258.86 01.05.2008  31.10.2008 246.29 100
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39.

40.

41.

42.

43.

44.

45.

46.

47.

48.

49.

50.

51.

52.

53.

IRQP from km. 156/0 to 169/5 on NH 9
IRQP from km. 195/0 to 221/2 on NH 9

Providing PSS from km. 28/0 to 36/0 and 38/0 to 42/0
including renewal layer on existing carriageway from
km. 28/0 to 42/0 on NH 16

Providing PSS from km. 45/6 to 49/8 and 52/0 to 59/0 and
60/0 to 63/0 on NH 16

Stg from km. 190/0 to 199/0 on NH 16

Reconstruction of bridge at km. 190/0-2 and km. 191/0-2 of
NH 16

Reconstruction of minor bridge at km. 95/6-8 and 122/8-10
of NH18

Reconstruction of bridge at km. 197/6-8 of NH 202
Reconstruction of minor bridge at km. 201/4-6 on NH 202

Wid/Reconstruction of weak and narrow culverts at
km. 78/8, 99/10, 121/10, 120/2, 122/10 and 125/4 on NH 205

IRQP from km. 63/550 to 81/500 on NH 221
IRQP from km. 96/0 to 109/0 on NH 221
IRQP from km. 111/0 to 124/0 on NH 221
IRQP from km. 643/0 to 655/0 on NH 222

Reconstruction of major bridge at km. 627/2-4 on NH 222

AP, PWD
AP, PWD

AP, PWD

AP, PWD

AP, PWD

AP, PWD

AP, PWD

AP, PWD
AP, PWD

AP, PWD

AP PWD
AP, PWD
AP, PWD
AP, PWD

AP, PWD

242.82

481.54

863.35

983.71

418.53

180.30

270.89

77.21

74.28

108.08

812.44

706.89

870.4

443.67

1230.36

01.05.2008

24.04.2008

14.05.2008

14.05.2008

11.02.2008

11.12.2008

02.02.2009

26.04.2008

02.05.2008

04.12.2008

21.04.2008

23.07.2008

12.08.2008

27.03.2008

27.01.2009

31.10.2008
23.10.2008

31.03.2010

31.03.2010

11.10.2008

31.03.2010

01.02.2010

25.01.2009
02.01.2009

31.03.2010

20.07.2009
22.08.2009
11.09.2009
27.09.2008

26.07.2010

226.04

450.09

754.77

818.46

388.32

127.32

120.4

74.55

62.87

67.21

791.99

675.99

827.30

444.56

324.93

100

100

87

83

100

71

44

100

100

62

100

100

100

100

26
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1 2 3 4 5 6 7 8

54. IRQP from km. 121/8 to 130/0 and km. 136/0 to 140/710 of AP, PWD 778.45 24.11.2008  23.12.2009 612.77 90
NH-219

55. IRQP from km. 58/6 to 69/0 of NH-219 AP, PWD 575.31 24.11.2008  16.06.2009 556.58 100

56. Strengthening from km. 88/0 to 94/0 and 99/865 to 102/600 AP, PWD 544.52 17.09.2008  13.03.2009 488.32 100
of NH-214

57. IRQP from km. 24/5 to 37/0 of NH-205 AP, PWD 678.63 14.11.2008  04.08.2009 669.15 100

58. IRQP from km. 10/0 to 17/0 including construction of AP, PWD 865.08 05.01.2009  04.07.2010 745.52 86
paved shoulders on NH-205

59. Construction of major bridge with approaches across AP, PWD 4895.23 # # # 0
River Godavari at km. 135/2-8 of NH-16

60. IRQP from km. 477/0 to 480/0 and 490/0 to 493/0 of P-H AP, PWD 499.26 13.11.2008  31.03.2010 375.08 75
Sec of NH-9 (PBFF)

61. IRQP from km. 30/0 to 36/0 and km. 41/0 to 45/0 of V-M AP, PWD 304.61 01.10.2008  01.12.2008 312.32 100
Sec of NH-9 (PBFF)

62. IRQP from km. 200/0 to 208/5 of NH-18 AP, PWD 441.09 20.01.2009  19.02.2010 408.9 93

63. Strengthening from km. 166/0 to 180/0 of NH-202 AP, PWD 909.19 02.03.2009  01.06.2010 798.45 88

64. IRQP from km. 52/250 to 54/300, 58/250 to 59/800, 115/760 AP, PWD 398.99 11.02.2009  31.03.2010 266.03 67
to 118/240 and 124/0 to 125/216 of NH-214

65. IRQP including construction of paved shoulders from AP, PWD 903.26 28.02.2009  27.08.2010 786.11 87

km. 17/0 to 24/5 of NH-205
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66.

67.

68.

69.

70.

71.

72.

73.

74.

75.

76.

77.

78.

79.

Reconstruction of major bridge at km. 124/8-10 of NH-221
IRQP from km. 524/0 to 528/0 of P-H Sec of NH-9

IRQP from km. 293/0 to 305 of NH-205

IRQP from km. 22/0 to 31/0 of H-V Sec of NH-9

IRQP including widening and construction of drains in
km. 178/5 to 182/0 (Kodad town portion) on H-V Sec of
NH-9

IRQP from km. 181/0 to 200/0 including construction of
paved shoulders from km. 192/0 to 194/0 of NH-4

Strengthening from km. 0/0 to 6/600 and km. 10/400 to 12/0
of NH-214

Strengthening from km. 205/0 to 215/0 of NH-202
IRQP from km. 111/0 to 122/0 of NH-202

IRQP from km. 176/0 to 178/6 and km. 222/600 to 243/400
excluding km. 225/600 to 226/460 of NH-214

IRQP from km. 160/0 to 171/0 of NH-214A

Strengthening from km. 390/150 to 402/0 S km. 414/0 to
424/225 of NH-63

IRQP including construction paved shoulders from
km. 552/0 to 563/200 of NH-43

IRQP from km. 171/0 to 183/0 of NH-214A

AP, PWD
AP, PWD
AP, PWD
AP, PWD

AP, PWD

AP, PWD

AP, PWD

AP, PWD
AP, PWD

AP, PWD

AP, PWD

AP, PWD

AP, PWD

AP, PWD

989.79

896.33

770.6

1453.31

800.11

1283.3

444.67

742.53

835.07

1340.15

595.34

1185.34

1048.68

614.71

13.04.2009

27.02.2009

02.03.2009

02.03.2009

17.07.2009

02.03.2009

28.02.2009

02.03.2009

17.07.2009

02.03.2009

24.02.2009

02.03.2009

28.05.2009

25.02.2009

12.04.2011

26.05.2010

01.09.2010

01.06.2010

16.10.2010

01.09.2010

28.03.2010

01.06.2010

16.10.2010

27.03.2010

23.03.2010

01.09.2010

27.03.2010

24.03.2010

85.96

663.89

481.01

452.24

981.9

286.34

623.36

1096.1

519.66

848.94

506.85

74

62

31

77

64

84

82

87

72

82
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1 2 3 4 5 6 7 8
80. IRQP including construction of paved shoulders from AP, PWD 1058.51 23.10.2009  22.01.20M 128.97 12
km. 75/2 to 85/0 of NH-16
81. IRQP from km. 242/0 to 252/0 of NH-18 AP, PWD 258.73 02.03.2009  01.03.2010 253.19 98
82. Strengthening from km. 138/0 to 147/0 of NH-18 AP, PWD 839.18 18.08.2009 0
83. IRQP from km. 0/0 to 7/0 of NH-18 AP, PWD 462.23 02.03.2009  01.04.2010 370.1 80
64. IRQP from km. 0/0 to 10/0 of NH-219 AP PWD 373.04 02.03.2009  01.04.2010 309.41 83
85. Strengthening from km. 20/100 to 32/400 and 38/200 to AP, PWD 1189.14 02.03.2009  01.09.2010 1185.97 100
39/600 of NH-214
86. Reconstruction weak and narrow culverts/minor bridges at AP, PWD 322.86 # # # 0
km. 644/8-10, 645/4-6, 647/6-8 and 654/4-6 and widening of
narrow culvert at km. 642/6-8 of NH-222
87. IRQP from km. 309/0 to 325/0 of NH-18 AP, PWD 273.18 23.07.2009  22.07.2010 0
68. Widening to four lane from km. 124/0 to 130/6 of NH-202 AP, PWD 2439.58 22.07.2010 218.4 9
89. IRQP from km. 105/0to 112/0 including widening camageway AP, PWD 365.7 29.07.2009  28.08.2010 109.03 30
in tank bund portion in km. 111/4-9 of NH-205 under PBFF
90. IRQP from km. 290/0 to 304/0 of NH-18 AP, PWD 367.16 23.07.2009  22.03.2010 0
91. Reconstruction of minor bridge at km. 244/0-2 of NH-202 AP PWD 279.97 # # # 0
92. IRQP from km. 473/0 to 477/0 of NH-9 under PBFF AP, PWD 248.96 10.06.2009  09.03.2010 171.65 69
93. IRQP from km. 169/7 to 183/5 of NH-221 AP, PWD 768.43 09.09.2009  08.10.2010 0
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94.

95.

96.

97.

98.

99.

100.

101.

102.

103.

104.

105.

106.

Widening to 4 lanes including IRQP of Kazipet junction
from km. 132/5 to 132/8 of NH-202 under PBFF

Consultancy services for preparation of feasibility report
for two laning with paved shoulders from Kathipudi-
Digamarru section of NH-214 through PPP on DBFO
basis

Construction of paved shoulders including renewal from
km. 625/880 to 636/0 of NH-222

IRQP from km. 63/0 to 75/2 of NH-16

Strengthening from km. 199/0 to 212/2 of NH-214A
Strengthening from km. 105/0 to 117/0 of NH-18
Strengthening from km. 145/660 to 160/0 of NH-214A
Strengthening from km. 9/0 to 18/740 of NH-202

Strengthening from km. 219/0 to 225/0 and km. 230/0 to
236/0 Of NH-205

Construction of paved shoulders including geometric
improvement and IRQP from km. 15/0 to 22/0 of NH-16

Strengthening from km. 154/4 to 165/4 of NH-202

Construction of paved shoulders from km. 77/0 to 83/6
of NH-202

AP, PWD

AP, PWD

AP, PWD

AP PWD
AP PWD
AP, PWD
AP, PWD
AP PWD

AP, PWD

AP, PWD

AP, PWD
AP, PWD

AP PWD

121.74

179.42

901.62

1147.75

761.72

667.11

650.18

1386.99

699.73

866.14

583.02

830.78

458.53

10.06.2009

H OH O H O H O H

09.03.2010

H OH H O H O H

H OH*H H O H O H

197



1 2 3 4

107. Construction of paved shoulders from km. 60/0 to 69/100 AP, PWD 924.63
and km. 71/0 to 77/0 Of NH-202

108. Construction of paved shoulders including IRQP from AP, PWD 10563.22
km. 0/0 to 7/0 of NH-16

109. Strengthening from km. 16/0 to 22/0 of H-V sec of NH-9 AP, PWD 832.00

110. Strengthening from km. 10/0 to 16/0 of H-V sec of NH-9 AP, PWD 867.42

111.  Strengthening from km. 80/0 to 87/0 and km. 116/350 to AP, PWD 786.02
124/650 of NH-214A

112. IRQP including paved shoulders from km. 97/0 to 110/0 AP, PWD 1206.97
of NH-16

113. Strengthening from km. 32/0 to 46/0 of NH-18 AP, PWD 851.35

114. Strengthening from km. 125/200 to 126/350, 127/600 to AP, PWD 1392.74
138/600 and 140/600 to 161/0 of NH-214

115. IRQP from km. 440/0 to 445/0 of Pune-Hyderabad section AP, PWD 295.38
of NH-9 under PBFF

116. IRQP from km. 540/0 to 543/0 of Pune-Hyderabad section AP, PWD 862.37
and km. 0/0 to 6/0 of Hyderabad-Vijayawada section of
NH-9 within Hyderabad city limits

117. Strengthening from km. 133/0 to 138/0 and km. 147/0 to AP, PWD 849.77

154/0 including reconstruction of minor bridge at
km. 145/10 of NH-18
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18.

19.

120.

121.

122.

123.

124.

125.

126.

127.

128.

129.

130.

131.

132.

Strengthening from km. 31/0 to 41/0 of H-V section of
NH-9

IRQ from km. 0/0 to 25/0 of NH-221
IRQ from km. 20/0 to 27/0 and km. 40/0 to 54/2 of NH-219
IRQ from km. 67/8 to 79/2 of NH-205

Strengthening from km. 181/700 to 192/0, 200/0 to 205/0
and 216/0 to 222/6 of NH-214

LA for realignment of accident prone area including land
acquisition from km. 97/8 to 100/0 of NH-219

Strengthening from km. 483/0 to 494/0, 504/0 to 510/0 and
522/0 to 532/0 Of NH-43

Strengthening from km. 57/0 to 74/0 of NH-18
Strengthening from km. 90/0 to 99/0 of NH-205
Strengthening from km. 74/0 to 90/0 of NH-18

Construction of paved shoulders including geometric
improvement and IRQ from km. 7/0 to 15/0 of NH-16

Strengthening from km. 368/9 to 378/0 of NH-63

Strengthening from km. 145/6 to 148/6 and km. 151/6 to
166/0 of NH-205

Strengthening from km. 125/8 to 141/8 of NH-205

Strengthening from km. 132/0 to 140/0 of NH-202

AP, PWD

AP, PWD
AP, PWD
AP, PWD

AP, PWD

AP, PWD

AP, PWD

AP, PWD
AP, PWD
AP, PWD

AP, PWD

AP, PWD

AP, PWD

AP, PWD

AP, PWD

1402.58

171.4

937.55

475.87

1441.48

27.5

1380.77

982.85

633.76

1121.59

1092.76

926.62

1094.07

869.13

1391.95

H OH H H

H OH H H

H O H H

H O H H

H O H H

H O H H
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1 2 3 4 5 6 7 8
133. Strengthening from km. 165/0 to 168/0.170/0 to 176/0 and AP, PWD 579.11 # # # 0
178/6 t0 181/7 of NH-214
134. Construction of side drains in km. 211/0-8, 244/4-10 and AP, PWD 81.37 # # # 0
273/0-10 of NH-205 under PBFF
135. IRQ from km. 0/0 to 9/0 of NH-202 under PBFF AP, PWD 564.87 # # # 0
136. Champavati-Srikakulam (kms. 49-kms. 97) AP-I NHAI 171.97 Dec.-06 May, 07 64.73 completed
137. Armur — Kalkallu Village (NS-Q/AP-Q) NHAI 490.00 Sep., 06 March, 09 747 .41 completed
138. Farukhanagar — Kottakata (NS-2/AP-3) km. 34 100-80 000 NHAI 255.00 Aug., 06 Feb., 09 353.59 completed
139. Farukhanagar — Kottakata (AP-4) km. 80 000-135 740 NHAI 302.00 Aug., 06 March, 09 579.65 completed
140. Kottakata — Kurnool (AP-5) km. 135 740-211 000 NHAI 592.00 Sep., 06 Nov., 09 832.91 completed
141. Kadtal to Armur (NS-2/BOT/AP-8) km. 278/0 to km. 308/0 NHAI 271.73 May, 07 Nov., 09 305.16 completed
142. Port Connectivity (Visakhapatnam Port) NHAI 93.79 Dec., 04 Nov., 06 16.48 completed
143. 4-laning of km. 464-474 (Gundla Pochampalli — Bowenpalli) NHAI 71.57 Sep., 06 March, 10 47.99 67
and km. 9 40-22.30 (Shivarampali — Thondapalli)) of NH-7
in AP, NS-23/AP
144. Arumr — Atllor Yellareddy (NS-2/AP-1) (308 - 367 on NH-7) NHAI 390.56 # # #
145. MH/AP Border to Islam Nagar (NS-2/BOT/AP-6) km. 175/0 NHAI 360.42 May, 07 March, 10 308.93 86
to km. 230/0
146. Islam Nagar to Kadtal (NS-Q/BOT/AP-7) km. 230.00 to NHAI 546.83 March, 07 July, 10 666.15 122

km. 278.00
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147.

148.

149.

150.

151.

162.

183.

154.

165.

Kurnool — Anantpur (AP-10) ADB km. 211 000-251.000 —
ADB Sector-II/C-10

Anantpur — AP/Karnataka Border (AP-11) ADB km. 251.000-
293.40 — ADB Sector-11/C-11

Kurnool — Anantpur — (NH-7) km. 293.40-336.000 — ADB
Sector-1I/C-12

Anantpur — AP/Karnataka — (NH-7) km. 336.000-376.000 —
ADB Sector-Il/C-13 in AP

Anantpur — AP/Karnataka — (NH-7) km. 376.000-418.000 —
ADB Sector-Il/C-14 in AP

Anantpur — AP/Karnataka (NH-7) km. 418.000-463.640 —
ADB Sector-1I/C-15

Cuddapah — Mydukur — Kurnool

Chilkaluripet — Vijayawada — Six Lane (km. 355 to km. 434.15)
on NH-5

Hyderabad to Vijayawada

NHAI

NHAI

NHAI

NHAI

NHAI

NHAI

NHAI

NHAI

NHAI

194.80

208.46

239.19

243.38

205.00

243.64

1,585.00

572.30

1,740.00

March, 07

March, 07

March, 07

March, 07

March, 07

March, 07

#

May, 07

April, 10

April, 10

June, 10

June, 10

April, 10

April, 10

#

October, 11

133.32

151.08

175.57

172.22

163.23

202.23

68

72

73

71

75

83

Note: # projects yet to be commenced.
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Provision of parking-bay on NHs

2279. SHRI N. BALAGANGA: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether Government is aware that due to non-availability of the parking-bay on the
four and six lanes National Highways, frequent accidents are occurring; and

(b) if so, the steps taken by Government to provide parking-bay in all the NH roads to
prevent such accidents in future?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI R.P.N SINGH): (a) Government is aware that parking of vehicles on National Highways
causes reduction in capacity of the highway as well as accidents.

(b) In order to avoid on-the-road parking, trucks/bus laybyes and Wayside Amenities
are provided along National Highways as part of development projects. Further, the State
Government is primarily responsible for controlling unauthorized parking on National Highways
and matter is taken up with them as appropriate.

Highways in Nagaland and NE States

2280. SHRI KHEKIHO ZHIMOMI: Will the Minister of ROAD TRANSPORT AND HIGHWAYS
be pleased to state:

(a) the year-wise details of last five years of Project earmarked for implementation and
construction of Roads and Highways in Nagaland and other North Eastern States;

(b) whether Government proposes to improve the existing Highway Network in
Nagaland and North East due to movement heavy transport;

(c) ifso, the details thereof; and

(d)  whether Government is likely to give special attention in view of road use and
International Border condition in North Eastern States?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI R.P.N. SINGH): (a) The year-wise details of last five years of Project earmarked for
implementation and construction of Roads and Highways in North Eastern States are given in
Statement-I (See below).

(b) and (c) Yes Sir. In addition to annual plan allocations for roads and highways a special
package called Special Accelerated Road Development Program for North Eastern States
(SARDP-NE) has been approved by Government covering improvement/construction of 9940
km. of length of National Highways and State roads. The program has been divided into 3 parts,
i.e. Phase ‘A’, Phase ‘B’ and Arunachal Pradesh Package of Roads and Highways. State wise
length of roads under SARDP-NE are given in Statement-Il (See below). Under National
Highway Development Project (NHDP)-Il, 4-laning of 678 km. length National Highway from
Srirampur to Silchar in Assam has been taken up as part of the East West corridor at an

202



investment of about Rs. 6000 crore. Under NHDP Phase-lll, 4-laning of 706 km. stretches of
National Highways has been included on BOT (Toll) basis as per the details given in Statement-
Il (See below).

(d)  Yes,Sir.
Statement-/

Sanction under various heads State -wise

State: Arunachal Pradesh
Amt Rs. in crore

NH(O) CRF EI&ISC
Year No. of Sanctioned No. of Sanctioned No. of Sanctioned
works Amount works Amount works Amount

1 2 3 4 5 6 7
2004-05 3 9.91 4 16.21 0 0
2005-06 2 3.71 0 0 2 18.67
2006-07 1 10.95 1" 42.3 1 14.47
2007-08 2 40.37 5 24.91 1 14.85
2008-09 2 18.53 1 1.77 1 23.39
TOTAL: 10 83.47 21 85.19 5 71.38

State: Assam
2004-05 21 93.04 12 40.57 8 16.72
2005-06 19 77.45 8 22.91 0 0
2006-07 17 101.7 5 18.42 2 4.95
2007-08 23 139.51 6 86.65 1 4.95
2008-09 18 219.88 8 90.45 0 0
TOTAL: 98 631.58 39 259 1 26.62
State: Manipur

2004-05 6 3.79 1 3.47 0 0
2005-06 13 7.82 1 2.96 1 4.57
2006-07 4 13.72 2 7.01 0 0
2007-08 7 60.89 1 3.98 0 0
2008-09 8 51.84 0 0 2 44.07
TOTAL: 38 138.06 5 17.42 3 48.64
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1 2 3 4 5 6 7
State: Meghalaya
2004-05 13 30.1 1 4.59 1 4.28
2005-06 4 23.59 2 8.58 0 0
2006-07 8 46.81 0 0 0 0
2007-08 8 55.64 3 14.38 0 0
2008-09 13 106.64 0 0 0 0
TOTAL: 46 262.78 6 27.55 1 4.28
State: Mizoram
2004-05 7 28.77 0 0 2 10.28
2005-06 4 29.73 0 0 0 0
2006-07 4 28.3 4 11.45 1 18.11
2007-08 6 23.6 10 16.3 1 10.05
2008-09 5 40.28 0 0 0 0
TOTAL: 26 150.68 14 27.78 4 38.44
State: Nagaland
2004-05 4 7.98 2 8.14 1 6.03
2005-06 3 22.06 1 3.6 3 33.43
2006-07 1 2.73 0 0 1 29.33
2007-08 15 65.34 2 9.81 2 45.51
2008-09 10 76.85 1 6.53 0 0
TOTAL: 33 174.96 6 28.08 7 114.3
State: Sikkim
2004-05 0 0 3 4.24 2 14.33
2005-06 0 0 0 0.00 1 12.99
2006-07 0 0 4 2.70 4 46.26
2007-08 0 0 3 4.81 2 14.92
2008-09 0 0 2 2.10 1 16.47
TOTAL: 0 0 12 13.85 10 104.97
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1 2 3 4 5 6 7
State: Tripura

2004-05 0 0 0 0 0 0
2005-06 0 0 0 0 1 7.53
2006-07 3 34.87 0 0 0 0
2007-08 7 17.74 3 20.3 0 0
2008-09 4 22.78 0 0 0 0
TOTAL: 14 75.39 3 20.3 1 7.53

Details of SARDP-NE during 2006-07 to 2008-09 Allocation and Expenditure

(Rs. in crores)

Year Allocation Expenditure
2006-07 550 449
2007-08 700 651
2008-09 1000 637
TOTAL: 2250 1737
Sanctions under SARDP-NE
(Rs. in crore)
State 2006-07 2007-08 2008-09 Total
No. of Sanctioned No.of Sanctioned No.of Sanctioned No.of Sanctioned
works  Amount works Amount  works  Amount  works Amount
Arunachal 0 0 6 259.08 1 110.7 7 369.78
Pradesh
Assam 26 837.46 5 184.08 6 248.95 37 1270.49
Manipur 4 124.6 2 91 1 18.78 7 234.38
Meghalaya 0 0 0 0 0 0 0 0
Mizoram 0 0 1 31.04 3 222.48 4 253.52
Nagaland 0 0 0 0 0 0 0 0
Sikkim 3 310.6 0 0 5 201.4 8 512
TOTAL: 33 1272.66 14 565.2 16 802.31 63 2640.17
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Statement-//

State-wise length of road included under SARDP-NE

Length in km.
State SARDP-NE Total
Phase ‘A’ Phase ‘B’ Arunachal SARDP-
National  State Total National  State Total Pradesh NE
Highways roads Highways roads Package
Arunachal 52 212 264 0 931 931 2219 3414
Pradesh
Assam 179 0 179 0 462 462 100 1741
Manipur 39 108 147 92 58 150 Nil 297
Meghalaya 176 0 176 244 402 646 Nil 822
Mizoram 102 100 202 535 272 807 Nil 1009
Nagaland 81 8 89 672 51N 1183 Nil 1272
Sikkim 80 329 409 0 180 180 Nil 589
Tripura 330 0 330 130 336 466 Nil 796
GRAND TOTAL: 2039 757 2796 1673 3152 4825 2319 9940
Statement-Ill
List of the roads under NHDP-IIl in NER
Sl. NHNo. States involved Stretch/Corridor Length (km.)
No.
1 36 and 39 Assam/Nagaland Doboka- Dimapur 124
2 39 Nagaland/Manipur Kohima- Imphal 140
3  44and 53 Meghalaya/Assam/ Shillong — Churaibari
Tripura (excluding Shillong bypass) 252
4 54 Assam/Mizoram Silchar (on E-W Corridor) — 190
Aizawl
Total 706

Deplorable condition of Howly Bhawanipur area on NH-31

2281. SHRI KUMAR DEEPAK DAS: Wil the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whetheritis a fact that the major portion of the Howly Bhawanipur area on NH-311is
under deplorable condition round the year;
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(b)  whether it is also a fact that it was the duty of the particular Four Lane Highway
construction company of that area to maintain the road under good condition;

(c)  ifso, whether any action has been taken so far on such negligence; and
(d) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI R.P.N. SINGH): (a) No, Sir. The Howly Bhawanipur section on NH-31 is being
maintained in traffic worthy condition by contractors engaged for 4-laning work under East West
Corridor project in Assam. However, a stretch of about 600m length is flood affected, which is in
deplorable condition. The construction of cross drainage structure in flood affected portion is in
progress.

(b)  Yes,Sir.

(c) and (d) Do not arise as the contractor is maintaining the road in traffic worthy condition
as per inbuilt provision in the contract.

Constructing bypass in cities in Orissa

12282. SHRI RUDRA NARAYAN PANY: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the State Government of Orissa has sent a proposal to the Central
Government for constructing bypass in several cities in Orissa;

(b) ifso, the details thereof;

(C) if not, whether Government proposes to initiate any action in this regard by informing
the State Government keeping in view the demands for the people; and

(d)  the progress made so far in construction work of these bypasses ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRIR.P.N. SINGH): (a) Yes, Sir.

(b) to (d) The following eleven Bypasses are proposed on the National Highway network in
the State of Orissa which are at project preparation/land acquisition stage:—

Sl. Name of the Bypass

No.

1 2

1. ROB cum Bypass near Belpahar on NH-200

2. ROB cum Bypass near Bolangir on NH-201/224
3. ROB cum Bypass near Titilagarh on NH-217
4. ROB cum Bypass near Berhampur on NH-217

5. ROB cum Bypass near Koraput on NH-43

tOriginal notice of the question was received in Hindi.
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-

2

ROB cum Bypass near Boriguma on NH-43
ROB cum Bypass near Jeypore on NH-43
ROB cum Bypass near Nawarangpur on NH-201

O O N O

ROB cum Bypass near Deogarh on NH-6
10. ROB cum Bypass near Hinjilikatu on NH-217
1. ROB cum Bypass near Keonjhar on NH-6

Closure of work at Ranchi- Vijayawada NH

1t2283. SHRI RUDRA NARAYAN PANY: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the closure of work at Ranchi-Vijayawada National Highway is being
considered;

(b) ifso, the reasons therefor; and
(c) ifnot, the status of work and time by when it will be completed ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRIR.P.N. SINGH): (a) No, Sir.

(b)  Does not arise.

(c) The Ranchi-Vijayawada route comprises of some sections of National Highways and
State Roads. On going improvement works on National Highways and State Roads on this route
are targeted for completion by 2011-12. The details of on-going works on this route is as
under:—

Sl. State National Highway/ No. of Length in

No. State Roads works km

1. Jharkhand National Highway 2 24
State Roads 2 54

2. Orissa National Highway 8 54
State Roads 20 249

3. Andhra Pradesh National Highways 4 52
Total 36 433

Delay in awarding contracts for 12000 kms highways

2284. SHRI B.K. HARIPRASAD: Will the Minister of ROAD TRANSPORT AND HIGHWAYS
be pleased to state:

(a)  whether there has been a delay in awarding contracts for 12,000 kms highways
beyond the deadline set earlier for March, 2010;

tOriginal notice of the question was received in Hindi.
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(b)  whether Government has accepted the recommendations of BK Chaturvedi
Committee on exit clause and conflict of interest clauses, including increasing the cap to 25 per

cent; and

(c)  whether Government has now set a target of building 7000 kms highways in year @
20 km a day?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI R.P.N. SINGH): (a) The Government has finalized Work Plan for award of 122 projects
with a total length of 11,947 km. All projects are targeted for award in 2009-10.

(b) and (c) Yes, Sir.
Few bids for highway projects

2285. SHRI A. ELAVARASAN: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a)  whether the National Highway Authority of India (NHAI) awarded only 8 out of 60

road projects floated as majority of the projects did not received any bids in 2008-09;
(b) ifso, the details thereof;

(c) whether these eight projects including the Eastern Peripheral Expressway had

received only one bid after many extensions of deadline;
(d) ifso, the details thereof;

(e)  whether there is any proposal to form an Empowered Group of Ministers to fast track

highway projects to resolve issues related to bidding process; and
(f)  if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRIR.P.N. SINGH): (a) and (b) Out of 60 projects, bids were received for 22 projects and 7
projects were awarded during 2008-09. In addition, one project of Badarpur elevated highway
was also awarded during 2008-09. The details of the projects awarded are given in Statement
(Seebelow).

(c) and (d) Two or more bids were received for all the awarded 8 projects. Only one bid

was received for Eastern Peripheral Expressway which has been cancelled.

(e) and (f) The Government has constituted an Empowered Group of Ministers (EGoM)
comprising Finance Minister, Minister of Road Transport and Highways and Deputy Chairman,
Planning Commission to consider the financing plan for NHDP for 2010-11 onwards including
changes to the work plan as may become necessary. The EGoM will also consider and take
decision on all issues where there is no unanimity in committee at the level of officers and which

do not require approval of the Cabinet/Cabinet Committee on Infrastructure (can.
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Statement

Details of projects awarded during 2008-09

Sl.. State Stretch NH Length Total Mode
No No. (km) Project
Cost

(Rs in crore)

1 Tamil Nadu New 4-Lane Elevated 4 19 1345.00 BOT
Road from Chennai
Port-Maduravoyal

2 Delhi/Haryana Badapur Elevated 2 4.4 340.00 BOT
Highway

3 Maharashtra Pimpalgaon-Nasik- 3 60 940.00 BOT
Gonde

4 Maharashtra MP/Maharashtra 3 98 835.00 BOT

Border-Dhule

5 Guijarat Gujarat/Maharashtra 6 132.9 1509.00 BOT
Border-Surat-Hazira
Port Section

6 Maharashtra Pune-Sholapur Pkg-|
(Approved Length 9 110.05 1110.00 BOT
170 km)

7 Andhra Pradesh Cuddapah-Mydukur- 18 188.75 1585.00 BOT
Kurnool

8 Kerala Six laning of 47 30 617.00 BOT
Vadakkancherry-
Thrissuresection

Rise in road accidents

2286. SHRI B.S. GNANADESIKAN: Wil the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a)  whether there is a steep rise in road accidents in the country and 70 per cent people
who died on roads are pedestrians, cyclist and two wheel riders as per a report by Planning
Commission;

(b) ifso, the details thereof;

(c)  whether lack of enforcement against high speed and drunk driving are the main
reasons behind these accidents; and
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(d) if so, the action taken by Government to address these problems on priority
basis?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI MAHADEO SINGH KHANDELA): (a) and (b) A Working Group on Road Accidents,
Injury Prevention and Control was set up by the Planning Commission in 2000 to go into all
aspects relating to accidents, injury prevention and control. The Working Group, inter-alia,
made the following observations :—

(i) In India 76,732 persons were killed and 3,24,377 were injured in road traffic crashes
in the year 1998.

(ii) The non-motorised transport road users comprising pedestrians, cyclists and other
slow moving vehicles are the most vulnerable group and account for 60-80% of
fatalities.

Planning Commission has not brought out any report on road accidents since 2000. The
issue of road safety was, however, dealt by the Sub-group on Road Safety constituted by the
Planning Commission for Eleventh Five Year Plan and accordingly a mention with regard to
number of accidents was made in para 9.3.81 of chapter on Roads in the Eleventh Five Year Plan
Document, which is reproduced below:

“The number of accidents has quadrupled from 1.1 lakh in 1970 to 4.3 lakh in 2004, with
92,618 persons killed in accidents (one fatality per 4.6 accidents) and 4,64,521 persons
injured in 2004. The social cost impact of road accidents is 3% of the GDP.”

Details of road accidents in the country for the calendar years 2004 to 2007 (the latest
available data) are given in Statement (See below).

(c) and (d) The enforcement against high speed and drunk driving and safety of road users
is primarily the responsibility of the concerned State Government. However, this Ministry has
taken several steps to improve road safety for the road users which are as under:—

Q) Road safety is an integral part of road design at the planning stage for National
Highways/Expressways.

(i)  Various steps to enhance road safety such as road fumniture, road markings/road
signs, introduction of Highway Traffic Management System using Intelligent
Transport System, enhancement of discipline among contractors during
construction, road safety audit on selected stretches, have been undertaken by
National Highways Authority of India.

i) Refresher training to Heavy Motor Vehicle drivers in the unorganized sector being
implemented by the Ministry since 1997-98 under plan activities.

(iv) Involvement of NGOs for road safety activities by Ministry of Road Transport and
Highways and National Highways Authority of India.
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(v)  Setting up of Driving Training School.

(vi)  Publicity campaign on road safety awareness both through the audio-visual and
print media.

(vii) Institution of National Award for voluntary organizations/individual for outstanding

work in the field of road safety.
(vii) ~ Tightening of safety standards of vehicles.

(ix)  Providing cranes and ambulances to various State Governments/NGOs under
National Highway Accident Relief Service Scheme. National Highways Authority
of India also provides ambulances at a distance of 50 Km. on each of its
completed stretches of National Highways under its Operation and Maintenance

contracts.

(x)  Widening and improvements of National Highways from 2 lanes to 4 lanes and 4

lanes to 6 lanes etc.

Statement
A. Total No. of Road Accidents in India
2004 2005 2006 2007
Total No. of Road Accidents 429910 439255 460920 479216
Annual Growth Rate (%) - 2.17 4.93 3.97
B. Fatalities of Pedestrians, Cyclists and Two Wheeler Riders in Road Accidents in India

Year Pedestrians Cyclists Two WheelerShare of these three groups
Riders as a percentage of total

Persons killed in

Road Accidents
2004 8405 35622 16399 29.5
2005 11857 4306 20303 38.4
2006 13294 4542 23199 38.8
2007% 15124 6742 24146 40.2

Data excludes Delhi State (1.9% of total persons killed in India due to road accidents in
2007)

$Other non-motorized transports like animal drawn carts, hand carts and cycle rickshaws

account for another 1% of persons killed during 2007.
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C. Total No. of Road Accidents due to Consumption of Alcohol or Exceeding Lawful speed

Year Total No. of Road Accidents Total No. of Road Accidents
caused due to consumption caused resulting from
of alcohol of drug exceeding lawful speed
2004 22386 (5.2) 198972 (46.3)
2005 26375 (6.0) 210100 (47.3)
2006 28373 (6.2) 216769 (47.0)
2007 26046 (5.4) 247371 (51.6)

Data excludes Delhi State
Figures within parentheses indicate share (in per cent) in total road accidents in the
respective year.

Policy for maintenance of roads during construction/four laning

2287. SHRI KRISHAN LAL BALMIKI: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a)  whether any clear-cut policy is being made by Government for maintenance of roads
during the construction/four laning by the National Highways Authority of India (NHAI);

(b) ifso, the policy for the said purpose;

(c) the reasons behind non-compliance of standard criteria in connection with
maintenance of Jaipur-Delhi National Highway No. 8 by the National Highway Authority of India;
and

(d) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI R.P.N. SINGH): (a) and (b) Yes, Sir. The maintenance of the existing road during
construction of four laning is carried out by the Contractor/Concessionaire of respective contact
as per the provision of Contract/Concession agreement.

(c) and (d) Jaipur-Gurgaon Section of NH-8 is being maintained in traffic worthy condition
by the BOT Concessionaire for Six laning of Jaipur-Gurgaon section who is responsible for its
maintenance during concession period as per concession agreement. Similarly Delhi-Gurgoan
section is maintained by the concerned BOT concessionaire.

Pending proposal of MP under Central Road Fund

2288. SHRI RAGHUNANDAN SHARMA: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a)  the number of pending proposals of Government of Madhya Pradesh under Central
Road Fund and the amount involved in these proposals; and
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(b) the action taken thereon so far and by when such proposals will be approved ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI R.P.N. SINGH): (a) and (b) During 2009-10, under Central Road Funds 27 proposals
amounting to Rs. 595.05 crores were approved by Standing Committee for CRF and out of this
24 proposals amounting to Rs. 480.13 crores has been received from the State Government of
Madhya Pradesh and same was sanctioned by the Ministry under Central Road Fund. Further,
on 18.11.2009, the State Government of Madhya Pradesh has submitted 41 new proposals
amounting to Rs. 385.70 crore. The same will be sanctioned as per availability of funds and
decision of Standing Committee.

Setting up of Independent Regulator for Highways Sector

2289. SHRIMATI VIPLOVE THAKUR: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a)  thefunds allocated for the Central Sector Roads for the year 2009-10;

(b)  the amount sanctioned/released to the State of Himachal Pradesh during the year
2009-10;

(c) whether Government proposes to set up of an Independent Regulator for Highways
Sector;

(d) ifso, the salient features of the proposal and the current status of the proposal; and
(e) the time by when an Independent Regulator is likely to be set up?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI R.P.N. SINGH): (&) Under Annual Plan 2009-10, funds amounting to Rs. 20198.00 crore
[including an amount of Rs. 5000.00 crore under Internal Extra Budgetary Resources to National
Highways Authority of India (NHAI)] has been allocated for the Central Sector Roads.

(b)  Work of Central sector roads is executed through NHAI, Border Roads Organisation
(BRO) and State Public Works Departments (PWDs). Funds for the roads to NHAI and BRO
are not allocated State-wise. Allocation and expenditure under various Schemes for Central
Sector Roads executed through State PWD for the State of Himachal Pradesh during the year
2009-10 are as under:—

(Rs. in crore)

Scheme Allocation Expenditure
(upto 31-10-2009)

National Highways (Original) 78.00 33.61
Economic Importance and Inter-State 8.37 0.00
Connectivity

(¢) No,Sir.

(d) and (e) Do not arise.
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Projects pending for clearance from Maharashtra

2290. SHRI Y.P. TRIVEDI: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) the number of project submitted by the State Government of Maharashtra and
others in the State pending for clearance till date by this Ministry;

(b)  the period since when each project is pending; and
(c) by when each project is likely to be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI R.P.N. SINGH): (a) to (c) The status of proposals for the projects of National Highway
(Original), [NH (0O)], Central Road Fund (CRF), Periodical Repair (PR), Inter-State
Connectivity (ISC) and Economic Importance (EI) submitted by the State Government of
Maharashtra during 2009-10 is as under:—

Sl.  Category Number of Number of Not sanctioned Likely to be
No. of works Proposals Proposals for want of sanctioned
received sanctioned by details/ during 2009-10
the Ministry justifications

1. NH(O) 90 45 29 16

2. PR 16 12 Sanction Limit exhausted and
remaining proposals are being

returned.

3. CRF 190 46 Sanction Limit exhausted

4. El Nil Nil

5. ISC Nil Nil

Balance works will be processed for sanction during 2009-10 depending upon the bank of
sanction available for the State and /nter-se- priority of works.

Smart card to pay toll tax

12291. SHRI Y.P. TRIVEDI: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a)  whether Government is going to introduce on experimental basis a smart card for
paying toll tax at country’s several highways constructed on Build-Operate- Transfer (BOT)
basis;

(b) ifso, by when;and

(c)  the details thereof?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI R.P.N. SINGH): (a) to (c) Most of the Concession Agreements for Build-Operate-
Transfer (BOT) Projects have a provision to use smart cards for tolling systems. Some of the
Concessionaires are already using smart cards for tolling e.g. on Jaipur — Kishangarh, Delhi-
Gurgaon expressway and Gurgaon — Jaipur sections of NH-8. Smart Cards are being used for
local traffic and monthly pass holders, also.

Export promotion council for handicrafts
2292. SHRI MOHD. ALI KHAN: Will the Minister of TEXTILES be pleased to state:

(a) whether Government has prepared any new policy on export promotion council for
handicrafts and other products;

(b) ifso, the details thereof; and
(c)  the present status of Andhra Pradesh in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRIMATI PANABAKA LAKSHMI): (a) and (b) Ministry of Commerce and Industry,
Department of Commerce, DGFT has informed that in the new Foreign Trade Policy
2009-14 announced on 27.8.2009 under Focus Product Scheme (FPS), all handicraft products
have been categorised as Special Focus Product and are, accordingly, entitled to a benefit of
duty credit scrip @5% of FOB value of exports, as against the normal rate of 2% for Focus
Products. Handmade carpets and other textile floor covering have also been categorised as
Special Focus Products and thus, are entitled to a benefit of duty credit scrip @5% of FOB
value of exports.

(c) The above benefits are available on all handicraft products and handmade
carpets and other textile floor covering exported from the country including the State of Andhra
Pradesh.

Steps to boost apparel exports
2293. SHRI KALRAJ MISHRA: Will the Minister of TEXTILES be pleased to state:

(a) whether apparel export had hit their rock bottom line during the last one
year;

(b) if so, the apparel exports made during each of the four quarters of 2007-08, 2008-09
and 2009-10 (April, July, October, 2009) so far; and

(c) the steps taken by Government to boost apparel exports and the results
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA
LAKSHMI): (a) No, Sir. In fact, India’s apparel export was US$ 10243 million in 2008-09
recording an increase of 12.93% over the apparel export during the previous year.

216



(b)  The apparel export on quarterly basis during the year 2007-08 onwards is given
below :—

Us$ Million

Year/Quarter 1st Quarter 2nd Quarter 3rd Quarter 4th Quarter
(April-dune)  (July-September) (October-December) (January-March)

2007-08 2139.79 2117.39 1984.49 2673.22
2008-09 2440.04 2131.59 2082.64 2866.43
2009-10 2430.09 Not available Not available Not available

Source: Directorate General of Commercial Intelligence and Statistics, Kolkata

(c)  The Government introduced stimulus packages on 7th December, 2008 and 2nd
January, 2009 which are intended to boost India’s exports including apparel exports. These
apart, the Foreign Trade Policy 2009-14, includes a number of schemes and incentives aimed at
enhancing exports of apparel. The net result of these measures cannot be assessed at this
stage.

NTC mills

12294. SHRI SATYAVRAT CHATURVEDI:
SHRI MOTILAL VORA:

Will the Minister of TEXTILES be pleased to state:

(a)  the number of National Textile Corporation mills alongwith their locations, State-wise
and Union Territory-wise;

(b)  the number of mills shut down out of them so far;

(c)  the amount sanctioned by Government for restarting the shut-down mills during the
last five years;

(d)  the names of mills restarted so far, likely to be restarted; and
(e)  the number of workers rendered jobless due to closure of mills?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA
LAKSHMI): (a) There were 119 sick mills under the National Textile Corporation (NTC) as per
State-wise list given in Statement-1 (See below ).

(b) 77 mills have been closed under Industrial Disputes Act as per Revival Scheme
approved by the Board for Industrial and Financial Reconstruction (BIFR). List of these mills is
given in Statement-Il (See below).

(c) and (d) Does not arise. There is no proposal to restart the shut down mills which have
been closed after due approval of BIFR.

(e) The workers of closed mills have been paid compensation by NTC under the

tOriginal notice of the question was received in Hindi.
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Modified Voluntary Retirement Scheme (MVRS). Till date 43914 employees have been offered
the benefit by giving compensation of Rs. 1493.75 crores in the 77 closed mills.

Statement-/

State-wise list of 119 mills of NTC Limited

Sl. Name of the Mill Location
No.

1 2 3
Punjab

1. Dayalbagh Spg. and Wvg. Mills Putlighar, Amritsar
2. Kharar Textile Mills Kharar

3. Panipat Woollen Mills Kharar

4. Suraj Textile Mills G.T. Road, Malout
Rajasthan

5. Edward Mills Beawar

6. Mahalakshmi Mills Beawar

7. Shree Bijay Cotton Mills Bijainagar

8. Udaipur Cotton Mills Udaipur
Chhattisgarh

9. Bengal Nagpur Cotton Mills Rajnandgaon

Madhya Pradesh

10.  Burhanpur Tapti Mills Burhanpur

1. Hira Mills Ujjain

12.  Indore Malwa United Mills Indore

13.  Kalyanmal Mills Indore

14.  New Bhopal Textile Mills Bhopal

15.  Swadeshi Textile Mills Indore

Uttar Pradesh

16.  Atherton Mills Kanpur

17.  Bijli Cotton Mills Mandu Road, Hathras
18. Laxmirattan Cotton Mills Kalpi Road, Kanpur
19.  Lord Krishna Textile Mills Nakur Road, Saharanpur

218



1 2

20.  Muir Mills

21. New Victoria Mills

22. Raebareli Textile Mills

23.  Shri Vikram Cotton Mills

24. Swadeshi Cotton Mills, Mau
25. Swadeshi Cotton Mills, Kanpur
26. Swadeshi Cotton Mills, Naini
Maharashtra

27. Apollo Textile Mills

28. Aurangabad Textile Mills

29. Barshi Textile Mills

30. Bharat Textile Mills

31.  Chalisgaon Textile Mills

32. Dhule Textile Mills

33. Digvijay Textile Mills

34. Elphinstone Spg. and Wvg. Mills
35. Finlay Mills

36.  Gold Mohur Mills

37. Jupiter Textile Mills

38. Mumbai Textile Mills

39. Nanded Textile Mills

40. New City of Bombay Mfg. Mills
41.  New Hind Textile Mills

42. Podar Processors

43. Shree Madhusudan Mills
Maharashtra

44. India United Mills No. 1

45. India United Mills No. 2

Civil lines, Kanpur

14/1 Civil lines, Kanpur

Sultanpur Road, Raebareli

Tulsidar Marg, (Talkatora Road), Lucknow
Maunathbhanjan, Azamgarh

Juhi, Kanpur

Naini, Allahabad

N.M. Joshi Road, Mumbai
Kotwalpura, Aurangabad

Barshi (Sholapur)

Ganpat Rao Kadam Marg, Mumbai
Chalisgaon

Dhule

Lalbaug, Mumbai

Elphinstone Road, Mumbai

Dr. S.S. Rao Road, Parel, Mumbai
Dada Saheb Phalke Road, Dadar, Mumbai
Corol Road, Parel, Mumbai
Senapati Bapat Marg, Mumbai
Nanded

Tukaram K. Kadam Path, Mumbai
Gurupdeo Road, Mumbai

Ganpat Rao Kadam Path, Lower Parel,
Mumbai

Dr. Ambedkar Road, Mumbai

Dr. Ambedkar Road, Parel, Mumbai

Rambhau Bhogle Marg, Kalachowki,
Mumbai
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3

46.  India United Mills No. 3

47. India United Mills No. 4

48. India United Mills No. 5

49. India United Mills Dye Works
50. Jam Mfg. Mills

51.  Kohinoor Mills No. 1

52.  Kohinoor Mills No. 2

53.  Kohinoor Mills No. 3

54. Podar Mills

55. Model Mills

56. R.B.B.A.Mills

57. R.S.R.G.Mills

58. Savatram Ramprasad Mills
59.  Shri Sitaram Mills

60. Tata Mills

61.  Vidharbha Mills

Gujarat

62. Ahmedabad Jupiter Textile Mills
63. Ahmedabad new Textile Mills
64. Himadri Textile Mills

65.  Jehangir Textile Mills

66.  Mahalaxmi Textile Mills

67. New Manekchowk Textile Mills
68. Petlad Textile Mills

69. Rajkot Textile Mills

70. Rajnagar Textile Mills 1

71.  Rajnagar Textile Mills 2

72.  Viramgam Textile Mills

Andhra Pradesh

73.

74.

Adoni Cotton Mills

Anathapur Cotton Mills

T.B. Kadam Marg, Kalachowki, Mumbai
T.B. Kadam Marg, Kalachowki, Mumbai
A.G. Pawar Lane, Byculla, Mumbai
Veer Sawarkar Marg, Dadar, Mumbai
Dr. Ambedkar Road, Lalbaug, Mumbai
M.M.G.S. Marg, Dadar, Mumbai
M.M.G.S. Marg, Dadar, Mumbai
M.M.G.S. Marg, Dadar, Mumbai

N.M. Joshi Marg, Mumbai

Umrer Road, Nagpur

Hinganghat

Akola

Akola

N.M. Joshi Road, Chinchpokli, Mumbai
Pandurang Budhkar Marg, Mumbai

Berar, Achalpur

Dadheshi Road, Ahmedabad
QOutside Raipur Gate, Ahmedabad
Outside Saraspur Gate, Ahmedabad
QOutside Delhi Gate, Ahmedabad
Vartej Road, Bhavnagar

Outside ldgah Gate, Ahmedabad
Petlad

Karansinghji Cross Road, Rajkot
Outside Idgah Gate, Ahmedabad
Outside Idgah Gate, Ahmedabad

Viramgam

146, Alur Road, Adoni

Tadapatri, Ananthpur District
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75 Azam Jahi Mills

76 Natraj Spinning Mills

77  Netha Spinning and Weaving Mills
78  Tirupati Cotton Mills

Karnataka

79  M.S.K. Mills

80  Minerva Mills

81 Mysore Spg. and Mfg. Mills

82  Sree Yallamma Cotton Mills
Kerala

83  Alagappa Textile Mills

84  Cannanore Spg. and Wvg. Mills, Can
85  Kerala Lakshmi Mills

86  Parvathi Mills

87  Vijaymohini Mills

Puducherry

88  Cannanore Spg. and Wvg. Mills. Mahe
Assam

89  Associated Industries

Bihar

90  Bihar Co-op. Weavers Spg. Mills
91 Gaya Cotton and Jute Mills
Orissa

92  Orissa Cotton Mills

West Bengal

93  Arati Cotton Mills

94  Bangasri Cotton Mills

95  Bengal Fine S. & W. Mills No. |
96  Bengal Fine S. & W. Mills No. Il

97  Bengal Luxmi Cotton Mills

Warangal
Nirmal, Adilabad District
Secunderabad

Renigunta, Thirupathi

Gulbarga
Bangalore
Bangalore

Tolahunse, Davangere

Alagappanagar, Trichur
Cannanore

Trichur

Quilon

Trivandrum

Mahe, Puducherry

Chandrapur

Mokameh

Gaya

Bhagatpur, District Cuttack

Dassnagar, Howrah

Sodepur, 24-Praganas

Konnagar, Hooghly

Kalyani, Katagunj, District Nadia

Serampore, Hooghly
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98. Manindra B.T. Mills Cossimbazar, Murshidabad
99. Jyoti Wvg. Factory 48, S.K. Deb Road, Patipukur,
Kolkata
100. Laxminarayan Cotton Mills Rishra, Hooghly
101. Rampooria Cotton Mills Shree Rampore, Hooghly
102. Central Cotton Mills Belur, Howrah
103. Shree Mahalaxmi Cotton Mills Palta, Barrackpore
104. Sodepur Cotton Mills Sodepur, 24-Praganas (North)
Tamil Nadu
105. Balaramavarma Textile Mills Shencottah
106. Cambodia Mills Coimbatore
107. Coimbatore Murugan Mills Coimbatore
108. Kishnaveni Textile Mills Coimbatore
109. Om Parasakthi Mills Coimbatore
110. Pankaja Mills Coimbatore
111.  Pioneer Spinners Mills Kamudakudi
112. SriRangavilas S. & W. Mills Coimbatore
113. Somasundaram Mills Coimbatore
14. Kaleeswarar Mills ‘B” Unit Kalayarkoil
115.  Sri Sarda Mills Coimbatore
116. Coimbatore Spg. and Wvg. Mills Coimbatore
117. Kaleeswarar Mills ‘A’ Unit Coimbatore
Puducherry
118. Swadeshi Cotton Mills Puducherry
119.  Sri Bharati Mills Puducherry
Statement-1/
List of 77 mills closed
Sl. Name of the mills Location
No.
1 2 3
1. Azam Jahi Mills Warangal
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1 2 3

2. Natraj Spinning Mills Adilabad

3. Adoni Cotton Mills Adoni

4. Netha Spinning Mills Secunderabad

5. M.S.K. Mills Gulbarga

6. Mysore Spg. and Mfg. Mills Bangalore

7. Edward Mills Beawar

8. Dayalbagh Spg. and Wvg. Mills Amritsar

9. Panipat Woollen Mills Kharar

10.  Ahmedabad Jupiter Textile Mills Ahmedabad

1. Jehangir Textile Mills Ahmedabad

12.  Mahalaxmi Textile Mills Bhavnagar

13.  New Manekchowk Textile Mill Ahmedabad

14.  Petlad Textile Mills Petlad

Is. Rajkot Textile Mills Rajkot

16.  Viramgam Textile Mills Viramgam

17.  Rajnagar No. 2 (Rajnagar Mill No. 1 Ahmedabad
being relocated)

18.  Himadari Textile Mills Ahmedabad

19.  India United Mills No. 2 Mumbai

20.  India United Mills No. 3 Mumbai

21.  India United Mills No. 4 Mumbai

22.  Kohinoor Mills No. 2 Mumbai

23.  Kohinoor Mills No. 3 Mumbai

24. Jam Mfg. Mills Mumbai

25. Model Mills Nagpur

26. R.S.R.G. Mills Akola

27.  Shri Sitaram Mills Mumbai

28.  Vidharbha Mills (Finlay Mills being relocated) Achalpur

29.  Bharat Textile Mills Mumbai

30. Digvijay Textile Mills Mumbai
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31.

32.

33.

34.

35.

36.

37.

38.

39.

40.

1.

42.

43.

44.

45.

46.

47.

48.

49.

50.

51.

52.

53.

54.

55.

56.

57.

58.

59.

60.

Elphinstone Spg. and Wvg. Mills
Jupiter Textile Mills

Mumbai Textile Mills

New Hind Textile Mills

Podar Processors

Shree Madhusudan Mills
Bengal Nagpur Cotton Mills
Hira Mills

Indore Malwa United Mills
Kalyan Mal Mills

Swadeshi Textile Mills

Atherton Mills

Bijli Cotton Mills

Laxmirattan Cotton Mills

Lord Krishna Textile Mills

Muir Mills

New Victoria Mills

Rae Bareli Textile Mills

Shri Vikram Cotton Mills
Swadeshi Cotton Mills

Bangasri Cotton Mills

Bengal Fine S. & W. Mills No. II
Manindra B.T. Mills

Jyoti Wvg. Factory

Central Cotton Mills

Shree Mahalaxmi Cotton
Bengal Fine S. & W. Mills No. |
Bengal Luxmi Cotton Mills
Rampooria Cotton Mills

Gaya Cotton and Jute Mills

Mumbai
Mumbai
Mumbai
Mumbai
Mumbai
Mumbai
Rajnandgaon
Ujjain
Indore
Indore
Indore
Kanpur
Hathras
Kanpur
Saharanpur
Kanpur
Kanpur
Raebareli
Lucknow
Kanpur
Sonepore
Kataganj
Cossim Bazar
Patipukur
Belur

Palta
Konnagar
Serampore
Rishra

Gaya
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61.  Balaramavarma Textile Mills Shencottah
62.  Kishnaveni Textile Mills Coimbatore
63.  Om Parasakthi Mills Coimbatore
64.  Somasundaram Mills Coimbatore
65. Kaleeswarar Mills ‘A’ Unit Coimbatore
66.  Ananthapur Cotton Mills Ananthapur
67.  Sree Yallama Cotton Mills Davangere
68.  Kharar Textile Mills Kharar

69.  Suraj Textile Mills Malout

70.  Shree Bijay Cotton Mills Sri Bijaynagar
71.  Ahmedabad New Textile Mills Ahmedabad
72.  India United Mill No. 6 (Dye Works) Mumbai

73.  Kohinoor Mills No. 1 Mumbai

74.  Finlay Mills Mumbai

75.  Swadeshi Cotton Mills, Naini Naini

76.  Bihar Co-operative Mills Mokameh
77. Associated Industries Chandrapur

Poor condition of handloom weavers
2295. SHRI KAMAL AKHTAR: Will the Minister of TEXTILES be pleased to state:

(a) the total number of handloom weavers in the States of Uttar Pradesh, Madhya
Pradesh and Andhra Pradesh as on date, State-wise and district-wise;

(b) whether it is a fact that majority of handloom weavers in these States are poor and
indebted and leading miserable life; and

(c) if so, what action Government has taken or proposes to take to improve the
lot of handloom weavers in these States, State-wise during last one year till 31st October,
20097

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRIMATI PANABAKA LAKSHMI): (a) Details of number of weavers in the States of Uttar
Pradesh, Madhya Pradesh and Andhra Pradesh as per joint Census of Handlooms and
Powerloom Report 1995-96 is as under:—

225



Name of State Number of persons engaged in
(Weavers) and Allied Activities

Uttar Pradesh 4,01,362
Madhya Pradesh 27,744
Andhra Pradesh 4,90,616

The district-wise details of weavers are maintained by the respective State Governments.

(b)  The condition of the weavers engaged in the handloom sector is dependent on
steady supply of basic inputs like yarn, credit, looms, accessories: etc. at reasonable rates
especially as they face stiff competition from the organized mill and powerloom sectors and also
in marketing of finished products. In order to alleviate the weavers from the problems and to
improve their working conditions, the Government of India has formulated schemes to assist
them in acquiring looms, skill upgradation, organize marketing events, supply of yarn and to
provide health and life insurance besides others.

(c)  The Government of India is implementing the following schemes all over the country
including the States of Uttar Pradesh, Madhya Pradesh and, Andhra Pradesh for enhancing
production, productivity and efficiency of the handloom sector and to enhance the income and
socio-economic status of the weavers through skill upgrading, and for providing infrastructural
and marketing support in the Eleventh Plan period

(i)  Integrated Handlooms Development Scheme

(i) Marketing and Export Promotion Scheme

(i) Handloom Weavers Comprehensive Welfare Scheme

(iv)  Mill Gate Price Scheme

(v)  Diversified Handloom Development Scheme.
MGBBY for weavers

2296. SHRIMATI JAYANTHI NATARAJAN : Will the Minister of TEXTILES be pleased to
state:

(a) the salient features of Mahatma Gandhi Bunkar Bima Yojana (MGBBY);

(b)  the number of handloom weavers covered under MGBBY in Tamil Nadu as on date,
district-wise;

(c)  whether Health Insurance Scheme has also been extended to the handloom weavers
of the State;

(d) ifso, the details of enrolments made under the scheme so far, district-wise;

(e)  whether all the handloom weavers of the State have been covered under MGBBY
and Health Insurance Scheme; and

(f)  ifnot, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRIMATI PANABAKA LAKSHMI): (a) The salient features of Mahatma Gandhi Bunkar Bima
Yojana (MGBBY) are as under:—

The Mahatma Gandhi Bunkar Bima Yojana provides life insurance cover to the handloom
weavers in case of Natural Death/Accidental Death, Total/Partial Disability due to accident.
The benefits available under the scheme during the Eleventh Plan are as under:—

BENEFITS:
1. Natural death Rs. 60,000/ -
2. Accidental:

(A) On death due to accident Rs. 1,50,000/-

(B) Permanent total disability due to accident/ loss
of 2 eyes or 2 limbs OR one eye and one limb. Rs. 1,50,000/ -

(C) Loss of one eye or one limb in an accident Rs. 75,000/ -

Additionally a Scholarship of Rs. 300/- per quarter per child studying in Class IX to XII
Standard is given to the children of the weavers covered under MGBBY. This benefit is
restricted to two children.

ELIGIBILITY: The scheme covers weavers in the age group of 18 to 59 years.

PREMIUM (per member per annum),

1. Government of India’s contribution Rs. 150/~

2. Weavers” contribution Rs. 80/-

3. LIC’s contribution Rs. 100/~
TOTAL: Rs. 330/~

(b) District-wise number of handloom weavers covered under MGBBY in Tamil Nadu
during 2008-09 is as under:—

District 2008-09
1 2
Coimbatore 20300
Cuddalore 8459
Dindigul 8053
Erode 44806
Kancheepuram 21519
Karur 5784
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Kumbakonam 21246
Madurai 16731
Nagarcoil 8161
Paramakudi 8628
Salem 15577
Thiruvallur 3024
Tiruchengode 15585
Tirunelveli 5996
Thiruvarur 969
Trichy 5135
Vellore 15355
Virudunagar 13792
TOTAL: 239120

(c) Yes, Sir. Health Insurance Scheme has also been extended to the weavers of Tamil
Nadu.

(d) District-wise enrolment made under Health Insurance Scheme in Tamil Nadu during
2008-09 is as under:—

District 2008-09
1 2
Coimbatore 26729
Cuddalore 10668
Dindigul 9044
Erode 55442
Kancheepuram 23885
Karur 9228
Kumbakonam 19067
Madurai 18575
Nagarcoil 9694
Paramakudii 14622
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Salem 18451
Thiruvallur 3232
Tiruchengode 18433
Tirunelveli 8492
Thiruvarur 1105
Trichy 5578
Vellore 19188
Virudunagar 17590
TOTAL: 289023

(e) and (f) All the handloom weavers are entitled to be covered under Health Insurance
Scheme and Mahatma Gandhi Bunkar Bima Yojana on payment of his/her share of premium and
those weavers in respect of whom the premium has been paid to the Insurance
Company namely Life Insurance Corporation of India and ICICI Lombard General Insurance
Company have been covered under the Mahatma Gandhi Bunkar Bima Yojana and Health

Insurance Scheme.
Loan waiver to weavers
12297. SHRI ALI ANWAR ANSARI: Will the Minister of TEXTILES be pleased to state:

(a)  whether Government is aware that the weavers are compelled to commit suicide on

account of being under the burden of debt;

(b)  whether Government has taken any steps to waive off the debt of weavers on the

lines of farmers;

(c)  whether Government has made any estimate to determine the balance of loans of

banks and electricity etc. against weavers; and
(d) if so, the details thereof and by when these loans of weavers would be waived off?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA
LAKSHMI): (a) Yes, Sir. Some of the States have reported about the suicides of handloom
weavers due to poverty, family disturbances, financial and other domestic problems and the

debt burden may also be one of the reasons.

(b) to (d) The Ministry has constituted a High Level Committee headed by MD, NABARD
to look into the problems of high cost of working capital and choking of credit lines in the

tOriginal notice of the question was received in Hindi.
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handloom sector. The financial package for Handloom Sector worth Rs. 1945.77 crore for phase
| has been sent to Ministry of Finance for their approval. This financial package to handloom
sector shall provide (i) loans to handloom sector at lower rate of interest of 7% (i) Waiver of
overdue loans and interest of Weavers/PWCSs/Apex Societies as on 31.03.2007.

Bio-metric survey of handloom weavers
12298. SHRI ALI ANWAR ANSARI: Will the Minister of TEXTILES be pleased to state:

(a) whether Government has conducted a bio-metric survey of handloom weavers
through the office of Development Commissioner, Handloom and it also proposes to issue
identity cards to the weavers after the survey;

(b) ifso, by when these identity cards would be provided to the weavers; and

(c) by when adirect grant under handloom schemes through the accounts of CBS bank
would be made to weavers after the bio-metric survey ?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA
LAKSHMI): (a) and (b) No, Sir, However, the work of 3rd National Handloom Census and
issue of photo identity cards to the eligible Handloom Weavers and allied workers is being carried
out for the present. The contract has been awarded to the National Council of Allied Economic
Research (NCAER) on 19th March, 2008. It will also issue Photo Identity Cards to all the eligible
handloom weavers enumerated during the Census operations, once census work is completed.
The work is in progress.

(C) Not applicable as no biometric survey is being conducted.

Converting handlooms into powerlooms in Tamil Nadu
2299. SHRI' S. ANBALAGAN: Will the Minister of TEXTILES be pleased to state:
(a)  the total number of handlooms in the State of Tamil Nadu, district-wise;

(b)  whether the Union Government proposes to take any steps to convert handlooms

into powerlooms;
(c) ifso, the details and time-frame fixed for the same; and
(d) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA
LAKSHMI): (a) As per joint Census of Handlooms and Powerloom Report 1995-96, there are
4,13,174 handlooms in the States of Tamil Nadu. District-wise details of Handlooms are
maintained by the State Government.

(b)  No,Sir.

(c) Does not arise.

tOriginal notice of the question was received in Hindi.
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(d)  Handlooms constitute a timeless facet of the rich cultural heritage of India. Tradition
of weaving by hand is a part of the country’s cultural ethos. The strength of Handloom lies in
introducing innovative design, which cannot be replicated by the Powerloom Sector. As an
economic activity, the handloom sector occupies a place second only to agriculture in providing
livelihood to the people. Office of Development Commissioner for Handlooms in the Ministry of
Textiles, Government of India has been liberally funding the State Governments for implementing
various schemes for handloom weavers to address the felt needs of the handloom weavers to
enhance their production, productivity and enhance the income and social economic status of
the weavers by providing skill up-gradation, infrastructure and input supply support to them.
During the 11th Five Year Plan, the Office of Development Commissioner for Handlooms has
been implementing 5 Schemes viz. (1) Integrated Handlooms Development Schemes,
(2) Handlooms Weavers Comprehensive Welfare Scheme which consisted of Health Insurance
Scheme and Mahatma Gandhi Bunkar Bima Yojana, (3) Mill Gate Price Scheme, (4) Marketing

and Export Promotion Scheme, and (5) Diversified Handloom Development Scheme.

The State Government is also attaching utmost priority in providing continuous employment
and regular wages to the Handloom Weavers by extending financial assistance. The Government
of Tamil Nadu is implementing the free distribution scheme as well as uniform cloth for students
with huge financial outlay, thereby, the handloom weavers are getting continuous employment
and reasonable wages throughout the year. Government of Tamil Nadu is providing free
electricity of 100 units by monthly to all the handloom weavers. Further, the Government is also
sanctioning Rs. 400 as Old Age Pension (OAP) to the weavers who attain 60 years of age and
family pension of Rs. 550 p.m. to the legal heir of the weaver for 10 years in the event of death of
weaver before attaining the age of 60 years. Under Comprehensive Welfare Scheme, which
consist of Health Insurance and Mahatama Gandhi Bunkar Bima Yojana of the Office of the
Development Commissioner (Handlooms) Medical and Insurance benefits are extended to all

the weavers as well as ancillary workers both within and outside the cooperative fold.

In view of the several welfare measures taken by Central Government and State
Government for the welfare of weavers, there is no urge from the handloom weavers of Tamil

Nadu for conversion from handlooms to powerlooms.
No study to assess the impact of global slowdown on textile industry
2300. SHRIR.C. SINGH: Will the Minister of TEXTILES be pleased to state:

(a) whether it is a fact that Government has not conducted any study to assess the

impact of global slowdown on Indian textile and clothing industry;
(b) ifso, the reasons therefor;

(c) whether any data has been prepared and published by Directorate General of

Commercial Intelligence and Statistics, Kolkata; and
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(d)  if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA
LAKSHMI): (a) and (b) The Government has not conducted any study on the impact of global
slowdown on India’s textiles and clothing industry. However, a Study apropos was conducted in
June, 2009 by the Confederation of Indian Textiles Industry (CITI) in association with the three
Textiles Export Promotion Councils for Apparel, Cotton and Synthetic fibres.

(c) and (d) The Directorate General of Commercial and Intelligence and Statistics, Kolkata
has published in November, 2009 the latest Foreign Trade Statistics of India (Prinoipal
Commodities and Countries) for the period upto June, 2009.

Revival of closed mills in Mumbai
2301. DR. JANARDHAN WAGHMARE : Will the Minister of TEXTILES be pleased to state:

(a)  whether Government has any plan to revive and renovate the closed cotton/ textile
mills in Mumbai to give employment to millions of workers; and

(b) ifso, the steps proposed to be taken for this?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA
LAKSHMI): (a) No, Sir.

(b)  Does not arise in view of (a) above.
Special package for revival of NTC mills

2302. DR. E.M. SUDARSANA NATCHIAPPAN: Will the Minister of TEXTILES be pleased to
state:

(a) whether Government has special package of revival of NTC mills owned by
Government; and

(b) if so, the details of package for different mills and more specially to Kalaiyar Kovil
Mills in Sivaganga district, Tamil Nadu?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRIMATI PANABAKA LAKSHMI): (a) and (b) No, Sir. The Revival Scheme of National
Textile Corporation (NTC) approved by the Board for Industrial and Financial Reconstruction
(BIFR) is self-financing, and funds are generated through sale of surplus land and assets of
closed mills. Government has only provided wage support during implementation period of
revival scheme to meet out idle wages. However, Kalaiyar Kovil Mills in Sivaganga district, Tamil
Nadu does not belong to NTC.

Assistance to workers rendered jobless
2303. SHRI BHAGAT SINGH KOSHYARI: Will the Minister of TEXTILES be pleased to state:

(a)  the total number of workers rendered jobless due to the closure of textile mills during

the last five years;
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(b)  the measures taken to rehabilitate them;

(c)  the number of workers given financial assistance so far;

(d)  whether lakhs of workers have been denied financial assistance;
(e) ifso, the reasons therefor; and

(f)  the measures taken to ensure assistance to each and every worker rendered
jobless?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA
LAKSHMI): (a) As per records, during the period October, 2004 to September, 2009, 77
cotton/man made fibre textile mills (Non SSI) were closed down. These mills had 22927 workers
on their role.

(b)  Government of India under Textile Workers Rehabilitation Fund Scheme (TWRFS)
provides interim relief to the textile workers rendered unemployed as a consequence of
permanent closure of any particular portion or entire textile unit. Assistance under the Scheme is
payable to eligible workers only for the purpose of enabling them to settle in another
employment. Any worker is eligible provided he/she is engaged in a closed textile unit on the
date of its closure continuously for five years or more and earning a wage equivalent of Rs. 2500
per month or less for the mills closed between 6.6.1985 to 1.4.1993 and Rs. 3500 or less
thereafter. They should be contributing to the Provident Fund maintained by the Regional
Provident Fund Commissioner of the State concerned.

(c) to (e) Since inception of the Scheme, a total of 103755 workers out of
132956 workers on rolls have been given financial assistance till 31.10.2009 as per the funds
available under the Scheme.

(f)  Constant efforts were/are made by the Government to provide relief to displaced
workers of closed textile mills at an early date by organizing various Grievances Redressal
Meetings, which were/are presided over by the Textiles Minister/Textiles Commissioner/Joint
Textiles Commissioner etc. Such meetings had/have the representatives from various
State/Central Government Departments/Organisations/Labour Associations and from workers.

Obsolete technology in textile industry

12304. SHRI LALIT KISHORE CHATURVEDI: Will the Minister of TEXTILES be pleased to
state:

(a) whetheritis a fact that Indian textile industry is lagging behind in export competition
with technology turning obsolete in Indian textile industry;

(b)  thefallin production and export therefrom in 2008-09 as against last year;

(c) whether any road map has been prepared for upgradation of technology;

tOriginal notice of the question was received in Hindi.
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(d) if so, by when the entire industry will be equipped with state-of-the-art technology;
and

(e)  whether Government will consider a plan to discourage those who does not upgrade
technology ?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRIMATI PANABAKA LAKSHMI): (a) and (b) As per the latest Index of Industrial Production
(IIP), textiles production is strong compared to the entire industry. IIP registered a growth of
5.79%, whereas production of textile products (including apparel) recorded a growth of 9.47%
and that of wool, silk and man-made textiles registered a growth of 11.88%6 during April-August,
2009 over the same period in 2008

As per Director General, Commercial Intelligence and Statistics’ data, textiles exports have
declined by 20.41% in dollar terms during the period April-June 2009 over corresponding period
of previous year, which is attributable to recession conditions in major economies world-wide.

(c) and (d) The Government commissioned Technology Upgradation Fund Scheme
(TUFS) for modernization and technology upgradation with effect from 01.4.1999 and in its
operational life span has propelled investment of more than Rs. 1,79,835 crores upto 30.6.2009.
In fact, the allocation for 2007-08 under TUFS was Rs. 1090 crore which has been enhanced to
Rs. 2890 crore in 2009-10.

(e)  The Government is not considering any such action.
Encouraging workers to manufacture jute
2305. SHRI MOHD. ALI KHAN: Will the Minister of TEXTILES be pleased to state:

(a)  whether Government is encouraging the workers to manufacture jute and other
bags;

(b) ifso, the details thereof; and
(c) theincentives announced for the Eleventh Five Year Plan?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA
LAKSHMI): (a) to (c) The Government has launched “Jute Technology Mission (JTM)” with
effect from 2007-08, spanning a period of 5 years (Eleventh five Year Plan Period), for overall
development of the Jute Industry in the country and promotion of jute and jute products at home
and abroad.

Mini Mission IV of JTM has 4 Scheme Components in place for modernization of organized
jute mills and 5 Scheme components for promotion of jute diversified products, with a total
outlay of Rs. 242 crores for the total Mission period (5 years).

The Scheme “Training of Workers and Supervisors” provides for training of workers in Jute
Mills. The trained Jute Mill personnel stand engaged in production of different jute products,
including jute bags.
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The Scheme “Helping the NGOs and Women Self Help Groups (WSHGSs) for developing
jute diversified products”, assists NGOs, Women Self Help Groups (WSHGS) in their efforts for
production of jute diversified products, including jute bags, under Cluster Development
Programmes. The Scheme for Promotion of Jute Diversification also provides support to the
workers in the form of trainings, skill upgradation, design and product development and market

exposure through exhibitions and fairs.
Financial status of powerloom units
2306. SHRI MOHD. ALI KHAN: Will the Minister of TEXTILES be pleased to state:
(a)  whether Government has any details of the financial status of powerloom Centres;
(b) if so, the details thereof, State-wise; and

(c) the incentives announced during the Eleventh Five Year Plan for Andhra Pradesh
workers?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA
LAKSHMI): (a) No, Sir.

(b)  Does not arise in view of (&) above.

(c) The following schemes for the decentralised Powerloom Sector are uniformly
applicable to all States including Andhra Pradesh :—

(i)  Technology Upgradation Fund Scheme (TUFS) to provide 5% interest
reimbursement, 15% and 20% Margin Money Subsidy (MMS) on investment in
machines in textile units. The 5% interest reimbursement is provided to all textile
units including powerloom units. 15% Margin Money Subsidy is provided to all SSI
Textile units including powerloom units. 20% Margin Money Subsidy is provided to

SSI powerloom units.

(i)  Group Insurance Scheme for welfare of powerloom weavers under which the total
premium is Rs. 330/-, out of which Rs. 150/~ to be borne by the Government of
India, Rs. 100/- to be paid by the LIC from the Social Security Fund of Government
of India and only a premium of Rs. 80/- to be paid by the powerloom weaver for

getting the following coverage benefits under the said scheme:—

Natural Accidental Total Permanent Partial Permanent
Death Death Disability Disability
Rs. 60,000/ - Rs. 1,50,000/- Rs. 1,50,000/- Rs. 75,000/ -

(i) Integrated Scheme for Powerloom Cluster Development which includes exposure

visit for powerloom weavers, Buyer Seller meet for market development, HRD etc.
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Modified Group Workshed Scheme under which subsidy for construction of
Workshed to be limited to 40% of the unit cost of construction subject to a
maximum of Rs. 120/ - per sqg. ft., whichever is less, subject to the further conditions
that ordinarily, minimum 4 weavers should form a group each with 12 modern looms
or 6 wider width looms per person and the maximum subsidy to be Rs. 12 lakh per
person. The scheme does not envisage more than 500 looms under one project
proposal.

[MR. DEPUTY CHAIRMAN in the Chair. |

12.00 NooN

PAPERS LAID ON TABLE

Reports and Accounts (2008-09) of AIHFM, Co-operative Society Ltd.
New Delhi and related papers

THE MINISTER OF TEXTILES (SHRI DAYANIDHI MARAN)i Sir, | lay on the Table, a copy
each (in English and Hindi) of the following papers:—

©)

(®)

THE

Fifty-fourth Annual Report and Accounts of the All India Handloom Fabrics Marketing
Co-operative Society Limited, New Delhi, for the year 2008-09, together with the
Auditor’s Report on the Accounts.

[Placed in Library. See No. L.T. 1158/15/09]
Review by Government on the working of the above Society.
Notification of the Ministry of Home Affairs

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS

(SHRI MULLAPPALLY RAMACHANDRAN): Sir, | lay on the Table, under Section 204 of the
Andaman and Nicobar Islands (Panchayats) Regulations, 1994, a copy (in English and Hindi) of
the Ministry of Home Affairs Notification G.S.R. 74 (E), dated the 4th February, 2009, publishing
the Andaman and Nicobar Islands (Election Commissioners Conditions of Service) Amendment
Rules, 2009, together with delay statement on the Notification.

[Placed in Library. See No. L.T. 1080/15/09]

. Notifications of the Ministry of Commerce and Industry.

Il.  Report and Accounts (2008-09) of QCI, New Delhi and related papers.

lll. Report and Accounts (2008-09) of IIFT, New Delhi and related papers.

IV. Report and Accounts (2008-09) of EPCES, New Delhi and related papers.

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): Sir, | lay on the Table:—

A copy each (in English and Hindi) of the following Notifications of the Ministry of
Commerce and Industry (Department of Commerce), under Section 55 of the
Special Economic Zones Act, 2005, together with Explanatory Note and Statement of
Objects and Reasons on the Notifications:—

(1) G.S.R. 562 (E), dated the 3rd August, 2009, publishing the Special Economic
Zones (Third Amendment) Rules, 2009.
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(2) G.S.R. 811 (E), dated the 11th November, 2009, publishing the Special
Economic Zone Authority Rules, 2009.

[Placed in Library. See No. L.T. 1056/15/09]
A copy each (in English and Hindi) of the following papers:—

(a) Annual Report and Accounts of the Quality Council of India (QCI), New Delhi,
for the year 2008-09, together with the Auditor’s Report on the Accounts.

b Statement by Government accepting the above Report.
( 9
[Placed in Library. See No. L.T. 1057/15/09]

(a) Forty-fifth Annual Report and Accounts of the Indian Institute of Foreign Trade
(IIFT), New Delhi, for the year 2008-09, together with the Auditor’s Report on
the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 1047/15/09]

(a) Sixth Annual Report and Accounts of the Export Promotion Council for EOUs
and SEZ Units (EPCES), New Delhi, for the year 2008-09, together with the
Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Council.
[Placed in Library. See No. L.T. 1048/15/09]

Notifications of the Ministry of Home Affairs

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN):
Sir, | lay on the Table:—

A copy (in English and Hindi) of the Ministry of Home Affairs Notification G.S.R. 131
(E), dated the 12th September, 2009, publishing Central Reserve Police Force
(Combatised Para-Medical Posts) Recruitment (Amendment) Rules, 2009, under
sub-section (3) of Section 18 of the Central Reserve Police Force Act, 1949.

[Placed in Library. See No. L.T. 873/15/09]

A copy each (in English and Hindi) of the following Notifications of the Ministry of
Home Affairs, under sub-section (3) of Section 22 of the Central Industrial Security
Force Act, 1968:—

(1) G.S.R. 715 (E), dated the 1st October, 2009, publishing the Central Industrial
Security Force (Group ‘A’ Executive Cadre) Amendment Recruitment Rules,
2009.

(2) G.S.R. 716 (E), dated the 1st October, 2009, publishing the Central Industrial
Security Force (Additional Director General and Additional Deputy Inspector
General) Amendment Recruitment Rules, 2009.

[Placed in Library. See No. L.T. 1081/15/09]
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Reports and Accounts (2007-08, 2008-09) of various Companies/
Councils and related papers

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIMATI PANABAKA
LAKSHMI): Sir, | lay on the Table:—

(1) Acopy each (in English and Hindi) of the following papers, under sub-section
(1) of Section 619A of the Companies Act, 1956:—

(a) Eighty-eighth Annual Report and Accounts of the British India
Corporation Limited (BIC), Kanpur, for the year 2007-08, together with
the Auditor’s Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

[Placed in Library. See No. L.T. 1184/15/09]

(b) Forty-first Annual Report and Accounts of the National Textile
Corporation Limited (NTC), New Delhi, for the year 2008-09, together
with the Auditor’s Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

[Placed in Library. SeeNo. L.T. 1183/15/09]

(c) Annual Report and Accounts of the Jute Manufactures Development
Council (JMDC), Kolkata, for the year 2007-08, together with the
Auditor’s Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

[Placed in Library. See No. L.T. 1188/15/09]

(d) Annual Report and Accounts of the Jute Corporation of India Limited
(JCI), Kolkata, for the year 2008-09, together with the Auditor’s Report
on the Accounts and the comments of the Comptroller and Auditor
General of India thereon.

[Placed in Library. See No. L.T. 1181/15/09]

(e) Annual Report and Accounts of the Birds Jute and Exports Limited
(BJEL), Kolkata, for the year 2008-09, together with the Auditor’s
Report on the Accounts and the comments of the Comptroller and
Auditor General of India thereon.

(f)  Reviews by Government on the working of the above Corporations.
[Placed in Library. See No. L.T. 1182/15/09]

(2) statements (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (i) (a) to (c) above.

A copy each (in English and Hindi) of the following papers:—

(a) Fifty-fifth Annual Report and Accounts of the Cotton Textiles Export Promotion
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©

C))

Council (TEXPROCIL), Mumbai, for the year 2008-09, together with the
Auditor’s Report on the Accounts.

[Placed in Library. See No. L.T. 1189/15/09]

Annual Report and Accounts of the Apparel Export Promotion Council
(AEPC), New Delni, for the year 2008-09, together with the Auditor’s Report
on the Accounts.

[Placed in Library. See No. L.T. 1194/15/09]

Fifty-fifth Annual Report and Accounts of the Synthetic and Rayon Textiles
Export Promotion Council (SRTEPC), Mumbai, for the year 2008-09, together
with the Auditor’s Report on the Accounts.

Reviews by Government on the working of the above Council.

[Placed in Library. See No. L.T. 1187/15/09]

Reports and Accounts (2008-09) of various companies and related papers

Annual Administration Reports 2008-09 of the Cantonment Boards

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI M.M. PALLAM RAJU):
Sir, | lay on the Table:—

A copy each (in English and Hindi) of the following papers, under sub-section (1) of
Section 619A of the Companies Act, 1956:—

@

(®)

(©

C))

Annual Report and Accounts of the Goa Shipyard Limited (GSL), Goa, for the
year 2008-09, together with the Auditor’s Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

[Placed in Library. See No. L.T. 1061/15/09]

Annual Report and Accounts of the Hindustan Aeronautics Limited (HAL),
Bangalore, for the year 2008-09, together with the Auditor’s Report on the
Accounts and the comments of the Comptroller and Auditor General of India
thereon.

[Placed in Library. See No. L.T. 1060/15/09]

Thirty-fifth Annual Report and Accounts of the Mishra Dhatu Nigam Limited
(MIDHANI), Hyderabad, for the year 2008-09, together with the Auditor’s
Report on the Accounts and the comments of the Comptroller and Auditor
General of India thereon.

[Placed in Library. See No. L.T. 1059/15/09]

Annual Report and Accounts of the Mazagon Dock Limited (MDL),
Mumbai, for the year 2008-09, together with the Auditor’s Report on the
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Accounts and the comments of the Comptroller and Auditor General of India
thereon.

(e) Statements by Government accepting the above Reports.
[Placed in Library. See No. L.T. 1058/15/09]

Il. A copy (in English and Hindi) of the Annual Administration Reports of the
Cantonment Boards, for the year 2008-09.

[Placed in Library. See No. L.T. 1062/15/09]

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): Sir, | lay on the Table, under sub-section (6) of Section 26 of the Payment of
Wages Act, 1936, a copy (in English and Hindi) of the Ministry of Labour and Employment
Notification No. G.S.R. 822 (E), dated the 13th November, 2009, publishing the Payment of
Wages (Nomination) Rules, 2009.

[Placed in Library. See No. L.T. 1064/15/09]
Notifications of the Ministry of Road Transport and Highways

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRIR.P.N. SINGH): Sir, | lay on the Table:—

I A copy each (in English and Hindi) of the following Notifications of the Ministry of
Road Transport and Highways, under Section 10 of the National Highways Act, 1956:—

(1) S.0. 1744 (E), dated the 15th July, 2009, regarding acquisition of land,
with or without structure, from K.M. 33.400 to K.M. 34.350 (Dhaleswari-
Bhairabi Section) on National Highway No. 154 for construction of double lane
road under SARDP — NE programme in Hailaktandi District, in the State of
Assam, together with delay Statement on the Notification.

(2) S.0. 2711 (E), dated the 28th October, 2009, regarding acquisition of
land, with or without structure, from K.M. 35.000 to K.M. 46.000 (Dhalesvvari-
Bhairabi Section) on National Highway No. 154 for construction of double lane
road under SARDP-NE programme in Hailakandi District, in the State of
Assam.

(3) S.0.2113 (E), dated the 13th August, 2009, regarding acquisition of land, with
or without structure, from K.M. 463.600 to K.M. 524.000 (Hyderabad-
Bangalore Section) on National Highway No. 7 in Chickballapur District, in the
State of Karnataka.

(4) S.0.2326 (E), dated the 14th September, 2009, regarding acquisition of land,
with or without structure, from K.M. 283.300 to K.M. 348.500 (Kundapur-
Surathkal Section) on National Highway No. 17 in Udupi District, in the State of
Karnataka.
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(13)

S.0. 2457 (E), dated the 24th September, 2009, regarding appointment of
competent authority for acquisition of land, from K.M. 216.900 to
K.M. 283.900 on National Highway No. 4 in Kolar District, in the State of
Karnataka.

S.0. 1636 (E), dated the 6th July, 2009, regarding acquisition of land, with or
without structure, from K.M. 00.313 to K.M. 73.900 (Salem-UIundurpet
Section) on National Highway No. 68 in Salem District, in the State of Tamil
Nadu, together with delay statement on the Notification.

S.0. 1699 (E), dated the 10th July, 2009, regarding acquisition of
land, with or without structure, from K.M. 146.600 to K.M. 192.800 (Madurai-
Aruppukottai-Thoothukkudi Section) on National Highway No. 45B in
Kovilankulam Village, Aruppukkottai Taluk in Virudhunagar District, in the State
of Tamil Nadu, together with delay statement on the Notification.

S.0. 1700 (E), dated the 10th July, 2009, regarding acquisition of
land, with or without structure, from K.M. 146.600 to K.M. 192.800 (Madurai-
Aruppukottai-Thoothukkudi Section) on National Highway No. 45B in
Velayuthapuram Village, Aruppukkottai Taluk in Virudhunagar District, in the
State of Tamil Nadu.

S.0. 1701 (E), dated the 10th July 2009, regarding acquisition of
land, with or without structure, from K.M. 146.600 to K.M. 192.800 (Madurai-
Aruppukottai-Thoothukkudi Section) on National Highway No. 45B in
Chettikurichi Village, Aruppukkottai Taluk in Virudhunagar District, in the State
of Tamil Nadu, together with delay statement on the Notification.

S.0. 2068 (E), dated the 7th August, 2009, regarding acquisition of
land, with or without structure, from K.M. 11.000 to K.M. 53.685
(Madras-Vijayawada Section) on National Highway No. 5 in Tiruvallur District,
in the State of Tamil Nadu.

S.0. 2249 (E), dated the 3rd September, 2009, regarding acquisition
of land, with or without structure, from K.M. 0.313 to K.M. 73.900
(Salem-Ulundurpet Section) on National Highway No. 68 in Salem District, in
the State of Tamil Nadu.

S.0. 2317 (E), dated the 14th September, 2009, regarding acquisition
of land, with or without structure, from K.M. 56.500 to K.M. 100.000 (Salem-
Coimbatore Section) on National Highway No. 47 in Erode District, in the State
of Tamil Nadu.

S.0. 2319 (E), dated the 14th September, 2009, regarding acquisition
of land, with or without structure, from K.M. 217.600 to K.M. 278.600 (Salem-
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Karur Section) on National Highway No. 7 in Namakkal District, in the State of
Tamil Nadu.

S.0. 2366 (E), dated the 15th September, 2009, regarding acquisition of land,
with or without structure, from K.M. 3.600 to K.M. 37.920 (Pondicherry-
Tindivanam Section) on National Highway No. 66 in Viluppuram District, in the
State of Tamil Nadu.

S.0. 2479 (E), dated the 30th September, 2009, regarding acquisition
of land, with or without structure, from K.M. 11.000 to K.M. 53.685 (I\/Iadras-
Vijayawada Section) on National Highway No. 5 in Tiruvallur District, in the
State of Tamil Nadu.

S.0. 2498 (E), dated the 1st October, 2009, regarding acquisition of
land, with or without structure, from K.M. 138.200 to K.M. 146.600 (Madurai-
Aruppukkottai-Thoothukkudi Section) on National Highway No. 45B in
Madurai District, in the State of Tamil Nadu.

S.0. 2499 (E), dated the 1st October, 2009, regarding acquisition of
land, with or without structure, from K.M. 146.600 to K.M. 192.800 (Madurai-
Aruppukkottai-Thoothukkudi Section) on National Highway No. 45B in
Virudhunagar District, in the State of Tamil Nadu.

S.0. 2500 (E), dated the 1st October, 2009, regarding acquisition of
land, with or without structure, from K.M. 203.400 to K.M. 218.000
(Trichy-Karur Section) on National Highway No. 67 in Karur District, in the
State of Tamil Nadu.

S.0. 2501 (E), dated the 1st October, 2009, regarding acquisition of
land, with or without structure, from K.M. 146.600 to K.M. 192.800 (Madurai-
Aruppukkottai-Thoothukkudi Section) on National Highway No. 45B in
Virudhunagar District, in the State of Tamil Nadu.

S.0. 1696 (E), dated the 10th July, 2009, regarding acquisition of
land, with or without structure, from K.M. 445.000 to K.M. 476.600
(Durg'Nagpur Section) on National Highway No. 6 in Bhandara District, in the
State of Maharashtra.

[Placed in Library. See No. L.T. 885/15/09]

S.0. 1817 (E), dated the 24th July, 2009, regarding acquisition of
land, with or without structure, from K.M. 40.000 to K.M. 144.400
(Pune-Solapur Section) on National Highway No. 9 in Pune District, in the
State of Maharashtra.

S.0. 2119 (E), dated the 13th August, 2009, amending Notification
No. S.0. 2089 (E), dated the 22nd August, 2008, to substitute certain entries
in the original Notification.
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S.0. 2564 (E), dated the 9th October , 2009, regarding acquisition of
land, with or without structure, from K.M. 10.000 to K.M. 29.500 (Bangalore-
Nelamangala Section) on National Highway No. 4 in Bangalore Urban District,
in the State of Karnataka.

S.0. 2620 (E), dated the 15th October, 2009, regarding acquisition of
land, with or without structure, from K.M. 63.180 to K.M. 63.400
(Nelamangala-Tumkur Section) on National Highway No. 4 in Tumkur District,
in the State of Karnataka.

S.0. 1499 (E), dated the 17th June, 2009, regarding acquisition of
land, with or without structure, from K.M. 206.397 to K.M. 269.000 (Rimuli-
Rajamunda Section) on National Highway No. 215 in Sundergarh District, in
the State of Orissa.

S.0. 1500 (E), dated the 17th June, 2009, regarding acquisition of
land, with or without structure, from K.M. 163.000 to K.M. 206.397 (Rimuli-
Rajamunda Section) on National Highway No. 215 in Keonjhar District, in the
State of Orissa.

S.0. 1577 (E), dated the 30th June, 2009, regarding acquisition of
land, with or without structure, from K.M. 373.500 to K.M. 390.000 (Duburi-
Bhuban Section) on National Highway No. 200 in Jajpur District, in the State of
Orissa.

S.0. 1680 (E), dated the 9th July, 2009, regarding acquisition of land, with or
without structure, from K.M. 143.000 to K.M. 206.397 (Panikoili-RimuIi
Section) on National Highway No. 215 in Keonjhar District, in the State of
Orissa.

S.0. 1681 (E), dated the 9th July, 2009, regarding acquisition of land, with or
without structure, from K.M. 24.000 to K.M. 143.000 (Panikoili-RimuIi
Section) on National Highway No. 215 in Keonjhar District, in the State of
Orissa.

S.0. 1731 (E), dated the 14th July, 2009, regarding acquisition of land, with or
without structure, from K.M. 0.000 to K.M. 24.000 (Panikoili-RimuIi Section)
on National Highway No. 215 in Jajpur District, in the State of Orissa.

S.0. 2233 (E), dated the 3rd September, 2009, regarding acquisition of land,
with or without structure, from K.M. 206.397 to K.M. 269.000 (Rimuli-
Rajamunda Section) on National Highway No. 215 in Sundargarh District, in
the State of Orissa.

S.0. 2252 (E), dated the 3rd September, 2009, regarding acquisition of
land, with or without structure, from K.M. 163.000 to K.M. 206.397 (Rimuli-
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Rajamunda Section) on National Highway No. 215 in Keonjhar District, in the
State of Orissa.

S.0. 2487 (E), dated the 30th September, 2009, regarding acquisition of land,
with or without structure, from K.M. 0.000 to K.M. 12.762 (Bhubaneswar-
Uttara Sasan Section) on National Highway No. 203 in Khurda District, in the
State of Orissa.

S.0. 2490 (E), dated the 30th September, 2009, regarding acquisition of
land, with or without structure, from K.M. 373.500 to K.M. 390.000 (Duburi-
Bhuban Section) on National Highway No. 200 in Jajpur District, in the State of
Orissa.

S.0. 2491 (E), dated the 30th September, 2009, regarding acquisition of land,
with or without structure, from K.M. 38.460 to K.M. 47.760 (Kabirajpur-
Biragobindapur Section) on National Highway No. 203 in Puri District, in the
State of Orissa.

S.0. 2569 (E), dated the 9th October, 2009, regarding acquisition of
land, with or without structure, from K.M. 0.000 to K.M. 24.000 (Panikoili-
Rimuli Section) on National Highway No. 215 in Jajpur District, in the State of
Orissa.

S.0. 2627 (E), dated the 16th October, 2009, regarding acquisition of land,
with or without structure, from K.M. 24.000 to K.M. 143.000 (Panikoili-RimuIi
Section) on National Highway No. 215 in Keonjhar District, in the State of
Orissa.

S.0. 2641 (E), dated the 21st October, 2009, regarding acquisition of
land, with or without structure, from K.M. 143.000 to K.M. 206.397 (Panikoili-
Rimuli Section) on National Highway No. 215 in Keonjhar District, in the State
of Orissa.

S.0. 2648 (E), dated the 21st October, 2009, regarding acquisition of land,
with or without structure, from K.M. 49.740 to K.M. 54.180 (Dolagobindapur-
Malatipatpur Section) on National Highway No. 203 in Puri District, in the State
of Orissa.

S.0. 2653 (E), dated the 21st October, 2009, regarding acquisition of land,
with or without structure, for Parjang Bypass from K.M. 306.900 to
K.M. 308.600 (Gadparajang-Dihadol Section), for Kamakhyanagar
Bypass from K.M. 330.300 to K.M. 336.900 (Alutuma-Malapura Section) and
for Bhuban Bypass from K.M. 365.600 to K.M. 367.800 (Bhuban
Bhadaliapasi- Bhubanbethiapal Seotion) on National Highway No. 200 in
Dhenkanal District, in the State of Orissa.

S.0. 2668 (E), dated the 23rd October, 2009, regarding acquisition of
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land, with or without structure, from K.M. 12.762 to K.M. 20.900
(Uttarasasan-Patasahanipur Section) on National Highway No. 203 in Puri
District, in the State of Orissa.

S.0. 2669 (E), dated the 23rd October, 2009, regarding acquisition of
land, with or without structure, from K.M. 20.900 to K.M. 29.100
(Darada-Malibarahi Section) on National Highway No. 203 in Puri District, in
the State of Orissa.

S.0. 2670 (E), dated the 23rd October, 2009, regarding acquisition of
land, with or without structure, from K.M. 301.890 to K.M. 373.500
(Pitiri-Bhuban Section) on National Highway No. 200 in Dhenkanal District, in
the State of Orissa.

[Placed in Library. See No. L.T. 1094/15/09]

S.0. 2674 (E), dated the 23rd October, 2009, regarding acquisition of
land, with or without structure, from K.M. 961.500 to K.M. 983.000 (Nalbari-
Bijni Section) on National Highway No. 31 in Bongaigaon District, in the State
of Assam.

S.0. 2675 (E), dated the 23rd October, 2009, regarding acquisition of land,
with or without structure, from K.M. 84.000 to K.M. 93.000 (Bijni-West Bengal
Border Section) on National Highway No. 31C in Bongaigaon District, in the
State of Assam.

S.0. 2679 (E), dated the 23rd October, 2009, regarding acquisition of
land, with or without structure, from K.M. 983.000 to K.M. 1013.000 (Nalbari-
Bijni Section) on National Highway No. 31 in Barpeta District, in the State of
Assam.

S.0. 1705 (E), dated the 13th July, 2009, regarding appointment of competent
authority for acquisition of land, with or without structure, from K.M. 405.500
to K.M. 475.500 on National Highway No. 44 in West Tripura District, in the
State of Tripura.

S.0. 1706 (E), dated the 13th July, 2009, regarding acquisition of
land, with or without structure, from K.M. 275.000 to K.M. 306.540 (Silchar-
Harangajao Section) on National Highway No. 54 in Cachar District, in the
State of Assam.

S.0. 1822 (E), dated the 24th July, 2009, amending the Notification
No. S.0. 4 (E), dated the 1st January, 2009, to substitute certain entries in
the original Notification.

S.0. 1823 (E), dated the 24th July, 2009, amending the Notification
No. S.0. 5 (E), dated the 1st January, 2009, to substitute certain entries in
the original Notification.
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S.0. 1859 (E), dated the 30th July, 2009, regarding acquisition of land, with or
without structure, from K.M. 1077.693 to K.M. 1121.000 (Guwahati-NaIbari
Seotion) on National Highway No. 31 in Kamrup District, in the State of
Assam.

S.0. 2128 (E), dated the 17th August, 2009, amending the Notification No.
S.0. 201 (E), dated the 20th January, 2009, to substitute certain entries in the
original Notification.

S.0. 2129 (E), dated the 17th August, 2009, regarding acquisition of
land, with or without structure, from K.M. 982.000 to K.M. 1041.000 (Nalbari-
Bijni Section) on National Highway No. 31 in Barpeta District, in the State of
Assam.

S.0. 2230 (E), dated the 3rd September, 2009, regarding acquisition of land,
with or without structure, from K.M. 163.895 to K.M. 204.400 (Khanapara-
Kalikuchi Section) on National Highway No. 37 in Kamrup (Metro) District, in
the State of Assam.

S.0. 2231 (E), dated the 3rd September, 2009, amending the Notification No.
S.0. 221 (E), dated the 10th February, 2005, to substitute certain entries in
the original Notification.

S.0. 2232 (E), dated the 3rd September, 2009, amending the Notification No.
S.0. 1177 (E), dated the 21st May, 2008, to substitute certain entries in the
original Notification.

S.0. 2324 (E), dated the 14th September, 2009, regarding acquisition of land,
with or without structure, from K.M. 0.000 to K.M. 63.000 (Srirampur-
Champamati Section) on National Highway No. 31C in Kokrajhar District, in
the State of Assam.

S.0. 2325 (E), dated the 14th September, 2009, regarding acquisition of land,
with or without structure, from K.M. 63.000 to K.M. 84.000 (Champamati
River-Bijni Section) on National Highway No. 31C in Chirang District, in the
State of Assam.

S.0. 2410 (E), dated the 22nd September, 2009, regarding acquisition of
land, with or without structure, from K.M. 982.000 to K.M. 1041.000 (Nalbari-
Bijni Seotion) on National Highway No. 31 in Barpeta District, in the State of
Assam.

S.0. 2411 (E), dated the 22nd September, 2009, regarding acquisition of
land, with or without structure, from K.M. 40.000 to K.M. 66.000 (Maibong-
Lumding Section) on National Highway No. 54 in Nagaon District, in the State
of Assam.

S.0. 2478 (E), dated the 30th September, 2009, regarding acquisition of land,
with or without structure, from K.M. 0.000 to K.M. 40.000 on National
Highway No. 54 in Nagaon District, in the State of Assam.
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S.0. 2598 (E), dated the 13th October, 2009, regarding appointment of
competent authority for acquisition of land from K.M. 2.300 to K.M. 9.000 on
National Highway No. 53 and from K.M. 8.000 to K.M. 43.000 on National
Highway No. 54 in Cachar District, in the State of Assam.

S.0. 2599 (E), dated the 13th October, 2009, regarding acquisition of land,
with or without structure, from K.M. 1121.000 to K.M. 1126.000 on National
Highway No. 31in Kamrup (Metro) District in the State of Assam.

[Placed in Library. See No. L.T. 885/15/09]

S.0. 2644 (E), dated the 21st October, 2009, regarding acquisition of
land, with or without structure, from K.M. 157.500 to K.M. 165.000
(Jaipur-Tonk-Deoli Section) on National Highway No. 12 in Bhilwara District,
in the State of Rajasthan.

S.0. 2676 (E), dated the 23rd October, 2009, regarding acquisition of
land, with or without structure, from K.M. 218.400 to K.M. 263.400 (Bharuch-
Surat Section) on National Highway No. 8 in Surat District, in the State of

Guijarat.

S.0. 2821 (E), dated the 3rd November, 2009, regarding acquisition of land,
with or without structure, from K.M. 306.000 to K.M. 362.400 (Samakhiyali-
Gandhidham Section) on National Highway No. 8A in Kutch (Bhuj) District, in
the State of Gujarat.

S.0. 2748 (E), dated the 30th October, 2009, regarding acquisition of
land, with or without structure, from K.M. 18.700 to K.M. 52.481 (Jaipur-
Tonk-Deoli Section) on National Highway No. 12 in Jaipur District, in the State

of Rajasthan.

S.0. 2747 (E), dated the 30th October, 2009, regarding acquisition of
land, with or without structure, from K.M. 52.481 to K.M. 157.500
(Jaipur-Tonk-Deoli Section) on National Highway No. 12 in Tonk District, in
the State of Rajasthan.

S.0. 2825 (E), dated the 4th November, 2009, regarding acquisition of land,
with or without structure, from K.M. 268.200 to K.M. 317.500 (Udaipur-
Ahmedabad Section) on National Highway No. 8 in Udaipur District, in the

State of Rajasthan.

S.0. 2826 (E), dated the 4th November, 2009, regarding acquisition of land,
with or without structure, from K.M. 324.200 to K.M. 355.200 (Udaipur-
Ahmedabad Section) on National Highway No. 8 in Udaipur District, in the
State of Rajasthan.
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S.0. 2827 (E), dated the 4th November, 2009, regarding acquisition of land,
with or without structure, from K.M. 355.200 to K.M. 388.200 (Udaipur-
Ahmedabad Section) on National Highway No. 8 in Dungarpur District, in the
State of Rajasthan.

S.0. 2698 (E), dated the 27th October, 2009, regarding appointment of
competent authority for acquisition of land, from K.M. 388.200 to
K.M. 509.000 (Ratanpur-Ahmedabad Section) on National Highway
No. 8 in Sabarkantha District, in the State of Gujarat.

S.0. 2815 (E), dated the 3rd November, 2009, regarding acquisition
of land, with or without structure, from K.M. 51.000 to K.M. §9.000 (Dholpur-
Morena Section) on National Highway No. 3 in Dholpur District, in the State of
Rajasthan.

S.0. 2818 (E), dated the 3rd November, 2009, regarding acquisition of land,
with or without structure, from K.M. 212.100 to K.M. 273.000 (Gurgaon-
Kotputli-Jaipur Section) on National Highway No. 8 in Jaipur District, in the
State of Rajasthan.

S.0. 1693 (E), dated the 10th July, 2009, regarding acquisition of
land, with or without structure, from K.M. 103.000 to K.M. 49.700
(Gujarat-l\/laharashtra Border Section) on National Highway No. 6 in Tapi
District, in the State of Gujarat.

S.0. 2532 (E), dated the 6th October, 2009, regarding acquisition of land,
with or without structure, from K.M. 49.700 (Dhulia-Surat Section) to K.M.
29.100 (Surat-Hazira Section) on National Highway No. é in Surat District, in
the State of Gujarat.

S.0. 2556 (E), dated the 8th October, 2009, regarding acquisition of land,
with or without structure, from K.M. 38.000 to K.M. 74.200 (Mundra Gaon-
Chandroda Section) on National Highway No. 8A(Extension) in Kachch
District, in the State of Gujarat.

S.0. 2557 (E), dated the 8th October, 2009, regarding acquisition of land,
with or without structure, from K.M. 00.000 to K.M. 38.000 (Kandla Gaon-
Chandroda Section) on National Highway No. 8A (Extension) in Kutch
District, in the State of Gujarat.

S.0. 2489 (E), dated the 30th September, 2009, regarding acquisition
of land, with or without structure, from K.M. 103.000 to K.M. 49.700 (Gujarat-
Maharashtra Border Section) on National Highway No. é in Tapi District, in the
State of Gujarat.

S.0. 1607 (E), dated the 1st July, 2009, regarding appointment of competent
authority for acquisition of land, with or without structure, from K.M. 49.700
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(Dhulia-Surat Section) to K.M. 29.100 (Surat-Hazira Section) and design
chainage from K.M. 54.355 to K.M. 132.913 on National Highway No. 6 in
Surat District, in the State of Gujarat.

S.0. 2127 (E), dated the 17th August, 2009, regarding appointment of
competent authority for acquisition of land, on National Highway
No. 12 in Bhilwara District, in the State of Rajasthan.

S.0. 752 (E), dated the 17th March, 2009, regarding appointment of
competent authority for acquisition of land, from K.M. 103.000 to
K.M. 34.927 (Gujarat-Maharashtra Border) including construction of Vyara
and Bajipur bypass and Surat- Hazira Section from K.M.12.612 to K.M.29.100
on National Highway No. 6, in the State of Gujarat.

S.0. 1692 (E), dated the 10th July, 2009, regarding appointment of competent
authority for acquisition of land on National Highway No. 59 in Ahmedabad
District, in the State of Gujarat.

S.0. 555 (E), dated the 26th February, 2009, regarding appointment of
competent authority for acquisition of land, on National Highway
No. 8A(Extension) in Kutch (Bhuj) District, in the State of Gujarat.

S.0. 2258 (E), dated the 4th September, 2009, regarding appointment of
competent authority for acquisition of land, with or without structure, from
K.M. 00.000 to K.M. 74.200 on National Highway No. 8A (Extension) in Kutch
District, in the State of Gujarat.

[Placed in Library. See No. L.T. 1094/15/09]

S.0. 1407(E), dated the 5th June, 2009, regarding acquisition of land,
with  or without structure, from K.M. 487.000 to K.M. 538.000
(Morabazar-Khaloighuguti Section) on National Highway No. 37 in Sivasagar
District, in the State of Assam, together with delay statement on the
Notification.

[Placed in Library. See No. L.T. 1630/15/09]

S.0. 2647 (E), dated the 21st October, 2009, regarding acquisition of
land, with or without structure, from K.M. 1002.000 to K.M. 1006.300 (Bijni-
Nalbari Section) on National Highway No. 31 in Baksa District, in the State of
Assam.

S.0. 2798 (E), dated the 3rd November, 2009, regarding appointment of
competent authority for acquisition of land for building (Widening/six laning,
etc.), maintenance, management and operation on National Highway No. 2, in
the State of Uttar Pradesh.

S.0. 2799 (E), dated the 3rd November, 2009, regarding appointment
of competent authority for acquisition of land, with or without structure, from
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K.M. 843.000 to K.M. 890.000 on National Highway No. 2 in Kaimoor District,
in the State of Bihar.

S.0. 2807 (E), dated the 3rd November, 2009, amending Notification
No. S.0. 1466 (E), dated the 29th August, 2007, to substitute certain entries
in the original Notification.

S.0. 2808 (E), dated the 3rd November, 2009, amending Notification
No. S.0. 810 (E), dated the 3rd April, 2008, to substitute certain entries in the
original Notification.

S.0. 2809 (E), dated the 3rd November, 2009, amending Notification
No. S.0. 1198 (E), dated the 23rd May, 2008, to substitute certain entries in
the original Notification.

S.0. 2817 (E), dated the 3rd November, 2009, regarding acquisition of land,
with or without structure, from K.M. 107.100 to K.M. 140.200 (Ghaziabad-
Aligarh Section) on National Highway No. 91in Kol Taluk of Aligarh District, in
the State of Uttar Pradesh.

S.0. 2823 (E), dated the 3rd November, 2009, regarding acquisition of land,
with or without structure, from K.M. 107.100 to K.M. 140.200 (Ghaziabad-
Aligarh Section) on National Highway No. 91 in Gabhana Taluk of Aligarh
District, in the State of Uttar Pradesh.

S.0. 2832 (E), dated the 4th November, 2009, regarding acquisition of land,
with or without structure, from K.M. 148.430 to K.M. 180.600 (Moradabad-
Bareilly Seotion) on National Highway No. 24 in Moradabad District, in the
State of Uttar Pradesh.

S.0. 2837 (E), dated the 4th November, 2009, regarding acquisition of land,
with or without structure, from K.M. 180.600 to K.M. 212.800 (Moradabad-
Bareilly Section) on National Highway No. 24 in Rampur District, in the State of
Uttar Pradesh.

A copy (in English and Hindi) of the Ministry of Road Transport and Highways
Notification No. S.0. 2257 (E), dated the 4th September, 2009, publishing
Corrigendum to Notification No S.0. 1693 (E), dated the 10th July, 2009.

A copy (in English and Hindi) of the Ministry of Road Transport and Highways
Notification No. S.0.2488 (E), dated the 30th September, 2009, publishing
Corrigendum to Notification No. S.0. 2117 (E), dated the 17th August, 2009.

[Placed in Library. See No. L.T. 1094/15/09]

REPORTS OF DEPARTMENT RELATED PARLIAMENTARY
STANDING COMMITTEE ON LABOUR

SHRI RUDRA NARAYAN PANY (Orissa) : Sir, | beg to lay on the Table a copy each (in
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English and Hindi) of the following Reports of the Department-related Parliamentary Standing
Committee on Labour (2009-10):—

(i)  First report (Fifteenth Lok Sabha) on “The Industrial Disputes (Amendment) Bill,
2009” of the Ministry of Labour and Employment; and

(i) Second report (Fifteenth Lok Sabha) on “The Employees State Insurance
(Amendment) Bill, 2009 of the Ministry of Labour and Employment.

REPORTS OF DEPARTMENT RELATED PARLIAMENTARY
STANDING COMMITTEE ON RAILWAYS

MS. SUSHILA TIRIYA (Orissa): Sir, | beg to lay on the Table a copy each (in English and
Hindi) of the following Reports of the Department-related Parliamentary Standing Committee on
Railways (2009-10):—

(i)  Fourth report (Fifteenth Lok Sabha) on “Demands for Grants (2009-10)” of the
Ministry of Railways; and

(i)  Fifth report (Fifteenth Lok Sabha) on “The Railway Property (Unlawful Possession)
Amendment Bill, 2008”.

LEAVE OF ABSENCE

MR. DEPUTY CHAIRMAN: | have to inform Members that the following letter has been
received from Shri Swapan Sadhan Bose, stating that he is unable to attend the House owing to
his wife’s illness. He has, therefore, requested for grant of Leave of Absence from 8th to 21st
December, 2009 of the current (218th) Session of the Rajya Sabha.

Does he have the permission of the House to remain absent from 8th to 21st December,
2009 during the current session?

(No Hon. Member dissented)

MR. DEPUTY CHAIRMAN: Permission to remain absent is granted.

RE: TELANGANA ISSUE
MR. DEPUTY CHAIRMAN: Now, Zero Hour. Shri Mohammed Adeeb.
SHRI M. VENKAIAH NAIDU (Karnataka): Sir, before we go to that...(Interruptions)...
SHRI SABIR ALI (Assam): Sir, | have... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. Mr. Sabir Ali, you are always interrupting like this
...(Interruptions)... Every time, you interfere during the Zero Hour. ...(Interruptions)... Please
do not show papers. It is against the rules.
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SHRI SABIR ALI: Sir, this is a...(/nterrupt/ons)... Sir, | do not wish to disturb the House.
...(Interruptions). ..

MR. DEPUTY CHAIRMAN: Whatever it may be, what prevented you from coming and giving
anotice? You cannot just get up and...(Interruptions)...

SHRI SABIR ALI: Sir, | am only saying that yesterday, the hon. Minister misled the
House...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. You may give notice. Don’t get up. (Interruptions) No,
no; Mr. Sabir Ali, please listen. ...(/nterrupt/ons)... No, no; you are violating the rules.
...(Interruptions)... Mr. Sabir Ali, | have to warn you. Please, without giving a
notice...(Interruptions)... You should have given the notice.

SHRI SABIR ALI: Sir, he had misled the House. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: | am saying that you should have given a notice.
...(Interruptions)... What is this? You are not understanding. In which language shall | tell you?
Please sit down. ...(Interruptions)... Give a notice. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Mr. Deputy Chairman, Sir, | have to make a submission.

MR. DEPUTY CHAIRMAN: Mr. Venkaiah Naidu...(/m‘errupz‘/ons)... Please. Mr. Sabir Ali,
please sit down. Mr. Venkaiah Naidu, on the same subject, on Monday, you had spoken. You
were allowed to speak during Zero Hour. Even though there was no notice, | allowed it as you
had said that you wanted to raise the matter on an urgent basis.

SHRI M. VENKAIAH NAIDU: Sir, | am not speaking on the issue. My submission is, it is a
fact that | had given notice and the Chair was kind enough to allow me to raise the issue of
Telangana at that time. Please recall, your good self was in the Chair. The hon. Minister,
Shrimati Ambika Soni, promised to the House that she would go back and inform the hon. Home
Minister and the hon. Prime Minister, and then, there would be a response on the issue. The
notice that | have given is not about the Telangana issue, as it is. It is about the serious condition
of one of the Members of Parliament who is on indefinite fast for the last ten days. | had an
opportunity to go to Hyderabad yesterday and meet him personally and talk to the doctors.
Doctors in the NIMS hospital told me that his condition is very, very serious. Unless he takes
medicine or food, the situation will go out of hand. There is tension in the entire State. The entire
Government machinery there is engaged in preventing people from coming to Hyderabad. That
being the case, | want to draw the attention of the Government and the Home Minister
particularly to see that this issue is addressed to. Why is the Government silent? | am not able to
understand. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Now, your message is conveyed. ... (Interruptions)...

SHRI M. VENKAIAH NAIDU?: It is not a formality. ...(/nterrupz‘/ons)... It is not a formality.
...(Interruptions). ..
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MR. DEPUTY CHAIRMAN: | am not saying formality. ...(/nterrupt/ons)... You are drawing
the attention. ...(Interruptions)...

SHRI'S.S. AHLUWALIA (Jharkhand): It is an emotional issue. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Ahluwalia, | didn’t say like that. ...(/m‘errupz‘/ons)... | said
that you have conveyed the seriousness to the Government. ...(/nterrupt/ons)... You have
conveyed it and that is what | said. ...(Interruptions)... It is already conveyed.
...(Interruptions)...

SHRI' S.S. AHLUWALIA: Home Minister is here. ...(Interruptions)... He can respond.
...(Interruptions). ..

SHRI M. VENKAIAH NAIDU: Sir, the purpose of my giving this notice is to draw the
attention of the House as well as the Government about the situation that is developing in the
State of Andhra Pradesh. If timely steps are not taken and the policy decision is not announced,
then things will go out of control. Sir, it is the duty of the Council of States to address such
issues which are directly connected to the Indian Parliament. He is the former Minister and
Member of Parliament who is on fast for the last ten days. The Government today called Forces
from the Centre and called Forces from other places and more than 20,000 police personnel
have been deployed in Hyderabad. Permission is not given for protest or dharna, which is a
democratic right. People must have an opportunity to express their concerns or express their
protest. ...(Interruptions)... What is the problem of the Government? Why are they doing all
this? That is why we want to know the stand of the Government. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: You have brought it to the notice of the Government; you have
conveyed the message. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: The Government must respond. ... (Interruptions)...
SHRI S.S. AHLUWALIA: The Government is not responding. ...(/m‘errupﬂons)...

SHRI M. VENKAIAH NAIDU: Five people committed suicide yesterday. ... (Interruptions)...
It is a serious issue; it is a burning problem. ...(/nterrupt/ons)... | hope the Government is
sensitive enough to respond to such a situation. ...(Interruptions)... What is the Government
intended to do? ...(Interruptions)... What is the approach of the Government?
...(Interruptions)... They must explain. ...(Interruptions)... It is not a political issue.
...(Interruptions)...

SHRI S.S. AHLUWALIA: Since 2004 you are assuring them. You brought them into the
Cabinet. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, that is different. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: He is not our party man, but we are concerned about him.
...(Interruptions ...

SHRI M. VENKAIAH NAIDU: He is on fast for ten days. ...(/m‘errupz‘/ons)...
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MR. DEPUTY CHAIRMAN: You have drawn the attention of the Parliament and, through the
Parliament, of the Government. ... (Interruptions)...

SHRI'S.S. AHLUWALIA: The Home Minister is sitting here. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: The Government also needs some time... (Interruptions)... It is
for the Government to respond; | cannot direct them. ... (Interruptions)...

SHRI M. VENKAIAH NAIDU: | am not asking the Chair to respond. ... (Interruptions)... | am
thankful to the Chair. | am asking the Government, particularly the hon. Home Minister who
happens to be here. An assurance was given to this House by a Cabinet colleague of him saying
that ... (Interruptions)...

MR. DEPUTY CHAIRMAN: At that time, Shrimati Ambika Soni said that she would convey
this to the Prime Minister. ... (Interruptions)...

SHRI M. VENKAIAH NAIDU: What has been conveyed? What is the response of the
Government? What is the Prime Minister doing? What the Home Minister is doing? Let them
respond. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: | have allowed you to express your opinion. ...(Interruptions)...
In Zero Hour, you know | cannot ... (Interruptions)...

SHRI S.S. AHLUWALIA: Something should come out. ...(Interruptions)... Something
should come out. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Ahluwaliaji, in Zero Hour you know that it is not possible for the
Chair to direct the Government. That is not the rule. ...(/m‘errupﬂons)... In Zero Hour, you know
the consequences. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: In Zero Hour, the Government listens and you know the
consequences. ...(Interruptions)...

SHRI'S.S. AHLUWALIA: So, what? Sir, the point is, are we... (Interruptions)...

MR. DEPUTY CHAIRMAN: Whether each issue in the Zero Hour, the Government is
responding, you tell me.

SHRI M. VENKAIAH NAIDU: | will tell you, the day before yesterday, on climate change, the
Minister explained during the Zero Hour.

MR. DEPUTY CHAIRMAN: That is why, if the Government wants to respond, | have no
objection. The other day, the Environment Minister volunteered to respond; he responded. |
agree...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Does the Government want this situation to go on like
this?...(Interruptions)... Do they want some more people to lose their lives? Let their stand be
made clear...(Interruptions)...

SHRI S.S. AHLUWALIA: Let the hon. Minister assure the House that he will come back
during the day...(Interruptions)...
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SHRI M. VENKAIAH NAIDU: His colleague has responded to the House... (Interruptions)...

sft SuuTafa: 3T T 3N I €, 3 el W Bl ... (GH)... 31T -3 Hew
TR IS TE AHd 22 ...(FqHM)...

7} SEARTIOT 9T (ST : BHR AT BT ATHTT 81 V8T 21 ...(FALH)...
ot STAUTIFY: TTHT B B RET 82 ....(FAHTH)... 31T ST 791l B8 o 2 ...(FGEH)...
SHRIMATI JAYANTHI NATARAJAN (Tamil Nadu): Sir,... (Interruptions)....

SHRI M. VENKAIAH NAIDU: We just want a response from the Government because it is
not the first time, as you rightly said, that House has been ceased of the
matter... (Interruptions)... and the Government...(Interruptions)... It is a very serious
issue...(Interruptions)...

2ft STQUIFY : 3T SEY, 3M9P e WS &l ...(au™)... dIfdr Sfl, Ig Tt 721 2
...(STLT).... 3T AT DT ATBA 872 ...(HIL)...

SHRI M. VENKAIAH NAIDU: Try to understand ... (Interruptions). ..

SHRIMATI BRINDA KARAT (West Bengal): Sir, Zero Hour is there... (Interruptions). ..
MR. DEPUTY CHAIRMAN: | cannot hear anything. What can we do? ... (Interruptions)...
SHRI M. VENKAIAH NAIDU: Sir, we have every right to say ...(/nterrupt/ons)...

SHRI'V. HANUMANTHA RAQO: Sir,...(/m‘errupz‘/ons)...

SHRI M. VENKAIAH NAIDU: Sir, the Minister promised... (Interruptions)...

MR. DEPUTY CHAIRMAN: | cannot direct the Government. | cannot start a new
precedent... (Interruptions). .. FYT 3TUh 131 BT St BT HipT d a1 872 ...(caem)... VAT
B3N Bl ...(AYM)... 3R A9 fE¥ed Y1, Al BAM...(JdGM)... M7 f$=d FR @ 2
..(F9YT)... é%’q, SR 3ffaR ﬁ, you cannot compel the Government.

Now, Shri Mohammed Adeeb... (Interruptions ... Mr. Abeeb, you go ahead. 3Tdd NHTS
T ST, 319 SIfeTU ....( ). .

MATTERS RAISED WITH PERMISSION

Statement made by RSS Chief on Partition of the Country

4t AERIE odlg (STR US¥N): RSS & WRMEA <1 Udh dgd &l SHIOTT FcHe fal
.(FALM)... RSS F W 7 I Pel b A fege &1 WiEerd 81 gan § iR Udb gt
UIfER BTN T8 Qb 95 SHST a1 B ..(FaEM)... I AT 9K B ...(FEEH)... Te1 T8 ol
..(TIT)... TG B 65 ATl 81 TV &1 Y8 GRI §1AT H ...(Fae™)... T PE & b 31+l ards
WRA ST H g1 918dT § 5 I8 DI 1 s HIRA G117 T I8 8 RIS AR G191 i
Al BT WRA AT, HATGAR I oA BR S qP | IR I8 AR a1 1 - 34 g1 3 8RT
FITYHM ST Y I8 AN 8, T [T8RT aToTT 7 1990 3 781 & SIRY I8 a3 fhar o1 & &q
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TSIl TEI 941 DA ©, ...(FAUM).... b RSS TE D& Y&l & b 314l urféer qr1 81 gan &1
SR 9591 B WX ol gU &1 37To1 I8i fifiRex |req Hisjg €, safoy fifrRex |ed &l a8
TRy f SRelde, TR 99 & RIelTh THTT ol ...(GEH)... | e SIRY I8 |
Y8 Pl ATedl g b 39 A8 & S O W AR €, 996 Raeid awd F e
BRIATE B ST

Sinsa (2 0 S S Sl S bl gl Ok ) o s ug
1S gy o) S LS g 3 Sl Sl gl (i ae)e s Qe ol
= Sinasl Cr Sl iy 08 g0 S )3l L e OBE
S o) (R l00) e lin 5 mt ot B g2 JlasB5 S (s gy (Ciae).
SgS1 L (58 A8 e il Vg e 8 2 Ol Bl (ol S 0y S
o SIS G e K e € 30 ) g0y m IS Ty 0 g
o3 a e LS |yl e Lia ol g 518 ey K1 S50 S
B LS o n)d Suslyom 1990 Sy ol O ign S
ot i 2 b~ gl T O (@l g Sy g g
S d gl up 2o B S8 S o Dy 03
imelevant, S s m € cuba fuie Gl 2pw cala
s 02 225 Sl e (@lilaa) o 00 GRS ol imesponsible
G S ol sy e i irresponsible S g bk gl A g ks LS

ﬁ,_-—\"'l—:— S S s s s

it Frorifr wTe (9B : SU|HTILT ST, # T3 31 S99 Hag Bl g

MR. DEPUTY CHAIRMAN: Shri Prasanta Chatterjee. ...(Interruptions)...

t[Transliteration in Urdu Script]
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Need for expansion of the network of rural banks in the country

SHRI PRASANTA CHATTERJEE (West Bengal): Mr. Deputy Chairman, Sir, through you, |
would like to draw the attention of this august House towards the long-standing united
movement of the employees of Regional Rural Banks all over the country culminating in a
massive dharna before Parliament. ... (Interruptions)...

SHRI M. VENKAIAH NAIDU (Karnataka): Sir, even Mr. Jairam Ramesh replied in the..

...(Interruptions)... What is new in it? ... (Interruptions)...

SHRI PRASANTA CHATTERJEE: The employees of Regional Rural Banks and their only
representative union, the All India Regional Rural Banks Employees Association, representing
the entire workforce, both employees and officers working in ... (Interruptions)... covering 615
districts of the country. They have been agitating not for any economic demands but for taking
urgent action to further expand the network to cover the remaining unbanked rural corners of the
country. ...(Interruptions)...

SHRI S.S. AHLUWALIA (Jnarkhand): Sir, this is something which is not...

...(Interruptions). ..
MR. DEPUTY CHAIRMAN: Please go back to your seats. ... (Interruptions)...

SHRI SITARAM YECHURY (West Bengal): Sir, the House should not be adjourned.
...(Interruptions). ..

MR. DEPUTY CHAIRMAN: Please sit down. ... (Interruptions)...

SHRI PRASANTA CHATTERJEE: They want the Government to ensure greater access of
the rural folk, self-help groups and other sections of rural populace to institutional credit, and,
also to implement various welfare schemes of the Government including NREGA for the benefit
of rural poor. ...(Interruptions)... Sir, a substantial segment of rural India remains uncovered
and there is a need for opening more branches to take the rural banking services to the doorstep
of the rural poor ... ... (Interruptions )... for expanding the rural credit but also for attracting the
savings of the rural people. ...(/nterrupt/ons)...

MR. DEPUTY CHAIRMAN: Mr. Ahluwalia, please take your seat. ... (Interruptions)...

SHRI PRASANTA CHATTERJEE: Sir, this is most urgent for linclusive growthﬂ for the aam
aadmi, and, for this, a widespread financial inclusion is must. What is also needed is that
banking should be focussed on the rural sector and overlapping in rural financial services must
be avoided. ...(Interruptions)...

Sir, setting up of National Rural Bank for specialization in rural banking and financial
services, to bring RRBs under that national umbrella, is the demand. The most crucial
requirement is the urgent step for augmenting the manpower strength of the regional rural banks

and.... ... (Interruptions)...

257



MR. DEPUTY CHAIRMAN: Please lay it on the Table. ...(Interruptions)... | think, they will
take it. ... (Interruptions). ..

SHRI PRASANTA CHATTERJEE: Sir, the employees of the Regional Rural Bank staged a
dharna on the Parliament Street precisely to draw the attention of the Government.
...(Interruptions). .. Therefore, Sir, the Government must respond urgently to these demands.
Thank you.

SHRI SITARAM YECHURY: Sir, | associate and fully support this issue raised by Shri
Prasanta Chatterjee. ...(Interruptions)...

SHRIMATI BRINDA KARAT: Sir, | also associate myself with this issue. ... (Interruptions)...

SHRI SYED AZEEZ PASHA (Andhra Pradesh): Sir, | also associate myself with this issue.
...(Interruptions)...

Alleged threat by Army to evict people of Darjeeling and
Jalpaiguri from defence land

4t 9 UIedh (UTTEE d9Tel) : SR ST, BTl &1 | U1 B S & "icTel Bl A7l
THTET H AT B....(FAET).... TIATT B FHT g b I T8 ST A1 & AfRHTRAT 7
(FAY)... [HA gTgde AR & ¥ W ...(FFIM)... N.O.C. &1 M ..(aem)... fei
Blelst BT B affiiation fEETHR ...(ALTH)...

off STAUTTRY : 3P T Req TRe & 91 319 of B S INTT....(aem™ ). .

3 T 91SS: THIH OXC ...(FAYM)... 33 M e & U 4...(a@aem™)... 71 Uhs
SHE ST TS 2...(FaUH)... ABld, 9 MRAHT § [ ...(Fau™)... 39 dRE 3y a¥i |
(). ATl Er & M9-UN Tl Seld § W L.(FaUM)... 95-9 a9 U
TR TG UIRAC . (FAYH)... ST ..(FEHM)... 9 B SHN L (EU).. TS
2...(TAIM)... 1962 F 9IS ...(FIUM)... NS!, STAUSTS! BT 95 g1 fFL...(agM)... I
F foram o1 (Hag™)... BRIC &30 B 9 ..(FGLF)... STHRIT HRb...(FALM)... AT BT
1S TS ...(FAUF)... NH - 31 996 IS, JP1 Vd R[Sl ...(aaem™)... Ud o= &3
...(FYT).... ST AT &6 YART H T2 ATT....(FYT).... S 90 WRBR ....(&FauM)... e =
A1ferd! BT arad Tl fhaT TAT...(TQHTH)... IE Wlell TS! STH ...(TAe)... 319 fhdt 7 fasft
TP A ...(AIM)... To-g3 JIIRN, YAICH Ud SoTell & 81 | Tell s 2...(agH)...
JTeIRT B T ...(AE)... T8 STHIF YHICR Ud TR & 81 H ...(FGEH)... ST & IS Bal
T HE ...(TAHH)... 1 F TSR ff el §U T ..(FqE™).... 3R AN (). . ..(ELTH)..
R ISR A R & 6 S dieTel & Jret 3§ ...(aem)... St Siid e W& 2...(ar)...
$9P IRV ¥ g9D! W o1 M. (@@YM)... AR TERTE db Ugd...(FagM)... T & 1
AEIGY ...(WAL)... T B F oM §S SN Il 2...(ae™)... I IR&gaf auf F 9w g8
B...(FIY)... 39 AN B A1 §RT e {1 St &...(ae ). .. 3R Wiell B)+ & fov g9
IR ST B...(FaM).... 9815, T8 fosw1 &1 91 &...(@deM )... I7 gRT WRI w9 F 99
8Y TRI9l PI BCIQ...(FEUM)... ST BT FA AT ST 8...(FGEH)... T TRP TS~
gl Ud ERRITHT 1 NOC e STl B...(aeT)... Helad, $9 AlTel $I TWRT Bl Sdd §U
T Sod W Sird e fYars Sl

MR. DEPUTY CHAIRMAN : The House is adjourned for fifteen minutes.

The House then adjourned at twenty minutes past twelve of the clock.
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The House re-assembled at thirty-four minutes past twelve of the clock,
[MR. DEPUTY CHAIRMAN in the Chair. ]
SHORT DURATION DISCUSSION
Liberhan Commission Report and trial of Babri Masjid case

MR. DEPUTY CHAIRMAN: Now we shall take up the Short Duration Discussion. Shri Amar
Singh.

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, Special Mention.
MR. DEPUTY CHAIRMAN: Later. ... (Interruptions)... They will be laid.
DR. T. SUBBARAMI REDDY : Sir, will it be taken up after lunch? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: We will do that. We will take it up. There is time-constraint.
Please. We will call you.

it 3R R (STR URen): STRHMRT Heled, $9 Feaqul A9 U= Fdl B BT A S
1R far 8, 59 forg aue! agd-agd g=aie|

HEISY, ol A AT gad IS HY H a1 8371 21 74 ORE &b 989 B WK g4 clld a4l H
<gT— ¥ fodl T 9w A1 € Bl T fU 9iR Bl drsdl §— S99 G391 R AFRS
Je1 ugl § gy o {5 3 39 989 # W W BiS AR B, TH BIC IMSH B, T
o~ QRIERI & IR feweft H=1 we gt S0 w1 8 St 9gd A1 gl Srerargwen |
HU1 {8 St = o1 RBI AR GR T BT A= G BT 1 (51 21 g8 37+l rgufRu g1 3
BT T I8 2 6 Jg & H H oFR AR dls aRS Al 81 99 W BS Bl IF IR AHH0T
BT GhAT Tel MY SATY H 191 AT -dR R B A Ugel 991 aRsS arl, foiar §
AT L, I AU & T- A= =re gl

F qrat wfRTe ArTel # forge™ SR & RUIE @t a1d &7 8T g1 39! i 399 IR
8, AF 48 IR DI extension §3T AR SHBI M 3 PIs SUIGT GHI a1 M| 394 Rt 17
et o, R 17 |ret| $9 g0 e # U IR ®El of {6 39 19 9 9HY Sl 9341 T, 98 SidH
81 T, S AT AT 98 @l 81 1 3R Sl e o1 98 AR M1 $9D! A H Rth 17 A1t ol
..(FTG)... <1 au1 b st fodo TRRFE 7T BT ITRIAGTA &1, 5 I91 TH NDA BT ITATHTA
T, 5 T8I dF UPA BT IIAHIA IET| G H qa8] 7RIS ®F TEEd & 91 UPA & IR
ARl 7 T & UTd W HET AT {6 TRl 74, =1 7d B, ARG g8] 98| oAfh e, TE
Urer ATet X8 bR WY AfRTe 181 a1 AR, I8 AT WY I2| |1 M B 9T 8, Jfex a8
FATGL.” ...(GET)... b, AT AR T T ...(FALH)... T ARG T8 a1
...(TGHT).... AITE BT q1aT B, AAfh= T 3T IRIA ST A9 AfTg 8] a9t AfR &1
aret foran, Afes 519 I8 T oMy A1 AR @1 Y Q) 981 Y AfRY FE @ 87 1528 |
AT H I WM WX T TEIGT AHd A WX AR &7 31fRedcd Bl 1528 I 1885 I d&l
AfESTE # ST A el k€T ofR 981 I AfRKTE H YRI-1-GRT BIRISHH Fcill K&l Ugell dR 1885
H 7Ed Vg% S 7 AR & d8% US 9gaN IR U U & oy, AR & foy &1 faare 78
o1, U G [HTI g8 GhaHT [T 83T petition HT cancel PR AT AT 54 ARATE &1 faaTe
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o & T HIUF & TAR A1 G &1 BNl H DS ARKIA AHHAV HRAT Te1 aT8dl g,
i o VeI e &, fo7=8 a1 438 #oigdl 21

R, 1949 H GBI U= Tl IHaTs 718 ff| g1 Rl 9a1 B &b drell IR 17 3R RIAT
Y STRTET AT YoIT-FAT B AN & T 1 H T o Il §1 1949 H YT 2T fehAapT 2172 1949
H DU BT ATHT AT GA W a9 1986 211949 H T8l IR AT I@dTS T8 3R ATl ar
T, A 1986 H T8 ATl Wi a1 711 9% fhad! AEAdI 917 HIUF Bl 519 g8 q1ell
QIS T, 79 981 BT G A1 HiF A1? #1 IR 98157 R4 Sit| 19 &1 3Riell g w212 511 3100
TE%l

Rorerast e 7 wroran 9=ft g8 oY 3R S 918 # oS gt | g ff el H wE e §
o5 19...(agm)...

T A I : 3R g Sft &1 fo e & .. (caawm)...

Y R e #-0 e a1 a1l St 4 ) 2, A1 &1 S9! il o 39 fraran 82 # I8
BT T g [P 1986 H AT el 1A & A1 I8 Ib § Tl & 3R § Ig 91 A1 § b
JIGTEId & B8 | TTell Gedl, olfch b IR Bl 37aTeld ? STell TR B JfaTerd | 1 T 9 T
BIUF B TRBR 5 $ Jarg BT IREGAT HREb fETd & I 3M<e & (995G 8Ts PIC el
ST bl Y iR 8BTS BIC & a1 YU BIC Te1 Sl Adpel! 2AT? VAT o7l & o AT =il 8T 1
e oft o5 g fivet 21 o dren el 59 w1+ 9k 981gR R it e #:241 91 3ii7 #ff areur
qE%w T8 HAl A I ATl Gl R ATl Gl & q18 Yol bRalel 4 a1, gl Iqh I1g
faare iR S T & 981 Yo B3N 1949 &F q1E 19861 T 1949 BT I§ 99 0 & b i
1949 H HTUF & ATATDIA H IWGdTs TS AR ATAT ST TIT? FIT 1986 H AT el 3R ATl
Gl & 15 BIC PIC B ML A IAD] BIg AU el B T8 ? RN I8 39 57 R 3718,
19891 AT 1949 H & TTeTell, 1986 H AR TeTel! 3R 1989 H <) Tefcll e b grg A 10 fa7
Ugel RIS 81 21 3 3RIY &1 oW R8T §, olfdh $9F fofg gara | ugel &1 99 & i
ERIRRAERIRIE

) T, 0. IEIATTerT (SIRTS ): B AT A1 ?

7t 3R Rre: o 1989 &1 s AT TG Ay FHT AT o AIH 10 &7 U8 el HIUF & 2
BTl H RreAT=ard 531, RIei-yor ga iR IM 7 & YREGTT B a1 B T | AT $6b <A
ofeHTd, a¥ 1949, STd ARTAT IET TS, AT o AR BIUF F AT BT H Yol BT Wi el
1986 # BICT JAGTeId P PHB H ATl Gell 3R 1989 H FATd &b 10 a7 Ugel RIar=ury R gail
a1 ad 1949, 1986 AR 1989, STDI AT YT Tel Fhd| H WE wY I &g b § HIF BT &7
FRYeraT & IR BIE I e e & oy et 781 gan €1 9§ R sfiea &1 W ofR S gt
B IIERT &1 § Sl 38T & 01 3 §f 2

319 3119 Y8 <RIT fh 1992 H 91T ARKTE BI 2TETEd A USel IR ATexU AT sred
BT aTSTURY ST T S SR I SR B JSdT dcchlal I8 3T TedTv AT8d BT ST
SHP d18 IR ARKIS 6 R 1 WEIS g8 3iR 4 fawR &1 $1I & g <Id1 A1 319
g STt &1 SraTedT S &1 Vel SiR 1Y S7aTed] ST & o, SiTax Hedrol g it & fire
PR ITh ARG ¥ ATLIRT BIbR 199 37 STl §9P 18 Jedblei | g dfd, e ar 3

SIReq et =1 auil RUle 4 forar 8, A1 el « aruwil vue 4 forn 2 & g Ao ik gfors
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7 THHUY 3R HIShy BT YR b YR e Bl el Be < ! &Y 98 8 A o, 41 I $HR,
FHAT & ATSel YA AR 3R RS 7@ St & gaIR Y91 $ARI T81 8 afya, s
AR P YETEd 31U Tged H Yol BT APHHTY 3R FfSH /g PR RAS1 d BRI & AR
FTel Ui ATl T Bfamie Afaa O 3R 519 AR Tce ST 31 @1 I QR 3T, i1 S8
3R H FTER) ARG DI BTG HRAT §U D1 21| ISP Tz & WU H IRES BT I5guTd
1 fe| forga<e ATed gAR 984 A1 3iR f9gT #301 €, el 8H ST AR a7hed ol
2 3R AR ached AT 91 &, s o7 IR 9 9 Ueel SIS Y &, 98 e dolT|

H = Fom Geile Sft & aRIe o, 39 997 9 91 931 9, $9 4 $9 I'M 3
fears oiR S 3B do fowol ol @il «ifes, 9 dRE 9 e gy e <& &, I
RIE 319 St B & I &1 721, I8 2| Il d B9 &b Ryt e #7341 & 721 9, A b
areziet A1 91 3IR S HIA-Hedd d I AN U, AP T &b 4, TS |Ts el T4l AT
2, WIS Ao gHiie 8, ety fagwws Sit 81, TRR4E 3a Sft @t legacy @I 3T B THR
D B, SHD! TI TSI legacy BT ATH 10 HHIE g T TRRE X9 S 7 37701 fof=d faar,
QIS 3R AT F SR A ATHR TSI P USel IR T 3R TS d Jer HA1 &1 Jorg &7 Y
I GHI 1 90% HAY, ST 39 Hfafre d 8, v 3R IR, 7 kR 19 &1 ft Hfafre & 9=
9 3R BfIfE P AMfed RRERI BRI 81 SATTY 31T 319 I8 Fe [ 98 Al R 19 Sit BT
eI TR U ATT-U3 eI ATS & 37 A1era I79 RAforn &1, i g8 1 et 91 31 2rered
% forg 7181, BaTg ST8TST & TV AT 31 on record, 3 WY & g ARKATT @Rh, 57 7RI Aret
BIIER St 7 T8 7@ St B Wil & a8 d [AWR 4 $81 © & g8 o AT 2
segregate Narasimha Rao from Congress, Ig -a! el TRITE 9 St BT & NeeT, B
P T, B & YL H3T ¥ 3R MR 31T STHT segregation BRI & AT fb M7 A== g
STt ! A THR ST fBR 317, i1 ISRIBRUT 31T, FIapT fab 3170 qRT 8139 ofdl 2, globalisation,
IIRIHRVL, ATH ITRIBRI, T QR 2 & TP A Bl fIwd & eRTed 3R gedf R
T 8, IHBT AT 24 o &, AT A1 FISwa=H S, 379 IHDT 517 o1 A1 98 R SR, R
T BT G legacy PI & THR QNG| Gid AT BT g8 Sl AMGADIA &, ISP U=11 Bl 8 BIS
AR, sfaeT & S &7vl W Biferg o IV, S 7o dIRTY, fes sfaera fiear =&,
SRR fouar 721 S8R 3iR e, A I1 U Aol & FT7eh A1 31TUeh! STT Usdl 81 3iieTd
A1 AR &, et A A1 T 89 39 YIS H S 9 A © (b AR TSI 4 [J9TSH & a1
TP, SATSE, TUTA 3R T &1 I§ TART YA 2 MR e &b 59 JU1ef & T &4
ST Y81 TS| S TRE H ARV AR 19 ST ST Aege 3R gerT w3l 1 9 3R
Pfafe #3201, =18 Yo <1 81, =1e FewRH |red 81 iR fUsel JoNovo &1 ARBR b &1 375
g i &, 3 9t R 3R, TR eRE gaR S 81, 9 S9H 91 @1 g8 91 Ud oreel i %
HIaT-H1aT g& Sk Hear-wear YIS HIST 81, I S o RIS 81, SAPT °T dl — RIS
IERIBRT B, AT, I3, ST 3BT 81, I3, A3, Afh Sl g_1 81, 721, 7El, b &I, I8 el
EERIT

T fER IeHIfad g & w9 § 38T 1 I8 g1 5 A we @ domm e 1
PEI, I RE A T BB 81T THA BB I & Dol 18 S & g, afery § wrean g 81 78
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e, FT HEI &, BT T8 oA, A I Tt DI & 2RI & 1l GuRT 2l oM, 39
Tl | SATIa! A1 et X1 & 3iR A a1 YT & &, JATID] TN 1 3TqD] HbT AL 8T
2 f ArTach 3 TWHR B gTH & Y, S GRGR a1 oY, IH TSR § IR BT G_T 9T
BHIIF BT AT| R AT FHAT & I, YD TS FUT &, A FHAT &1 ol Al WRPR T2l
EERl!

o9 # o7t Wt g7 ) Ut B, 519 JMuas! Ut &, 31U IR el & mefaig |
AT 48 B 98 WHR 1, Al I ARPR H bl (48 P1 &t el ATl I8i $ga g i
931 8, YA I I gHART HAT o, S YO SlIfOTNI I Bl 98 S & &l B Aew off aiR
FARY H201 off qAT 37 H U BT B & FHL BT g oY1 e @ |rgd WY g7 73 Ul
B AR et S * go-TedY Tl Ul SR AT IR & b AMUP 9 qheT gar A H31
..(TALT)...

7t STRUTIFT: I S BISH & HeR &, SAD] 719 7 SAITQ ...(GLTH)..

7} 3R 7E: a7eo1, 31% 2, § &1 e g

i} STAHTIRT: TRATS 81 AT 2 ..(FFETH)...

Y 3R e § BIS aTRIY Tl I BT § .. (ALM)...

it STwuTafer: T, Hel a5l 919 off, IH HSH A ..(FaEM)...

i} 3R RE: a1 a1 RIRIER 2

SHRIMATI JAYANTHI NATARAJAN (Tamil Nadu) : There is not one word about Liberhan.

it 3pR e 31y g <8 £ % 39 foge™ & aR # s vsg d& 718} $ET 7, I 99 forgee
P BN foe™ & AR H H w1 $E? g™ H RSS & qHPT & aR H R0 de @y,
AT 8] e AT 81 S Sit, H foraeT & uRvied # &1 %8 381 § % 317 arli < I8 P8l &
TCHTAI T H3) Sft Bl I8 9T B 2T 2011 B & Yab IR TS 1, Sl U &1 & Jreg 74
J, I Heurr R S & 99eF | & Afed # Bfdne W & 75 3, T 95 & s,
FHeaTol g & g1 & gRT Affford dimsa § 9ew 9, 9t i1 = €1 U a1 gu diel, 8R
IR U< H $Haad 7 b — “TeA3il diet ST g8 S |” 3= $Hal f&b gar Ta1 91, 3FR gdl
& o, 1 # 91 Y27 gl g o RRERE off @ s 2, 9 W 39 9 & e 6 8, oAfh
HIH BTG o6 ST U 8T 31 I8 ST RIS &, H 9B YUMH $R T&1 §, S I8 Seast
BIST 21 G< VEI 9184, S 99 999 TR 9, I8 I8 gl ot f5— “The possibility of the
damage to the disputed structure itself may not be ruled out. Therefore, in my opinion,
we should be very cautious on this issue.”ﬂ’s’ﬁ—gﬁ@wi Gﬁwm%ﬁﬁ,
AfRSe @ IRIEd ¥ 5 T Ugd HIU & 1ege], < & dohleld Y Hl, AR 9.,
TRAGERTG STt B! fordl| I8 A1 RIGERTE S 3 fordl foramd 2, I8 FaR 150, “3RIeT | 3FR
T T & IR W T diel, O fageE™ & aR # 1 9?9 H foeeE & $uR am
el §, ofdd s ¥ o Qa1 RIYERE 9 9 € iR S [aeR) dd AaT ofeR g,
19 b TSR SATeT T |fehd RIS I 48T 81 7g 2 3iR qras) A& #1 eed 4 3 a1

*Expunged as ordered by the Chair.
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UES Id! Y Bl T 11 379 31T Heil {89 AR ST U] &1 dh < 2 8, 89 RA™
ST UTET &1 T [depel 81 < X8 §, <lfhl 84 T8 el d18d & (b SqH ave] d1dl 1 [o7h &
3R # g PeT Ang fb # A TaveT a1 &b A T AT E, HIUA b W THH AT SP 8T Y &
oS! 961 U MfAPR Gd 9 3R SH1 AU ISR A BIs o= 1-41 T8l AT, dAfd
<ORET dTaT BT 1 394 81 g1 o & b rert 4 27 4., TRAGevE S @l S8, yd g
HA, 87 [ASTRI ATl T i BT 149 A1 77 81 G-I I1d § I8 el a1edl § 1b § U T3 B
756 AT ATET, H STHT M T8l of Feball, WifhT d aga 8 AR AT &1

foreelt &) gz 301 €, H S901 M T8 o BT ..(FAUM)... I8 T84 AID 0 § MR IR-TIR
A1 SH 21 7_) 91 984 21 98 gl fora 281 €, iy T=RRawet w9 Sft, 8T iR R
AT AT 3 AT 37T I T & | ATY-Al A Al AT A ATl H Joel I 8| I§ A
39T T, STg 71 T3l = HRY HqUl TS Sfiae H SRRl &l S+ fea ik |fagm
1 I 3R FRUMY UG erd il kel 6 faRiaR, 1992 & 918 ... (ag™)...

SHRI BHUBANESWAR KALITA (Assam) : Sir, | have a point of order. He is reading a letter
purported to be written by somebody to somebody. | want to know whether he can read such a

letter and whether the letter is authenticated. | want a ruling on this issue, Sir.
SHRI AMAR SINGH: | am not yielding. ... (Interruptions)... | am not yielding.
SHRI BHUBANESWAR KALITA: | am on a point of order. | want a ruling from you, Sir.
SHRI AMAR SINGH: | am not yielding.

SHRI' RAJEEV SHUKLA (Maharashtra): Amar Singhji, can you authenticate it?
...(Interruptions)...

SHRI BHUBANESWAR KALITA: Sir, | request a ruling on that.
MR. DEPUTY CHAIRMAN: See, you are reading some letter written by
somebody to somebody.
SHRI AMAR SINGH: | authenticate it, Sir. dg authentic letter g (Y.
SHRIMATI JAYANTHI NATARAJAN: How can he authenticate it?... (Interruptions)...

MR. DEPUTY CHAIRMAN: He is taking the responsibility. ...(/nterrupt/ons)... Let him
authenticate it. He is saying that he will authenticate it. If it is not an authenticated document,
you can take the privilege. ...(/nterrupt/ons)... Amar Singhji, can you authenticate that letter
and lay it on the Table of the House? ... (Interruptions)... Can you authenticate the letter which
you are reading?

SHRI AMAR SINGH: Yes, Sir.

SHRI BHUBANESWAR KALITA: Sir, after authentication, he is to lay it on the Table of the
House. After authentication only, he can read it. ...(Interruptions)... He has to lay it on the
Table of the House. ...(Interruptions)... That is the rule. ... (Interruptions)...
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1.00 p.M.
ot ar= g IRy & 919 SR SrauRoTST ... (aHm ). .
oY STUTUfY: 31T authenticate HYH of B ST

ot amR g A& 2, W=, § o BRI ..(HaE)... 6 fRER, 1992 F 918 TR Ao
ERIfRUETTATGT TG Ial IR AaTerT =1 a1 g7 81 6 fawaR 1 TRBR RIT B & 2172
T fT AT BT S7afdy H T B T M2 6 IHR DI ST H I DT Dl GReN TG T
HEH IOTY T A7 37 T3 Bl AT a1 781 81 781 212 ...(maem)...

SHRI BHUBANESWAR KALITA: Sir, is it going on record?

MR. DEPUTY CHAIRMAN: He is going to authenticate it. ...(Interruptions)... | think, he is
to lay it on the Table of the House; otherwise, | will expunge it.

SHRI BHUBANESWAR KALITA: We have a right to get a copy of that. ...(/nterrupt/ons)...

MR. DEPUTY CHAIRMAN: He will authenticate it and lay it on the Table of the House;
otherwise, if he is not authenticating it, | will expunge it from the record.

i} 3rR RirE: a8 # <11 $© Hel, I9T AR GAR H 89N M B Heifdd (BTl TR 1
S 319 Hag Y, <ifh M R A1 b Raels Uep Wi 2req TET ATl 3TTYd A ST SARI
g4 FRUer afagdr 9= |arfern =i So1 81 51 AR § THM HaTel 36 e ol 89 6 fadar
& 91 B IRRART TR 719R =491 & o1 iRaet WRT S HHET F AT B Jrei=T e
18 w1 v T} Ug Y@ 1 TR AT &Y 91 Wetdel! 7 W& &1 SN e & b B B
[T 93 4§ IoetiRad Farell U= Areid o7 ol 3iR 91 & BIs-bIs | ST BT fTear B
fep 181 el W <A €, 981 39 faWR W fAvary & i e FRUET b g BT YRS
SATE < 591 b g faaer w301, ST 59 W &b Aawd 2, el Aol 3§ Y, 9 SRR B
AR I & BT ERER &, I T WIEARA & qd 7emfed & eweR € iR B & a1
AR 1T b SRTER B ...(FGHM)...

st fama wfear: s sreT dl ¢ €1 %2 €, S9d 9™ WY 9a1 SN .. (aae)..

Y 3P Rre: # I8 FE1 aned g 6 59 aRE 31 Sl fge e &1 Ruie 8, 39 Rue 4
31 Al UR S gt 21 SMrervitg ARRAET 19 Sft 31Tt SHfad T8l 2, ard: S5 IR # #A-7 reT
I I TE1 B UR, ATHS BT TTWRT DI S §Y ARSTE & Welad & fog I Al foeR &
&), 3 d1 $B BT el § el ocd St @l 91 gooId BT §, Afd 6 fadaR &t
AfETE TEE g8 3R 5 fadar o1 amexoiia sred ot 7 F81 © f& 8 R Add], T ol g
IRY 59 9T F SHR 8! BT S FHdT &1 T &b T b W4 H BR Jdd] BT AT ST F
Tl FHTIDRUT Bl dT B (e WY 3 37l Sfl 1 I8 P8 a1, 3R D] ofdll g <, §
TET 5151 ¥ 3iR fad B1ax Hadl §, 9§ GFI & A1 Hel A8l §, b TRAT S uret
B BINT HRIHH 1S ATV el dich I8 RTSTITD PIIHH BT Vb &A1 a7 147 AT
Hfex FE] TG R Aol DI eI B Y S/ FHACADRUN Bl I1 D! oY AR & For
fm fearR oft | oima ot a8l ST | X8 1 319 <1 98i SURRId & SR ST Ha ’e | I8
TR AT Sff, Rl AATER Sief SfY, SeRTot Sit, A1 At Sff, ¥ |9 @R 91 I8 a1 g9y
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g AFeEl B1? 99 G R w1 oft? U e W 9, S 9w O, e 91 gRY emar e &
SIS <3 B ARG BT 8T PR S folg TR T8 A1 Yep ~IlT, fRIed ge1 2, Jreroiy srsarft
Sit, TR I AT TATPR, THRI BT Se} AR, S8 Bl [AHIRTT HRPp, IR 3MER0NY
T qroft ST, ST IS gU Ui ¥, M 9l © fEgwi H, &g o1 9= # 3R AT Bl
BSR4 ...(ALH)...

7 A vimR e (UER): 99 a<h 98 Ifheetr T2l o1l ...(agM). .
it SuyrTafar: a8 wifeare Tl 911 S 9% T ...(qaE ). .

SHRI S.S. AHLUWALIA: Sir, | have an objection....(Interruptions)... | want to make a
mention. ...(Interruptions)... | am from Sialkot. Sialkot is a part of Pakistan now. We are all

displaced persons. Our forefathers were displaced from west Punjab and we suffered to give
freedom to this nation and people suffered in the eastern part of Bangladesh—East Pakistan and
West Pakistan; there you say that we are Pakistanis? We fought for the Independence of this
country. ...(Interruptions)...

Y A ¥R yAS: 1. HAHIE e el UsT gy 7 . (Faum)...

sit Suwwmfa: oM fGg Sil....(age)... T8, T8 ..(Fage).. MR g St
...(aL ). .

SHRI S.S. AHLUWALIA: Sir, this is very unfortunate. They can say that we were born on
the other side which was sacrificed by Gandhiji for a different nation.

SHRIMATI BRINDA KARAT (West Bengal): Sir, they are diverting the issue.

SHRI S.S. AHLUWALIA: What is this ?

st 3rR RiE: 31eeT U gl ..(a)... § We Udhe...(auH)...

it Su=rmafar: R g it aiferl ..(raem)...

CINE I CR R BIRIRESIIS Y

Y 3R RRrE: A1BT T AT 2 H ATk TdbR H TS+ dTell § a1 ? 31T a1 dbeal qHeN &
T I P17 b &, T8 STHR & foh YTa=131i B 31Ed B &1 AT 7 T8l T, $a1 & 5Tox
P A H T % 1! AT 3118 g8 o ..(FagH). .

7} T.U. SrEaferdT: 1 SHH R HITY| g8 Ui el 81 d ST8i UaT §Y, S Ty
I8 YR BT AT ATI IO Bl TTSTS I8T A TSl TS| ....(FGEH)...

sft 3rR RiE: oo A& &, S® Bl ...(FaEH)...

#} .09, SEarteran: EgRIM 31 MoTal & Y SR 7 ST AR & resolutions IRT
T, AER # ST el foTT 10, T 3 Uifepare & el &2 319 &RIT 91 R 82 ...(HAHTH)...

it 3 v ge: R it 8% S 7 ugelt IR 9t wewmwn o, a8 Rgw &1 urd o
..(TTIH)...

#} TH.09. SEarierdn: 8, [RI SiSl H8f BEr 11 A17...(FauH)... AR $ fdel
WR.... AER & el TR BERTAT AT AT1...(GE)...

Y 3FR e o T sregarferan ST, SN govd Y & 2, oy 93yl e govd v
fear 81 ...caagm)... a1 H ®e1 =redi g fb A 9ol dex .. (aem)...
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Z",TﬁTrI'IGISEﬁ*

it IuHf: 3T 43T ..(ag™)... [dega.. [Aepd, i3l ...(@au™)... 3Is T8 F8
BT &, 39 33V ...(amaeM).... 3T ST ©h.... ... BIS 8] B BT &l ...(Fau™)... IS
RepTs # TE1 STl ... (Fqem ). .

SHRI RAVI SHANKAR PRASAD: It is grossly unfair and should not go on record.

it STUT : I8 Rple § &1 S ..(FGLT)... VSIS 3fell Sfl, 39D identify &l
ﬁv_ﬂTTl'ﬂT%\*, it will not go on record.

Y 3= g« § 98 Pe ArEdl g & ...(gagm)...
ot Frarm A9 (e den): a1 |9 S RET ©, A I FA TS SIY?

sft Syl : L, T2, ST6T BEl © {6 D! “uIfhwarr el ol 81 2, Afdhd Sd!
identify 1 fpar T o, 9 9§ IS 9, $feTU it will not go on record. Otherwise,
everything may go on record.

2N 3R R: 6 feawaR ) ge ue1 3R S w-Ted & &7 Us U1 ver H31 ol g 3i)
w8, U U faRIEN &t 1 a1 — H a8 g T8 SI8RI% 1, 374 UR 3179 318 81 2 & — Sl
R YT TAT &, MSTTId BRISHHA 11§ b 9 HQR 91T iR 59 7RIS 31 W8Ted 8
SIH & A1 il SHT WRa SR * HICIR JRell F1eR SRl & Y R Ggh 8l-goall 7 o,
fEAT- = €, ool oft giRE Wt — 3 9 IR= 90 8, 7Tt 931 €, smae! yom ofR 79 |

it FeRTe st (STR USTN): T8 & e ... (aET)...

7} 3R RE: 954 €, W9 AT 43 §U © 3R SUS d1g W1 Y AT 81 © 31k Hed o b 8d
e & fop &A1 W-TEd R <1, 8H <% & fEg-Jaerdri & faell ol drs faar — g4 5ad foy
Tfad €1 seie S99 91e]) AiIe @l wee 8l fhar, fager 4 st uffhar § o 19 &l

Jearan el

Y peTot st - a8 faarfea <= o1l...(aawmM)...

Y 3R % : 3TS1 J1s H Sl SATihaTe 31T &, 31T T H, ATeliTid H, 31 ¥ il Rl
I 2, ISP ol # IS TS qRTAT S £, IqD! 5T H IS T W THIA & A B I ATl TS
21819 9T B ...(aL)... 381 IS Bl &1 IRRI H gicT Bl ...(Faem ). .

TP A e : ISP OIS H ...(AGHH)...

2} oR R : # U a1d U] HE1 ATedl §, G g I1ed, §H P Hih, SIR P
SINL...(FaYH)...

AN o BRAR: STAHTIRT ABley, #, a1l 181, <ifh are # arg {3 e @ 3T 71
o %8 E, 39 e Bl 4w B b A g3 I AU G W PR B Hidl AT S
..(TFYT)...

MR. DEPUTY CHAIRMAN: Your name is there in the Report. They are entitled to take.
3t foa sfear: § apfl $o 781 P BT E|

*Not recorded.
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7 STRUTART: MU U1t A 4fey, d STgH < S ...(FaeM)...

it fomra wfear: urdt &t 91d 121 71 3R BIg HYT 3T M ol....(IEH)...
it SUHTAf: MUt A RUIE § & O &1 TS, SHH 89 991 R Ahd 87
i} o Bfear: I o1 R R o 32 & ..(HaEH). .

it IgHTf: Ut A RUIE 4 &1 ...(aem)...

i} foma wfear: § <% 81 BT ) ...(Haem ). .

37t AR IMAR (AR : 3MIehT 1 RUIS H &1 MU i {51 2, IHh BRI ATISHT 91
RIS 4 3 B1...(aem™)...

it AR AR : 9T A RS H 81 ...(agm). .

SHRI S.S. AHLUWALIA: Time is limited. Only eight hours are allotted. Different political
parties are going to make their submissions on this subject, and it is an important subject. But
there are names mentioned in the Report. From every corner, people will speak on this. So, the
Members, whose names will be taken, should get an opportunity beyond these eight
hours...(Interruptions)...

it SuTafa: I8 o 81 B ...(aaHH). .

0 I T ATed (IR U< eN): RUC | §701 4 B ...(FaLH)... I R H HHILA Bl
RaIe # & afere ST A forat ST Sext B ...(TaE ). .

it SEIRTIOT 9T (ST : IHT A IR-IR o1 51 T&T 21 ... (Faem™)...
it SgHT: srEgaTiorar Sit, TA- T IRFRTY A 9918 WISl ... (e ). .

SHRI S. S. AHLUWALIA: Why don’t you make a rule? It is a right of the Chair.
...(Interruptions). ..

MR. DEPUTY CHAIRMAN: It can’t be. ... (Interruptions)...
SHRI'S. S. AHLUWALIA: Sir, there is a rule for this. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: | will check the rule and let you know. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, the point is, a Commission was appointed under the
Commission of Inquiry Act. They have taken his name. He does not have the right to reply. His
party can give him time if he wants to speak. ... (Interruptions)...

THE MINISTER OF HUMAN RESOURCES DEVELOPMENT (SHRI KAPIL SIBAL): How will
Advaniji reply ? How will Joshiji reply ? Their names are mentioned in the Report.

it 3R e Ox, A1 99y S ]ET B ... (TaeT). .

MR. DEPUTY CHAIRMAN: On this, | will not allow you to take extra time.
...(Interruptions). ..

ST ST S (SR U®0): A AT AT interrupt R T8 8 IR d AT AT interrupt &% 78 &
...(TATH)...

oY FeRTST ST 9 < BT AT bR IR foh <7 BT 81 ...(Haem ). .
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it foa SR TRl S .. (FaE ).... 31 SATET GHY T8 A1 Q| ..(FaLT)...

it SurUTafay: 31U UTet & Ut TIgH §, S eilfory| .. (STaeT ). .

st fama wfear: 3 Sl a1 ..(=agm)...

2} gt fiegpd 7811 s g o7, oy qiferyl. ...(aaaem)...

A Tea TP} (STRIEUS): W, # U a1 Pl dred § b S ff Tiaw 91 2 &,
I 3TATAT 3T AT 3R 1 H BT B, §H BN IT d B, DIy U B, I R 379 AP
SRS T IRAT S W & T8I § I A1 F8T ST 811 21 ... (STIET)...

it SuTafar: emR R Sft, siferql

S} TS YIS : IR Pl 1 RN BN A I NPV AR I8 T IH WDhR F T 3
TS HT ST ... (EET). ..

it SuuTafa: g If3l

it foa SfeAR: W=, # 31 €1 FET =A1Edl g 6 a1 A 371 I8 Aoy g9 & fog < 3,
g Pls AMRT T 8, offbd TP ..(FALF)... AT VAT Hd HRYI ...(FEIF)... PR
P8 AN AAPR g1 BRI W I <31 1 U1 I 1 B dTell §1 ¥R, I8 Al Wel 981 ol
...(TGLT)...

ft STamfa: IRIV Bfear <N, o™ emamr & Ruld ) I8 fvaa 81 &1 8 3R
Rr-R7 it & A forge™ smamT & R # #ere fpv v €, aF Td” 7 19 < Just
because you are a Member of the House you should be give an opportunity and others should
not be given an opportunity is not correct. ...(AdHT)... M) ISt & I <IgH %, 39 ?ﬂﬁﬂ'{'l
URTT TT8H AT of 7B B 1...(dHT). ..

it fama wfear: 33 a1a A GFAL...(ag).... 39 #4891 ot T2 g

it IuwHTafe: § G 81§, {7 D! 91 Gl 2 l...(FALH)... I DI STSY...(TIEH)...
3T qTet H+1 G <, 3raehT faw WY #+ g foram

it o Ffear : o 7 & ara T G AR A1 pe @ 6 w1 e €, 99
SR Tl B1...(FaLH)... ST9 fhd) Hax BT =M fora1 ST1ar & 1 e 4 I8 91 Xal & fb awrs
S BT HidpT e &...(GEM). .

it SgwuTafcr: <RIV, § S I E...(ALTH)... 31F § T T1...(HGLTH)..

SHRI SITARAM YECHURY : Let his party give him the time ... (Interruptions)...

SHRI AMAR SINGH : Sir, my time is being wasted. | am not yielding... (Interruptions)...

it faa BfeaR: 31 a1 31T 7 e PR S| I8 1 § SHPT * HXh 39D 99 91 Bl §
G, FEBRIG 41, HRifeh H ST g P forae™ B & Su=Urd 21...(aem)...

it SgpUTafar: FET-FEl...(@&FLM)... Nothing will go... 31T SIfeTTI In an explanation you go
on..(aAYM)... [Aepe TEl...(FaYM)... AT AT ...(FGLUH)... A IR Bl I T8l B
WI...(EI?IHW)... No, no. You cannot threaten the Chair...(/m‘errupt/ons)... | request the hon.
Members, please sit down. We are discussing a very sensitive issue. Definitely, there will be
acrimony... (Interruptions)...

*Not recorded.
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SHRI S.S. AHLUWALIA: Heavens are not going to fall... (Interruptions). ..

#} STqHTIRT: IRIY, ABFATCRAT i, AT Y U el BIT 8, GARI b (7Y Teb el el
BT 8l 1 am appealing to you. ...(SdET)... SEASIEZSI %\*, If he is a Member of the House and
any allegations are made against that Member, he would be given an opportunity to respond.
They cannot take the names of Members of the other House. If the Member belongs to the same
House and if there is any allegation, he will be given an opportunity. Here, this is not an
allegation. The name has been mentioned in the Report. It is not an allegation. So, it cannot
...(Interruptions)...

SHRI S.S. AHLUWALIA: Sir, this Report has not been accepted by the House
...(Interruptions). ..

MR. DEPUTY CHAIRMAN: Not necessary...(Interruptions)... Mr. Ahluwaliaji, we are
discussing the Report...(Interruptions)... This is laid on the Table of the House. How can the
Report be accepted by the House? Whether any Report has been accepted by the House.
Which Report has been accepted by the House? You tell me.

SHRI S.S. AHLUWALIA: Should | believe that all the Papers laid on the Table of the House
are accepted ? Should | believe that?... (Interruptions). ..

MR. DEPUTY CHAIRMAN: You are saying a new thing...(Interruptions)... | will not be able
to reply to your question...(/nterrupz‘/'ons)... The Report is the property of the
House...(Interruptions)...

SHRI SITARAM YECHURY : Sir, Report is never accepted or rejected by the House. It is laid
on the Table of the House. It is the property of the House that we are discussing
...(Interruptions)...

MR. DEPUTY CHAIRMAN: | have given the ruling. Please...(Interruptions)... Whether you
accept it or not. With all humility at my command, | request you to please allow the debate to go
on...(Interruptions)...

SHRI S.S. AHLUWALIA: That is not fair... (Interruptions ...
MR. DEPUTY CHAIRMAN: | have seen it...(Interruptions)... You may not accept my ruling.

SHRI S.S. AHLUWALIA: Sir, this Report has not been accepted by the House
unanimously.. ... (Interruptions)...

SHRIMATI BRINDA KARAT: Who is accepting or who is not accepting?
...(Interruptions)... That is not the issue here. ... (Interruptions)...

off I v y¥ATE: AR, RUIE &) 99 91 P GBI B 2 ...(FIHH). .

MR. DEPUTY CHAIRMAN: Mr. Ravi Shankar Prasad, please, this is not a correct thing.
...(Interruptions). ..

st 3 3B UNIE: TR, IT MU HET © fh 59 9 RUE § 21 ...(aaumM)... 9%, Ruid
B AL BN ? .. (HaHH)...
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MR. DEPUTY CHAIRMAN: | know, you are arguing, but that is wrong. ... (Interruptions)...
SHRI'S.S. AHLUWALIA: What is wrong, Sir? ... (Interruptions)...

MR. DEPUTY CHAIRMAN: | have given the ruling. ...(Interruptions)... He is a Member of a
political party. ...(Interruptions)... The political party has been given some time and within that
time he can speak; | have no objection to that. ...(Interruptions)... There is no question of

giving additional time. ...(Interruptions)...
SHRIMATI BRINDA KARAT: Exactly, Sir.
SHRI'S.S. AHLUWALIA: Sir, when his name is mentioned in the House ... (Interruptions)...

MR. DEPUTY CHAIRMAN: His name is mentioned in the Report. ...(Interruptions)... Mr.

Ahluwalia, | cannot give an answer to you. ...(Interruptions)...
SHRIMATI BRINDA KARAT: Sir, they are all accused in the .. ... (Interruptions)...

ft I v w¥aTE: SUH BEl § P (@aUH)... WY, 5961 RUIE § 99 21 R, g97h! Hal
e T ST BT R? ... ).... R, Rl Brae 2, I8 $e1 31d el 8l ...(FdLH)... 3T
Ig Y B8 Thd © b Rl b Bl...(caaum)...

MR. DEPUTY CHAIRMAN: Why are you putting words into ... (Interruptions)... | did not say
the Report is right. Did | say? ...(Interruptions)... The House is discussing the Liberhan

Commission Report, which has been laid. ...(Interruptions)... The Report is laid under the
provisions of the Commission of Inquiry Act and it is the property of the House.
...(/nz‘errupt/'ons)... The House is discussing the Report with your support. ...(/m‘errupz‘/ons)...

You are a party to it. ...(Interruptions)...

oft I gipv y¥TE: IR, RUIE Fvde 8, I8 He-1 SIb A ol ... )... 3T IS Y hg
Thd & fop RUIE S B1...(caem ). .

SHRI S.S. AHLUWALIA: Sir, how can you say that the Report is correct ?
MR. DEPUTY CHAIRMAN: Who is saying that? | did not say that...(Interruptions)..
SHRI S.S. AHLUWALIA: You see the Report. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Ahluwalia, we are discussing the Report.

...(Interruptions)...
SHRI S.S. AHLUWALIA: How can you say that, Sir?

MR. DEPUTY CHAIRMAN: What? Are you not discussing the Report? ... (Interruptions)...
Is the Report not the property of the House?...(/nterrupt/ons)...

SHRI S.S. AHLUWALIA: Sir, how can you say that the Report is correct ?

MR. DEPUTY CHAIRMAN: Who is saying that? ..(Interruptions).. | did not say that the
Report is correct. ...(Interruptions)... | said that the Report is the property of the House.

...(Interruptions). ..
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SHRI SITARAM YECHURY': Sir, | do not think that they want to have a discussion on it.
...(Interruptions). ..

MR. DEPUTY CHAIRMAN: | did not say that the Report is right. The Report is the property
of the House. ... (Interruptions)...

SHRI D. RAJA (Tamil Nadu): Sir, let us not disturb the debate. Let us have a meaningful
debate. ...(Interruptions)...

st Suyqumfa: R Rg S, oM AUl ...(e@aem™)... 3MYd! 3ars oo 81 319 9ifrv]
...(TITLT)...

4t T, U9, SEGATeTan: FHoRTSl 87 S &1 1 fordn T 8, SFd! dia &l ATDHR 2
..(TAIM)... o7 BfeaR St w1 7, ST0! diei 31 1R 2l ....(caeM ). ..

MR. DEPUTY CHAIRMAN: See, they are referring to the Rule. An allegation has been made
against a Member but it is not an allegation. ...(Interruptions)...

ot 3R g R, B9 e <IN ... (aaaem)...
MR. DEPUTY CHAIRMAN: | have given the ruling. ...(Interruptions)...

st 3R g R oY R 91 & 91 31U+ el SIRTTI...(@ae )... 39 RUe fsasd
PR IG Bl ...(FIIH)...

MR. DEPUTY CHAIRMAN: If | give an opportunity to a Member because his name is being
mentioned, then, the House will be unfair to those who are not being given the opportunity.
...(Interruptions)...

7} foa Bfear: R, Ge &1 SR 8 & A1 § STYA =AY A BT | ..(FALH)...

MR. DEPUTY CHAIRMAN: Narsimha Raoj’'s name has been mentioned.
...(Interruptions .. Various other names have also been mentioned. ... (Interruptions)...

3t WMarRm A R, AU 9@w@T 2 | Why is BJP not giving him time?

...(Interruptions)...
2N .. SEaTferdl : T4 <11 ...(FqHT). .
7t AR AR : oY <189 <1, A1 53 WH B . (FAYH)...
it 3R g : AR, I Fie &1 w9 SIRTY1 3RT 98 FHY ST 81 IET B . (aET). .

3t IUHHTIRT: 37T AT ..(FAIM)... AYT I8 SISH waste [T | ...(FAIM)... MY
T I...(FFLT)... 3T 98 ST 3179 ifery]

ft s e STgydfy 981ey,

“gs B UE AT, IR HEfthel 3 o 3
ST B Wb BIhR, AT fael T I3 1

...(TGETT).... 31T AT &b A1 | 3T ST 7T B I2 | 31T 1 3 el 0T, G171 &< 2 &
AR, FHTSIATE] YISt 7 89l YagelR Yol BT UTel (BT 81 ...(aeT)... U FHHTT AN I
1 3MY, - IR H 9a7 {1 B3R A TR BT 197 9icl 78| TR &t 3R AR T BT <9
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& GfAe B e & frw Mirr o ut, a1 Ml Telig] 89X 16 BR Wdd TR U 3R
3ITY T STRIY 1 b I BR Aaah] & G | o 48 & 819 1A 2 .. (EH)...

it g : 9fST, IS Please, sit down. 3T GAHR STdTd ST HIRIT ....(TFEH)...
%@WWI Please, STWéF%QI

Y 3R RiE : 89 39 91 31 5 © {6 16 SR Aaai @t g 831 foddt oot oft o1 <iret &, &
T g BIAT B, olfd g & | & &7 &< & forg Jen &t gam & o, -
] & el BT ge I T & Y 16 B SHT8 AT 1600 ART A #R S, AT Bl d$1 a1
Tl ot ...(HAYTH)... T TS & IR I BT BIA 991 51 T B A ToAd &, YD W10 3
Tl ... (FALH)... T STdd J Tel, ST F gl 8 ..(FGHH)... FHrSiara) gref AR gHR
1 gl 8 I1ed | . (@agH)...

ofY 3 v y¥ATE : SR U Y BT dle Sb| ...(FAUT)...

Y omr R : Jomaw s 91ea 1 ..(aum)... R, [RT SR H1eh 39 faare & 9™y
TS IEI Bl...(TIEM)...

sft famg Jfear - +
SHRIMATI BRINDA KARAT: Sir, why are they continuing to interrupt like this?

MR. DEPUTY CHAIRMAN: Nothing that they are saying will go on record.

Y 3R g T AR e Rye gii 3 e @t Bl .(@ag)... § I8 W) e Sft o
Igd PRl §Y BT ATS § [ ...(FEH)..

it fag sfear: *

it STRUTIRY: wie, Bfcar <iY, 33T ...(aagm™)... g 9fSy, 9fSTl ... (am)...
it faea BfeaR : 31T 39 e H W AdHR AT fohaT ST @ &1 ...(HA)...
it IUFHT: MU UIST DI I FHI 7, MM IFH 1A ..(aLT)...

it 3R Fi=: S1THT T for 2, 41 89 S9! 919 od 21 ..(Taem)...

it IgHTIf: 39 Siferg] ...(@aem)... 39 93y

it foma wfear: s/ g Sft, e e diam g ..(aaaem)...

2} STAATIRI: Please. JBT VA &1 T, S 31T 3R 8 S A a<h of I 8l ...(aeH)...
# TR IR 93T g AR 379 3R 8 Sff § ReRE IR @ &, I8 R 87 ...(FdeH)... T T
&, 1 aar § 7E MY (@aHE)... 39 9f3T

£} forra wfear: 98 w7 Afu & ST A Il 81 M9 BT a1y & 6 Frem &
S T 8] 9] THhdT 82 ...(TILTH). .

et 9a1 HR : i FhdT 2| . (TALTH)..
sft Suwumafa: <1 I8 M 8, 98 §9 Usd € Yol Bl ...(3auM)... <RdU, it is not

that...(Interruptions)... Please. It is given, “...A Member during the course makes any

allegation...” It is not an allegation. ... (Interruptions)...

*Not recorded.
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SHRIMATI BRINDA KARAT: This is the truth.... (Interruptions)....
MR. DEPUTY CHAIRMAN: That is your view, not my view.
it fo g SR : I8 HIc 781 & ...(FagM)...

#} STquTafT : TRAY, 3T Pe1 8 6 8199 rules TR Tl 8 AR TR BT PO ARSI B,
rules @1 PV interpretations %\;, dg é@‘cb_{, | have given the ruling. You must respect it.

37 TAGR G (SSHN): I8 o7 RUIE # 779 forn, 79 HfeaR ..(Faem)...

it SgquTafc: § AT g . (EHH)... SR GAY, ST81 37814 adjectives add f6T 8, § 4
fSelic &&I ...(aaum)...

2t SR 9IfdT: R, STYATIT B B WiaHT fexaTs Bl ... (caH). .

oY STGUIRY: 3T IT 7 7T 3k RIS & {1 avg | ST 9 forar w7, S8
TRE W o1 112, TERT 3R BIS adjectives T8 1 1Y ...(GLTH)..

37t eged Igaat: I A1 Gad Pl Il 81 o T8] A8 &l ...(FaIH)...

sft Suwuufy: oMy 98 99 BRI ...(AHM)... & TG ...(FQHM)... I&q AdH
cooperation REGHE .(TIY)... R cooperate P g Bl Please. .(FIYT)...

ot oFR R Syl Sft, IfT s9@1 * P W oy B A § S 9w o §
..(TALT)...

N farra sfear: &9 * 781 £...(aum)...

Y 3 Rig: 3 + €1 2...(maeM).... & 9709 oI §...(Taem). .
i} o Sfear: R, UF Hiwl SR...(aem)...

£ STFHTILer: H HlhT & I...(FEUM).... 379 IfST...(TFE™)...

#f Fgd Agdet: W, A I8F e B Q.. (FALM)... TTD! TSI ...(FALH)... SR
B GBI B...(FAY)...

oft foa wfear: STa9afy Si...(aum)...

ot STaumafe: SifeTT...(SaU™)... T 96 SEU...(SaY )... I8 RT aNIDl B...(FaHH)...
TP Bis fRT 81 2...(GUM)... B ®ed B! 910 B Bl...(FIUM)... B wod dled
B...(AYT)... 319 & ®ed B 91 B 8l...(FILT)...

Y 3R e 52 Soar & R A, 391 fedl g &...(agm)...

sft fam Bfear: STl ... (eragm)...

it STUTf: i B...(aUT™)... T FHE B B...(TIHH). .

sft fa g BfeaR: I=...(zgagm)...

S} STAHTIRT: 3T 11 FE! GHS 8, § 98 qIc 781 bl §...(FIEH)...

Y 3R Rig: # &g we1 € % 32 Soar & PR A, & e gaar 2, $9 3 orew 7181 oTR
GET TR B MY T $ qIER W BIIA BT T8l A, TG &b 3G A BiewT Bl 781 a7, I8
3ITIRT TIHTT 1 1T B...(FALM)... AR <2 & BIIA DI g P [ ...(HGLTH)...

*Not recorded.
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it farora o wuroft (ST : STMHTAfT SR, 3 7St SRR B (ae)...

i} 3R Rire: § TSt 72 o <@ £...(au™).... TR, A 989 el R S (U)W,
BT AT §...(ILT)...

it forra wfear: Swawfy S, B9 a1 B 78 419 <2 . (araem)...

#ft IT[HMRE: R W &, AT & Id1 I8 ©...(FII)... IRIY, T AYH! G Ta]
FIoh)...(TELT)... 319 S ATed ©, a1 78] dohl...(aH)... a1 S =Ted € al diohl...(aHH)...
WA A1 HH FA..(FAYM)... S MUDHT UIST 3MYB! HIBT <M a1 STdI refute
PIY....(L)... T8 el T8l & P 31T SdT B aH SIdhd I8, d9 37 I8 gaisy & fede
B Tt

#ft Farm AR S RO F foran 2..(@@gM)... 39 ©RE I Gedrs @ifdd 8 I
1...(TagM)...

ot 3R R 6 fTwR, 1992 BT SIURTY BT IR, THT IR, §9d foIg IS 989 T e < ot
TH T N ? B9 I8 HE-l dT8d & &b National Integration Council P W F FITRTIOT Q—é}ﬁr
AHTCI BN Aegel AR FeTTHA1 ST BI 1 foran, g9 ~Ia Gora e St 7 @e1 3fiR 20
eRfer Geofia S 7 4t sa1 i Afre 781 99 78 2, I9@! 'ied 81 %8 81 $9F dagg Wt
BIs A T8l Iorl A1l § de1 dredl § & fager wHee @ Raic 4, Rt St sgvmrn
2, B9 S99 9EAd &, e 8H U HE-l AT8d & [ Sdh! 3R SITET ST SERTIT ST A1R T
IR BN & U= IR BN RgW & RIS JaemHl & Ao § 9 TR H dchlele
TETHAT 3R B edel Bl AT Bl BreT el ey o1l § I8 H8 81 gl X, 3
fagaferar ot €1 faviwicral oo fafers €1 RUC & U 336 H YASIRI ATl AaT Bl ¥og] 4T
...(TGHT).... 3R TS TITA GT & A1....(AGET)...

ot STl e R g Sft, feae & <rsd &1 & |
it 3= fR1E: W%, 89 STee ! @H BN S|
ot STUTIfY: STR! HhTaTds AY...(FaHM). .

2N 3R e STl WA PR S| AN ATe Fal, 359 $T1 3R 1 ST &1 & A1
I© TR Sgxmn M Safe |dfafed & fF it a1 7 9ok & qud | |ihg o 4
T o fordm &7 3iiR I1a) AR B AT ¥ Ugel SHd! HId 8l s &Y 39 %8 B [a9fa &
g 721 <1 a7l 21 81 Wahan 2 b 39 faRiwIiy @t St & fofg e ofiR sHier faar fam i)
9 BHIRM BT FHI YRT 81 H WA AT o1, B Ghell © o FIHIRT BT ST B arel Hier
AN ATl BT FHY o <l IE & el 1 3R a1 3R Rrrept == ger, e #f&re odie gs,
I IR ARTE YR BT SR GReTd qdTd df ars & faog Al fewol) 81 151 931 I8 w6 s
TET 3T T3 31T ARSTE B 2TETed B ATl B Sfid B I8 I AT ARIE GTell b HUR A9 RS
PR T &1 BRI AT, i I1a8) 7RIS VIR BHST & HAISTd 8, B a1 4 § F89d g,
I 9 AU R YT ARTOHN STfeR w31 91a)) afiie VM HAcT & GaeTa S
STHRATY FA @1 91 3R I [GaRT A Q1 I8 4 G894 g, § IR 1 o1 dredl g,
AP PR Y fA=AwTerat e BIil dl SmaRvi T8 H3il &1 forga”s STl 39 HIT! Bl THIfordhd
R Feqa=Id & SR URardd 8 Te] eI Sidl f SR 3 sregarferan il &8 <& o

274



fe gep fQTfy Tt & A1 JeroTR) a1t 9T, R g 39 W8Tad 4 Ug 8l 8l 15, Ih] AMHoIS
P fea a1 7, TR a5t 6l BIe & 11 81 39 a9 favTfaal & e, 89 98 98 S8
3T € T 3red S &1 19 1 SIS -1, Hifh THACBRUT Bl §Td Jal & w9 § S=ai B off,
STDT FTTAT T Bs, oifeb WRTRI ST U 3R 8 URAR & Udb -3 3R Ueb =Tl
F Y A T YU AR F a9 2T 81 Ao | Ha¥ TS1 10 H I8 D1 ATl g (b AN B
R e Riaw eax oY, 39S g9 & 915 3MIHT S T-T I ™ H UTd A ol 3R 3ol
BT TSI b U8l IRIIRT H leak BT ST MTST deb 121 f4871 AT &) RS FE7 @mrs | Sy
fors1 QIINT oft SRIERT | 31 AT &1 Ul §H =T drefd I MR GAR BIUd o, ifp 319 3RIIR
BIU €, 79 89 989 B ©| 9T Jfegl ULHRT AT TS 5! 379 ST FaR 89 IR UG &, ol 89
g ferdT ® o omeT &9 9 # &1 x| Ugel 89 9a § dxd 9 3R S9! RO gkt ot a7

B! BT AR B, SHST Aold Ad ISATSY, H I8 FH&1 Ar8dl g

Jew 81 2, 9 oreliTe g favafaemera § 91 9=t W guem™ Wil 7 yut 5 a1 <1 &1
HI T <, YT A1 &7 Ue, B G Bl fei? S 95t 3reel a1 dall I=M wal
o5 ST Fe¥ $aT IS &, I8 merit & IMHR WX e, i 3R e & g w72 § S &t
1 B, 3197 Gl BT 91 FAT B, RN P BN 991 Tl &, 50 ATel & SATGT THI F AT H B
HIATT JAToTS, IHT 3TEHs fhads, ST, SMHR §AT, HEOLI 3fcll TgHg IISUfd al 81 Y, 1
STH | BIS UL H3A T & Bifded Tal 4?2 IE T & W A H ...(FFH)...

fasm ik vieifirat 3 & o W3 gedt fem dare & wow w3 v @
BRI ¥ g H93Al; BIfTH, oie Rrera iR UvF d3e™ 8§ Isd |43 921 99 el
AT ¥ W74 730 (3ft gedRTST FET0n): FEl | BBl of S @ 87 ...(FGLM)...

T8 HATEd H IS A3l (37} 3T A1+): $9P1 39 RUIC | T HAGd 67 ...(FGHH)...

A} Suaymy: 3few, IRBU .(emaum)... 3y ST WS ...(eau™)... 3R Rrg Sft, sy
fIT ...(Taem™)...

[SuwHTegsl (1. 9191 $RI) fori= gu)

Iuwrege (. WS, PRI - 9fSy, 9fST ..(F@UM)... Please take your seats
...(Interruptions). .. afet, 3T ... (=agm)... No, please ...(Interruptions)... Please allow him
to speak ...(Interruptions)... Take your seat ...(Interruptions)... No, no, no. That is only his

opinion, why do you worry? ... (Interruptions ... No, please.

Y e Rig: SN ga! 81 o< 98] 919 Fe ..(FAY)... 9 T BT BT I, O I B
..(HIET)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Amar Singhji, address the Chair.

...(Interruptions)... Take your seats.

#t 3R g R, I8 Pl [ Ul e e o wahdr o, # 9gd We H g,
_%:', ERINN %ﬁ'ﬁ, Afh= erIgwd T8l 8 ...(a4dYT)... The Constitution mentions three types of
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Emergencies. When the security of the country is threatened by war, external aggression, or
armed rebellion — Article 352. Armed rebellion @ &1 AT 3rATeAT HI And, when the financial
stability of the country is threatened — Article 360. T ST AT AT| AT F&1 T2 < g2, AT
& fadl ge A god | gl a1d, ferge™ &1 Rurd # i fawg fau v §1 39! a1 oreva &2 I
BETE — %ﬂﬁ, Leaders are * — All leaders, which include our entire fraternity sitting here, in
the middle and that side — 3iIR Td =T * &1 89 @ ®I * FTd-gard RS # 100 9= fora= #
17 TSl SIS 81 S0 extensions folt &, 71 oI T2, 8 HIe $UY @ §Y, offdh &9 99 * §,
AT 1 SV ©, B * &1 NI R H forg &=, 891 - Fe, 3119 STl A1ed &1 I 3+
g A forg €t fo Asat @t aoig 9 WIHed gol 21 U8 <9 & fUes] &1 31uHE 21 R’ I8
assignment T ITHT? I8 HIUF Bl AXBR gRT FRIH BI T8 2 3R 39 RUC H A8 & HR
T, TUBST & HUR BHT 3R J U8 A9 Tal B, I 99 fIGIirdt 781 ot Hset &7 914 721
I, ST TWRASH el B, AT SAD! FHIOTRT SATeT BIeht| G31 39 a7 &7 g ¥ b gt
I8 W B! 81 718 21 31F § U8 PHe1 I1edl § b I8 a1a3) AT & faare &1 Amer 81 smadh!
3R A [T W 379 8 Sf 1 Bl [ 7RIS g9 iR 781+ Hel b Af= g1, cifes
AfR-ARRTE S 21 991 31 UH 981 el 71 © foh a8 S1eTard § 9 I8 81 1987 A oAb
IS b 20 Tl 3 3Mfeh 81 77 &, 31t Tb eTerd & Il X8 §, oifbT 314l I rs foofar =g
3T 21 89 PEdl © [ el U1 7 81 fdp 89 AR IV 31R BAN F=d I ¢ &1 I o9 e A1 f+or
= Y|

T b 3fgd ARIP] & H-ISTHE BTl AR & AT ARSIE 8, 39 Fast Track Court” ATSY, S8
within six months decision BTdT &1 WH@HWWI 3T ‘Fast Track Court’WSﬁ’x’E:ﬂﬁ
¥ X 3AdT i BT foras™ s & RUE & smaR o 9t eRIft &R T RR 9
HHSH SRR (Y AT, =18 9 AT b AT I 81, TR Bl P QI HeAT0] (8 81 AT 3TqP g
Pfae B ey R B9 & 1 e g arear 81, 39 el o 99 BIfeUl I9d!] Wav of
IR IR WX <, MY T8 HRY| A8 I8 SIS UTd 81, (ST 9 R HdH & w9 7 forar
AT 21 3777 fegail IR JASHI B WIa13ii 3 7 Wierd |

H ST 1 37 T & M R, Ml & M IR Y6 DI 2fl, /Y fedll & 19 R I1d EH
BT T HEA (b AT et | T RT BR QST 8, ST TR el 3R A7 3reer ! foam
IRTER AT &, | STD! MG g9 o1 BR =18 SR &b AN+ A1l 81 T SER & AN 7 qrel
&1, ST R Al SR T AR AR a1 w4 Sff, Sie 8- 99131 &, S9! ofaw
I 9gd-9gd g=ds |

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you. Now, Dr. Abhishek Manu
Singhvi.

DR. ABHISHEK MANU SINGHVI (Rajasthan): Mr. Vice-Chairman, Sir, and, hon. Members
of this House, | have heard with rapt attention my good friend, Shri Amar Singh, and, also with
attention the various interruptions. Sir, at one level, this debate is not necessary. Fortunately,
this country has moved forward and it does not need to look back. India, rightly, looks upon

*Expunged as ordered by the Chair.
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now as a united nation, a nation of proud Indians. But, Sir, sadly, this is not because of, but in
spite of one of the most vicious campaigns to divide the country along fault lines which could

have become unbridgeable chasms.

Sir, the fact that it did not happen is our good fortune but not for want of trying by one
political party. So, Sir, may | with utmost respect submit that this debate must take place? It
must take place as a stark reminder of how perilously close we came to destroying India’s
proud secular heritage. But, more importantly, Sir, this debate must take place as a
catharsis, as an outlet to emotions. This debate must take place so that all of us, sitting on this
side and that side, can come to terms, and, you cannot come to terms without truth and
reconciliation. And, therefore, this debate must take place because we, the people of India,
must learn the lessons of history, without which we are bound to be condemned to repeat its

errors.

Sir, sometimes, shared anguish can also be a bridge to reconciliation, and, therefore, most
importantly, this debate must take place because we must call a spade a spade, and, also
because this country has a right to know. Sir, when you delve deeply, what do you find out,
and, what does this country come to know? There are many sub-themes in this voluminous
Report. | am going to touch upon five broad factual areas, five broad themes, which | will deal
with one by one. Apart from those five broad themes, there are several sub-themes which time
does not permit me to deal with, but | must identify and itemise them for this august House
because those sub-themes in a sense are more important than the broader factual themes. So,
just for identification, before | come to my main five themes, the first broad subtheme is that this
was, let us accept it, a sad, sordid saga... ...of brazen cheap politics, that was played with
dangerous, uncaring abandon for life, liberty and property of the Aam Aadmi. The second sub-
theme is that it is a story about pelf, about power and about politics. It was about self-
aggrandizement, in particular, that of one man, a person who was then the President of the BJP
and is today the Leader of Opposition. The third sub-theme, Sir, is the age-old question which
the Liberhan Report, the Babri issue raises: Who will guard the guardians? What will happen
when protectors become predators? And, we found that happening in UP, at the top
Constitutional post in UP, at the level of administration. Y& STd H&h I ST %, d9 gz Hel
Sl %\’I The fourth sub-theme, Sir, is that of utter hypocrisy, of double-faceted conduct of fark
tongued speech; and | am going to give some examples of that presently. The Fifth sub-theme,
Sir, is the attempted demolition, they demolished one masjid, but the larger sub-theme is the
attempted demolition of secularism itself. Indeed they attempted demolition of the very idea of
India which the Home Minister mentioned yesterday. Ultimately, it is that very idea and the pillar
of that idea is secularism which singles us out, marks us out from each of our neighbours

in South Asia. Ask yourself this simple question, between 1930 and 1960, so many countries
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became independent from the yolk of imperialism, and yet India is the only country, out of 20-
30-40 countries across Africa, Asia, South Asia, South America, the only country which remains

a proud democracy. It is that pillar which was sought to be demolished by 1992.

Sir, as | turn to my first broad theme out of the five themes, | must remind this House of just
one thing. The central theme of this debate has to be remembered time and again, and we have
to remind ourselves of that central theme. The central theme, the highway issue, is only one. Mr.
Vajpayee is not the highway issue; Mr. Narasimha Rao is not the highway issue; factual
inaccuracy is not the highway issue; Deoraha Baba is not the highway issue; Jagdambika Pal is
not the highway issue; leakage is not the highway issue; Gulzarilal Nanda is not the highway
issue; they are all by lanes and alleyways in which some of our friends want us to get lost. The
Highway issue is only one — who broke the mosque? Why did they do it? How did they do it?
And, we have to come back to that each time to set our goals right, to set our plans right.
e, H Ugel Y2 IR 37 1 98 ' el Fge f dosiodio 3k flostofo & denefa uRar
q UH U DI A1, S ST UrE Gl qul | i o7 3R W ATl SHB! S -JHR Th
faepics Terified et a=mar, it o 4t aui § {6 Rar Torifos arct 7 728t fvar o,
s ot B & forg) § 399 OR QMU 4-5 FIspy 31 submit BT, <ifh 39 T2 BT
WW%WWgaps WIWQﬁﬁwa@@Tgaps |

TR, TE 9 2-1528 W AR 1767 TS| T8I IR FaRT Ul aR 1767 # §1, AT I 200
Tul H PO TEI GATI TIRT Y 8- 1767 A TAPR 1885-86 T | 31T ST © [eb 1885 H AH suit BT,
P 1S AU B3 MR 86 H 37T WIRST g8 1 59 ARE 1767 W 1885 T DIy SAA-YI Te1 gs |
TR 4R ifT off 96T U= ST 201, 9% 7| a9 SUIET 3R $© AT, A1 98 U il Gel 211 9 &7
ST RRT QRIS 8- 98 1886, AT o4 e AR dTel WIRST & Y, P 3T H ABR 1934 T,
9 Ugell IR 1934 H $B ARG 31 Y, oifdh 1886 A 1934 TF Pls WK SUA-Yd T8 TR
T2t o1, et f7es A R 5 St ¥ fva, 1949 A Ao 1985 T, I EART Fad=dl &
40-45 9uf 91E T&, BT DI incident TEl g5 | ITA-JA el §s, SIH-HIA B I el gsl
@] ey RI1 57 $9S IR A1 Ui ey €1 H 371 et | g1 3R Ul 8 IR 0+ ard
BT 37 B

SHET Ugdll 1By © 6 T8 &1, 7 1 a1 21 3R 3R JeT AT a1 G4 SUTET I8 Alddl el
o7 I8 7 1 YT o7 3R 7 fRael IR 21| TI a1 g o 8% RIRIaR Iorifie aret =
AT &b T8el AR IqP a8 HHI I e Pl [IUISTT BT &l a1 BT JA el (BTl I
S AR ST e Wetll I8 gD AFIGTRID T I BT HH F HH YA [Tl TRT,
9 QR 119 QRIS 3 U a¥ 9gd wewqul 2 3R 98 © a9 1984, 519 U faue &1 urel &1 4% &
IS firefi| S a7h d T a9aRT IR & 3R SHIEl & FIae I Siiae 9§ WS dikgel T )
=T ey, ST Si+ A -09sT DR 1986 1 39 Y& DR (T, WAl 1989 A SwdRe © 0
A YIHYR H IR 1| Gl GR U TSI el F STH-981 HR $0D] Yo RTSTfdh el
T, TA9TST T HET 9911, BITS BT Gel I11 3R gHP! dic PT Ya&l 11 i ? Fiifh
ElTa(%ﬁ?WEb_\ﬁ, divide and rule. W%"?ST@WW imperial masters, IR faeq a1
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AT criticize BRI § AT ST AT 319 SART Wd=Idl & 50 AT 915 divide and rule &1 Tdh
TR Hif, S S/ T QR & 19+ YKITd H IaTs, 61 F1 e ? g8 aavdral w@ref
CARISEIREI

U o $HH AT §RIS IRV ST b 7Y, AT & ol 3f1R 3 317 & oy &1 Aahel &
B H BH 2000 AN B G T 7 3R S AN G §Y &, 3R 31 377 H I Roret # <MY
UG 6 T B RN PR A, TER & AR ATYAT &1 $HSD AT, I U T8 IS Ry
HAIIT® & 81T &, dIc 8l 8, a8 I8 (6 $74 9 [l 91d U= 34 oifas urel 1 e
REAERI

Sir, now | come to the second major issue. The first is the creation, invention, and
enhancement of a non-issue into a politically divisive issue. The second is the carefully
conceived, cold-blooded, and calibrated conspiracy to ensure the demolition on 6th December
with  humongous logistical preparation and enormous pre-planned conspiracy. The most
amazing part of my second issue is that the BJP wants us to believe that this was a spontaneous
action. Obviously, the BJP thinks that they eat grain while the rest of this country and this House
eat grass. Obviously, they think that with this humongous logistical preparation, about which |

will talk in a moment, this action was spontaneous, there was no pre-planning.

Sir, consider this. The number of people present there was 200,000. This is the most
conservative estimate. There were thousands of trucks, buses, and transportation. They were
housed, fed, and kept for over 3-5 days, possibly a week. There were heavy implements and
tools. Apparently, along with the spontaneous action, they also dropped from heaven like
lightning. That is what the BJP would like us to believe. There were heavy implements, efficient
implements to bring down that mosque which was an eyesore to their eyes. On training, you
don’t need to read the Liberhan Commission Report. Pick up The Indian Express of 6th
December. It shows you karsewaks using long rope, carrying huge boulders and pulling it along,
and undergoing training. | am sorry this was on 5th; the newspaper was of 6th. Logistics, buses,
implements, training, all this happened spontaneously. Consider the amount of money. We are
in economic meltdown; the world was in economic meltdown a year ago. | think, the amount of
money spent was hundreds of crores of rupees with which we could have combated a lot of
economic meltdown. It would have helped Mr. Pranab Mukherjee bridge many Budget deficits.
But, this money was through accounts and through institutions which had no accountability.
Maybe, the money was raised in the name of God Ram who didn’t ask for accounts and maybe,
money used to lie in the pockets of those who spoke in the name of Ram! Sir, journalists were
manhandled. A person as eminent as Mark Tully — read his report — was kept under restraint,
not allowed to reach the site and his equipment were destroyed. Why? Because he knew what
was going to happen on 6th. You didn’t want an immediate eye-witness account which could

have gone to BBC the same night.
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Remember, in 1992, the media in India was not as JdeaTdt as it is now. This is the action
which BJP wants us to believe as spontaneous action. Sir, the Liberhan Commission is a formal
vindication, but this Party and its conduct was damned in the eyes of the public eighteen years
ago. You didn’t need a Liberhan Commission report for that. You needed common sense and
the BJP wants us to use ‘uncommon nonsense’. Sharat Pradhan, in rediff.com, in an eye-
witness account, said that the cops, who were under the District Magistrate’s control, who
reported directly to one man, the then U.P. Chief Minister, whose name | won’t take, said, lco
faster. Don’t waste time. Take this way.” Warning came on the public address system. | quote,
“All those on top of the disputed structure must come down as the structure is about to
crumble.” fg=ar 7 off arfi gz spontaneous action dT Th 3qTaX0[ %-\’! These are hundreds of
examples. Guardians had become devouces. Who would guard the guardians is the issue
because the U.P. Government had become a parallel Government of the Sangh. The BJP
Government of U.P. had been outsourced by the then Chief Minister to the mother organisation
which always had the remote control. Can you imagine, Sir, there was not one single video
recording of the entire episode when the Supreme Court was monitoring it and when everybody
in the whole country was looking at it? Who had to manage law and order? It was the State
Government. If you want additional facts, there are several books. You just have to go through
those books and see them. Sir, that is the second aspect. As | said, cold-blooded, calculated

and calibrated conspiracy which you require us to believe was a spontaneous action.

Sir, the third aspect is hypocrisy and double-facedness. Sir, Gandhiji said that hypocrisy
and distortion are passing currents under the name of religion. But, to the BJP, more apt is the
comment that the true hypocrite is the one who ceases to perceive his deception and who lies
with sincerity. | must congratulate them for lying with sincerity. That is really true hypocrisy. Let
me give you two or three examples. | would just make two quotes of the then President and the
current Leader of Opposition in Lok Sabha. First quote is of BBC News of April 5, 2004. He said,
“What happened in Ayodhya should never have happened. | was so upset with the demolition of
the mosque. It hurt me tremendously.” Then, on November 22, 2009, he said, “But the
establishment of a huge Ram Temple on that spot in keeping with people’s aspirations is my aim
in life and until it happens, | will pursue it.” Is it the saddest moment of his life or the happiest
moment ? We don’t know. Even a crocodile has more genuine tears. We just insult the crocodile
when we see such examples. The learned Member of the House, who was protesting a short
while ago, at least, is to be commended because he has the courage of his convictions. Unlike
the President of his party, who was playing hypocrisy and double-facedness, the Member who
is here, clearly said {5 & faTe W= & & T71 Bl And he, at that time, had said that it was
the happiest moment of his life. At least, he was honest, candid and transparent. The President
of his Party was not. Is it like Alice in Wonderland or like Humpty Dumpty that you can say in the

same sentence, it hurts me tremendously, it is the saddest day of my life, and then you say in
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keeping with the people’s aspirations to make a temple on that spot is my aim in life. Well, |
don’t know. Like Alice in Wonderland words mean what the Leader of the Opposition thinks or

says and they mean that.

The third prima donna in this — | am only on the hypocrisy and double-facedness, the
forked-tongue — is the then UP Chief Minister. There is no greater flip-flop-flop and flip-flop-flip
which you can find in the history of politics and possibly in the history of joining, unjoining and
rejoining parties. There is a story about Elizabeth Taylor; Richard Burton having married,
divorced and remarried six times. | don’t know if the then UP Chief Minister is trying to better that
record in terms of political marriage, political divorce, political re-marriage, political re-divorce,
and political re-remarriage. He, of course, said first that it was a conspiracy against him by the
BJP leaders. This is the then UP Chief Minister. It was a conspiracy to oust him. Then he said
recently and many times again, “the earlier the temple is built, the better it is for the nation so
that the Babri Mosque can never come up there”. These are the people, and let me add now, at
least, we have been trying to explain. There is a certain amount of explanation, call it ‘great’ or
call it ‘genuine’ contrition. | don’t find any contrition, regret, anywhere there on the other side.
But we have never glorified it, whatever our faults, whatever our imperfections are. The other
side, this political party, has glorified this event. Each one of the names was mentioned in the
Report. | can take the names because they are in the Report. But each one of them has been
promoted and occupies a central position in their party. The then President of the BJP, the
permanent Prime Minister in waiting, is the current Leader of the Opposition. The Member who
interjected was the UP chief of the BJP. One important political party head was their coalition
partner in Maharashtra. Another person listed in the Report, Mr. Singhal, was a Member of the
Rajya Sabha till recently. Another person listed in the Report, Shri K. Sudarsan, was the head of
the RSS. Another gentleman was the President of the UP BJP. At least, some persons,
including an expelled BJP member, were more honest about their feelings, the expelled BJP
member being one from Madhya Pradesh, the lady. They, at least, spoke their heart honestly.
But here are leaders who practise deception on the country, who spoke with forked tongue.
That is my third broad issue.

My fourth broad issue, given the 16 or 17 years which have passed, about the very clever
manner in which criminal proceedings have been dodged and avoided at different places is also
important. Just consider these brief facts. On the day of the demolition two FIRs were filed, one
was called “97” and the other was called “98”. The FIR 97was against “lakhs of unknown
karsevaks” when was a nameless cadre, an anonymous cadre. Shortly thereafter, FIR 98
specifically charged a conspiracy hatched on 5th December and the people named in the FIR are
the present Leader of the Opposition, Shri Murli Manohar Joshi, Ms. Uma Bharati, Shri Ashok
Singhal, Shri V. H. Dhalmiya, Sadhvi Rithambara and a few others. Curiously, the FIR 97 “lakhs
of unknown karsevaks” was assigned to the CBI. The FIR 98 was assigned initially to the State

CID. Subsequently, the CBI filed a joint chargesheet.
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2.00 PM
oY BerTot firer: fooas g1 fopar man?

DR. ABHISHEK MANU SINGHVI: When you hear the last date, then, perhaps, you won'’t
interrupt. | am only giving the sequence. Who else than you know it better? Who else than the
Leader of the Opposition know it better? The heart of the chargesheet was a secret meeting of
5th December naming people. The Special Judicial Magistrate on 27th August, 1994 committed
those listed in the chargesheet to trial. The Additional Session Judge on 9th September, 1997
framed the charges and found them prima facie liable to be prosecuted. On 12th of February,
2001, a fortuitous event occurred which is being distorted. Justice Bhalla of the High Court on a
purely tactical jurisdictional ground said, “You could not transfer case-1 to case-2. You could
not issue a notification without consulting the High Court.” But in the same order he said three
times, “It is a curable defect. You can issue a notification tomorrow after consulting the High
Court.” He also said, “I specifically uphold the joint chargesheet which the CBI had filed and on
which the Additional Sessions Judge, J.P. Srivastava, on 9th September had framed charges.”
Despite this, astonishingly, with the High Court only talking about jurisdictional point of
consultation for a notification for transfer and upholding the main chargesheet, the Additional
Sessions Judge, Shrikant Shukla, of Lucknow on 4th May, 2001 dropped the conspiracy charge
from the FIR 197 altogether. In September 2002, case 198 was retransferred to Rai Bareilly. We
are already, from 2001 onwards, in the NDA rule. The dates here are of 2001. On 30th of May,
2003, bang in the middle of the NDA rule, the CBI files a fresh charge sheet, but themselves, for
the first time dropped the charge of conspiracy against Mr. Advani. Remember, the chief
allegation in the original FIR was, on the 5th of December you all sat together and hatched the
conspiracy that tomorrow you will demolish. The CBI files the charge sheet on 30th May, 2003 —
mark the year — dropping, for the first time itself, not taking the charge of conspiracy. On 19th
of September, Mr. Advani, is discharged by an order by the Judge, Shri V.K. Singh. This is the
episode when one Anju Gupta’s testimony was taken; who was the Special Police Officer,
standing there said that he made no attempt to stop the whole thing. He did not stop it. Anyway,
that result comes. Luckily and fortunately, the 19th September order has been set aside by the
High Court and the discharge order has been set aside. The net result of all these tactical
shenanigans has been that largely during the period of 1999 to 2003, coupled with the earlier
initial delays in any matter of this sort, for 16 long years, along with the Liberhan delay, the prima
donnas have avoided criminal culpability. They have avoided even reaching a healthy stage of

criminal culpability in that procedure. That is my fourth aspect.

The fifth aspect is the aspect about the highways and the alleys | talked about, that post-
Liberhan, we have, at least, five or six complete red herrings taken up by several persons,
principally the BJP. But, unfortunately, our good secular friends and Shri Amar Singh’s party

also, sometimes, falls into the trap and joins them and taking up those red herrings. The first red
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herring is a complete non-issue. As | said, the main issue in the Liberhan report is who broke the
mosque, how did they do it and why did they do it. The first red herring after the report is the so
called leakage issue. First of all, | hope, | don’t have to belabor the point to a House of this
eminence that if a report is leaked all the contents of the report should be thrown to the dustbin.
| don’t think we have reached that stage in this country where we take such an extreme position
that because the report is leaked, therefore, all its contents are garbage. Perhaps, somebody
did want us to believe that. | want to ask one question to appeal to your logic, to your mind. Why
on earth would this Government, this Home Minister or this Home Ministry leak this report? This
Home Ministry was to Table the report latest by 22nd December. If it could do it earlier, why
should they leak it? There are, of course, also official writings from both The Indian Express and

the NDTP saying that they have received no unofficial copy.

The second red herring and non-issue is Shri Atal Bihari Vajpayee. | happened to take the
briefing when the whole issue of leakage came. | said that there appears to be basis to say that if
Mr. Vajpayee is in the list which says ‘individually culpable’, he should have got an 8B notice.
Mr. Vajpayee is a respected leader of this country and a former Prime Minister. But even a non
Prime Minister and an ordinary person can get an 8B notice. There is no question of it. Well,
Mr. Vajpayee has every right. If he has agreed to go to the Court and get any remark about
himself expunged from the court of law, as far as the Liberhan Commission’s mention of
Mr. Vajpayee is concerned, what earthly connection does it have on the central issue which we
are debating, which the Liberhan Commission has dealt with? Yes, there was an error, possibly.
That error also will be set aside, if only Mr.Vajpayee invokes his judicial remedy. How does it
affect? Apart from anything else, that part is totally separable from the Report. That part is not
inexplicably intertwined like a scrambled egg, that you cannot sever Mr. Vajpaee from the
Report, and have an intelligent Report left. Why is it said? It is said to mislead the nation, as |
said, to take you down an alley-way, a by-lane. Let us pause for a minute. Mr. Vajpayee,
maybe, is right technically; there is a technical error. Maybe, he is technically right. But,
substantively and morally, the Outlook of 25th February, 2005 — Video Recording of Mr.
Vajpayee’s 5th of December speech — said, and | quote: “Body language was buoyant; mood
was upbeat and strident and his tone was sarcastic.” But, | am sure, that is only the Outlook’s

subjective view. What did he, actually, say? He said, and | quote: “Sharp stones are emerging

from the ground. No one can sit on them. ST BT T BRAl USII” Then, he said, “If a
Yagna begins, there will be some construction.” Contemporaneously, the same day,
somewhere else, when asked: “Will the mosque be safe?” He said, in his great ambivalence,
which, perhaps, helped him reach where he was: “31T2T 8, 3Tt T 3T i © 3R 3miehT Y
BI” Sir, Mr. Vajpayee, certainly, shares some guilt by association. What he should have done is

to either change his political party, or, change his friends in 1992. He cannot always run with the
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communal hare and hunt with the secular hound. | leave it at that because it is a complete red

herring about Mr. Vajpayee.

Sir, about Shri Narasimha Rao, the departed Shri Narashimha Rao, the third red herring; a
lot has already been said about the issue. Certainly, everybody in this nation was misled, starting
with the Supreme court, then, following with the nation and the Congress (I) party, and, of
course, Shri Narasimha Rao. They were misled. They were misled by them. Let us put things in
perspective. | am not trying to justify at all. | am only trying to explain. Keep a balance; keep a
perspective. Isn’t this whole allegation about Shri Narasimha Rao amounting to saying that the
principal accused tells you that that policeman did not do his duty properly? The principle
accused is telling you from the rooftops that that policeman, who should have acted better,
committed an omission. Certainly, the police had to be blamed, if he has been misled. He
should not have been misled. But if the police has to be blamed, how much more is the principal
accused to be blamed? He should be hanged straightaway. %, forett mfere =1 fopsdY ok e
#, foosft Iwifes A # war ar—

“TTo1q fomar, TR 1 R YaaR fear
S IHifed A o1, 98 IHS 918 AT—

“THTH T HATAT BT STOTR AT

Afh= &9 Y o7 foha, <91 9 Y TToie b, Seaaw =Imrmerd 3 WY 57 fhar, os A A
o1 foRaT fo “TToTe 91 TR TaeR fhar... ...(@asm)...

ST g1 BRA: <2 7 AIGT ] (BT S .. (FAIM)...

S1. 3 7 Ryedt : 781, § Seumr Rig & a1e &) 91 6 Y87 § 3R 68 W81 § & “7Iorq
T, TR A% R TAER AT — e g8, olfd SR 4ael 3R dLoL . & aR H #R B &l
URRT 3R A SUYTH 21 I/ HET AT—

“T&I RIehar 431 $& 918 &1 o_1 BN,
firetr e 81 o R A fopeft & et frarg &

I8 BRI R 1 91 o off % g9 U9 =afth wR fawar fovan, o & fonddt &1 s
T2 = uret R fawar fean, R &4 sl & fwrs 78, <fe . (raem)... e Rk
IAD! I WA &, AR W 95 3§ {R gU B, uRig M gu

Let me now come to how he was misled. Just two quotations. On 25th November, 1992,

this is what Mr. Venugopal, our colleague in the Supreme Court, on behalf of the State
Government, Mr. Kalyan Singh’s Government said. | quote, “If the State Government is not in a
position to come forward with a convincing stand that will reassure the Court that no violation of
its orders will be permitted, we might have to consider the prayers in the IA for appointment of a
receiver or a direction to the Central Government to ensure obedience to court orders. We do
hope that the State of U.P. will not compel the court to take that course leaving no other
option.” This was Mr. Venugopal pleading with the court saying, “Please, do not directly
intervene. The State Government will ensure that nothing happens on the 6th of December.”
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Officially recorded by the then Chief Justice, Venkatachelliah. On 28th of November, three days
later, the U.P. Government filed an undertaking saying, “The State Government assures the
court that no construction materials or machinery would be on the acquired land and no
construction activity will take place or be carried out.” This was converted into an undertaking.
On this undertaking, for the first time, the only time in the history of India, a sitting Chief Minister
suffered contempt. Well, if the Supreme Court could be misled, | think, there is, at least, some
explanation as to why contractually others were misled. But, Sir, as the Home Minister rightly put
it, we paid the price for it. For whatever little omission, secondary role we had. | would like to put
it like that. Remember the perspective. It is between the principal accused and a policeman.
But, yes, at the policeman’s level, whatever responsibility we had, we paid the price. We paid
the price of eight years’ political vanvaas. And we have expressed remorse and regret for a
secondary role. What have you done? A single word of contrition, a single word of regret, a
single word of apology ? Even today, yes, theday- before-yesterday, your current President said
that was like the Quit India Movement. Just the-day-before-yesterday, in the Lok Sabha, he
said that it was like the Quit India Movement. That is the level of your contrition; that is the level

of your apology !

Sir, issues like Mr. Jagdambika Pal’s names, etc., are non-issues. But, let me give you half
a line clarification. Jagdambika Pal’s name occurs at part 2, page 958. His name is under the
heading, “individual culpability for leading the country to the brink of communal discord, the
Commission finds these following persons culpable.” This is the heading under which Mr.
Vajpayee and others are named. But the heading under which Mr. Jagdambika Pal and others
were put is, “Persons or leaders or sadhus or saints who participated in the movement.” Let us
not forget the sense of balance. Of course, he has clarified he was in the jail virtually. Where is
the question of his participating? He was participating in a movement against the movement
which you are doing, and he was imprisoned or restrained. But, even the heading of the
Liberhan Commission is, at page 272 for Jagdambika Pal, | am sorry, not 958. Page 958 was for
Mr. L.K. Advani and Mr. Atal Bihari Vajpayee. And the heading is, “Persons or leaders or sadhus

or saints who participated in the movement.”

Sir, another complete red-herring, Mr. Rajiv Gandhi, shilanyas and the locks. It is all very
well. As | have said that there are series of red herrings in this whole debate. Just note these
three short points. Will they appeal to your reason or not? The shilanyas was done in 1989, and it
was done specifically on the non-disputed land. Was the shilanyas an invitation to come and
break the mosque? Was the shilanyas an invitation for the people to come and do something to
the structures standing there? We are now talking of the central theme of the Liberhan
Commission Report. ....(Interruptions).... | am just finishing. Please, don’t interrupt me.

....(Interruptions).... One minute.

# FER GoT: 3R a8l el 1 AT <1 bel 1 AT?2...(FGEH)... T8 g1 AT T8
..(HTLT)...
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DR. ABHISHEK MANU SINGHVI: Mr. Punj, you and your party will get the time. | am just
finishing. ...(Interruptions)... The shilanyas was done on the non-disputed portion, not on the
structure, in the structure, breaking the structure or demolishing the structure, the masjid.
Number two, on 27th of October, 1989 a little known fact, Mr. V.N. Tarkunde, an eminent
person petitioned the Supreme Court seeking a ban on shilanyas. The Supreme Court said,
“No, we will not interfere.” They dismissed Mr. Tarkunde’s petition. Thirdly, last but not the
least, the shilanyas was done after verifying that the site is not covered by any interim order of

any court.

We are now talking, three years later, of people going on to an existing mosque and existing
building and existing structure and demolishing it. That is as far from Shila Nyas as chalk is from

cheese, as heaven is from earth. There is absolutely no issue of demolition in that action.

Sir, you were very kind and | will not abuse your licence and | now come to the end of my
submissions. There are many more issues that one could talk about. There are many more
Alleyways and bye-lanes. This House should come back to the central theme. And, frankly, Sir,
we do not need the Liberhan report to condemn the principal Opposition, the principal
protagonist which perpetrated this fraud on the nation. They stand condemned at the bar of
public opinion 17 long years ago. On both substance and perception, and politics as much
about perception, if not more about perception and less about substance, on both
perception and substance they stand condemned. This is a party which has consistently sought
to pull India back to the medieval ages. It talks the language of division, it talks the idiom of

conflagration.
Y 3 vih TATE: SITEETE T 212 MR 7 I ISl e B

DR. ABHISHEK MANU SINGHVI: Just yesterday, Sir, my good friend remembers, that the
President of this party likened this to the Quit India movement. Well, if he compares this
movement to the Quit India movement, | can only pity this party’s sense of history, | can only feel

sorry for stalwarts like Mahatma Gandhi. ... (Interruptions)...

Ultimately, Sir, we cannot forget a sad and stark truth. The sad and stark truth is that the
dead cannot cry for justice and, therefore, it is the duty of the living to do it for them. The
Opposition here has tried to guillotine the idea of India and to rubble up the mosque. It is, of
course, a great tribute to the resilience of India, to our unity, to our tensile strength that like

many others, before you, you have also failed. Thank you very much, Sir.

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY): Mr. Vice-Chairman, Sir, | was
just listening to my good friend, Dr. Abhishek Singhvi, and he probably overstated his case,
which he is good at. He says that we stand condemned at the bar of public opinion in the last
seventeen years. In the five General Elections held in the last seventeen years, we were voted as
a largest single party in Parliament at least three times. We have been the second largest party in

the other two Elections.
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| think, overstating one’s case for the purpose of advancing a political argument is
understandable. | was wondering how to make a realistic assessment of the Liberhan
report. Should | understate? If | do understate and be more realistic as to what it is, as is
apparent from the ATR, it is a report which is devoid of any credibility, it is a report which is an
exercise in futility, it is a report which almost all the major media in this country has referred
to as a dud report, a report which the ATR itself indicates that it is an unimplementable
document! But, if | go into each of the 999 pages of this report along with its annexures, Sir,
factually, | cannot help but saying that this report is a * on a factfinding process in the last

seventeen years.

The first question which comes to light is: Why did it take seventeen years for a
commission to come to a recommendation which is being referred to as a dud
recommendation? Was this opportunity being used by the gentleman who headed the
Commission only to perpetuate selfemployment? There are probably indications coming from a
former Cabinet Secretary, who dealt with him, to the effect that this was true. | do not want to go
much into the leakage of the document. But the manner of its leak is almost as dubious as the
contents of this Report.

My friend, the Home Minister has categorically stated here that neither he nor any of his
officers leaked the Report. In fact, he was so cautious, he said that the only copy they had was
in the lock and key. That is why perhaps the ATR was very difficult to make because the report
was in the lock and key. When the leak took place | mentioned there was one other copy
available perhaps with the Commission itself. After | read the Report, | must correct myself. |
think, it was not one but two copies available outside the Home Ministry. One was, perhaps,
with the Chairman of the Commission, and the second as is apparent from the contents of its
Report with the de-facto author of the Report. And when | say de facto author, the Law Minister,
— Shri Veerappa Moily, is not here — | think if he takes a leaf out of this Report and one of his
proposed law reforms to expedite pendancy of arrears in the Legal Justice system, it would be
‘jludgment out-sourcing’ and this is what the Report seems to have done and the intrinsic
evidence of who wrote the report is in the report itself and | will make it good. | said, Sir, that the
ATR itself indicates that it is an unimplementable document except for saying ‘agreed’, ‘noted’
or ‘agreed with some political observations of the judge’, all that the ATR says, is The Communal
Violence (Prevention, Control and Rehabilitation of Victims) Bill be legislated. A Bill on which the
Central Legislature may perhaps have no legislative jurisdiction and then it further says that some
matters will be referred to the UPSC and some matters will be referred to the Election
Commission. Sir, | made a statement that the author appears to be somebody else. We are all
familiar, at least some of my friends present here are as much familiar as we are or, perhaps,
more with the language a judge writes. The first training of a judge is never to enter the political
wicket. He looks at the evidence, he looks at the issue which he has to decide, and he links the
evidence with the issue and comes to a conclusion. He does not go into political disputes. He

*Expunged as ordered by the Chair.
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does not start commenting on ideologies as to which ideology is good and which is bad. If a
judge does that, it becomes a Commission which is not fact finding but a Commission with an
ideology, and in this case, just let us read what the Commission says in the last paragraph of its
Report on page 999. | am not only referring to the various political statements he has made. My
friends, in the Left, will be very pleased that the draft person of the Report took some inspiration
from Karl Marx and said, ‘Religion is the opium of the masses.” He starts his political

document...
SHRI D. RAJA: Only one line he has said, not the full quotation.

SHRI ARUN JAITLEY: Sir, after the Commission went on for hundreds of sittings and for 17
years, the Judge and the advocate assisting the Judge — even in today’s Hindustan Times —
has leaked out documents with his name mentioned which he says that the IB Report is available
with the Commission prior to 6th of December, 1992. So, the Judge and the earlier advocate,
Mr. Gupta, probably had differences. And, the Commission goes on to pass strictures against
Mr. Gupta saying that he betrayed his trust. So, after the evidence was recorded, the entire
arguments have been heard. This Judge, whose familiarity with the Queen’s language was
somewhat inadequate, needed a draftsman. So, he gets another gentleman only for the
purposes of helping him to draft the Report. Now, what does the Report need to be done?
Somebody has to go through the evidence, somebody has to get the ideas what is the direction
of your findings, he has to correct and put the language in place and then he has to find who is
guilty and who is not guilty. So, he is saying in the last paragraph of the Report, “Lastly, | am
thankful to Harpreet Sing Giani, who has whole-heartedly spent days and nights over the last
one year...” — after the hearings were completed — “...in helping me...” — to do what —
“...to analyse the evidence, coming to conclusions... editing the report... modifying
language...adding to and modifying the ideas...to clear the mess created by predecessors.”
So, Mr. Giani did all these things. Mr. Giani analysed the evidence, he came to the conclusions,
he gave the ideas, he modified the Report, he added to the language and the Judge did the

reset!

Sir, as | said, if this is possible and the Government, in all seriousness, can say, “we
accepts such a document”, | think, judicial outsourcing may, perhaps, be one of the reforms
that Shri Veerappa Moily should consider. He is attempting to bring down the arrears. Perhaps,

that may speed up our trials and judgment writing. This is how this document was prepared.

The core question — Dr. Singhvi was right when he said it — was who demolished this
structure and what is the evidence against those people? What is the evidence against those
people? Was there a conspiracy or was it a spontaneous reaction of a small group? It was
possible on evidence to come to any of the findings, but the finding had to be based on the
evidence and the material which was laid before the Judge or the Commission. The Commission
is to give a finding on evidence. The Commission is not to give a political opinion. The

Commission is a truth investigator; a Commission is not a political pundit. | am afraid, this
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Judge, besides having outsourced the writing of this Report, and either he or outsourced
draftsman or the Home Ministry or anybody leaked it out, ignored the entire evidence which was
placed before him and then come to a finding which was completely in consistent with what was
stated in the Report.

Sir, since Dr. Singhvi says that this is the ‘highway.” Let us deal with this ‘highway.” | can go
through each one of the pages which he has mentioned. For the benefit of some of the learned
friends here, | mention the page. There were a large number of lawyers and parties appeared on
behalf of certain Muslim organisations. The Judge records at page 15, “No evidence was led or
information provided to the Commission with respect the conspiracy or pre-planning or the joint
common enterprise by any of these counsels.” So, the persons — representatives of the Muslim
organisations — who are naturally aggrieved came up and said, “We have no evidence to prove
any conspiracy.” Then, he comes to others. At page 775 he says, “No documentary or direct
evidence is possible in a conspiracy of this manner nor unimpeachable of firm evidence of some
actions of planning of demolition is available.” So, | have no evidence of any planning which is

available.

On page 782, the Home Secretary, Mr. Godbole appears as a witness. Mr. Godbole stated
that there was no information of planning and, as such, it could not be inferred that there was a
conspiracy of the Congress and the BJP for demoalition. This could not be accepted on the face
of it, particularly, in the absence of any specific circumstances leading to such an inference.
And, then, come the entire Intelligence agencies of this country and everybody else who had to
give materials. So, at page 992, he says, “Neither the Police nor the investigative team of the
Commission, that is, neither the CBI — CBI was the police in this case — nor the investigative
team of the Commission, despite the prolonged process was able to identify any witness nor
produce any witness, not a single witness, who could identify any of the demolishers or lead to
any other evidence against suspects. Suspects were not even identified. Even after the
unprecedented publicity throughout the long spell of inquiry, nobody came forward to advance
the case or identify the persons who physically carried out the demolition or the ones who
plotted the demolition.” He then goes on to say at page 724, while indicting the RSS he says,
“you planned it, but you kept the political leaders out of your knowledge.” And, then, he says,
“In totality, it becomes obvious that some leaders were consciously kept out of the operational
area or planning in order to protect them and preserve their secular credentials for later political
use.” On the political leadership he says on page 994, “The Commission observes that important
leaders of political parties — icons of movements, organisers of the movement— continuously
issued statements from time to time in relation to the conspiracy of demolition, but no affidavit
was filed before the Commission by any of them.” Sir, the Police led no evidence who
demolished or an evidence of who plotted. The Muslim organisations which are aggrieved
have no evidence. No evidence is led by any political person, not a single man is identified

and you wait, merrily, for 17 years and then come to a finding that, well, yes, it could not have
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happened without the knowledge of X, Y and Z. Your ideology which started in 1925 is like this.
The RSS stated in 1925. Your ideology is like this. Your ideology inherently promotes it.
Therefore, you are the person who must be accused of this. | have no evidence, not a shred of
evidence against you, but | have a political opinion against you; that is why, Sir, | ask myself this
question. Was he a truth investigator or was he a political pandit? For some of these
Commissions, heads are chosen. On important matters, you have inquiries whose precedents
are cited for generations — The Vivian Bose Inquiry, The Justice Das Inquiry — these were all
inquiries held in the 1950’s where you picked up the most illustrious sitting Judge of the Supreme
Court and they asked him to inquire. When Britain was shaken by the Profumo scandal, you
asked Lord Denning to investigate and head a Commission? Here when the incident takes
place, you go and choose a junior Judge of the Punjab High Court. How does your eyes fall on
him, Sir? Sir, there is a popular saying or a belief with all our appointment processes of Judges
at the Bar, when they say that there are two kinds of judges. There are those who know the law
and there are those who know the Law Minister. ...(Interruptions)... And, | am quite clear that
this Judge fell in the second category, and, that is how a junior Judge of the Punjab High Court

was chosen. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN)Z Shrimati Viplove Thakur, please sit down.
...(Interruptions)... Mr. Jaitley. ...(Interruptions)... Shrimati Viplove Thakur, please sit down.

...(Interruptions). ..

sircht faga S1gR (et ueen): I8 a1 J®1 & .. (aEM)...
37 T, IHAT AT (HUICH): ATISD! problem FITE? ...(TTLT)...
#icht faga S1gR: I8 Terd 914 2 ..(FALH)... 3 199 o1 SIG...(aeM)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please take your seat, Shrimati Viplove.
...(Interruptions)... Please take your seat.

SHRIMATI VIPLOVE THAKUR: Why did he say that? ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The hon. Leader of Opposition is an erudite
leader, a legal expert and a legal luminary. My only request is...(Interruptions)... | would only

request that personal aspersions against a Judge should not be made.

SHRI ARUN JAITLEY: Sir, | will respect your ruling. But a Commission of Inquiry headed by
a retired Judge gives a Report. We are debating it. And it has large ramifications. If you give
somebody the authority to make sweeping allegations against people, then, perhaps, all the
facts would also have to be gone into. Having said this, Sir, a report must be a document which
carries credibility. A report cannot be a document which becomes the subject matter of an
endless controversy. A report cannot be a document which becomes un-implementable. A
report cannot be a document which becomes a national embarrassment, as | will just show as to

what this Report has done. Sir, the difficulty is that you pick up a puny Judge who uses 17 years
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to perpetrate a selfemployment and then, the character of the Report almost appears to be an
application for a future employment! If these are the kinds of reports these Commissions are
going to give, | am afraid the credibility of the entire institution will go down. That is why, we read
in newspapers, ‘Judges and former Judges now commenting whether Judges should at all be
heading such Commissions’, which are to be used for entering the political thicket rather than
only going into judicially determinable matters. So, what does this Report say? Let me start off.
When | said the Report is probably an outsourced document — it is not like, as Dr. Singhvi says,
there is one trivial error here or there; if a Judge has heard the evidence and the Judge is writing
the Report, every fact he says will be connected to the document. Now, | think my friend, Shri
Sitaram Yechury, here would appreciate this. | turn page after page. | was reading page 282.
Who is the leader of the Ayodhya Movement against whom they tried to find an evidence but
could not find? It was Prof. R.S. Sharma and Prof. D. N. Jha, two well-known Leftist historians,
who appeared on the negotiating side of the Babri Masjid Action Committee. Who is the
‘karsevak’? You are embarrassed only by the name of Mr. Jagadambika Pal. So, who is the

‘karsevak’? It is Col. B.S. Zaidi of the Babri Masjid Action Committee. It is at page 271.

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): Can you just yield for a
minute? | don’t know if Mr. Sitaram Yechury has quickly turned to page 282! | think, you have
made an error. | don’t say that the Judges make no errors. Perhaps, like you have made an
error, he has made errors too. The reference to Prof. R.S. Sharma and Prof. D. N. Jha is not in
a section where you are trying to find out who is involved in the movement. It says, ‘Leaders of
movement have no particular role except participating in some negotiations.” They may have
participated on this side or that side or on the neutral side. | think you are misreading it. It says
leaders of Movement have no particular role. ‘Movement” does not here mean the Ayodhya
Movement. In this whole chapter, people mean who participated in negotiations.

...(Interruptions). ..

SHRI ARUN JAITLEY: | am afraid the Home Minister has to bend backwards to come up
with an, and not so convincingly, explanation. Page 270 says, “Persons or leaders or Sadhus
and Saints who participated in the Movement.” The word ‘Movement’ is continuously used
throughout the Report as the Ayodhya Movement. He mentions here the DGP, Intelligence. See
page 69, it is elementary. You ask a primary school child what is the date of birth of Mahatma
Gandhi and what is the date of his assassination, he will give it to you correctly. He gives the
date of Gandhi’s assassination wrong. See page 562. After spending 17 years in doing a
research on the RSS and BJP as to who was the founder of the RSS, he says it was Veer
Savarkar and Dr. Hedgover only succeeded in. He erred on basic facts and it leads to my
suspicion. These are not all facts which came in the course of a hearing. My colleague
mentioned in the other House yesterday. Just turn to page 566, if you can defend this. He
wanted to damn the BJP. So, he said that BJP’s ideology is like the Muslim League’s ideology of

Jinnah. That is the argument he wanted to build up. So, to build up this argument up, he needed
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a fact. At page 566, para 85.14, and this is important, he comes to a finding. He says, “Deen
Dayal Upadhya by his conduct agreed with MA Jinnah’s theory that Hindus and Muslims were
two separate nations.” Then, he allegedly quotes Deen Dayal Upadhya’s saying and the quote
is, “The problem of India is not intercaste, it is international. If peace is to reign here, the major
communities must be given their own separate chunks of land. It is nothing but a mere dream to
imagine that Hindus and Muslims can stay together in India as members of a composite
nationality. The Muslims are not a minority community, they are a nation. They must have their
own independent land and their own State.” When we read this, we were all surprised how could
Deen Dayalji have said this? We started researching the source of this quote and we found out
that he picked up the quotation of Mohammad Ali Jinnah put it in the mouth of Deen Dayal
Upadhya and said that look the views of Deen Dayal Upadhya and Jinnah are the same. And you
want to tell the whole country to treat this Report with any sense of seriousness. He picks up
Jinnah’s quotation, puts it into Deen Dayalj’s mouth and said that look their views appear to be
similar. Then he suddenly realises that it is not his quote. No judge who hears the case, who
hears the evidence and then on the basis of that evidence gives findings on facts will ever come
to a conclusion of this kind. At ten places he says that ‘there is no evidence of conspiracy” and
then says, “l think, this couldn’t have happened without conspiracy.” My friend Amar Singhji just
mentioned it. He has a huge bias, | will tell you, against the whole idea of a Ram Temple at
Ayodhya. He has a huge bias against social justice and the Mandal Commission. | would like the
Home Minister to read these two paragraphs at page 556. No Judge who writes on judicially
determinable matters would give a political discourse of this kind. “Our leadership must step
forth and with more equal responsibility and put a lid on the mischievous element in the society
bent upon exploiting the factors referred to above, for their individual aggrandizement through
repression, misguidance, acquiring power through mass means and improper reliance on

philosophies such as Hindutva, Mandal, sons of sail, etc.

Now, suddenly, he says, “Mandal is a divisive philosophy. You must not rely on Mandal as
a political leadership of this country.” Now, Mandal recommendations are something which have
almost been unanimously accepted by this country and implemented. The Judge has a bias on
his past reservations and postings. So, he brings in this. How was this connected?

...(Interruptions). ..

SHRI KAPIL SIBAL: You brought down a Government on this. Now, you are saying,

Dunanimouslyﬂ.

SHRI RAVI SHANKAR PRASAD: Advaniji was arrested in Bihar. Sorry, you are making a

wrong statement.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Allow vyour Leader to speak.

...(Interruptions)...
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Mt g sfeaR: @, ..(FauM)... 39 W R forar & ...(au™)... 399 989d 87
..(AL)... SH T § TR IRBR AT &I, Tl IV ...(FdIH)... e} df foIser™ BHIe
%I RUE...(caaeM)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Your Leader is speaking...(Interruptions)...
You are interrupting the LoP.

SHRI ARUN JAITLEY: Sir, | will decline my friend, Mr. Kapil Sibal’s, invitation to get into
sidelanes. The issue is, the gentleman investigating the facts and circumstances leading to the
events on 6th December, 1992, now has a whole theory on Mandal. It is not an isolated
observation. Read recommendations on page 970. Read the two paragraphs together, that is,
para 173.8 and para 173.9. In para 173.8, he says that the recruitment policy of the Government
of India must change. Recruitment must be on merit alone. He does not want to lose over
Mandal here. He has said it in the body of the Report. He says, “merit alone”, and in next
paragraph, he says, “The civil servants, who are posted at the helm of affairs, ought to be
picked for the skills that they are required to exercise, rather than for completely unrelated
academic skills or for casteist or regional basis.” The ATR says, “This recommendation will be
referred to the UPSC.” — para 6.6. ... (Interruptions)... Now, where is the gentleman? | do not
know whether these are the ideas of Justice Liberhan or the gyan of one gyani because it is still
not clear as to who wrote this report. But, you are investigating something...

SHRI PRAVEEN RASHTRAPAL (Guijarat): Sir, just one sentence.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no, he is not yielding.

SHRI PRAVEEN RASHTRAPAL: Everybody knows that anti-reservation agitation in 1988 in
Guijarat was headed by the BJP and they were against... (Interruptions)...

Y SR 9T WX, ..(AH). .
i} farora o wurolt: 9%, ...(aEE)...
IurTegel (1. 9191 $RIA): 93T, i3V ...(ae™)... Please take your seat.

SHRI ARUN JAITLEY: Sir, | am only substantiating what are really the contents of this
Report and | will come to the key contents which | have referred to in the context of conspiracy.
Just read page 540. At page 540, he now refers to the political leadership of India. The
discussion starts at 539. How is it concerned with the events of 6th December and events
leading to that? | will just read the relevant sentences, and this is not on the BJP or RSS; this is
on the entire political leadership of the country. | quote, “The loss of political neutrality and the
convenience with which justification can be found for every action has rendered all objectives of
peaceful civilized society as enunciated by intellectuals, leaders, philosophers, thinkers since
ancient times, obliterated. 79.4. The law — common or constitutional, morals, ethics, epics and
everything else is being examined in the scales of politically desirable results. It is immaterial
whether those results are legitimate or healthy for democratic governance. Everyone is out
to become a Politician rather than a Statesman.” And, in the next sentence — he could not have
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given an 8(b) notice to all of us — he says, “The politician has become the epitome of the
proverbial rags-to-riches story. 79.5. The Common Indian has formed the firm belief already that
the ills that face us can be traced to the political leadership and can be cured by a voluntary
reform in the political parties in India...”.

SHRI P. CHIDAMBARAM: “...voluntary reform in the political parties and their leadership
itself.” It is that you reform yourself also. This is what he is saying. He blames us. He blames the
political leadership. | do not have to defend every line that he has written. He blames the political
leadership. He gives expression to his view, and, he says, ‘voluntary reforms by political parties
and their leaders’. ... (Interruptions)...

SHRI ARUN JAITLEY : Therefore, the Home Minister... ... (Interruptions)...

SHRI P. CHIDAMBARAM: Tell me, Arun, what tumns in it. ... (Interruptions)... The question
is the question that you posed. ...(Interruptions)...

SHRI ARUN JAITLEY: Only one fact turns in it.

SHRI P. CHIDAMBARAM: The question is: who demolished the mosque? Please come to
that. ...(Interruptions)...

SHRI ARUN JAITLEY: Only one fact turns in it and | am glad that you have answered that
question, which | have been asking. | have repeated that sentence. Was he a truth investigator
or a political pandit?

SHRI P. CHIDAMBARAM: We will answer that. ...(Interruptions)...

SHRI ARUN JAITLEY: Read these observations and you will get the answer.
...(Interruptions)...

SHRI P. CHIDAMBARAM: We will answer that. ...(Interruptions)...
SHRI'S.S. AHLUWALIA: You will answer with slogans only. ... (Interruptions)...

SHRI ARUN JAITLEY: And, it will be clear that he was dwelling on a political path not
concerned about other things because when it comes to the question of who demolished it, he
says that he cannot identify a single person. ... (Interruptions)...

SHRI P. CHIDAMBARAM: You tell us, who demolished it. ... (Interruptions)...

SHRI ARUN JAITLEY : After seventeen years of wasting public time and money, the situation
is that you are still... ... (Interruptions)...

SHRI RAVI SHANKAR PRASAD: We are debating the Commission of Inquiry Report.
...(Interruptions). ..

SHRI ARUN JAITLEY: Sir, these are not trivial errors. My friend, Dr. Singhvi said, “Oh, he
has made some trivial errors. You made trivial errors. But the whole Report is a compilation of
howlers, the whole Report is a tragedy of errors, rather than a comedy of errors, and, there are
hundreds of these kinds. What does he say about Gulzari Lal Nanda? The last | heard of Gulzari
Lal Nanda was that after being the Prime Minister of this country for a short duration, he lived in a
barsatiin Defence Colony, and, he was dispossessed, and his luggage was on the road before
he passed away.
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About Gulzari Lal Nanda, he says on page 336, Rajendra Singh, the RSS leader, Dau Dayal
Khanna, and, Gulzari Lal Nanda, die-hard Hindus — was there any evidence against Gulzari Lal
Nanda — in connivance with people with similar thoughts, started conceiving and exploiting a
local dispute at the national level, maybe for their selfish political needs, — what was Gulzari Lal
Nanda’s political need in 1992 — or, for achieving the old theory of Hindu rashtra. He was your
Prime Minister, your Party’s Prime Minister. When did he become a supporter of Hindu rashtra”?
If you are given to head a Commission of Inquiry, how can you pass any comment about anyone
without having gone through a procedure? Mr. Amar Singh was very agitated that something
has been said about Deoraha Baba, and, Dr. Singhvi said, “Oh, it is a mistake in that list of 68
people, where he uses the word ‘culpable’.” | am afraid that is only half-truth. Let me read the
full sentence which he has written about Deoraha Baba at page 427. “Open threats by exhorting
the dacoits to take on arms for the Ram temple were made by Ashok Singhal, Deoraha Baba,
and, Harishbhai”. ... (Interruptions)... Deoraha Baba asked the dacoits to pick up the arms and
come in support of Ram temple. Mr. Home Minister, please show us the evidence which led to
this conclusion.

SHRI AMAR SINGH: This is very disgusting, very disgusting. (Interruptions)
it faa spfear: Sfexy el S 987 S urd &t = STl ot (aem)...
7 THETH AT (JTSTRAT) : ITSTd el ST T B Y A? .. (GELTH)...
it foa wfear: woia e Sit a1 H71 T 97 ..(FaEH)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please sit down. ...(Interruptions)...
Please sit down. Do not interrupt your leader. ...(Interruptions)... No, no. ...(Interruptions)...
Why are you interrupting? ... (Interruptions). ..

SHRI AMAR SINGH: Sir, on the issue of Deoraha Baba, | am with the Leader of the
Opposition. ...(Interruptions)...

2t frg wfear: w1 Tor™ SIS S 981...(FadH)...
it SR 9IfYT: R, ..(FEYH)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Pany, Mishra /i, please take your seats.
Why are you interrupting your leader?

sft famg Bfear: =

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): This will not go on record. ... (Interruptions)
=t Pero frsr:

ot IFET AT *

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Why are you interrupting your leader? 314
G AT ST ..(FHTH)... TR AT A B & ....(FGEH).... MY AT SfSTL.... (...

i} o sfear: *

*Expunged as ordered by the Chair.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That will not go on record. Please don’t do
that. ...(Interruptions)... Mr. Katiyar, sit down. ... (Interruptions)...

sft 3r6uT Sieett: IR, RUIE & 3iex 519 9 IR ¥ I8 37 747 {3 fohed) ved= o Tare €1
2, fosil 71 IS Ty 721 fav ve3= & day #, a1 bR Ig HHie srsarh it &1 3R S5 3=y
ATRIT T B indict BT 21 fHAT 7 U8 T8l PBTI 319 {6 DR BT Tb BHIA 7 Eal, and the
relevant page is 255. § U® oIS IPS Officer &1 9 €10 Rredt & G 3871 1, 98 99 a9 & fog
it arsareft S &1 PSO offl S &1 93T U &, Ud forasT™ ST & e 3R U 101031150
P ITTIRAT BT ASTerd H TS aTol Sft 7 A W BIbx T DR V& & 3R s aroft St & -
[ M forRat € IS 255 TR — 21 Tel0h0 3TTSaT0ll, S10 JRell #AIex SIel, 21 e Ry,
faorr <77 Rifera, sft waodio BrwIfs | T A9 AT oTdiel B IB B, S 50, 60, 70 TNT S & U
g¢ MU Y 3 319 I IR 3T, A IfeU| TR-TR el B X2 &, b1 d ol 1 78] Iav|
3EaTo S 7 $9 PSO Afedl 1 I del {6 # w3 a8f W Sl g1 98 W3 98f u” 718, a1fis
31TS 3R P87 fb I81 IR TG &, YD ST B IFFAR 21 81 I evidence H &1 R a0l St
J el fb H SHT AR BT 9oIdl § 1 a1 ShR I ARM B A1 SATRYI 39 I §SIH H b
A 81 Al & — QNI ST A9 & a9 TFE Al 3§ F 2, rsarvil Sit 7IoT1 & fede o,
312l Rree St VHP & TG A 2| Now, what is the logic he contrives to disbelieve this?
And, the logic is, 3T Si1 3TdTeT @1, TE He1 fdh S A 7 IR SI18Y, I8 8| Pel b T4 I8 &
Wﬁﬁ'@qlsﬂﬁ?ﬂ%a@@’@?ﬁmﬁl It was a feeble appeal and, therefore, your real

intention was that it be demolished. ...(Interruptions)...

SHRI P. CHIDAMBARAM: It is not plausible. ...(Interruptions). ..

SHRI ARUN JAITLEY: Well, it is plausible, if Deoraha Baba escorted dacoits two years after
he died. ...(Interruptions)... if any of these things is plausible ...(Interruptions)... why is it
plausible ....(Interruptions)....

SHRI P. CHIDAMBARAM: Don’t mix up things. ... (Interruptions)...
SHRI RAVI SHANKAR PRASAD: Why are you impatient? ...(Interruptions). ..

SHRI P. CHIDAMBARAM: | am not getting impatient. ...(/nterrupz‘/'ons)... | was very patient
yesterday. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You are only impeding the smooth flow of
your own leader. Why are you doing that? ... (Interruptions)...

7 STHUI SITelt: STAHTEE Sfl, 379 §9 X8 &1 AP o o1 3 M9+ Hel {6 4 | 3aRy,
ERIIC IR gz sq TR 81 fear f ik e % 3iex 7d NIV, therefore, everything is
disbelieved. $9 TRE & T UR Uga P [oTY b4 ARE BT AFRIBAT AT, I8 AFRIBAT 3X
Tl Th A W Il 81 376 faaTe 31Tl B o U8t UR 1528 ¥ U8l RIT @71 AT? $HP Gae § U
23 TR 4 BEd © fob LA S IR ¥ TR 8 b I8 WIaT M9 BT STH W 81 U 63 TR Had &
o 1934 & I8l TS 121 US! T 11885 ¥ Y fAfeer Siot o1 ordiel # Sil SToie o, 9T W it
%\’, ﬁrl’ﬂ’c}ﬂa'l’cm%, “It is most unfortunate that a masjid should have been built on a land sacredly
held by the Hindus, and as it occurred 356 years ago, it is too late to remedy the grievance”.
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Y 9 Ale B %, 9P 91g Zﬁﬁ %, ST 561 X, “The History books produced before the
Commission as well as the White Paper of the Government of India and the BJP and the various
contentions of various counsels are unanimous”. STITHfT & 3% 4T WX f “In 1528, Emperor
Babar ordered Mir Bagi, his commander, to erect a mosque at Ayodhya”. Y IR a2y, fergwevH
{T8d -1 I ¥ | Sl del {6 A Tl Title Suit 8, ST SATRTEIG 815 PIC H & 3iR Hifdb Title Suit
SATBIETE 8T8 BIC A 8, a8 AI8d I I8 finding &l <=1 =T1eY oY1 d Y &b YR 7o o &
3R fora™ & 918 wed ¢ o adwaw=ifr oft f5 1528 # STat ST+ oI o1, 98t ) ua Afkrg |
IP g8 ITH! A4 AR ST w1 Al, I8 UST 547 F W g3 — “The demand for the

construction of the temple deprived the Hindu religion of its secular, multi-religious and

multicultural credentials of the well reputed philosophy and the thoughts generally prevalent.”

S 999 21 P 918 W) 3R 31T Bl b ST TR HiQR g7, 1 I8 7 AR[eR T8l &,
3R 319 Benl fb fFd) 7 IUP FUR Heoll BN o1 3R g8 Besll B & d1¢ FoidT ¥, I8

HHRR B

SUTEIE Sil, Sy # HEdl g fd HHIRM &I 927 e I & e drsr, v o1 a1
TET T, SH! W1 § S P IO ST BHIY Ueh fIRERT P 12 3794 Y] Sie odl 2,

when a Commission acquires an ideology, and in this case the ideology was a demand for a

temple at the Ram janmasthan, which he himself says, “..was altered to a mosque in 1528 itself
robbed the Hindu society of its secular character,” Wﬁﬂ’ TR &Y 91T BT anti-secular & 3R
Il g1 BT €, 98 1 X8, 98 ek & — 8! A 11 31d I8 fawar a1 &b sredt Sit &1
FAT fora1? sreel St &1 9 o A Yd, Y31 I8 He1 Bl ST6xd 78l © [b Section 8B of the
Commission of EnquiryActﬁWﬁfi’@T%\Sﬁ?WﬁW%—mma@%ﬁﬁﬁﬂﬂ@ﬁﬁ
& 3MTERYT & IR H S BT, “if the conduct of a person is to be inquired into” 3N AT & “if his
reputation is likely to be affected.’” G # ¥ 3R fohedt TSt UR TR TS ol ST 3MADT AIfeH
Wmlmﬁﬁﬁmmﬁmlﬁﬁwmﬁﬁ%ﬁm, Wﬁﬁgcasual
T;L_zﬁ R %\*, I8 PEd T f, ‘persons culpable for creating communal disorder,’ AP HIR
el ® & Aiueiiie dara & 59 <31 # U W9 fhar, 399 S9a! UiTeT iR 3R
8] TSI, reputation TR 3R 81 TS, Wﬁﬁwmwi, S A <71 BT
SR e 8, 31 BT Pl Seetd B BT ATHR 8 iR B 30 it # arcd Sft &1 79 s/
[ERIRDI

In the entire process, | am afraid whoever wrote this report misjudged and miscalculated his
own credibility and Vajpayeeji’s credibility. By going after Vajpayeeji, he went for an overkill and

then shot his own credibility and shot himself in the foot.

Now, everybody in the Government has to come out with various statements that he is sorry
that this has happened, it should not have happened. Dr. Singhvi just now said that it could be
segregated if this was an illegality from the rest of the report. But what was the thought process
of this gentleman when he was going in for this kind of an inquiry? The only person, Sir, this

Commission had been kind to was to its own appointing authority — Shri P.V. Narasimha Rao.
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And to be kind to him, he had to ignore two vital facts. It is never our case that Article 356 should
have been imposed. Some others say that. And some people argued before the Commission
that Article 356 should have been imposed in Uttar Pradesh 3Td HHIE BT T s g e fr e
T A RO &1 Y, AT 356 B T FHT A7 3R Irsurel oF RUTe S1f1ari 81 Now these

are the two facts. The Commission never summoned Mr. Reddy, the then Governor. No 8-B

notice was issued to him. And he simply says, ‘no report came.” Amar Singhii read it out in the
earlier part of the day. | am reading it out. The truth is that the Government had sent a report.
The report may have been wishy-washy, but the report categorically had a sentence — ‘the
possibility of damage to the disputed structure itself may not be ruled out.” Should this report not
have been before the Justice Liberhan? Or did he decide to conceal the factum of this report?
This book had been published by Mr. Narasimha Rao. He wrote the book and said that this
should be published after his death. Its title is: Ayodhya 6 December 1992.

SHRIMATI JAYANTHI NATARAJAN : What was its final conclusion ?

SHRI ARUN JAITLEY : The conclusion was: ‘It is a delicate situation; | leave it to the Central

Government.’
SHRI KAPIL SIBAL: No.

SHRI ARUN JAITLEY: Don’t forget, Mr. Sibal, you know Article 356 as well as | do. The
Governor of Tamil Nadu, Mr. Barnala, refused to give a report for dismissal of the State
Government when the Centre asked him. Why? Because Article 356 says, ‘..on receipt of a

s

report of the Governor or otherwise...” And, therefore, Karunanidhi’s Government was

dismissed even without...(Interruptions)...

SHRIMATI JAYANTHI NATARAJAN: You are reading one sentence. Please read the final

conclusion. ...(Interruptions). ..

SHRI ARUN JAITLEY: Sir, this is the most unprecedented Commission | have ever come
across. It is a fact in public domain that the Judge heading it, a retired Chief Justice of a High
Court, was not considered appropriate by the collegium of Supreme Court for elevation. So,
what does he do? The Supreme Court did not consider it appropriate to recommend his
elevation. This is the first Commission in India’s history which decided to pass strictures against
the Supreme Court. This was his last opportunity to get back at the Supreme Court. So, he says
at page 535, “The intransient stance of the High Court of Uttar Pradesh, the obdurate attitude of
the Governor, the inexpiable irresponsibility of the Supreme Court’s observer and the short-
sightedness of the Supreme Court are itself fascinating and complex stories, the depth of which |
must not plumb.” ... (Interruptions)... T BT Section 8(b) HT e &1, fH<lt Bt Fars
T Supreme Court itself is short-sighted; Governor is obdurate; ET&‘ BIc Bl ﬂﬁ’&‘ DI ®l
FHeT e 1 3R G BIC BT S observer TT, I8 IR-RTRERMT 211 J31 {6 31 Aifew 21
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<A1, W B H o 2, H ! a1g 3R s Raad =1g, I8¢ Raelh 3RIY o 1 What
is the action taken on this part of the Report? ...(Interruptions)... Sir, please answer just one
question. The Commission had the CBI and the intelligence agencies. The whole national media
was there when the incident of 6th December took place. Everybody knew who was present and
who was not present. Now, on page 743, he gives a list of people who were present. And that is
why, | say, Sir, the real draughtsperson of the Report needs to be found out. He must stand up
and own that he wrote the Report. | could understand a casual error into a by-lane, as Abhishek
says. The Report says, prominent among those present that day were Balasaheb Thakre who
was admittedly in Bombay. And Balasaheb Thakre is a person whose identity can’t be so easily
mistaken. Then he says, Kalyan Singh, Rajender Gupta, Uma Nath Singh, Lalji Tadon and
Brahm Dutt Dwivedi. They were all Ministers or the Chief Minister of Uttar Pradesh. They were alll
in Lucknow. Then he says, Kushabhau Thakre, Sundar Singh Bhandari, Sikander Bakht who
were in Delhi. In fact, after the incident, three of them addressed a Press Conference in Delhi on
6th December. It also lists the name of Prabhat Kumar, the Home Secretary, who was certainly
not there. So, anybody can give you a report like that. What the Congress is seriously doubting
is that Jagdamba Pal is not a Kar Sevak. You must actually seriously enquire if he is not, how did
his name come in. Abhishek said, “It’s a mistake.” Well, all the mistakes can be qua you. The
mistakes can’t be qua us. If this Report is a compilation of howlers and a tragedy of errors, then,
to come up and say that this is the Report which he signed as his gospel which has now indicted

you.

Sir, how did the Commission and the Government create evidence? | think, this itself is a
fascinating story. The Commission has a list of witnesses. There were three kinds of witnesses
— Commission’s witnesses, Central Government’s witnesses and defence witnesses. Now, all
these witnesses were examined. But, the truth has a very inconvenient habit. At times, it can slip
out. So, one of the witnesses who admittedly has given a strong testimony against the BJP
leaders is a journalist called Raman Kirpal. He is listed as the Central Government’s witness. He
said some leaders made provocative speeches. | picked up the 4th December issue, the latest
issue, of a new magazine called “Open”. This journalist has written a two-page article called “My
Crippled Testimony”. He writes, “The CBI officers gave me a date for deposition in Delhi. |
reached there right in time. They showed me an affidavit and asked me to sign it”. So, the CBI
would bring prepared affidavits and get them signed by the witnesses. He says, “l didn’t
disagree with the contents of the affidavit. | said, ‘I have to say something more’. They told me,
“You come before the Commission when you are summoned; you say the rest orally”. He says,
“| wanted to say something more”. What was that “something more”? He says, “When | went to
appear before the Commission, they asked me a question if Lal Krishna Advani gave any speech
from the dais inciting the karsevaks™. | said, “No, Sir’. But | wanted to say somebody else’s

name, to which they said, “You shut up”. These are the words he uses, “answer only in ‘yes’ or
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‘no’.” Answer only in ‘yes’ or ‘no’. He says, “l only answered a few questions in ‘yes’ or ‘no’
and | came back. | find my testimony has been heavily relied upon by the Commission”. After
giving the testimony, he says what the testimony that they did not allow him to speak was. He
says, “What surprises me is that the Commission rescues the Central Government. lIts
conclusion says that the Central Government was crippled by its failure of intelligence agencies
to provide an analysis of the situation. | wanted to give my evidence that the Central Government
was lapse. | was not allowed to give it”. So, he concludes his article by saying, “This is my truth
as a reporter. My affidavit as Central Government witness No.24 still stands. But in it is a
crippled truth. There was much more that | could have said and wanted to say”. This is how your
Commission has functioned. This is not somebody who has any friendly overtones to my party.
He is someone who has severely gone against and given evidence against some of our leaders.
It is not against Mr. Advani. He says, “The moment | wanted to say something about the Central
Government and something else, they said * just shut up; the answer is only ‘yes’ or ‘no’.” This
is what has happened in the last seventeen years and you want the entire country to believe this

kind of a procured evidence !

Sir, what is it that the Commission in its recommendations has been saying? | just give you
the pages. He uses a word for my leaders, say, “little men”. The truth is that when you appoint a
little man to conduct such a monumental inquiry, he, probably, thinks that he is now to run the
entire Government and the burden of suggesting an alternative system falls on him. Look at page
996. Mr. Home Minister, if you can, in your reply, explain to us the meaning of this and how it is
implementable, please let us know. The next logical conclusion must be that the Government
which is formed on the premise of religion or has religion on agenda must be barred. | have
heard of organisations being banned. But he wants Governments to be banned. He wants a new
constitutional order where some authority will be created and the elected Governments and the
Indian democracy can be barred. It is stated on page 996 that a Government elected on the

basis of religion and their plans must be banned.

SHRI P. CHIDAMBARAM: It is not on page 996. | know that sentence is there. But it is not
on page 996.

SHRI ARUN JAITLEY: The sentence is there. | will correct the page. It is fair on the part of
the Home Minister to say that. Now, please explain to us how Governments can be banned.
Then, he says that there must be a body to look into it. ...(/nterrupt/ons)... That is exactly my
argument. The Commission suggests to review the whole Constitution. It makes a
recommendation to review the whole Constitution. Its third recommendation is to review the
recruitment policy of bureaucracy and no postings on caste. His next recommendation is — and
this, | think, will go down as a tribute, in a sense of humour, to the Judge who held the inquiry, a
gentleman who got 48 extensions for himself and has the audacity to say it on page 971 — that
no retired person should ever be given a job. Forty eight extensions P 91 98 Pedl & (& et

‘Jﬂ@—cﬁﬁ_@ﬁf fF BT extension &1 <=1 AT
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SHRI KAPIL SIBAL: When he was given the job, he was a sitting Judge. He had not retired

then. He is excluding others, not himself.
SHRI ARUN JAITLEY: But when he wrote this, ... (Interruptions)...
PROF. RAM GOPAL YADAV (Uttar Pradesh): This is the only good recommendation.

SHRI ARUN JAITLEY: Then, he goes on to say that no State Government must be allowed
to discriminate against people who are not born within the State. Now, how does that concern
with 6th of December? It is, no doubt, a good recommendation. Next comes a fascinating
recommendation at Page 976. He says, “Party affiliations must come to an end as soon
Members of Legislatures and Parliament are elected.” So, he wants the Tenth Schedule to be
scrapped and defections to start all over again. How does this come under the scope of this
Commission looking into the Ayodhya issue? The then Law Minister is no longer in active
politics; he holds a Constitutional post. But he must, certainly, be complimented for the
discovery, from where he got a gentleman with these kinds of ideas. Then, my friends, in the
media gallery, got shouted at, the day the Report was leaked. He, obviously, did not like that.
He says that they all do yellow journalism, and he calls them mischievous journalists. Then, he
makes two very important recommendations about the media. He says that there must be a
permanent Commission, which must keep entertaining complaints against the media. His next
recommendation which, | am sure, the Home Minister will reject because he was privy to the
post-1991 liberalisation process which delicensed everything. He says, “Journalism is one
profession which must be subjected to licensing, and nobody should be allowed to become a
journalist till he obtains a licence.” This Report is a national joke, and you want to go by some
findings that he has made. He says, “Though there is no evidence of conspiracy, | have come to
the conclusion that there was some conspiracy.” Sir, there is a very important recommendation
that he makes. If you turn to Page 979, he says, “It is, therefore, my recommendation that a
statutory National Commission be composed of acknowledged experts to delve into the question
of provenance of historical monuments, artefacts, etc., and their determination should be
deemed to be definitive and final.” It is to say that if ever there is a monument, or, a place of
worship, if there is a dispute, judges or commissions should not examine that. We must have
archaeologists and historians who must decide, and their findings must be final. So, the first part
of the recommendation, obviously, is that the Places of Worship (Special Provisions) Act, 1991,
should be repealed. The meaning of the word ‘provenance’ is very clear. It means the original
ownership of the structure. The Oxford dictionary of difficult words defines provenance as a
place of origin or the earliest known history of something. Now, there must be 30,000 places of
worship where there may be a dispute about the original ownership. He says, “Constitute a
permanent Commission.” And, since your Report was in the lock and key, and the ATR was
being finalised, in Para 6.6, you say, “Well; we already have an ASI; that is, the Archaeological
Survey of India. So, we don’t need a commission.” But, curiously, Sir, and | come to the last

limb of my argument. | will just take five minutes more. Going by Liberhan’s recommendation
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and your ATR, in this case, the High Court had directed the ASI, “Please go and find out what
the original character is.” The ASI gave a Report in 2003. | am not reading the entire Report. | will
just read out the relevant five or seven sentences of it. It says, “Now viewing in totality and taking
into account the archaeological evidence of a massive structure just below the disputed
structure and evidence of continuity in structural phases from the Tenth century onwards up to
the construction of the disputed structure along with the yield of stone and decorated bricks as
well as mutilated sculpture of divine couple and carved architectural members including foliage
patterns, amalaka, kapotapali doorjamb with semicircular pilaster, broken octagonal shaft of
black schist pillar, lotus moif, circular shrine having pranala (water chute) in the north fifty pillar
bases in association with the huge structure, are indicative of remains which are distinctive
features found associated with the temples of North India.” So, the Archaeological Survey of
India went there in 2003. ... (Interruptions)... After the demolition. ... (Interruptions)... 2003 was
after the demolition. Under the orders of the Allahabad High Court, the ASI dug up, found the
structure underneath and this is what the ASI| says. Justice Liberhan says, “Have a
Commission.” You say, ‘no, let the ASI do it’. The ASI has already done it in this case. What

remains? The argument is, ... (Interruptions)...
[MR. DEPUTY CHAIRMAN in the Chair. ]
SHRI KAPIL SIBAL: Take it forward. Say, ‘you will demolish it’. ... (Interruptions)...

SHRI ARUN JAITLEY: | will take it forward. Have patience. ...(Interruptions)... This Report,
Sir, is earlier preceded by a ground penetrating radar survey, a GPRS, which came to the same
conclusion. So, now you have experts who have come to this finding. Sir, Mr. Sibal says, how
do you take it further from this? The Commission has now come to a complete finding. Well, in
1528 this happened. Prior to 1528, the character was, perhaps, of a temple. He does not give a
definitive finding. But, he says, ‘Mir. Bagi constructed the mosque’. The last 500~ odd years
have seen various struggles. Abhishek said in 1767 something happened. In fact, one of the
earliest evidences, prior to 1528 is, when Shri Guru Nanakdev, before establishing the Sikh
religion, went around the large part of the world, in this region, at least, between 1508 and 1510,
he goes to Ayodhya. He then tells his disciple, Mardana, who records it, there are
contemporaneous recordings which, | am sure, some Members will refer to, of that, and prior to
1528, where he says “NTH STH I q ST H@AT THAT” which is the meaning of that. And,
nobody can ever say Sikh history is epic. Sikh history is real history. Then, you have voluminous
evidence of international travellers, French travellers, which are all available. | have all the copies
here, Sir. The official gazetteer of ours, French traveller, William Foster’s book, ‘On the Early

Travels of India’, each one says janamsthan converted to a mosque in 1528.

Sir, the question, therefore, is, and | come to my last point, how do we resolve this issue?

Obviously tension cannot resolve it. We have had 500 years of struggle. You had 1885 as the first
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judgement. You had almost 130 years of litigation. And, obviously, there is a very large majority
in this country which feels that the place of birth of the most revered is sacred. It is no ordinary
place; it is no ordinary temple. They also feel that whoever established a mosque over a temple,
it was not an act of religiosity, it was an assertion of political power. And, therefore, if the
litigation process cannot decide in over 100 years, if there are struggles and tensions, any
civilised society must obviously avoid it. Therefore, we feel the best process would have been
negotiations. But that hurdle to the negotiations is not the parties which are willing to negotiate,

but it is the parties which have now developed an interest in allowing the dispute to perpetuate.

Sir, secular polity is not anti-religion. It is not irreligion. Civilised secular polity certainly
requires the protection of every minority. But the basis of secularism also cannot be a reverse
discrimination against the majority sentiment. And, if for 500 years they lived with this sentiment
and struggles go on, how do you resolve it in a society? And, therefore, the resolution will have
to come through a process of negotiation. You said, Mr. Chidambaram yesterday, ‘well, this is a
struggle between inclusiveness and divisiveness’. And, inclusiveness has one. Well, | think, you
framed the wrong question. Any inclusiveness must necessarily include the aspirations of a
minority, but it cannot be based on a reverse discrimination against the majority. It must be an
inclusiveness for all. Therefore, please revise your question. And, the real answer must be justice
for all, and that is what we stand for. And, in that justice for all, we do not believe in
discriminating, but, at the same time, we speak out against reverse discrimination. That is why
we reject this report in toto. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Now, Shri Sitaram Yechury. ... (Interruptions)...

SHRI P. CHIDAMBARAM: Take the argument further. Say that you have demolished the
mosque. ... (Interruptions)...

sft I viBx vRITE: R, ISP 91 H Ger BT HIBT e ..(aH)...
MR. DEPUTY CHAIRMAN: Yes, Shri Sitaram Yechury. ...(Interruptions)...

SHRI P. CHIDAMBARAM: He must say that no legislation was possible, no negotiation was
possible, therefore, we have demolished the mosque. ... (Interruptions)...

it 3f TR vTE: TR, WA S Bl Gl B AT e L (aHT)...
MR. DEPUTY CHAIRMAN: | have called Mr. Sitaram Yechury.

37 HeRTel st Hele, A HA1 il Bl (FTET)....

7t SURUTIFT: HEARTST S, 37T I8 AT ...(FILH)...

7} AR AR AR, T AT A&V AT ...(FGL)...

i} STFHTIfer: H R0 < &1 | .. (FAHM)...

3t MARE AR AR, H A1 vell & 9 H 1 WR, I el el §, IAD] BISHN iR Pg
el UR =4l g5 | 59 S0 G OR I 1 el oAl A1 ART &1, AR 49 USCd alel I g, 3R &1
S99 31R AR AT AT| ...(FAHT)... [T TIRAT AR, MMUS! Hl 9 IR H o7 et
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B R, B 1 TREYRY A< A1 X2 &1 oI {BRTP A1ed B a1 3G AT 37 & 8, ifeh
g8 a7 fa=g |avl ST 7 gU ¥ iR ST 3Rel 1 IgUfi W8Ty o7l 98 Sl UgKd 3| 98
BRI I Fa Sl & A1 AR I, <ifehd 98 Sg Bl 2R~ WRIRT Rl gY AER gUl fh_reh
ATEd b B AR FIER TR 8, cfh STP gedbaol Wl s BHA 3l HRd | U &7 I Teril
JMTHR I Pl ol & fhRTe TS Fet 31 &R Pl Wig1 U1 MR H Sl Texrs U= ugdn, a1 #7
<@l {6 991 IR A T &R AR el 731 A1 s Aaed © b e Rg @ qwier 3
ST faer 81 gat o1 {6 I S 3 dRT & 9T Sellhi MR Sellam o1 b ared g
g 3R IR Pal b WIS Y Alg a1 2 6 Jo1 1 3% BR H WIe1 gl iR 19 a1 Tevrg
R Y, § IFH W A T, A B9 Al Dls dR el el ST Adad © {6 g g
B FRIAT 31 BT B b1 ot o6 9 SHM 4 I U1 arIRerd o7 A7 AEIS A CellthiT o1
3R AR BT ) SR T8 211 319 [aTe I8 © b U8 GaTg BR-BR P P8l db A9 ugan? §
3MYP g1 AT IR MG 59 RIS W 81 A gl ... (e ). .

7 .G, STEGATfeTT: TS &1 Hedls dab|

2t MAR™ AR M9 IS B Fedls Wioid fRYI BAR < & Aroami Sl &l-fags
TSN &, I WIS &b A1 T ST §aAT &1 TR, < DI 9 & R H e, olfh o=y &
IoTTel H o ST ?lT%QI Let us come down actually to this basic point that we are discussing

today that what is this Commission all about. The whole issue is, that the Commission was
about the destruction of the Babri Masjid. How the destruction of the Babri Masjid happened,
what were the circumstances that have led to that. On that issue, Sir, whatever be the other
bye-lanes and narrow lanes and Alleys they have gone through, the basic conclusion that the
report comes to is this. | am reading out from page 917, para 158.10, “The claim made by
leaders of the movements of the icons from political or social organisations does not carry
conviction to conclude that the demolition was carried out by Kar Sevaks spontaneously out of
sheer anger or emotions. The mode of assault, the number of Kar Sevaks who carried out the
demolition and the constraints of the space to accommodate the number of people, veiling of
the identity of the Kar Sevaks entering the domes, the removal of idols and the cash box from
under the dome and subsequent reinstallation in the make shift temple, construction of the make
shift temple, availability of instruments and materials for demolition and for the swift construction
of the make shift temple categorically leads to the conclusion and finding that the demolition was
carried out with great painstaking, preparation and pre-planning.” This is the conclusion that the

Commission has come to. It has come to the conclusion on the basis of certain evidence.

We have heard a large number of issues that the hon. Leader of the Opposition had raised
which, | think, are completely extraneous to this central issue of determining how this Mosque
was demolished. | am speaking by standing between legal luminaries. When judges give their
judgment or their statements, there is a lot more that is in the non-operative part where much

of their opinions are being given, which | don’t think it should be. The seriousness should not be
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attached to many of these issues. The central issue was how this mosque was demolished, how
this act was conduction and who is responsible for this. That is why, Sir, after this 17 long years,
it has come. Much has been said about the delay. Yes, Sir, everybody here is responsible for
giving extensions to the Commission — 14 by them and 32 by the others, and there were, in
fact, two years of the United Front Government also in between, which continued to give
extensions. There, it is not a question of apportioning blame but | wish this had come earlier,
earlier for the interest of our country and for the interest of our future. But, there are two
contradictory points with which | want to begin. One is that this Report legally confirms what the
country had already internalised during these last 17 years that the demolition was not an act of
spontaneity but it was a pre-planned action executed to perfection. Now, | still remember, it is
there in records, the then, Chief Minister, Shri Jyoti Basu, deposing before the Commission had
given a CD and evidence of the then Chief Minister of UP, Mr. Kalyan Singh, who had gone to
Kolkatta to give a speech and where he boasted and claimed that if he had given this job to
contractors it would have taken some days, but his Kar Sevaks have done this job in five hours.
This is on record. Therefore, Sir, all this has been internalised. We all knew this, but it took so
long to come, and the fact that it took so long to come, all of us know. There is a famous saying,
“Justice delayed is justice denied.” But, at least, now, we want that justice needs to be done
and this is important for reestablishing the credibility of the people in our systems. We have had
many such Commissions in the past, and in many such Commissions in the past what has been
done, what has been recommended has never been implemented. You can see even on this
issue the charge-sheet issued by the Additional Sessions Judge of Ayodhya episode, the
designated court of Lucknow, who way back on the 9th September, 1997 frames this charge-
sheet against all the people that the Liberhan Commission has actually listed and all the points
which the Liberhan Commission has repeated are contained in this charge-sheet. This was
ready before the country in 1997. Every single person named there has been named in this as
well. But, all of us know after 1997 when the judicial process began the changes of Government
that have come in, various other factors led to this delay. So, the issue is not about ‘delay’ or ‘no
delay’ but, what in substance, are we going to do about it. Why | am saying this, Sir, is the
credibility of this system is faling by the day. You had the Srikrishna Commission
recommendations. Nothing has happened about it. You had nine Commissions of Inquiry on
anti-Sikh riots in Delhi. Nothing has happened about it. If you want to know the Reports
submitted since Independence, | would say that you had Justice Jagan Mohan Reddy
Commission which enquired into the Ahemadabad riots way back in 1969, you had Justice
D.P. Madan Commission on the Bhiwandi riots in 1970, you had Justice Vithaya
Commission, you had Justice Jitendra Narain Commission on Jamshedpur riots, you had
Justice Venugopal Commission on the Kanyakumari riots. But, none of the recommendations

of these Commissions are implemented. The moot question and what we want to know from the
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Government is this. The Government has submitted the ATR which don’t enthuse any
confidence that this process will be reversed and the countrymen and my country will be assured
that justice in our system may be delayed, but cannot be denied. So, we want justice to be
done. And, if justice is to be done, this ATR is completely unsatisfactory. As far as this ATR is
concerned, | am completely dissatisfied. We are all very dissatisfied, because it does not say
how justice will be provided. In 1.7 and 1.9 of the ATR, it talks of pending cases on these issues
and they are pending in separate courts in various parts of the country. So, the implication is, till
the courts decide, nothing can be done. If the Government is actually sincere about this Report
and if the Government wants to deliver justice, it must, through its judicial officers, intervene in
this judicial process, get all these cases clubbed together and be brought to the Supreme Court
for immediate disposal. Sir, the Government should club all these cases together, bring them all
before the Supreme Court and ask the Court to give an early verdict on it. Otherwise, this will go
on for years together. The point is: it is important to create credibility in our system. That is the
important point | wish to touch upon. What was demolished, in my opinion, was not just the
Babri Masjid or a structure. What was demolished was an attempt to demolish one of the
foundations and pillars of modern India. The foundations and pillars of modern India were sought
to be demolished. It was done on the basis of a very strong political campaign that was built up
leading to demolition. The Liberhan Commission has nails down the entire sequence of events. It
not only nailed down the sequence of events, but, | think, the important point that has not been
properly brought out is, in the years leading up to the demolition, you had a very rabid communal
campaign and inflammatory on communal passions unleashed in the country. This was
unleashed which resulted in demolition and | quote the then Prime Minister’s own admission. He
says, “In 1989 when the Sila Poojans began, there were, in that year alone, 79 communal
incidents, 505 people died and 768 injured. During the Rath Yatra of Shri Advani in 1990, 312
communal incidents took place, 483 were killed and more than 2,000 injured, 210 mosques and
35 temples were damaged or desecrated during that period.” This build up ultimately led to the
demolition. And, after that, we have seen that more than 3,000 people dying all across the
country. So, the point that we try to understand here is that the very concept of modern India
has been challenged. This challenge cannot go unmet. This challenge has to be met in which
case a criminal act of destruction of a place of worship — a Masjid — has to be brought to
book. If that justice has to be done, | think, we need to go back into the very concept of why are

such issues brought to the fore for political expediency.

The entire temple movement, | would submit, is the worst expression of vote bank politics.
It was the worst expression of vote bank politics. | do not require any evidence and Report of the
Commission of Inquiry for that. As a practising politician, | can tell you that this was the worst
vote bank politics that took place and it continues to take place Sir, | think the battle between
these three visions began in 1920’s. It was a remarkable coincidence in that decade. You had the
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formation of the RSS; you had the formation of the Communist Parties and you had the
recommendations of the Motilal Nehru Committee which, actually, defined the structure of the
Congress and its programmatic orientation in 1928. Since then began, Sir, a battle between
three visions as to what should constitute Modern India. There was a Congress vision about
what should constitute ‘Modern India’, which was the leading vision when we acquired
Independence. That was the vision of having a secular democratic system. A secular democratic
foundation was laid for Modern India. Then, you had the Left vision, which we articulated, and
we continue to articulate. Merely the establishment of a secular democratic India is not sufficient.
Unless you translate the political independence into the economic independence of the people,
you cannot even sustain this very secular democratic India. To sustain that, you require to
transform this and the Left continued with that vision which continues even today, for such a
social transformation and for the true economic independence of our people. But, Sir,
antagonistic to these two visions — that is why, | differ with the hon. Home Minister that it was a
battle not between these two visions of India, but you had a battle among three visions — and
completely disagreeing with both these visions was the third variant which had twin expressions.
That vision was, the future Independent India would be decided by the religious denomination of
its people. One expression was found in the Muslim League which talked of a separate Islamic
nation, and the other was found in the Rashtriva Swayam Sevak Sangh which talked of Hindu
Rashtra. Some people, today, bring out these points of commonality between the vision of the
twin expression that came in on the basis of the religious denomination of the people. Well,
some heads have rolled within the BJP, former Leader of the Opposition is no longer with the
Party, poor man, for having, | think, said the truth. Three years before Mohd. Ali Jinnah
articulated his ‘Two Nation theory, addressing the Hindu Mahasabha, in his presidential
address, Savarkar says and | quote: “India cannot be assumed today to be a Unitarian and a
homogenous nation. But, on the contrary, there are two Nations in the main, the Hindus and the
Muslims.” Later in 1943, Savarkar says again, “ | have no quarrel with Mr. Jinnah’s ‘Two Nation’
Theory. We, Hindus, are a Nation by ourselves and it is a historical fact that Hindus and Muslims
are two Nations.” This sub-communal virus that came to dominate sections of our polity at that
point of time continues to take its toll even today, Sir. And, it is this battle among these three
visions that has to be settled by India and it is this battle that is continuing even today. We have
achieved certain milestones in politically isolating these forces that seek to destroy the plurality of
my country, destroy the fact that we cannot but exist only on the basis of our diversity. The
country can be strengthened only if we strengthen the bonds of commonality amongst our
diversity and not by imposing a uniformity on this diversity, whether it is religious, whether it is
linguistic, whether it is cultural or any other form. This reality must be accepted and what we are
discussing today is a part of this battle that is continuing. That is why, Sir, as | said, it is not,

actually, the destruction of any concrete structure or the destruction of a mosque alone, but it is
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destruction of what ‘Modern India’ ought to constitute, it is that which is important and,
therefore, justice being delivered on this score is very important. That is why, Sir, | have drawn
the attention of the House once earlier, but | want to draw it again, with your permission, Sir, to
the very fact that let us go back to the first article of our Constitution. What do we say? We say,
“ India, that is Bharat, is a Union of States.” Now, why ‘Bharat’, Sir? Without ‘that is, Bharat’
also, the clause would read the same, both in letter and spirit, or may be in spirit; it may be
different in letters. But why did we add ‘Bharat’, Sir? Why was it not ‘Hindustan’? Why was it

not ‘Hind’? Why was it not various other names that came ?

#} SEARTI 9101 HHS HaT H ST -STE UR S 6 H fofdT gl 2

3t WaRm A aIfdr 7Y, v He .. (auT)... |R 3ad A1E 9 H 81 dg b
IR BT diel= H ST R al 91T I3 ....(Sae ). . 379 3T FHsT T 7, 99 319 37 I8 Jd
HRY ...(ILH)...

off I TR T¥ATE: SR 31T ....(EL ). . 3TThT UTq fe T ...(aasm)... |

3t MIRT AR IHT 1 I & AT A ..(FGETH).... ATYD! W I &1 9rg et
.(TFHT)....|

Sir, why this word, ‘Bharat’? We said, ‘Bharat’ is, because he is one of the brothers of
Ram. But that Bharat was different. There is another Bharat who was the son of Shakuntala and
Dushyant. And because of whom they say these lands were united. There was another Bharat
muni, who in the Vedic traditions, is supposed to have given us a lot of wisdom and brought
about unity. But all that apart, | believe firmly, the word ‘Bharat’ has been added in our
Constitution with a specific purpose, and that purpose was to describe a country with such
diversity that does not exist anywhere else in the world. How the name of our country has come
about, is worth mentioning, Sir. ‘Bharat’ is a confluence of three syllables. One is ‘Bha’ —
bhavana or bhavam as we call it in the South; ‘ra’ is ragam or raga, the melody, the music; ‘tha’
is the taal, that is, the rhythm. Thus, the character which expresses in a melodious tune, with a
proper rhythm, is my country, Bharat. That is the proper rhythm; this is my country. Like in sa re
ga ma pa dha ni sa, you would have a Hindu, a Muslim, a Sikh, an /sa/, a Buddhist, a Jain, and
you would have an atheist, like me. But it can happen only with all of them combined into a
melodious rhythm, a melodious tune. That is how | will define my country. And, that is broken
the moment you try to impose any uniformity. And communalism is the worse uniformity that is
sought to be imposed to divide my country. That is why, today, | think we should take this
discussion on this Commission as a resolve to deliver justice, to get this confidence back into
our people that this is a system on which there cannot be any compromise; this is the character
of modern India which is not negotiable. Therefore delivery of justice today is absolutely

important.

Now, if that is the position, Sir, | come to the other point. If the Congress vision was

that of a secular, democratic India and it was for a secular society, then why is it that under the
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Congress Government we had this heinous crime being committed? We have gone through this
and we will go through this again! But | would like to only say that | am very dissatisfied with the
Commission. | am not going into all the judgements of the Supreme Court which said very clearly
that they stand betrayed by all the assurances they had been given. That is a point apart. But
when Shri P.V. Narasimha Rao was the Prime Minister, at that point of time he had written a
book, and I am quoting from his own book on Ayodhya, only to establish the point that the whole
country, the secular sections of the country, completely empowered him to do whatever was
necessary to protect the Babri Masjid and uphold secularism. | am quoting from his own writing,
page 105, “Amidst the boycott of the BJP and VHP, the National Integration Council held its
meeting as per schedule on 23rd November 1992. A four-line Resolution was moved by the CPM
leader, Shri Harkishan Singh Surjit, and was adopted by thumping of desks. The Resolution
stated, “The NIC meeting, after considering all aspects of the Babri Masjid - Ram Janmabhoomi
dispute and the report of the Government, extends its whole-hearted support and cooperation in
whatever steps the Prime Minister considers essential in upholding the Constitution and rule of

law and in implementing the Court orders’™.

| do not think any Prime Minister of the country has been given any greater power than this
sort of wide-ranging authority bestowed on him, to do whatever is necessary in order to uphold
the rule of law. And then he goes on to say more; it makes for an interesting reading as to how
he feels he has been betrayed on this entire point. But it is not the question of any one person’s
betrayal; there is a whole system at work. You had the collective responsibility of the Cabinet.
You had Members of the Cabinet even then and some of them are Members of this House who
raised these issues. But, here, what is Mr. Narsimha Rao’s own assessment that he comes to? |
quote this from the concluding paragraph of this book. “They..” meaning his detractors,
“..could loudly proclaim later that the Muslim vote did not come to the Congress after the
demolition of the Babri Masjid solely because of me ..”, that is Mr. Narsimha Rao, not me, “It
remains to be seen whether the future will vindicate me in this regard.” The future has not
vindicated him. After his death, we will have to say that future has not vindicated him. In fact, it
vindicated his detractors. It has vindicated too much damage to the Congress, much damage to
the country and its polity. It has actually vindicated how a serious misjudgement can be made
and that is what raises the doubts whether it was believing in something that should not be
believed in, or, whether there was also shades of pale saffron and soft Hindutva at work, which
is what our charge has always been. Whatever all has been earlier referred to, whether it was
Shilanyas, opening the locks, Shahbano, etc., etc., whether all this was a cumulative game, but
that is something that the country cannot afford. We will have to go past it because on the 7th of
December it was Mr. Narsimha Rao in both the Houses — | will quote from his statement that he
made, where he said, at that point of time, which even then everybody thought it may not be

possible but it goes down as an exercise where we are not serious about what we are saying and
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what we want to do with our country — who said, “The demolition of the mosque was the most
barbarous act. The Government will see to it that it is rebuilt.” Now these issues have been
raised, my colleague in the Samajwadi Party has raised this, they remain and will remain
unanswered. The basic issue right now is that Liberhan Commission despite all its faults, despite
the delay it took in coming out with its Report, despite the fact whether it was Liberhan or Giani
who wrote it and whatever else be the thing, the point is that the content is on the demolition of
Babri Masjid which was a criminal act. The conclusion that he has come to is: “That it was not an
act of spontaneity, but a pre-planned act which was meticulously implemented.’ If that is the
conclusion that he comes to, proper action must follow. | am urging the Government to actually
have a re-look at the ATR and strengthen this. It is not only to bring in certain laws, but how is
justice going to be delivered. And if justice is not delivered, please believe in me, the credibility of
the system will go down further and that is very, very dangerous for the future of India. And that
is why, yes | have used this analogy in the past, but the point still remains o gt Wﬁfﬁ AR
T HIAaT $ a9 H B Il HRAT TS| DITAT Bl HHSINT DI aoT8 F Big G gaNll 98 G
DI AP AP AT, AP ApT T8l AR Rifh g8 GA 8 I AP Ta1 U1, $AIG T gaTll 34
UHR 3% foIT DIaara RFER 21 YD HITdTdl B HOER H TST B dI STexd &l Sl
PIIITA SF THI b U, T8 Il VR 79 & &1, oIfep IRbR al 2, 3afeU S¥a! ReR] 59
o BIRfH oTTReR T 7 € At I ol I T Y 31T T SRt bl & | I Dl Al AT |l
<+t BRI T8 T gam, BTaiife I8 BIFT el A1fY o1 IT 37 914 &, i 98 gaTll 3Td 37!
I A B AT <1 &1 3R 7Y S Holl el <1 < g4R RiveHd & <X [4wdrd Q{1 e &l
SEGIE

W, A &b o TAR gAY ARl W 39 gT W dleilll H ReR H e HEl
g 6 81 W) Pl foran gon &, 39 uiferarie # f aga-¥ Sel wR foran 8- <awar |
SR 9d & 3feN H &I (Y foh 500 ATl Ugel &1 3N AT 15 1 ATA Ul a7 gar?
<Ray, 19 forea areedt 8 5 #9 o wReTeIRi & A1 Wl 21 gl STel, 3179 ¥ ¥ fha srue
WRETETST F A1 Wel BRI? 3T o g8l dab F el Uga Fahdl, 37 URETT T, 3R AT 500
ATt die Ugi, 15 | ATt Y Ug<il? W7, 319 Hald I8l W IE ¢ f6 AR qob o aI-feis
JETET AT 81 DT IH 40 ATA A HF 8, SAD] AT Alb, ITD! A1fey #fasy, #fex a1
1 7RIS 99, I FaATd P ATH 81 &, ...(FGHH)... AT TBT UR...(FGEH)...

3} TR YT 3119 3141 T dTaR ARDIE Bl AR Y B & ...(FIIH)...

ot Frarm AR 4 |1Ed, 31T BIRTT BT, F¥ M bR Tel B a1fey o7l #4349
I A1 U o foran o1 &iR 9=aRI &1 Sl 8T 6 fawR 1992 31 g8 o, ...(agM)... 39
I H JATIDT TRIT BR XET AT o IR YT W18 SR AN GHABRI H & Al BIRUAGD] D TR
e 8 fUeTs o7 & g | ..(caam)...

37 ISR Yot J3 I1S 2| ...(FaLH). .
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7t FARTT AR 1S & 7 AUBI, Al R SIS 3177 provoke H BINTYIL...(FELM)... 37T
provoke Hd HIRTTL...(STGET). .

it IfQ T wTe: ST H OSBRI & 1Y T IA2...(FFEH)...

S} TARTT AR 500 AT U8 RIT G ? ...(FGHTH)...

7t IfQ wiehx gTE: TR R g AT? . (HAYTH).... 6 HE I+ GBSl e UTH H 9T 31T oA17?
...(TFYT)...

ot FaRm AgH: IR, AN H UP TS IfSlid TR BT & fb TP B 6 FEH UBel B
T TS 3TN 2 3R BT 500 AT U8l Bl A1 ATS 317 8, 414 3§ $B Y1e 78] AT...(FaLH)...
ST & 38 IB1 § AIDI...(TILH)...

N} HerTot RSt T BI9 8, IHDI N MM identify DIFTY...(FET)...

it AR AR (el ...(@@L)... Point I8! Bl...(TTEM)...

i TR Yot: TR, § F8 Yo A8 § [&...(FaHm)...

ft STAUTAS : L1, 98 yield T8 HR I B

A TANR G IR, FRM I A o1 & .. (Fae)... | Ig Yol aredl § b eyl
a1t 7 wIfhear o feAie &1 Juic foar o a1 781 fHar on? ...(xaaem)...

sft STuTafa: a8 HaTet UgT A8l %‘f...(am%rm)... This has nothing to do with the subject.

N TR GT: g1 <% Bl A Gl # qieT| <20 Bl gic 4...(aHm™)...

ot FraRm AR F U] R 59 T B W I§ Ta1 51 H I8 Ue B W g1 e, u'
omaE IS 7 ol # onft g Jrgare R # e MU G g 6 | 1940 H 19 {1
ATES 7 AR H two-nation theory @1 aTd el oft, SHH SId 19 ATt Ugal 1937 # fo s
SR ATARDR 7 &g HETAHT Pl address PR Y AU Presidential address H I8 Pel T
3T Job P IfeR 3T < €, U (&g I, Up JAAHHI BT < ...(FAGH)... I T a1
2...(gadM)...

7t I ¥ipR vIG: W, .. (AY). ..

#t Srwufy: St MY UEd wE g% €, 9% g fornl .. (FauM)... 3T Fi SR B
2...(agM)... 39 IfSY|...(HaqEm)...

Y WART AR HolRTo 81 ST 7 a1 o1 o I8 qarsdl...(aem)...

o IR Got: STE1 T ... (FFHM)...

ﬁmﬁﬂ'&:mﬂW@T@rﬁ%pointﬁm@WﬁproveW"\%%I
(LT).. AT TG T 24 79 qb AR Al 9 PRAGD BT STR6)d 78] & G {Uerg B Bl
..(STGHT)

SHRI BALBIR PUNJ : | am proud to be a karsevak. . (Interruptions)
it STqwTaf: St 8, 9 AfSYL...(FagH)...

#} AR AR TR, AT TS A1 © (P s8I Pel 6 G fha o, I8 qamsill g9
AT 81| fors@T BHIRM = 68 1 R, 31d §77ch HUR BT HIRATS 8l, SToa I Sfea 81 AR
T BT ST feetrT STyl
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4.00 P.Mm.

3MRER H, § YET B8 3BT AT, 54 interruption B 1T, & “THAT AT SATRATHI" | 37T 4T b
JIER 3TV BCdR AT & IoTel § Tfery, 9t 8HRT YRT HETH 81 Ahdl &1 39 d¥8 & dFhY
3R SHTST H W 37U <2 BT ATehel Dl BHSIR PR dTell dI S| S <27 DI BIIST T8,
JHAM B 21 314 AT 81 TR, §H oI DI BIS Y 3R eIy 89 b YT HIRT BT
[RRINER

it T TAROT (IR U<W): WIS, H U a1t fore ST @t Rl @t vara T 9 g
Fa1 g1 H g1 RS A A1 Gewd 781 g, e ffge™ SR 7 S a1 sara=1 4 dal 8, S99
# 3l AR WEHd g1 § TS W & A [TEeT HHIRM gRT Sl IRra1 (Al T8 &, D!
TGP AT IET gl

T Il & 119 Gl BT Fell9 FalgR 81T &, T H19 B BT AHT=T e ToT1
BIGT &1 TR AT UT B 3R 379 WIS & fory IS BT SYANT BR B dATers iR
3BT BT 8 ISHITd ©U F Go-1a Seel Bl W1 B & A fh=ft FisT &7 7gcd 78! 81,
g1 9 foedt 9t T I v fU STY| 1 Ut BRe DY ufshar § 59 91 61 Y tRaTE T8l B
STl 2 o 39 ufehan o1 wver, g, @fRhAT SR W GATST $ fofg R aRoms g1 & Sitas
BT ITSTITHRT BT ST 21 9 Ufhal § aRguRhdl, ISTifd SHMGRT 3frdT W) &1 g 81
ST 21 ST el U 1 o oTg 1erar Ireifcrd WU | ars-g gRomd g & & forg
e, B, folRad sreran stfeRad, i smaR-faeR vd &3 deii &1 iRvpRye! srage
B S 21 H 39 A1 DI SRT USHR YA &, difch FAR HRAI STl el & f3Ai & forg
g 98 B AEdYUl 21 ISTId G U1 $HR & {7y 37era1 Ierifd w9 9 aie-g gRem
e B $ g Afdgr, g, forRad sierar aifaRad, Afde sraR-faar vd e gl ot
RIBRYL! SraeelT B Sl 81 AT B R 37Aa] I8 YT Bl URATE T8l Bl Sl & AR
RISTI TeRerdT FHTST 81 STl 2l

HARIER, H YET A AU 1 YO DR BT Gl HRT A1 2 o AR STt aref 1 /¥ R &1
ST TR FATT, SHS ol § ST AT 3751 ST ATEd g, T8t IR T AR § — Hel
U FRTe, ®El U eI, g1 o © SHfer ST ATeR, IR STl UTe] & JAdrei b
FrTTE 99 Y faeel 31 il U oY iR T g o1l Sy, ST Adds 19 HieR g
TET o1, HpHE W1 U DRAT 27| HiSR < b T8I AT, WIS Dl AT BRI AT SR Heel
PR DI RUE B AT o1l ¥l T A |97 3iR 157 [91 4 11 gt gs, [l o 8
FRATT TS 7 ..(FALH)... § FEl A1 I8 A 971 W1 §, 391 o1 el {61 o IR S
aTe] BT 3 A=A & Go H a1 A1 F AT feamn =nedn § sra A bl {6 1989 H, ot
WP A1 H, H Al G BT HRR o1, J91 I1e & WIS AFHI 211 2071 AR St 41 39 95
fafex 9, w5t dlodio 98 S & e d ST a1 B ARBR a1 off, O arev |
IR ST UTeT T Tl 7| # TS AT <18 § S A=l DI [ A1 Hiei 19 St
& TIgcd H Hed HHIA Bl RIS B AT BRI &b oY feedl 1 aRTd foham wam &1 =FR1El R U
HEM T Y TR MY ¢ A — Heel HHIRA BI RUIC AR BRI, aRAT Pl @retl bRI| 3fax
ST & BT AMHE] o7 {6 IR 0 @1 Hed HHEN @ RUlS &1 A &1 &4 R A
3eX | S97d I b Hedl P B RUIC R B S1Y AR A= 21 Godio R 7 1990 #
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Heel HHIYM BT RUIE AT B S B Heel BT DI RUIE oY B T8, Hed faRIferRi 5 qor 4
AT & &Y, qRI fAeel g-4 BRP STeld il IRAR ST uiel & aR® il &l dsa
FHHTH B RUE AR IO 3R ST S96T 4 faR1e A Sy, $9e6T g 731 adiaT
IREASI

T A1 B 5 S0 99T IS ST S Bl WRBR | ITHT dIs faR1e 21 o1, A o &
fre<! SRR 1 27 B 3TRET < & fY Hsel HHIRM &l RUIE A1 B TS, WRAI ST
1St BT I 919 UNE T8l IS | AT I oueT Y § AR axad, O <91 &t IR oS! Siferi 3596
RgerTe 81 STl AT S8 U AToTT 9918 3R ST1dl1 Gl bl IRBR Bl IR & folw A=
Jred faERY arsTu=i) S = TN ) <1 fh &9 9 ofdhR Tolil, HHSe o dhR Tolil ...(TILTH)...

o} TSt fAr8r: oy Wt Te S 9y Lol 97

ofY T =R T, § 9. A TE o, § Sear g ¥ o L (aT)...
ot STl Y forI8 T HHITH WX 919 BN, 319 Bd Bl o, T favg 781 21

S} T AROL: IYFHTART SfY, H s BT &l a1 W 81 371} g, foasr eHieE o
.. R <t &1 R1ep foran § 3R a8 Y aar & 6 afee FR™ &1 Se3a om o1, ofan iR
1 e 1 AT H R75h H-1 ar8a g 6 1950 | 39 < # Hfcrat wenfia 81 78 off, gorm 81 &t
oY 31 1990 e bl 1 wifaR fFaTor Y ITe 781 31Ts, i1 SiY 81 Hed BHIRM Bl Rl or]
P g, b TH 9= IR {6 Hed HHITE Bt RUIS B g1 GATG BRAT €, 3] 98
TG T AT AT 2AT| BN 3Nl & G Baet ST Gef Bl ARBR BT IR BF H97 ot

37t SEARTIAVT 9IfOr: 3TSTe B A Yo TNl ...(aLT)...

7} 31 TROT: 3179 ST, AT H FreT XET §, ST DT aR MG, TG AT .. (HGLTH). .

it Sgpurafer: arfdr Sh, 3y 9fST, IRIT, BTSH BT a<h ST X871 § ...(hAHH)... I8 S1d Tl
21 See, you are wasting the time of the House. ...(Interruptions)... 34 If3U, 39 3y
PIs BIIST el T, 3TIh! W TH9 e e

$it T AR IUHHET Sff, FR-¥AT P g3 IR AN gord fGg St 7 g
Sffererafhgul W fag fob giRaT, uR T8l AR 9T, S99 3iR SIS thelll HR-Jded| UR Tlell
Teit 3R ST Gt Bl ARBR A, HRATI STAT Ut =1 37991 FHAT a19 of foran| iR wgT &7
Hdold I8 & fh A YMIH 994 &, I HiER ST A8 €, Afh I el IR W MWD 8l 8
3R M HAfER T B 7! DIg AT T8 8, I8 H1 3R 21 Y Rith FUs$t sforal & faxieh 2,
e SRl P JARET0T BT <14 7 firel, ST I8 YRI Aror1 3= 15 211 A hael [Ues! STy
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I FEARN Tl 1 9 910 DI A5G4 (61 6 9 STIHH & MR IR AT IS 3faTea
P AT SN TH ATBAI D ARIBT 7, S Axld F G § 8] 37 Fhd &, SAfT I8 U e
Pe TR ST BT YT {57 3R a8 TS e IRT I8 AT b enfifd S=1e 51 Hxep, Al &
ST SHR B AN DI YT A% A B BIRT B TS| STH! 97 ATS! Hrogrel i firedl,
Ifh I8 <91 & & § 121 o1, g g & R L O 39 S S B WSARAA off,
BRI AEPH ff, S 89RT HPR 1 -l R & B, SUDI dIc Ugdl| 59 Fe1 & 17 61
TR o 1S 3ToT WY AT o 3Fva” HISTRM &5 Sl Hege & o7 XE 1 399 e B oY ged
gl 2, S9P U HRUT Ge! 81 3R I8 6 faawaR @) g1 781 2ldl, a1 e a8 ey ams
8l BTl Ifh 2mIe I8 919 BHR ISTHIdD Tl bl THST H a1 et § AIaR™ S &1 39
1A I g TR HEH g [ AT < Pl U AR KT R AR It Bl ST*kd ol €M SIS
g7 Bb, AHINTG d-1d UST BRb BH 39 < BT ol T8l B Fhd, THTST BT Yol T8l B
AP, dfed Sl BRI Jol GHAETY &, ITd! aR% SHRT &I ST a1feql TR B §R 2,
RIS F R &1, TR ¥ $T [THF $ &, gAR <9 F o W 2, o ff v 99
ST TR S 8, 399 B (ora feaman Sul 99 39 Sl & 7H U B A Sofs
IR ¥, S ISHIfad Sell BT BT T8 R

IYFYFY off, I8 979 92t 8 f6 HHeM 999 & NI WRGR BT Thas Ja! aidl & [P
IqP! RUIE MM & 918 99 R HRATS 81 120 iR S Y a1 <Y €, e am saH
I &, Sh RIaT® HRATS BIF1 AT, wih I8 faead=adT & FaTd §, credibility &7
e, a1 fhR S8 4 UR P &l ST ST ehell 3R DI AT &1 ST Aehell| $fTY
TR 39 91 ®I ® 6 o= arel Iy § g9 3red {6 St | AT S €, SH% Racl dRars
BIFT A13Y SR A& PRaTs 81 A8y HHIM 1 I8 a1d [epd el el ¢ & 339 4o
professional G &, FRAIfP IR ARG BT ST I8 & <811 1, R SRATS SqHT Tl
T8 Tl | 3R IHS o Fiferer 781 gifl, a1 @ wel § s+ 91 Weiye sard 78] RS
ST a2 S»HIT*N SR P professional AT BT B A EW %R’ hire T T, st
T8 F Y AR g udl| dldhe Jferd, didbd TS e 3R 9 T 981 & Sil g #73)
oY, T 9 I ATforeT # Snfie | {997 96! A & A7 {397 IS EA & T8 BT FRIa Tl
o1 U T8 W IE Bal 91T fh I8 U national betrayal AT, I Tefd Tl 8T H =1 fas it 4t
recommendations 311’5‘%, I W e -I-STeg q’)lécué %ﬁ‘rﬁ tHIrEN, drfe sﬂwﬁv_\’ﬁﬁﬁ’ﬁzﬁ
THH Bl

SITRER H U AT FHIG DR | U8t § IE AT ...(HGEL)...
4} TH.T9. IEGATfer: U IR AT QIoTT|

321



#} TR SFAR: IR G135, JAMIBT IR YA BT Wb 21 AT erdT Sil, T BIST A1 TR T,
AT T8 AT B 3R T U1 §9 T P SUIRD] D1 HTIT 7, S § b IR &P SIRY 3{TIeh!
AT AT |

7 .0, ST aTferdn: 89 Al STeIRd ©

2t TR aR: 31T+t rcTRied &, 1 3T WY SHH it 81 g

it SyTafa: <9 A 99§

S} AR IaR: TP AIH 8| fael Bl gaT dred,

3 Sl AT &, SATET H 3R I &7

BI HeH ST I1fev 3R B d)e W I8 fIvary 39 291 &, Ryt reudgs! &1 JdTel 8] 2,
ST @1 I8 e fedm &) STexd © [ 89RT <91 U Albdifae <2l §, gwi-Ruer 99 8,
HETHT 7Tl T 27 2, FdEH FHHG TR FART fI2ar 1 I8 91 a1 61 M &F 567 8 31”
T AT BT frgar B, T AT Bl RN BT o e AT § 89 Alh D 8, dal A §
B SHTH U &1 9 I & S a1el i, Td! aog 9 S GraTiie <31 gU, Sl Jham
B, TS H Sl dTaRT g, 39 IR A6l & fofg o R 18 R1eR 8, O SHa! Fei fer i €
BT TE S & fRA A 7, I5¢ & A A B, 911 & B # gl g=gar<|

2} TSI TS IR, U Aebs ...(Faum)... |
S1. (3Tl TS Q. gt (TSR : IR, Ueb (H77E, 1 Gob TR GAMI & ...(aEH)...

st ITAHTRY: ©iwl, 3 If3U ...(aem)... 39 <1 & Ueh e & forg dat 32 &
...(TAGT)...

S1. (3Tl ST Q. gUgen: 97, § 1 3 e 6 W R

it ITFHTT: TSI S, 31 Ugel $72 IR dict o IR, 91 H 319 dref o1
7t ITorif yre (98R): R, Ugel 991 a1l o SIfTg =11

S1. (STl ST Q. UGaT: Tferg 31T B a1t <fifTgl

ot I TNITE: TR, SRiY YT Py NISTHIad Soll BTl DT Add it includes all
parties. ...(SAdHT)...

it TR IFaR: TR HE- BT I I8 AT ...(FIHH)...
Y ST TATeS: -1, Y XTSI <oli 8 §lell o7 ... (AdETH)...
it TR IFaR: TE1-81, THHT Add & YR ST IS iR e Agdii ol

3 SIS & I AR TR dYet 78 A, A I ) YR 7, 9% o7t I8 91 oe Y
ITbT BRI T TRV <ifehT St WR ST Ut &1 Heg W 31T fIgR # S96! IRGR Id
T8 21 9% ford 7g 9 98 919 HE IR B

S1. (STl TS Q. BUG@n: IR, AIRS Sil 5 AT & dR H Ueh IR U T AT, IFD Sa1d 3
MFTg BT YH IR E —

e P! ATRY 3P SH IRR 811 d6|
I I 8 TRI S & AR 81 dab |
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MR. DEPUTY CHAIRMAN: Shri D. Raja. You start.
SHRI D. RAJA (Tamil Nadu): But, Sir, as you said, | will speak tomorrow.
SHRI S.S. AHLUWALIA: Sir, at 5 o’clock, you are adjourning the House.

MR. DEPUTY CHAIRMAN: Okay, there is a message from Lok Sabha.

MESSAGE FROM LOK SABHA
The Representation of the People (Amendment) Bill, 2009

SECRETARY-GENERAL: Sir, | have to report to the House the following message received
from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:—

“In accordance with the provisions of rule 120 of the Rules of Procedure and Conduct of
Business in Lok Sabha, | am directed to inform you that Lok Sabha, at its sitting held on the
9th December, 2009, agreed without any amendment to the Representation of the People
(Amendment) Bill, 2009, which was passed by Rajya Sabha at its sitting held on the 25th
November, 2009.”

SHORT DURATION DISCUSSION
Liberhan Commission Report and trial of Babri Masjid case (Contd.)
MR. DEPUTY CHAIRMAN: Now, Mr. Raja, you start.
SHRI'S.S. AHLUWALIA: Sir, he can continue tomorrow. ... (Interruptions)...

SHRI D. RAJA: Sir, | will start. Then, you adjourn the House. Tomorrow, | will continue.

it WifR erelt (fER): W), ufa fime &1 egH &6 < Y, uia fime o € O o)
ERll
it SuwrwTafer: TaT TE g B

SHRI D. RAJA (Tamil Nadu): Sir, we are having a very serious debate on the Liberhan
Commission Report. We do not need the expertise and eloquence of Shri Arun Jaitley, or Dr.
Abhishek Manu Singhvi, or for that matter, of Shri Kapil Sibal or Mr. Chidambaram to understand
what happened on 6th December, 1992, at Ayodhya. It was Shri K.R. Narayanan, the former
President of India who said, “The demolition of Babri Masjid was the second huge tragedy
after Mahatma Gandhi’s assassination.” Many concerned citizens expressed their serious
concern over what happened on December 6, 1992. The motives behind Gandhi’s murder and
Babri Masjid demolition were the same, paving the way for Hindu Rashira of the RSS. It is a
known fact. We can debate on this. Sir, | will continue if you allow me, or, | will continue this
tomorrow.

MR. DEPUTY CHAIRMAN: You please continue tomorrow.
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SPECIAL MENTIONS

Demand for early construction of the Kovvuru-Bhadrachalam
broad gauge railway line in Andhra Pradesh

SHRI SYED AZEEZ PASHA (Andhra Pradesh): Sir, | would like to mention that Khammam
and West Godavari districts of Andhra Pradesh are inhabited by a large number of tribals,
backward classes, poor and working classes. Way back in 1969, a new Broad Gauge railway line
of 149 kilometres from Kovvuru to Bhadrachalam road station was proposed. Since then this line
was surveyed several times and the report was submitted to the Ministry. But due to lack of will
and interest on the part of Railway Board, unfortunately, this is still a pending case.

By completion of this 149 km Broad Gauge line, several coal mines, dolomite mines,
sponge iron and paper mills, heavy water plants, thermal power stations and many mineral
mines situated in this region will be connected and the distance from Hyderabad to Vizag would
be reduced by nearly 125 kilometres. Also, 200 villages of the remote tribal belt will be benefited.
Singareni Coal Mine authorities, Visakha Steel Plant, have come forward to share the cost of the
proposed line.

| would further request to consider introducing a passenger train between Madhira and
Jaggaiahpeta towns, which are 30 kilometres apart. This line has been already completed and
electrified, but only goods trains are being run. This passenger train would benefit nearly one
lakh people of Khammam and Krishna districts.

| strongly urge upon the Government to consider the above just demands and start the new
Broad Gauge line at the earliest.

Demand to withhold the proposal of merger of Associate Banks
with the State Bank of India

SHRI MOINUL HASSAN (West Bengal): | would like to raise the issue of merger of
associate banks with the SBI. There is a move to merge seven associate banks with the SBI.
The merger of two associate banks — the State Bank of Sourashtra and the State Bank of
Indore — has already taken place. The employees have protested strongly and there have been
strikes in last September and December and now again the employees have gone on strike on
6th July 2009. The SBT is an associate bank which is also going to be merged with the SBI. If the
merger happens, this will be going to adversely affect the economy of Kerala. Further, various
national and international studies have proved that merger of banks will not increase the
competitiveness and efficiency of banks as claimed by the Government. The argument that the
merger and consolidation will reduce the risk of the financial stability is also not true. The
mergers have always been accompanied by the closure of rural branches, retrenchment of
employees and outsourcing of banking jobs. Hence, it is found that the mergers are not isolated
moves but part of the policies of globalisation. In fact, we don’t need the merger but the
expansion of banking services in our country.

Hence, | urge upon the Government not to proceed with the merger of banks.
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Demand to take steps to curb the smuggling of drugs from Nepal border

3 HeRTe fisT (STR U<20): HEIGy, SR 9RA H TR il 9 96 V8! 81 39! &
IS8 T B AT BT Gl BT T TRBT S AT TRl gaTg, B, T, TR q2
Fhell Al S I F S H U549 Iz ¢ MR gar Wl bl T & A1I-H1 Iy IR, Tt
el F HRIEAR 3R 37 IR-BILA SRITR BT 3R FHT Hh TB DIIS| DI Blell HHTS
PR IS &1 37 AWBRI Bl TIHRAT R A1 P TBRI DT YRT IRETT YT &1 TREYR, A, TR,
Iferar, ArciEr, w3k WA $7% & s 91 g &

THOTHOAN0 7 fUsel ©: /g § 100 T AUT B [G9FT 7 70 fFacer o=, TN ST&l e
fopar &, adi 9 731 # el e THS Y1 T & WGFR STET SAR AT N BT HANR 3R
WRIA B T2 &, Te] Ahell AIC Aol R 9 Bl 1 -2awe of ff e gga1 I &1 9 8 AU
B Gell A1 3R 3! WISt 313 SRR & SRITIRE! &1 i 971 At a7 gabl B

H 39 WS &b HIH | A HIAT ¢ (5 TRBR 39D Gl HH1 Bl il B & T Sird ot
ey Gfead B, T TuTel W1 & AT A STR] TGWb ATl o A |

Demand to review the policy of planning for the balanced and inclusive

development of all regions of the country

DR. JANARDHAN WAGHMARE (Maharashtra): Sir, development of the country should be
balanced and inclusive. No section and no region should be deprived of development. But,
unfortunately, several sections of society and several regions in the country are still deprived of
development. We have adopted certain Constitutional measures for the advancement of the
backward classes. But, what about the backward regions? No discriminative justice is available
to them. No Constitutional measures have been adopted for their all round development. The
principles of equity and socio-economic justice should be applied to them. Even in the relatively
advanced States, there are backward regions. For instance, Marathwada in Maharashtra,
Telangana in Andhra Pradesh and Bundelkhand in Uttar Pradesh are most backward regions.
That is the reason why they nurture discontentment and grievances. The tribal and disputed
border areas too are most neglected. Regional imbalance is as much dangerous as social
imbalance. The reasons of imbalance may be political, historical or geographical. The doctrine of
socio-economic retributive justice should be applied to the backward regions. Development
should be balanced and inclusive. That should be our national policy. The Planning Commission
should apply its mind to this problem. | urge upon the Government to adopt the principle of
parity for development of all the regions.

Demand to stop the process of disinvestment of Cochin Shipyards Limited

SHRI P. RAJEEVE (Kerala): Sir, | would like to draw the attention of the House to the
decision of the Central Government to disinvest its stake in the Cochin Shipyard Ltd., the largest

shipbuilding and ship repairing yard in the country.

The Cochin Shipyard Ltd. was the product of the struggle of the people of Kerala under the
leadership of late Comrade A. K. Gopalan, one of the greatest Parliamentarians of our country.
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Now, the company has become the largest shipyard in our country and a mini ratna. This profit-
making company is on its way to become a Navratna.

While replying to a Calling Attention Motion on Disinvestment in this House, the hon.
Minister of Finance has stated that disinvestment is the policy of the current Government. But
the issue of Cochin Shipyard Ltd. is entirely different from the other public sector undertakings.
The first indigenous naval ship of the country was built in this shipyard. Recently, the Navy Chief
has declared proudly that the ship is ready for launch and that they have decided to build the
second naval ship at Cochin Shipyard Ltd. Most of the naval ships have undergone repairs and
maintenance here.

So, the disinvestment of Cochin Shipyard Ltd. would pose a threat to our defence and
security. Therefore, | request the Government to stop the disinvestment process of Cochin
Shipyard Ltd. urgently.

Demand to eradicate economic, political and social discrimination against the Balmiki community
and safai karamcharis in the country

3t PO AT TG (IISRRI): IUFAART F8ed, WX Ry Seog &1 vy & —
IS AHTS HHATRAT b Tl SYLIAT BT FHI [T ST

HEIed, H e & HIEgH A < Sl ST Td G4 Sell DI a1 @l g (o e & qgd
S10 IFTSHR GIRT Ao SII/STIG T SIS 2 MRETVT T U8 gafery fpam wam o
6 I Sl o <21 $) JERT 4 J$ SMUA, dfhT oel & 62 a4 & drasE W
ITeHI T/ FESHR FHTST AToT 1 31T FIeST §aTT & SR SRR Ud ST HEHTd &1 RIBR 2
9 IR § G4 e gl IRFEE €, b $7a! 39 91T & U ®Is Fergyfd 78] 8 3R
g8 Bl dic B ISTIf dd i v Sirar 2l

ITHI /TS HHARI & Teal & 1 AToT HI Tpell H SIRTT WSHTd {1 ST 21 39 IR
H JFR® F FEIN A FHIRG P RUE F a1 1 & &6 [A8R F AIela], SR uee &
galS, ISR & SIUYR d HERTE & [3¥$ 7el & U0 el H 59 ST & dedi | A1
QAT A% PRI U4 qTec] H YT HR BT B (5T ST 81 H T 4.11.2009 B TSTRATT b
PRI FTel BT TSI TeiTel & Tid FSRrdT T 7| I81 H+ Tpel &b dedi 3 Yol ([ 3Id! Big
e a1 €1 2, A R g=ai <1 RN {6 SR W1 Pogd HT AdeR 6T ST 21 Ui
S ATCT AT BRIAT S & 3R 4TS SoT1 STl 2

A AXDHR A AR 3RIY 2 6 Il gd qbrs HHaATRAT B AHIRTE, IoTfad Td
3T FHT AR § <21 B R gRT H AT ST U A& DIl KT 39 9T B S
& SRYIT Td AT ST Bl AT fBam S|

Demand to take effective measures for rehabilitation and protection of
Bru (Reang) people of Mizoram

i} sThiaTer sy (S<iTe) : SUFTaf Sft, 8TRI g (RIFT) SIeifa & @i &1 iRy
# R 3 g1 & AT TIel X2 &1 31 4 39 99 TdaR H ShRHAT A SR BleAg el &
12 1A T ST T TRIT| HelwaRay ESTRI AT Y1 faenfue 81 1Q €13 AT F31qRT 3 Ud 3R H
S PI q1e U &1 3! ST TS 1 7P BIRA & gRTYRe gl dl Frgfih &1 A
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A1 1 71g 81 78 39w a1 ST R8T 8 o AR fFriferiad arai uR 2o 3 faaR & —
(1) TaRenfudi &1 ASIRH 3§ YIS U | 997 & oy Hed ISTY S|
(2) TIfAT QT BT ST FATIT et Ud 397 B i 3 g9a1g S|
(3) iR R BIF I STh! A1 ATTeYH T8 &l Y|

IUFUTIfT S, BT g WRPR W IMUS & b SMaTUP T8l BYh IURIKh FARITY HdThY
FrSTIRE H STeUIRAD “F” SIS Bl & PR S0 AHH X8+ Dl IR [T SIg|

Demand for implementation of 1997 PAY revision to HMT Officers

DR. RAM PRAKASH (Haryana): H.M.T. Limited, once the crown of the Indian industry,
has been adversely affected with the lack of working capital and non-investment in
modernisation and technological upgradation, shifting of talent to private sector, demotivation of
the staff because of non-revision of salaries since 1997. Ironically, those separated under the
Government of India VRS Scheme got 150 per cent of other emoluments considering the
absence of 1997 Pay Revision, while those who continued are still deprived of the revision in

salaries.

Many of the officers are, today, getting salaries less than that of their subordinates and even
less than peons of Central/State Governments. For the last many years, the increments of
officers have been stopped and there is stagnation in pay as they have reached the top end of
their old scales. While other public sector units of the State Governments/Central Government
have got two revisions, the H.M.T. officers have not been given the revision even once since
1997, even though Justice Rao of 2nd Pay Revision Committee recommended Pay Revision for

loss making companies also.

No advancement can be made without the welfare of the human resource being taken care

of. The H.M.T. officers may, therefore, be granted the Pay Revision recommended in 1997.

Concern over adverse impact of Dubai Economic Crisis on

Indian workers, particularly those belonging to Goa

SHRI SHANTARAM LAXMAN NAIK (Goa) : Sir, the Economic Crisis in Dubai have cast a

dark shadow on the future of Indian labour force working in Dubai and other Gulf countries.

It is said that when Dubai sneezes south India, including my own State Goa catches cold.
Maximum number of Indians go to United Arab Emirates, and that, last year alone 3.4 lakh
Indians went to that country. However, due to the recent crisis, seeking jobs in the Middle East
is going to be quite tough. People are losing their jobs in great numbers. Contracts are not being
renewed, and that, those who will be coming to enjoy Christmas vacation in Goa and Kerala will

be in constant fear of losing their jobs.

As regards my State Goa, as it is, 40,000 Non-Resident Goans have returned to Goa in

the past 10 months as a result of the global financial meltdown. For a State with barely 14 lakh
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population this is a big number. A recent study has indicated that nearly 12 per cent of Goa’s 14
lakh population has members living and working abroad. Of this, nearly 60 per cent are in the
Gulf region. Goa enjoyed a remittance of nearly Rs.700 crores from NRGs, equivalent to 6.3 per
cent of the State Domestic Product and the country as a whole will lose heavily with the sudden

drop of remittances.

There is already a strain on basic amenities like water, electricity, transport, etc., due to the
influx of migrants as also due to the tourist inflow. A contingency plan has to be worked out by

the respective States with assistance from the Central Government.

Concern over the sudden suspension of the 5343 UP Intercity Express plying between

Coochbehar and Guwahati

SHRI PRASANTA CHATTERJEE (West Bengal): Sir, | stand to draw the attention of the
Government to sudden suspension of 5343 UP Intercity Express which was plying between
Coochbehar and Guwahati. On enquiry, it is learnt from Senior Divisional Manager (Operations),
North East Frontier Railways, that running of this train has been suspended as works of

interlocking arrangements are going on at Kamakshya station.

Similarly, 711 UP, which was running between Alipurduar and Guwahati has been
suspended. It is noteworthy to mention here that 5343 UP Intercity Express was flagged off
before a few days by the Minister of Railways. The people want to know from the Government if
these two trains have been withdrawn for non-completion of works of interlocking system, how
the other trains are running in the same sections? Is it a fact that these two trains have been

suspended due to shortage of bogies ?

Demand to take early measures to protect child health from the
adverse impact of climate change

SHRI B. S. GNANADESIKAN (T amil Nadu): Sir, | would like to bring to the notice of the
Government the impact of climate change on future generation. It is estimated that 175 million
children will be affected by frequent natural disasters caused by climate change. The climate
change was the biggest global health threat to children; that could increase the risk of deaths
due to diarrhoea, malnutrition, malaria and other diseases because of reduced community
access to clean water, nutritious food and hygienic surroundings. It is said that the mortality rate
of children under five years of age is high. Climate change will make these conditions worse
placing children at a greater risk because it will reduce poor communities” access to clean water,
reduce their ability to grow with nutritious food, increase in food prices, and allow malaria
mosquitoes to spread. The average number of natural disasters has increased from 200, a year
to more than 400, and this is predicted to increase as much as 320 per cent in the next 20 years.
The climate change disasters would also continue to be the cause for increase in child mortality.
Already, one third of all malnourished children of the world are living in India. Therefore, |

urge upon the Government that while taking significant initiatives to tackle the impact of climate
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change, also conduct a specific study on the impact of climate change on child health and take
ameliorative actions to save our future citizens, ensuring clean drinking water and medical

accessibility as well as availability of nutritious food.

Demand for an enquiry into the long delay in completion of the work of
broadening the Tanakpur—Pithoragarh—Dharchula
National Highway in Uttarakhand

it W e Pt (STRER) : A8Iey, STIRIES & IH1ad U9 UiRITe S9ug -dTel
wd faega/d9 @) W9 A o §U 21 ST UGl Bl Sile dTell U AT IS ISR
TAHYR-MARTIE F$h AN BT g Ve 707 AT T A6 (F1.871R.311.) §RT a1 <
&1 2, forg AT 9 gRem &) efee 9 31y Aecaqul 39 s A1t 7 Aol fUset i auf
{ WY ff T W 31eRT IS | Ty uira faRiyes aui # J8i F5 -8 &A1 a% I 4
YEdT 21 I ST &Y WRY BfSHTS BT AT BR1 Usdl 2l frssd & 99 & I Rd &1
A TP Ugd TS 7, fhg wRa # eRmre-fogera anf oft off 75 f5. . dur sa &
TR - A1 g1 31T 219 &1 fswa1 98 8 fop AT gRer e WRd ¥ fad 31 3R T
I BISHR ool d et H fUeiRTTe &1 iR Fed 91 I8] 21 399 fifedd a1 7uTel § 9RT
IR SIIHHT B Tl DT IR G 81 ST AR, 75 ARPR Gudl $HD] SUYTh ST1d Y
T2 TTHYR - ARG -aRGel AT B IRE FEH Gl I BT Ta8 B

Demand to declare Anganwadi workers as Government employees

#t SEARMEY g (SSINT): FEIGT, $9 FHI YN S W H Pl 10,03,319 ANATST
BRIBIAYT BRI &1 TRBR W A & [ A BRIGEIT STdaf~eh &1 b W dd Tl Bl
AR Y& B & oY IT S9! AT AR 3JHd & MR R 1438 BUY I 1563 UV Th
fHTE A< a1 ST 81 oY AFHarS! el § SRR SRIBGEA] $I UikmTe 750 39T BT
AT &A1 ST 81 8 9, |9 Iy & IR AMed 31ral HIcded UeH BRd ©l
HEISY, B 8 § AHR o A4S § U StR H 8l ¢ (& FHfbd I (e Ao
(SIS E1.T9.) & A fTarS! rib Al & forg FetfiRa e siik gyl # oy s
&P ITATAT, B I=d BT 8L I aold HRAT 3R g BIS W AH &b WY H IFBT o Rbls
PRAL, 3-6 Y Bl ARG T & gedi &b oY MRS pel-qd BRIGATT AN BRI,
06 ATE A PR 06 I T b ged| AT THacH iR 8T A3 BT YR II901 Y& HRAT, Saraii
BT RIT-SIRGT W Y AT “U” 3R 37151, B} WIferd] & faaRor § U.UH.QH. &1 T
BRAL, T GIferal STBTHROT ARATH P AT H G o1 AR JAT-FgiRT Reprs qan
NESSASCRINIECE]

STATOT, AT Gt agfer, 91,09, fId=or 3§ werdn snfe 1t § o e Sfed 872 s §
$IP] TRE-ARE & M QU TN 8, <Afb s gaen & Ui 1 &1 e T8l 81 7!
WRGRI BHARI F91¢ A Bt 74177 ff Aral 9 dfdd 81 ugt uife 8o f 3 srdetat
JAST BIBR M 9N & ST & AT “ge I Afafe>i Bl &1 “sifer sifsen
TS - oIS IST addd THIRTTE” 31d fUwel 18 FdaR J faem™ I & A “eMdR 8R4 &

HRIHT § 1 ufifeT 500 ¥ R Brdw==l 3R Geifierit & «er=r § Gfefad 89 o d R
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g1 31 BN g WRBR | Ig 71 © {7 AT SrIGHEA Bl RGN HHary 'ifvd
fopam ST g oAt dAT hEIRIG U2 & A1 91d BNd, Sh! ST T R<h BrIvR e siran
2, 39 3g AT® AP WA < BT Y68 Y| 396 Aed 4§ A qimfie 78 &l awd §¢

g Bl ST ARyl

Demand to conduct a census on OBCs

SHRI MATILAL SARKAR (Tripura): Sir, it is periodical that after every ten years, the
new Census Report is published. The year 2011 is the year to complete its present tenure of
Census. In this situation, | would like to highlight one issue for incorporating in the next Census
Report.

The percentage of OBC population is stated to be 52 as speculated in the Report of the
Mandal Commission. Since then the percentage is being accepted as an established one. The
task of determining the OBC population and status has been kept out of the domain of Census
operation. When determination of facts about SC and ST comes under Census programme, it is
not understood why the determination of facts about OBC is not earmarked as a job in the
Census programme ? As it is not determined in the same way as SC and ST, it is difficult to make
a correct assessment about the status of OBC people.

I, therefore, urge upon the Government to issue a directive to the Census Department to
incorporate some columns in its data-collecting proforma to determine the population and status
of OBC people during the current tenure of preparation of Report of the Census work. Thank
you.

Demand to start the construction of Pathankot-Leh railway line on priority
basis in view of the increasing security threat from China
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Request for intervention by the Government to stop victimization of
small vendors at Railway Stations in the country

SHRI R.C. SINGH (West Bengal) : Sir, small railway vending contractors having only a
small stall or a small trolley are being systematically evicted in all categories of stations — ‘A’, ‘B’
and ‘C’. The matter was brought to the notice of the hon. Minister. The Minister had intervened
and he wrote a letter to the concerned officers, saying, “These small licencees were running their
small business from the railway premises. Please see that they are not unnecessarily victimized
till such time a review of the policy is made, especially as these people belong to the weaker

sections”.

In spite of this letter, the eviction process is continuing. This is not only confined to one
station, but most of the ‘A’, ‘B’ and ‘C’ railway stations. | am particularly referring to stations at
Shahdara, Panipat, Sonipat, Sarai Rohilla and Muzaffarnagar and stations at other railways. For
example, all the vendors in Rajasthan are on strike since 02.12.2009 to protest against this, and
railway passengers are facing great difficulties.

I, therefore, request that the Government must intervene to stop the victimisation of small
vendors at railway stations.

MR. DEPUTY CHAIRMAN: The House is adjourned to meet tomorrow at 11 a.m.

The House then adjourned at fifty-eight minutes past four of the clock till
eleven of the clock on Thursday, the 10th December 2009.
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